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LOK SABHX DEBATES

LOK SABHA

«Monday, April 21, 1969)Vaisakha I, 1891
(Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Unsold Stock of Zinc Lying at Hindus-
tan Zinc Limited, Udaipur

*1202 SHRI BEDABRATA BARUA :
SHRI SHASHI BHUSHAN :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that a large
stock of Zinc is laying unsold at the
Hindustan Zinc Ltd., Udaipur ;

(b) if so, whether this have been due
10 the preference of industries for impor-
ted Zinc on various grounds ; and

(¢) if so, the measure taken to pre-
vent industries having collaboration agree-
ments from importing Zinc which is avai-
lable in the country ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO):
(a) No. Sir.

(b) and (c). Do not arise.

SHRI BEDABRATA BARUA: .
is true that the stock of zinc accumulated
has been cleared now, but is it not a fact
that the Hindustan Zinc was closed for

several months due to the stock not being
lifted at the initial stage thus leading to
a lot of loss ? Was it not due to the high
price of zinc, about Rs. 400 per tonne
extra and was this, in turn, not due to the
higher rates charged for power of 10
paisa per unit instead of the 2.5 paise per
unit charged elsewhere ? If these facts
are correct, why was no protection given
to this indigenous industry by levying an
import duty on imported zinc which could
have avoided all these consequences that
flowed from the closure of the mines ?

SHRI JAGANATH RAO : It is a
fact that at one time the zinc metal stock
got accumulated, but the closure of the
mill or reduction in the capacity was not
because the metal could not be sold out
but because the super-phosphate which is
a by-product is not popular with the far-
mers. Therefore, the production was
reduced to 70 per cent of the rated
capacity.

Another reason was that there was a
large quantity of imported zinc metal
under the actual users import licensing
scheme under the liberalised import policy.
But now matters have been set right. Now
the stock is 600 tonnes and orders are on
hand for more than the stock available
with the unit.

SHRI BEDABRATA BARUA :
Did the Chairman of Hindustan Zinc
Complain that there was a lot of unwilling-
ness on the part of public—and other—
enterprises to purchise this zinc on the
plea of this zinc not being of the same
purity as they wanted 7 If so, was an
inquiry made into this charge ? What is
the information with Gowvernment in this
respect 7

SHRI JAGANATH RAO : It is true
that the imported zinc metal is of much
superior quality but the zinc produced at
this smelter is good. I know some of the
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indenting units have said that they want
this type of zinc because they do not want
such a fine metal as the imported one.
With the import restrictions now imposed,
this zinc is now selling like hot cakes.

SHRI S§. K. TAPURIAH : Rajas-
than is an under-developed State. Very
few new industrial undertakings come up
in that State. It is gratifying that there
exits in Rajasthan ore in sufficient quanti-
ties which justify the expansion of the
smelter at Udaipur but instead Govern-
ment are thinking of setting up another
smelter at Visakhapatnam to be worked
either on imported zinc or zinc transported
from Rajasthan, Why not expand the
capacity of the existing unit at Udaipur
so that the deposits could be utilised to
the maximum on the spot itself 7

SHRI JAGANATH RAO : The
expansion of the smelter from 18,000 ton-
nes to 30,000 tonnes capacity has been
agreed to during the Fourth Plan period,
but I would like to point out that the
demand in the country by 1973-74 will be
to the tune of 1,40,000 tonnes whereas
with Udaipure's 36,000 tonnes and Al-
waye's 40,000 tonnes, there will be a
shortfall of 65,000 tonnes. The unit at
Visakhapatnam will be based not on ore
from Rajasthan but on imported concen-
trates which will come much later. I can
assure him that the Rajasthan ore will be
used up there itself and not an ounce of
it will be taken out to be used in any
other part of the country.

SHRI JAIPAL SINGH: For the
last 30 years, the zinc mines about 22 miles
from Jamshedpur have not been working.
We hear a lot from the Treasury Benches
about substitutes and so forth, Here is
a question of a basic material being avai-

APRIL 21, 1961

Oral Answers 4

lable. I want to know why npothing has
been done to resuscitate those mines.

SHRI JAGANATH RAO : 1 will
have to ascertain from the GSI whether
the deposits mentioned by my hon. friend
can be commercially worked,

Production of Non-Ferrous metals

*1203 SHRI SITARAM KESRI:*
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that Govern-
ment propose to augment the production
of non-ferrous metals ;

(b) if so, the schemes under the con-
sideration of Government at present ;

(c) how much foreign exchange is
spent annually on the impert of non-
ferrous metals ; and

(d) the time by which Government are
likely to achieve self-sufficiency in non-
ferrous metals ?

THE MINISTER OF STATEIN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAQ):
(a). Yes Sir.

(b) to (d). A statement is laid on the
Table of the House.

(b) The following scheme to augment
production of non ferrous metals are
under the consideration of the Govern-
ment at present for implementation during
the Fourth Five Year Plan Period :—
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Statement
8. No. Scheme Capacity Remarks
(Tonnes p. a.)
I ALUMINIUM ‘
(a) Private Sectors
1. Belgaum (Mysor) Work in progress and the project
Aluminium Smelter—New 30,000 is likely to be commissioned by
the end of 1969.
2. Renukoot (UP) Aluminium Of this only 20,000 tonnes likely
smelter expansion by 60,000 to be realised during 1970. The
phasing of the balance being yet
to be decided.
3. Mettur (Madras) Aluminium Likely to be realised during the
smelter expansion by 12,500 Fourth Plan.
(b) Public Sector
1. Korba (MP) Aluminium Project is likely to be ready for
Project—New 100,000 commissionning by May 1973
and attain rated capacity during
the Fifth Plan.
2. Koyna (Maharashtra) Scheme included in the Fourth
Aluminium Project—New 50,000 Plan. Project likely to be ready

for commissioning by the end of
the Fourth Plan and attain full
production during thr Fifth Plan.

Note :—In addition letters of intent’ have been issued for expansion of the
Belgaum (Mysore) Aluminium smeltar by 70,000 tonnes p. a. the existing
smelter at Asansol (W. Bengal) by 3,800 tonnss p. a. and a new 30,000 tonnes
p. a. smelter in Orissa State. The question of phasing of production in respect
of these will be considered in due course depending on the progress made by
the licensed schemes, the trend in demand etc.

I COPPER

(a) Private Sector
Ghatsila (Bihar}—New Likely to be completed by 1970.
flash smelter 16,500

(b) Public Sector
Khetri (Rajsthan) Likely to commence initial
Copper smelter—new 31,000 production in 1971

I ZINC
Public Sector
Udaipur (Rajasthan) Likely to be realised during
Zinc smelter expansion by 18,000 the Fourth Plan.

Note :—A proposal received for expansion of the cxisting Zinc smelter at Alwaye
(Kerala) in the private sector by 40,000 tonnes in two stages of 20,000
tonnes each per annum is under consideration. Setting up a new zinc smelter
of 30,000 tonnes per annum capacity in the public sector at Vishakhapatnam
base on imported concentrates will also be considercd,

—
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(c) Foreign exchange spent on import
of major non-ferrous metals during the
last three years is indicated below :

APRIL 21, 1969

. Year Foreign Exchange spent
(Rs. in crores)
1966-67 79.49
1967-68 86.66
1668-68 (Upto Oct,

'68 only)  51.10

It may be added that actual imports
in the future will depend on the availa-
bility of foreign exchange and the prog-
ress made by the new schemes under
implementation.

(d) Aluminium is the only
non-ferrous metal at present for
the development of which adequate ore
deposits exist in the country. Self suffi-
ciency is likely to be reached in respect
of this metal by the end of the Fourth
Plan. In the case of Zinc, Self-suffici-
ency may be reached during the Fifth
Plan. Steps are also being taken to
intensify the search for non-ferrous mine-
ral ores in the country so as to augment
their indigenous production to the extent
possible,

st sy om wed - Sz ¥ g
ToaT ¢ fF ardT R ¥ wea
THHI AT oeEdTT aEdaT oF AT
27 T i ofe® d92T & wwOa A
T @Y § ITH T3 AT TA ST NI |
& ot wgar g fF 3 o g
fearfaz gmt 3w & § fairgs fagre
¥ fagyw foad ¥ §, T owEE
w & fag wr Wk 9w #1§ QT
2! FASw ferw & fag =
FEd= 50 FUT TGN T TFT F1
i F@ §1 w feorfaze # wx
uggeaTae fwar o @Y g W AT
IR CFAS I gFar g1 F Arww
sgar § f& free wfes & o i
A § 919w qre w1§ g § e e
femfaze 1 grrcATadeT FT& G
THST F1 A0 A= 7
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SHRI JAGANATH RAO: I may
inform the House that the country will
be self-sufficient in aluminium by the end
of the Fourth Plan. There are units in
the private sector, and two umits in the
public sector are going to be set up
during the Fourth Plan. All the available
ore deposits are being cxploited. There
would be no question of import of alumi-
nium beyonad the Fourth Plan period.

=it gien am W @iz ) 0
¥ ag ¥ ar wwar § 5 g R #§
aiar wram § afew gaT 1 Fgi
1§ &%) faort 1 wod qrw v
oA § ? AraF ez ¥ ag ot A
swawar § 5 fage & war ik wtg-
s2q & wrdgvear § aix ¥ fenfae
fordr & 1 77 2T w3 7 oty & qEw-
oATaE & oy oo are #1 AT
¢ mfs et s $¢ qid N Il
F ATF WX HITRT G CFEEA
@ fad ot 3| & SawEsl &
aar W ?

SHRI JAGANATH RAO : 1 have
already answered this question that we
have found very good deposits of copper
in Bihar and Andhra Pradesh. The
Rakha deposit are very good deposits
and we are trying to develop it in the
Fourth Plan, so also those in Agrikondla
in Andhra Pradesh,

w1 q9fi s WAl : WSw HEEd,
AF-8| Hes § aiy o7 3w & w-
firss fasre # 7gT oF wEETW W
g\ w7 wrAATg ST S Q@AY F9r
1 fe wa a5 feaar afar 2w &
oo g1 T & W fea A fRe &

qmRE?

gl o 77 & fr IR A E
afer & e F art § #g7 ¢ 5 1971
% @ Seee ¥ F19 g g o, §

Y baw g (AT Igar g 5
ag &% ¢ fr adt =71 gg Srewe 1967
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# & g & s =nfgg an, fwe 1970
¥ 79 arfe ¥ @ 0f o 9Ew
IR 971 @R P wWr A Ay
N aa § fF AT 1o AN ¥
1 & 9T 16 |re aed wfy fw #7Y
ST QFENT H 97 g W T@gh
foramr atar &P SOY W W@ §
ET TG FHI FLHHN | WA qg A
HAY § T AT FIIC A F ax
¥ grq-g19 =it Sfaad g 60 g
u¥g s gt w10 game s |
s grm fox forw dea ¥ gt
wwdr S5 F o g FF AT g
WWquFAF w1 WA R
oiT S I ¥ It QU ;W oAgy
frmrarwrg?

SHRI JAGANATH RAO : The Khe-
tri project will be commissiomed in 1971,
We have an American firm of consultants
for the development of the mines and a
French firm of consultants for putting up
the machinery and equipment. It is true
that there was some delay but to develop
2 mine jt takes 5-6 years and these are
deep shaf mines

SHRI BENI SHANKER SHARMA :
Woere all these factors not taken into con~
sideration at the time the project report
was made 7

SHRI JAGANATH RAO : Our esti-
mates go wrong and these minzs take a
longer time and there cannot be a hard
and fast time limit., There is the anxiety.
to develop it as fast as possible because
copper is in short supply,

SHRI SRADHAKAR SUPAKAR :
‘There is a justified feeling in the country
that the progress in respect of nonferrous
metals was rather slow even if prospect-
ing and working of the minzs takes a very
long time, Having regard to the shortage
of foreign exchange and the large-scale
employment potential of these mines,
what steps have been takem by the
Government to accelerate prospecting and
working of those mines 7

VAISAKHA 1, 1891 (SAKA)
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SHRI JAGANATH RAO : The work-
ing of such mines, as I have already
answered, takes longer time, They are
deep shaft mines and we have no techni-
cal know-how, So, we have to take the
collaboration of foreign countries, We
have entered into an agreemeat and we
are anxious to sec that these come up as
early as possible.

SHRI JAIPAL SINGH rose
MR. SPEAKER : Shri Gopalan,

SHRI JAIPAL SINGH : It is my
area...(Interruptions) 1 do not know
whether to catch your eye or by the car.

MR. SPEAKER : Pcople who have
not asked a supplementary question will
catch my eye. You will not catch my
eye today even if get up all the time,
Though ten persons may get up I normal-
ly call only persons who have not asked
a question. If you get up om every
question, it is not my fault.

SHRI JAIPAL SINGH : I rise on a
point of order.

MR. SPEAKER : There is no point
of order during the Question Hour.
Shri Gopalan.

SHRI P. GOPALAN : The reply
given says that there is a proposal for the
expansion of the factory at Alwaye but
1 understand the major of hurdle in the
expansion of this factory arises because
of the raw material which are exported
from the projects but which are subjected
10 a customs duty of 27,5%; ad valorem,
The refined material is still further sub-
jected to an excise duty of Rs. 500 per
tonme, whereas the same concentrates
which are processed from abroad, and
are being imported as refined materials
are duty-free, the only incidence being an
excise duty of Rs, 500 per tonne, So,
I would like to know from the hon.
Minister whether this particular aspect
of the problem was brought to the notice
of the Government and how it will affect
the indigenous concern and whether it
will make the country self-sufficient with
regard to this ?
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SHRI JAGANATH RAO : The
Alwaye unit has a rated capacity of
20,000 tonnes per year, but it has reached
only 10,000 tonnes on the basis of the
imported concentrates. The cxpansion
his becn agreed to and we hope this
expansion will be completed within the
Fourth Plan.

Regarding the excise duty, it is a
matter which comes within the jurisdiction
of the Finance Ministry, and 1 cannot
answer that.

SHRI P. GOPALAN : I seek your
protection, Sir. I asked the Minister
whether this particular aspect of the
matter was brought to his notice and, if
so, what action has been taken on it.

SHRI JAGANATH RAO : The po-
sition has been known to the industria-
list also who opend these units, knowing
fully well that the excise duty was
Rs. 500 par tonne. (Interruption)

MR. SPEAKER : Shri Damani.

SHRI S. R. DAMANI : In reply to
my question No, 118 dated 25th February
the Government had given a detailed
statement showing the demand in respect
of indigenous production and the imports
from 1969-70 to 1973-74. But in that
statement it has not been said to what
extent the indigenous resources will be
exploited or will be utilised. 1 would
like to know, first of all, to what extent
our own resources will be utilised till
1973-74.

Secondly, in that statement, it has
been said that up to that period, import
to the value of Rs. 800 crores will be
required to meet the shortage. They
have said also that it depends on the
avilability of foreign exchange. 1 do
not know whether they will be able to
import or not keeping it uncertain. In
view of all this—

MR. SPEAKER : What is the
question 7 I have not understood a bit
of what you said. You are wasting the
time of the House.

SHRI S. R. DAMANI : The sccond
question is, whether, in order to use the
resources, the Government would consi-
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der allowing the private sector, as they
have allowed it in the case of aluminium
so that the country can become self-suffi-
cient.

SHRI JAGANATH RAO : He has
raised so many things. The develop-
ment of non-ferrous metals should prima-
rily be in the public sector ; the private
sector should not be allowed, because
these are scarce metals and we have not
got enough deposits. The private sector
was allowed much earlier to establish a
unit at Alwaye, and it has been permitted
to expand the capacity from 20,000 tonnes
per annum to 40,000 tonnes. The Udai-
pur unit will be expanded to 36,000
tonnes. Beyond, that, 1 do not kmow
if by the end of the Fourth Plan any
expansion would be possible. We have
to import.

=it g fag Wit : geaw wE-
W oamagas g 5 @ gfa
gAlg-agAl F1 gF g, FAHIE 7
gfewa & g arg ¥ faw qEt @ ol
w1 g i g Wiy Famh
9T gE TF A WA FAAT
IAH FRTd 78 T 9T W1 el
F @fwr qord faw & 7 wT Og
a9 § A1 fox wig aga aF 9
9T gAY HNF €T ¥ weElg agHl
% fawr gror w4t adf @91 @E
fr faad g gren-fasie @R & @19-
arg 7% Tara o< Frafa &< a% foga
foeadt i wiw g ?

SHRI JAGANATH RAO : It is true
that the hard rock operation scheme has
enabled us to know some deposits all over
the country. But after the aerial survey
is done, there has to be other examina-
tions on the ground, geophysical tests,
and so on. It takes time. It cannot be
done overnight,

SHRI MAHARAJ SINGH BHARATI :
How much time ?

SHRI JAGANATH RAO : I cannot

say. It depends on the Geological Survey
and the technical experts.
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SHRI SHIVAJIRAO 5. DESHMUKH:
Three large private sector manufacturers
of aluminium seem to contrive and mani-
pulate an almost indefinite postp it

VAISAKHA 1, 1891 (SAKA)
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If you are interested in this question, you
ought not to have put a supplementary on
that question. If you get up on every

of the Koyna aluminium factory under
the public sector, and two civil servants
every now and then seem to succeed in
inventing one excuse or the other in seeing
to it that the Koyma aluminium factory
does not come into being. But Government
have been assuring us that there is nothing
like that and the factory will come. May
I know when the cycle is going to break
and the factory will start functioning ?

SHRI JAGANATH RAO : There is
no scope for such suspicion, The private
sector unmits came into being much earlier,
Korba and Koypa umits in the public
sector are likely to come up by 1970-71,
We are having foreign collaboration and
they are at it. I can assure him that it
will come up in 1971,

SHRI N. K. SOMANI: When the
system of investigation under Operation
Hard Rock was introduced, it was done
with foreign exchange aid from America
and certain other countries. At that time,
Government of India had decided that
they will in times to come train our own
Indian technicians and Indianise the entire
operations, making use of our own air-
craft and instruments. May I know what
is the progress of this particular scheme
and by what time the Government of
India would complete the Indianisation of
Operation Hard Rock 7

SHRI JAGANATH RAO : I am

afraid we have not made much progress.

yet and we cannot completely dispense
with foreign collaboration.

SHRI JAIPAL SINGH : Sir, 1 have
also occupied that Chair long before you
occupied it. 1f I understood you correctly,
you said would not allow a second supple-
mentary. Here is a very important question
from my area and you will not allow me
1o put another supplementary. Is that your
ruling ?

MR. SPEAKER : There arc 523 mem-
bers here. The Speaker calls one by one.
He cannot call the same member repeatedly
when other msmbers are also interested.

q and I allow you, what will other
members think 7 Are they not also hon.
members ? Regarding your having ocsu-
pied this Chair, I have mever seen your
name in the list of Speakers. Moreover,
if you have occupied the Chair, the fun-
damental principle is that members must
obey the Chair. Since you say you have
been occupying the Chair, you must learn
that first,

wt fe T wA wERg ¥ S
forfera orame fear 8, owit wgr d
wgfafm ¥ fawfed & gn Sty 4=-
Fafg At # wrew frAk 3 oaw
i o far & foafad & et
gy ta avsmT § grew fri T AT |
9t wfiem & AT g g—
(%) =rir sw< egfafay & 9
dwed qAran, ag qfeww dweT ¥
TATHN—AGT AT WITAIET W9 §IA
=N ? (=) wmgw fafaw om#H
*gr & ¥ IfaT & 30 g & wwET
F1 ogfafraa a1 F37 A e §—
& s g B oo v fgage
# oY ugfafrgw &t dved § |1 =19
TEFT Y T w1 7€ FRQ T
faa® fr stre 30 g1 EA ATATAT 9T
FTEHT?

SHRI JAGANATH RAO : I cannot
say il there are any applications for ex-
pansion of the units. If any such appli-
cation is made, it will be considered. A
letter of intent has been issued to J. K.
Industries to open an aluminium plant in
Orissa. But so far nothing has been done.
The public sector projects at Korba and
Koyna are coming up. We are not think=
ing of giving anything more to the private
sector, because by the end of the fourth
plan, we will bs self-sufficient in alu-
minium,
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foeeht & ofiq ey AT &
wrgd few sitesTea
X
*1206. st TraereT faand :

© ot ey T

st W AT ;

#q7 Taresy awr qfiae fadtem
i fawto, wram awr arda faww
oo g 9T A g F4 5 ¢

(¥) 71 72 7= ¢ P FhwaER
g feest & o FRwfat & fod
o T wrgE faw gtearas) § Afrt
# alufuat sq &7 § gy @ww
AT R ;

(&) ¥ ag ot 99 ¢ fF gft T
AW I IFE[q F 9w 9T 9
wgareal % #1f aw fge € fer
g € ; AR

g?(rr)nf‘zsf,aﬁmm QT

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. . MURTHY) : (a) to
(c). Difficulty has been felt during the
last few months because one Vaidya each
from the Gole Market and Kidwai Nagar
Avurvedic Dispensaries had to be with-
drawn for service at the two newly opened
Ayurvedic Dispensaries. Besides, one lady
doctor remained on long leave and no
substitute could be provided. The lady
physician has since re-joined duty and
additional physicians are being appointed.

sit T exe faonit : wsae wE-
@, A g & (%) W H A gy
ar—a47 7§ A9 ¢, % ¥ g
g feeel & wod il & fadr
o T wrgs faw wiesrea) & Al
#t safaat e s # aga 9w
T g 7 e g & e S

APRIL 21, 1969

Oral Answers 16

@ A F AR H 55 A vy §
wrgar § 5 a1 AT 1@ W & I
famaTd |

SHRI B. S. MURTHY : The answer
is a clear indication that there was delay

and I also have given the reasons for the
delay.

it T ey faant : v wE)-
Tq, T agh 9T AT AV AR A
T o X qg wrg fs S wgEw
faat wgafes feeduda & 7%

|19 WTwTa FAT 9ga § 7 angfenfa
g fr faot #ifaw feeiew &
ITH 9 wefew feedaQd & ArOm
agt fawar, aY fox sdard wgdfes
feefada #t aws w9 & 1 7@t A
Y aga g AYafeat @y § ar
st & wafaar o oaidt § o weed
TE 8, ¥ warr I vy A o
arar &1 & wAY AP F A F0
Figar § 5 gxerd sl wt
waear Ft arm & w@a gg foad
g fe feefadia &, @1 Mg
g ¥ AT 1A WA ¥ oW
w1

SHRI B. 5. MURTHY : All en-
couragement is being given to have as
many ayurvedic despensaries as the
workers want. As a matter of fact, the
bhon. Member will kmow that we started
opening ayurvedic dispensaries for the
first time in 1963 in Gole Market and
immediately after that we established
another in Kidwai Nagar. This year—
1969—we have opened two more and
there is a proposal to open one more.
Therefore, we are not making any dis-
crimination. On the other hand, we are
encouraging the cmployees to resort to
ayurvedic dispensaries. At these chronic
doctors are being treated by ayurvedic
doctors. ‘Therefore, it requires a lot of
time for examination and giving the
medicine. That is why .there is delay;
otherwise, there is no discrimination at
all,
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it n ey fewmd - i T
ARG A g G FT q4TT 7 G K
a7 f¥ 55 fear @ mi ¢ dl M A9
feegad & ¥ Y fawwr ST agr Jawr
9ET | gE TG 98 a8 Fad § [ feed-
frrma adidar &1 & W wdew @&
AT argar g fF ooy o & o
, fecfada @ §, 8 R T aqr
a9 o feedadw §, W A R dw
g7 T M9 TE Sy I W @
§ fF o o 7 fecdad Al wmm,
I AF I U@ TE, R ATA

N7 T4, o9 aF IJF 7 @91 07 7

Far wrq¥ wra AEt wfeart @ f 4
Tif fama § 7

SHRI B. 8. MURTHY : Sir, it was
decided to open one ayurvedic dispensary
in January 1969, Then immediately,
we had to get the accommodation from
the M. P.s’ Club in North Avenue and
then again from the Director of
Estates. Until and unless we were
satisfied with the arrangements we could
not recruit.........

st ®10 Ao faAT : weyE ¥,

TH IG5 E, 9IE TG & dAgE
qaw g ?
SHRI B. S. MURTHY : We could

not recruit the vaidyas before we made
all the necessary arrangements to open the
dispensary. As soon as the dispemsary
was ready we had to recruit the staff,
This recruitment has to be done by the
UPSC. Even if the recruitment had to
be made by us we should have the names
suggested by the Directorate of Employ-
ment Exchange. All these things took
time. Therefore, instead of waiting
undil the recruitment was made we decided
that one vaidya from each of these dis-
pensaries may be put there for some time.
I'can now amnounce to the House that
recruitment has been made and there is
no question of dearth of suitable candi-
dnm.

U WeOW WERd,
u@fﬁid’(aﬁhl‘wmm
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& T F agEe o §
AT g #1 wfeFaT oE I
AYE FET AT | T FT ArqraQ@
Far fang farad wrgdfes ai -
G 71 O & g9 9 Al T
gat feafs & & e wgar g
A 5 qamei w1 wfew
SR T & fAg /TR 99
g D g ?

Nymargauwm qg § 5
Tdt feesit & weqarel T gmS
% fog @9 gq@ T £ oF afufq
frge 7t 7 d—are Afgm A gy
s Tt faeelt & wegarEl #t qiw #
graey § ag afafs fagem #r f 4T,
% qAAT ST g 9w afafy ¥
iy fgR e & g? afeg, arsw
Fed¥e & ger-ger aF #a § 7

SHRI B, S. MURTHY : I cannot
agree with the contention of the hon.
Member that ayurveda is only good for
rural people and not for the urban people,
It is a system which is useful and effica-
cious for the people living both in urban
and rural areas. As far as the Com-
mittee is concerned, the Committee was
appointed and they also submitted a
report as regards the facilities to be
provided for  better and effective
working of the hospitals. The Ministry
is now seized of the task of implementing
the recommendations.

=t e : w7 99 giafe A
art fodle @ g, afe & g, o s
qE-g84 1T 7T &, Ig T QA

ot them: fdidg T § ag
Ta=T faT)

SHRI B. S. MURTHY : Awpy of
the report is placed in the Library.

&Y T W0 | WS Jgiad, WiA-
&l gHI dqgi @1 gerer fear oA
I Eafes Hedie § 4R W
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wfawas far g, wigdfes oefa &
o1 #1f o7 A8 ] | O wErar 9
aifenem &, ffdT T e a8
W WgER ¥ ag ey o ff wfew
famma st § 1 e o feelt wwred
T W FE AgA faw feevada gl, &
i g aa @ E ot A @
AT § WX 7 ST E § 1 UdY waeqr
¥ % str g § 5 qar we Rt
WEITY 0 a1 Y sgaeqr 4 % afg
31 wAfer feeyada § #rf &
AT ITAH A gl W AN IT A8
FIAFA AHE ¥ T99 F $AT IA*
fawr feeda & 4o FXaAY 3 & TR
IW GF I 30 FT 3 7

SHRI B. 5, MURTHY : As far as
ayurvedic medicines are concerned they
are also being supplied to the patients on
the basis of allopathic doctors and medi-
cines. As far as his contention that the
people are anxious to have only allopathic
treatment is concerned, 1 do not think
I can support him bccause all these dis-
‘pensaries have been opened because of a
pressing demand from the employees.

ot witeTe ®TS e - g AE-
x4, ¥ 63 ¥ AT { M ITF@R F A
WEqATT AT, Tl T HT 6 FEI F
AR T TG BT AGT FH E—FHATD
U ¥ &% @y & Wi aofw # A
T &1 84 65 ¥ wrarawrei feafa &
qRA qgT 9% AT a5 HT &7 T8 4
afe wiwr a% et A #
AT ATEAT § 4T HA AT ) qar
¢ 559 wewae & fag, fafame
geaE &1 97 agr fgEw = o,
Igat 7w &y 7€ o ? afy gy ava w@d
¢ & suwr e afcam freer Wi
FTEIT qGT 9T OIg ®T FAH FT O
sAFfausam s @ g ?

SHRI B. 5. MURTHY : Sir, 1 did

not understand the guestion.

AFPRIL 21, 1969

w1 siferT wrs i
W

MR. SPEAKER : Not necessary. We
will go to the next question.

: & fgu

Hindustan Antibiotics Ltd., Pimpri

1208 SHRI PREM CHAND
v A : Will the Minister of PETRO-
LEUM AND CHEMICALS AND
MINES AND METALS be pleased to
state ;

(a) whether at any time a general
assessment of the working of the Hindus-
tan Antibiotics Ltd. has been done ;

(b) if so, the result thereof ; and

(c) if not, whether Government have
any idea of securing the services of any
expert in order to find out the drawbacks
and to bring about improvements in its
working ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
Government keeps a close watch on the
work of Hindustan Antibiotics Ltd. as in
the case of other public undertakings
through periodical reports, the Govern-
ment represéntatives on the Board of
Directors and above all th: audit reports
prepared by the company’s auditors and
the Comptroller and Auditor General of
India,

(b) No serious irregularities have been
found in the working of Hindustan Aanti-
biotics Ltd,

(c) Does not arise,

st AW W awi : wemE Wy,
fggm qur 0T w1 TWE
dfcarafers Y zael A1 T8 gE@
¢, I ¥ MY I I A Iy
ot wifgl | @ femfes & & s=it
wRreg ¥ s wgar g fw qaslta
W guemrefas I qarE o1 W@ g,
Iad @ awy fggeam Yfeamform f
et #fedt § s v so WA &

Oral Answers 0
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gaifas agt X fafar ok € @-
arefeT 37 @ § Wi w g A
fadt qx ag @€ AT W § @ *;w
va¥ fegerm 91 @ aFw@ T @
W Rk g9 @ O A H &

g @ | g T A W faae
FOil fF IR fafgdr ag@ & fao
I FICETH &1 uFFeqA foqr aryr ?

SHRID. R. CHAVAN : Hindustan
Antibiotics Limited, Pimpri, was estab-
lished some time in 1954. There are a
number of plants there. There is the
plant for manufacture of penicillin. Then
the streptomycin plant is there. Then,
there is a pilot plant for the manufacture
of certain new antibiotics.

Concerning penicillin, the rated capa-
city there is nearly 84 MMU and the
production during the last three years was
68.33 MMU in 1966-67, 53.07 MMU in
1967-68 and 56 point some MMU in_168-969.

AN HON. MEMBER : What is
MMU ?

SHRI D. R, CHAVAN : That is the
unit.

Therefore though the capacity is 84
MMU, it is not running according to the
rated capacily because the demand is
slack.

Conccerning streptomycin, the capacity
is about 80 tonnes and the production
during the last three years was 60 tonnes,
66 tonnes and 67 tonnes respectively. The
production is low on account of power
cuts and other difficulties.

But on the whole the Hindustan
Antibiotics Limited has done well. That
will be clear if anybody looks to the
financial results of the Hindustan Anti-
biotics Limited which have been mentio-
ped in the report which has been placed
on the Table of the House.

& 9w Awl ;. weIw AgEy,
wei wgEg 7 o) ot wafar, & gaw
wgwa § fe fygeam dfeamafesq aga
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w=gT &9 F G & dfET wife o
dlo THo, HAFT &1 Y FIAAT §
IEH gEE @ W § W IEH
sregga Wt AF Adf g gafeo &
SITAAT F1EET § #47 §TF1C I0 19 9T
faa &4t fF food & fgena
afearafesm w1 wTEo €0 UHo Mo,
T T AT FI@EET # F §
wefafreas ¥ wwots s=mar o,
uF § goftfrad & AY w@T wTa—
Fqif g FAT €41 IW IR A7 g
g sRagdivs e A sLw@we
T FLE A T @ A Iad
fedar 7 § Wi wae faur Al w30
gk iyl oo -

SHRI D. R. CHAVAN : The question
about I. D, P, L. is a different
question ; it does not arise out of
this question but since the question
has been asked whether I.D.P.L. Rishikesh,
and the other two units which are under
the Hindustan Pharmaceuticals and Drugs
Limited, could be joined together, 1 would
like to say that the one is doing very
well and the other is baving some tecthing
troubles and difficulties ; therefore, no
purpose will be served by joining the two
together. There is no proposal under
the consideration of Government to join
the two together.

Sk o ;& wR g
¥ e g § W g o A g
fr forrt w1 fggeam Gfeamafers &

FIEAT E | T T 4| §
framaa § s aroart =9, a9,
wifs =€ & § ATAINET @A e
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fova & fogy 6 5= ¥ GO TF
¥ ATAIGET a0 @A § fac faEfaa-
#7171 &1 fury eafiry @ ?

SHRI D. R. CHAVAN : I repudiate
the allegation which has been made by
the hon, Member saying that the former
Minister had been band-in-glove with
Sarabhai group and that on account of
the influence exercised by Sarabhai group
the Hindustan Anti-biotics has not estab-
lished the manufacture of Vit. C. As a
matter of fact, the manufacture of Vit. C.
is likely to be established in the coming
two or three years and it will have a
capacity of 125 tonnes... (lnterruption)

St gOH WA WOAW :©  FiF FIAT
g

st ofw T SR & @fad

), 4k weRe et @Y
werE  AERW, gR WY &1 IR
Tifgd

SHRI D. R. CHAVAN : The propo-
sal is under the comsideration of the
Government. It will have a capacity of
125 tonnes and the cost of the project
will be about Rs. 118 lakhs which will
bc met out of the funds that will be
generated by the Company.

s soERw - AL S FT
9 7gY wrar 1 6 e qge fggET
THanfesw, fod 1 faarfan &'
FA FA T wTEeT feaqr w6
Mg RE FOATad
mir, 1) gdwEE & gt 5
sOsf g Fa @ &1 AT WA
t e o g Y 7, foi qeeer
fear faedl W AES A AT, I
TET LA gra g ArATE A% & 49
fram! ¥%T wroEr w1 SewE gl
g fFar

SHRI D, R. CHAVAN : I repudiate
the allegation that has been made.
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w{GEORGEFEkNANDES: Not
an allegation, that is a fact. (Interruption)

MR. SPEAKER : Order, order now.
The Question Hour should be utilised to
elicit information......

SHR1 GEORGE FERNANDES : No
infc tion is forthcoming.

MR. SPEAKER : Not allegations.
You cannot hold a court now, whether the
allegation is true or not. He has refuted
that categorically......(Interruption). 1t is
all right now.

w tfy ua : 6 a9 ¥ w4 fawwa
gwi)

ATH G : 6 IF TF F4Y
78} we ¥ sy Ty ?

SHRI D. R. CHAVAN : 1 have
categorically stated that this is being esta-
blished and will be established very soon
and no pressure whatsoever from any
quarter will e allowed to be exercised.

i

Jﬁcﬁm:eﬁ&wﬂ
i T wma § ad, 7g @ a@F
6 I ¥ 7} F1gEE F @WH B g
QiR At N v @ o feeg
TEE § | T @Y agame @ FaEt
T grawr 4% A &wrar | & qve
frgar &= & 3g fe oo gy Afad
6 a9 T fa% o $AT £ GIFET |
fegmm TAaafess & qw dEr
g @a g GrowiE A% § FgH T W9
7g TN FT @ § WK ITH A
@R

MR. SPEAKER : Whatever it is, he
has answered now. (Interruption)

SHRI RANDHIR SINGH : That is
too much.

SHRI GEORGE FERNANDES : It

is not¢go much,
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SHRI RANDHIR SINGH : What
is this ? It must be expunged. (Inrerru-
ption)

SHRI SHEO NARAIN : Every Mem-
ber is an hon. Member of the House.
He may b¢ a Minister but he is an hon.
Member of the House, WTT Tfeai T
N-FFT 7T | AT FL XH G
I o st aFa @1 |

</t ek AR K ATt waE R
a1 § | wofas wese femr w3 &
qY w oArAe # |19 famm emw
% aqm o v fF s gad
TETE FY W R, W R www
% &) Ay wav § | (Interruptions)

MR. SPEAKER : You want to con-
tinue like this? Will you kindly sit
down ? Let them finish and then we
proceed with the business.

SHRI RANDHIR SINGH : This is
not the way. He is playing to the gallery.
Tg TURT FT A0 g w1 7

MR. SPEAKER : Please sit down.
Do not make it worse.,

SHRI RANDHIR SINGH : Do not
encourage them, Sir. What is this 7

it sgraw oy wreEl - W
Y qOE F4QA |

o oty ag vE R E e
“IEAET F @ &' 1 T8 SET@
T g W ?

MR. SPEAKER : You are not help-
ing the Minister. The Minister is capable
of taking care of himself. He has refuted
categorically...... (Interruptions) You are
not helping the Government in any way.

SHRI RANDHIR SINGH : We
must protect our Minister, T TTE T

ad Fo 18 Ifew qra g v ?
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MR. SPEAKER : Will you kindly
sit down ? After all, the Minister has
categorically repudiated this. It is on
record. He has repudiated categorically.
He has said that it is wrong, it is a base-
less allegation or something like that’It
is on record. By the others shouting, how
has the matter improved 7 (Interruptions)

SHRI RANDHIR SINGH : I cannot
be cowed down like this.

MR, SPEAKER : Allright. You shout,
Mr. Banerjee.

SHRI S. M. BNERIJEE : I am sorry,
much of the time of the House has been
taken away in this. The Ministers are
capable of defending themselves. They do
not need the support of paper tigers. My
hon. friend, Mr. Fernandes, put a speci-
fic question. His question was whether,
because of pressure from a particular
company, Sarabhai, this was kept in
abeyance for six years. He pointed out
that an ex-Minister who was in this parti-
cular Ministry and who had resigned on
a different cause, was instrumental in
getting this delayed for six years. This is
a serious charge against a particular
Minister......

MR. SPEAKER : He has answered
that already.

SHRI S. M. BANERIJEE : How can
he reply on behalf of the ex-Minister.
Mr. Asoka Metha has to reply.

MR. SPEAKER : It is from the Go-
vernment.

SHRI S. M. BANERIJEE : You refer
it to the Public Accouats Committe or
the Committee on Public Undertakings,
whichever you choose. My question is this
There are evidences either with the hon.
Member or with other people who have
been sending us these things that there is
a band, whether wisible or invisible, of
the Minister or of Sarabhai. (/nrerruprions)

st FeW T WOAW : U ST Y
Sroadio il
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ot wo WMo Tt ¢ AW FIAHA
fod & afr o e afa
I § OF rEId R ¥ A
fig frelt = wem &7, faerd s g
g% §12 & TAR AT AT FIGHA! FT
T @ & w9 W few s F,
TETT § AT X & A | K A
AgET ¥ quTT wrgaT § e s wrd
q FHITT TH L F dargw ? ar
™ W g e § 5 oo arfeEnie
Y w48 qA7 € Famy N fog aroaw
oY s i fag, 991 #Y &)

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI); Hon. Members
have said that the previous Minister held
it up for six years or somethiog like that.
The previous Minister was in charge only
for a year and a few months. How does
it make six years, I do not understand,

SHRI S. M. BANERIJEE ; I want to
know whether you are going to refer it to
any committee.

MR. SPEAKER : The fact itself is
questioned. Why a Committee? Mr.
Bhandare.

st gao Uwo WE : & TN F
THY T AT TEE! FATS 7

SHRI R. D. BHANDARE: I am not
one of those tigers which the hon. Mem-
ber mentioned. 1 would say with due
respect that they are the tigers under the
garb of men. (Inferruptions) You are a
tiger under the garb of men. After all,
questions are asked to get information and
pot to make allegations. They make all
sorts of allegations converting this Ques-
tion Hour into a debating society. That
should not be done. They belong to the
Opposition and if they adhere to the
rules they will invoke more respect and
‘retain and preserve parliamentary demo-
cracy. However, I am not entering into
that controversy.

May 1 know from the hon. Minister
whether it was not a fact that the Natio-

APRIL 21, 1969

Oral Answers 28

nal Chemical Laboratory, Poona which
was to give the process for the production
of this particular vitamin did not do so
till 1965 and this explains part
of the delay in the proeess of producing
vitamin C.

SHRI D. R. CHAVAN : 1say that
we shall have to look into the whole
matter why it was delayed, if there was
any delay.

SHRI HEM BARUA : Is it not a fact
that the licence for the manufacture of
vitamin C was given by Prof. Humayun
Kabir when he was Minister in charge and
is it also not a fact that the delay was caused
by the failure of the Labratory at Poona to
give the process 7 May 1 know if the
Minister is not in the know of these things ?

SHRI D. R. CHAVAN ; As [ said
1 shall have to look into the reasons for
the delay if there was some delay; at what
time the licence was given to the company
etc.

SHRI HEM BARUA : The trouble
arises because of the lack of knowledge
of the Ministers.

‘meegs’ w1 I, frafa a
T

*1209. it wgrow fag wreat
7 ¥feaw aaqr TATMA Wit ww aqr
Wty T A% T Y FO w4 fF

(%) =¥ 1966-67, 1967-68 ®WKX
1968-69 # || ®r “uewIgE”’ W
feat wrar § SwrEA gun, At
arm # frafa fear war qar et
A # wravy faar waw

(w) ¥ ag aw § fr ‘CevrEe
%1 win 30 & a7 W & w@fs gEE
FeaTEA 9T @ W

() afz g, & < feafe & garx
sO & farsm g R @ § 7

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) to (c) . A statement is laid on the
table of the Lok Sabha.

Y

-/
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Statement

(a) The required information is as under :—

Year Production Exports Imports
(million gallons) ?
1966 43 2.795 nil
1967 30 4.115 113
1968 30 nil 10.0

(b) Yes, Sir. During the years 1967
and 1968, there was a set back in the
production of sugar and consequently of
molasses and alcohol. On the other hand,
owing to commissioning of new alcohol-
based industries, expansion of the existing
units and increase in the demand for
potable purposes, there has been a steady
increase in the demand for alcohol during
the last few years.

(c) The measures taken to improve
the situation are :

(1) The exports of alcohol and
molasses have been completely
banned ;

(2) Priorities have been recommen-
ded to the States for distribu-
tion of alcohol to consumers ;

(3) Inter-State allocations of alco-
hol and molasses are made by
Central Government to ensure
releases of these commeoditics
from surplus State to deficit
States ;

(4) Central Molasses Control Order
has been extended to cover
khandsari molasses also in
certain States at the request of
their Governments ; and

(5) Allowing some imports to a few
major alcohol consuming indus-
tries.

A Study Group for alcohol has been
formed by the Government to study and
devise measures to improve the situation,
‘Their report is expected shortly.

.

ot wgror fog et 0w
wRe, 77 TefggardT ar §
TY-ATY HEAFEH F A qgA A
¥ ag @ & A1 AT Ol Ao & g
qg Wt Az THET TAT TG 9T IW
¥ A 66 % w43 fafagw dmv &1
IeqrEA gaa fer @t 9 3 fafaga
a7 7 fafE e st @A 67 9
TFIT 78 o+ a4t o o i
TeqrET W @ W A g W aAn
2 aa s 4 fafagadas &1 @Y
frgla & ag #ii femr wafs s 4,
R T AT gar 59 9@ 2 AR
|19 sIr@r F oA ¢ fF feaar
T qrer g 7 e waA 11 fafes
1 S g T WY A i W
F gEg aoE @ at ¥ ag ame
wgar § 5 oz & gowr fegaw wa
€Y s Ty AT sEEy w feww
T q¥t gt ?

SHRID. R, CHAVAN: Always
estimates are made. This year too estima-
tes have been made that the production
will be 29 lakh tonnes of sugar. Thirty
five per cent of the sugar will be molasses.
From molasses industrial alcohol is
manufacturcd... (Mnrerruptions). In 1966
the actual production was 30 million
gallons and export was of the order of
4.115 million gallons. An import was
made necessary mainly because it was
estimated that the production of sugar
would be higher. If the production of
sugar was higher, the production of
molasses would also be higher and molas-
ses are the raw material for the manu-
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facture of industrial alcohol. It was
estimated that production would be higher
and therefore it was exported and when
the production fell short of the estimates,
it was imported to meet the requirements
of the country.

st wgrerw fog wreet : e
wEre, WAt oY 9 qrEA WE W
¥ W Fg ! g & Neww A oo
Fquuar sa 9mar ¢ 5 fear &
T SR Y AT T@ g F1 -
9 ) gFAT § | IEF A TART
o9 a7 §, W19 &7 TR, W
FFgT ¥ YT WO GE QT AW
I T Tt § R R AT wew e
o Tar § ) vad v i §)

fam ¥ @ TR A FEO
=Teen § fF w ag ww @ s @ e
&Y T vy wrEw & awr § ow R
1 W a9 AT T v 66 I fErew
¥ fewra & @ ¥ ™ FrOw FE O
wa, S &7 g &€ g T W
1 & gafaq 7 agr @ @ fF
R fegem & A foral & w=an 30
@& & S 1 &5 WU ' gar
g I T FT AT FE g wAE
afgar i st g 66 3 six afew
o et § 100 wed ¥ ) @A awr
o gramar g1 s # feafa afgmn
QS ¥ 7 g0 wegr§qar I A
firdr P I 32 A W A
g€ T vty @ Wi g @ W
a1 TE% fAT g | F @ 91 W
g?

SHRI D. R. CHAVAN : The Govern-
ment has appointed a study team to go
into all the aspects coonected with the
molasses and the manufacture of alcohol
efc,

st wgrow fag W e
w1 # qg W foord Hiy ?
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SHRI D. R. CHAVAN : Within
three months

ot w foy ogme ;. ArRdw ¥
MAiFRaagFmam @
FfT A ¥ g FT AT 2 A
27

SHRI D. R. CHAVAN : The pro-
duction of molasses during the last three
years was as follows : 1965,66, about
15.30 lakh tonnes; 1966-67, 8.38 lakh ton-
nes 1967-68, 9,20 lakh tonnes; and in 1968-
69, it is likely to be 12.02 lakh tonnes,

The question was raised by my hon.
friend on that side concerning the sugar
year. The sugar year actually starts from
1st November and ends in October. It
does not end by the end of March.

Report of Investigation Division on
Drinking water in Rural Areas of U.P.

#1211, SHRIMATI SAVITRI SAYAM :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT pleased to state :

(a) whether the special investigation
division set up by Government to survey
the requirements of drinking water in the
rural areas of U, P. has submitted its

report ; and

(b) if so, the details of recommenda-
tions made and the action taken there
on?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Yes, Sir.

(b) No specific recommendations have
been made. The report contains an asse-
ssment of the rural population suffering
from scarcity of water, the number of
villages where safe drinking water is either
not available at all or, if available, whether
the quality is bad and unsafe, and the cost
of providing safe drinking water in rural
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areas. Detailed project reports, plans
and estimates for individual villages are
still being prepared by the Special Investi-
gations.

sitwelt mfasit e < e WE)-
T, IO VAW & FwT WA T FEr
248 @ oX 2gml # gwyy 1 AW W
. B8 g g1 el gwadia daer
¥ gg @&y v T A1 fR A wRw
F @1 A B A qrEr o faw
% Afew FhT agar O WA
T T Er W AR 3g sem ]
duaefa AT & 2 A ag @Y qU
T & awr | WGt guadfy g #
¥+ agraar w1 35 Te7 freifa 33
fazr o & fre® & o wsw 3@ W
g fr faorg ofcfegrat § 398 fag
310 %32 v97 &7 wraiaw fwar maw g
Faw & s agd g 5 @@
i & it 71 fafw afcfeafany
T ¥ @ T 310 FUT Y AT H
AFw A EW S0 sQw A Ofr AF &
Y & fT ST &1 T & a%
fami fy areaed §Y doer @ @
%, ¥ AT AR W W gTeAl
o foery fe O3 &7 ot forer &%
o ST &Y g% 7

SHRI B. S. MURTHI : As 1 have said
already, the investigdtion has been going
on for the last few years. Village by uillage
plans are not yet available, and therefore
it is not possible for me to say how much
money is needed and how much can be
spared for the State Government and what

contribution will be there from the Cent-
ral Government,

st st wam . § ag ST
aredt g fF frad il F e ag o
o o 6 g FWi & T # AR
FET AT Ay AT T Wi q
¥ firear oo &S g o feaar
UG T AT, IALALIT AT IR
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SHRI B. S. MURTHY : As far as
Uttar Pradesh is concerned, and amount
of Rs. 6.11 lakhs has been allowted by the
Centre as 100 percent grant for the investi-
gations. Investigations are now going en.
I cannot give any date by which it may
be finalised.

st wo ATo faardt : § FrAT ATRAT
g5 fgfer aez & faq frafrw
arr F feae-frat aee & 7
W SEHT fFaaT q@ e FAg &
@S sETogar g ? K ag s
argan g 5 -t meza fafaer s
geErd w1 & o oA, IR ¥ S
far e femr & 7

SHRI B. S. MURTHY : I do not
have the break-up now, Sir,

WRITTEN ANSWERS TO QUESTIONS

Petro-Chemical Complex in Gujarat

*1201, SHRI D. R. PARMAR : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that a German
Democratic Republic delegation arrived in
Gujarat State recently to help in the deve-
lopment of petrochemical complex in that
State ; and

(b) if so, Government's reaction there
to ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
No, Sir.

(b} Does not arise.

Upgradation of Citles
*1204. SHRI YAJNA DATT SHA-
RMA : Will the Minister of FINANCE
be pleased to state :

(a) whether itis a fact that certaiu
districts in India which were not eligibl-
for higher status on the basis of 1961 cee
nsus have been accorded higher status for
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the purpose of grant of house rent and
city compensatory allowance to Govern-
ment employees, on representation recei-
ved from them by including certain muni-
cipal areas, which were not earlier
included ;

(b) if so, the names of those dist-
ricts and the reasons for granting them
higher status ;

(c) what was the population of Amiri:
tsar along with Chheharta Municipality
and Amritsar Cantonment in 1961 and
what is the present population of these
areas ; and

(d) if thesc figures are not available,
whether Government would find out the
population of Amritsar at present ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) and (b). Under the
persent policy for categorising cities and
towns as A, B—1, B—2"and C class for
purposes of the grant of house rent and
compensatory (city) allowances on the
basis of population as revealed in the last

decennial census, population of the main

municipality /corporation and such other
‘municipalities, notified areas and canton-
ments as are contiguous to the main mu-
nicipality/corporation, are taken into acco-
unt, the qualifying limit being 16 8 4
lakhs and 50,000 respectively. There have
been cases where for want of such infor-
mation some cities and towns which quali-
fied for classification could not be classi-
fied. In some cases, municipalities 'corpora-
tions wers formed after 1961 census. In
all such cases as and when it came to the
notice of Government that the city or
town qualified to be classified according to
the accepted formula, it was done. Exam-
ples of the cities/towns which have been
classified by including contiguous muni-
cipal, notified and cantonment areas with
the main municipality or by formation of
new municipalities after the 1961 Census
are as under —

Sangli Miraj Fcrozepur Utterpara-

Kotrung
Dhanbad Tellicherry Achalpur
Pondicherry  Faridabad Dinapur

Veraval Pathankot Singanallur
Surinderanagar
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(¢) and (d). The population of Amrit-
sar along which Chheharta Municipality
and Amritsar Cantonment according to
1961 Census was as follows :—

Amritsar Municipal Committee  3,76,295
Chheharta Municipality 13,760
Amritsar Cantonment 7,992

Since Cetisps is conducted decennially, the
up-to-date population figuress will be
available only after 1971 Census,

Need of White Paper in Gujrat

*1205. SHRI R. K. AMIN : Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state ;

(a) whether it is a fact that - widefelt
need of a White Paper to be issued by
the Central Government laying down
guidelines on feed stocks, availability of
intermediates along with specifications,
locations, technology efc. exists among
the industrialists of Gujarat State ; and

(b) if so, the action Government pre-
pose to taken in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SARI- D. R. CHAVAN) :
(a) and (b). Government have not recieved
any specific representation from any
quarter that a white paper be issued cove-
ring the points referred to in the ques-
tion. It is however, within the Govern-
ment’s knowlede that Gujarat Industrial
Development Corporation and the Gujarat
Indnstries Department have convened mee-
tings of entrepreneurs interested in petro-
chemicals toibe located as part of the Guja-
rat Complex and the officers of the Minstry
participated in such meeting and provided
specific information in Tegard to raw
materials, feedstocks etc.

WY QTR O HIH & S

*1207. =it Ttz Fag wre : @y
wareeq e afcaTe fratem wite frmbo
wraTE aq1 A faerm w4 ag @
F1 Far w0 fr :
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(w) stz () . w=7 72 =T
Irrigation Facilities in Ladakh

*1212. SHRIP. M. SAYEED :
SHRI MANIBHAI J. PATEL :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether the Investigation Divi-
sion on Ladakh has conducted surveys
and prepared project reports for the con-
sideration of the Central Water and
Power Commission for providing irriga-
tion facilities in Ladakh :

(b) if so, the details thereof ;

(<) the estimated cost of the scheme
and acreage of land that would be
irrigated ;

(d) if the reply to part (a) above be
in the negative, the time by which the

report is likely to be prepared and appro-
ved ; and

(e) the reason for the delay ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO); (a)
Yes, Sir.

(b) and (¢). A statement is laid on
the Table of the House.
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Statement
S. No. Name of the scheme Estimated cost Area to be irri-
. gated annually
1. Stakna Irrigation project, Leh. Rs. 36.14 lakhs, 3566 acres.
2. Sasoma Irrigation scheme Rs. 20.64 lakhs. 750 .
(Left side canal) .
3, Malalithang Irrigation Rs. 28.81 lakhs. 2400 ,,
project, Nobra,
4, Kharbathang Irrigation Rs. 35.13 lakhs. 2850 ,,
project, Kargil.

(d) and (¢). Do not arise.
Shortage of Anaesthetics

*1213. SHRI GADILINGANA
GOWD : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that there is
dearth of Anaesthetics in the country ;

(b) if so, the reasons therefor ; and

(c) the steps being taken to make good
the deficiency in this respect ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) No.
Sir.

(b) and (c). Do not arise.
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Import of Air-conditioners by UNESCO,

New Delbi
‘IHD/(R] MADHU LIMAYE : Will

the Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 3723 on the 9th December.
1968 and state :

(a) whether the enquiries have since
been completed ;

(b) if so, whether it is a fact that
Shri §. P. Dewan, Administrative Officer,
UNESCO, was involved in the import of
two air-conditioners from WU.S.A. which
were certified for official use but were
really for the personal use of a former
Deputy Chief ;

(e) whether it is also a fact that
payments to Messrs G. E., New York
and Messrs Jerma and Co., Bombay
concerning the two air-conditioners were
sent by Shri Dewan ;

(d) whether it is further a fact that
Shri Dewan deposited in Mr. Dunningh-
am's accout a portion of payment, certi-
fying it as Mr. Dunningham’s savings
converted into foreign exchange and arra-
nging to send it to Mr. Dunningham in
New Zealand in early 1967 ; and

(e) if so, the action taken against
Shri Dewan ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) Yes, Sir.

(b) 1t has been ascertained that two
air-conditioners imported in 1966 and
cleared free of duty under cover of an
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exemption certificate to the effect that the
goods are for the official use of the
UNESCO Mission in Delhi, were paid for
out of the personal account of Mr. Dun-
ningham, the then Acting Chiel of the
UNESCO Mission in Delhi. It appears
that the said two air-conditioners were
intended for the personal use of Mr.
Dunningham. A notice has been issued
by the Collector of Central Excise, Delhi
to Shri Dewan asking him to show cause

* why a penalty should not be imposed on
him under section 112 of the Customs Act
1962 because of his part in this impor-
tation. A reply to the said notice has
since been received and a date for perso-
nal hearing as prayed for by Shri Dewan
has been fixed by the Collector of Cent-
ral Excise, Delhi. Further action will be
taken after the hearing has been granted
on the 21st April, 1969.

(c) Payment to M/s. Jeena & Co,
regarding the two air-conditioners in
question was made by a cheque from Mr.
Dunningham, This cheque was forwarded
by Shri Dewan under a covering letter.
Payment to the suppliers of the two
air-conditioners was made, however, out
of the personal account of Mr, Dunning-
ham, No evidence has so far come to
light to suggest that this cheque in pay-
ment of the two air-conditioners was also
forwarded by Shri Dewan.

(d) No evidence has so far come to
notice 1o indicate that the amount depo-
sited by Shri Dewan in Mr. Dunningham's
savings account and sent abroad represen-
ted the sale proceeds of the two air<con-
ditioners in question.

() Proceedings have been drawn up
against Shri Dewan under the Customs
Act, 1962.

Modelling of New Delhi and Delhi

*1217. SHRI S. C. SAMANTA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to State :

(a) whether the Urban development
includes expenditure involved in model-
ling, remodelling and re-remodelling of
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the same place within a month or so in
towns like New Delhi and Delhi ;

(b) if not, whether anybody is held
responsible for waste of money in the
kind of work described above and severgl
others of this nature ; and

(c) whether money for development
is given by the Central Government for
some specific plans and projects or whether
the amount is merely sonctioned ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) No,
Sir.

(b) Wasteful expenditure is usually
detected during the course of audit of
accounts of the body responsible for
incurring the expenditure when appropria-
te action is taken in the matter.

(c) Central assistance has in the past
been given to States according to Specific
Scheme and Heads of Development. From
the year 1969—70, it will be made avai-
lable to them in the form of “Block
Loans” and “Block grants',
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Tax Deductions Under Section 194
of Income Tax Act Question

*]1219. SHRI B.K. DASCHOW-
DHURY : Will the Minister of
FINANCE be pleased to state :

(a) the amount of tax deducted at
source and deposited with the treasury on
interest under Section 194 of the Income
Tax Act, 1961 till December, 1968 ;

(b) whether any representation has
been made by the business community
against deduction on interest ; and

(c) the steps Government propose to
take to curb or ease the difficulties ex-
perienced in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE, (SHRI
P. C. SETHI) : Presumably the question
refers to the provisions of section 194-A
of the Income-tax Act, 1961, which was
introduced by the Finance (No. 2) Act,
1967,

(a) The amount of tax deducted at
source and deposited with the Treasury
on interest under section 194-A of the
Income-tax Act, 1961 from 1st April, 1968
to 31st December, 1968 is Rs. 4.88 crores
(figures provisional).

(b) Yes, Sir. Some representations
have been received against the provisions
of section 194-A relating to deduction of
tax oo interest.
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(¢) (1) Provision already exists in
Section 194-A itself to mitigate dificulties
as under :

(i) Section 194-A (3) (iii) provides
for exemption from deduction of
tax on interest in respect of cer-
tain specified categories and the
general clause (f) enables the
Government to cxempt in suitable
chses or class of cases of institu-
tions, associations or bodies.

(ii) Section 194-A also enables asses-
sees to claim exemption from de-
duction of tax on the basis of
their affidavits or statements in
writing to be verified by certain

B ies of P ibl P

specified in the Act, such as

Members of Parliament, Gazetted

Officers etc,

(2) Government also take remedial
measures as provided in law whenever
difficulties are brought to their notice.

Excavating of Rawli Hills in Bombay

*1220. SHRI BABURAO PATEL :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state.

(a) whether it is a fact that while ex-
cavating at Rawli Hills in the city of
Bombay, volcanic ash and deep and
jagged fissures were found suggesting the
existence of a bed of volcano under the
city ;

(b) the names of geologists of the
Central Government who have visited the
site ; and

{c) the salient features of their reports ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO) :
(a) to (c) . The information is being col-
lected and will be laid on- the Table of the
House,
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Residence of General Manager of
‘Trombay Unit of Fertilizer
orporation of India

1. SHRI GEORGE FERNAN-
¢ Will the Minister of PETRO-
LEUM AND CHEMICALS AND
MINES AND METALS be pleased to
state :

(a) whether the General Manager of
the Trombay Unit of the Fertilizers Cor-
poration of India is provided with resi-
dential premises in Bombay ;

(b) whether he is paid any house
rent allowance ;

(c) whether it is a fact that the pre-
sent incumbent to the post of General
Manager has been using the guest house
of the Fertilizer Corporation of India as
his residence on payment of Rs. 2.50 per
day; and

(d) whether this conduct of the Gen-
eral Manager meects with approval of
Government ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAYAN): (a)
There is a Buogalow provided for the
General Manager of the Trombay Unit.
It has, however, been converted into a
guest house with the approval of the
Managing Director of the Corporation.

(b) No,

(c) Yes, with the permission of the
Managing Director, on payment of the
usual charges under F. R. 45 (A) and not
Rs. 2.50 day.

(d) Does not arise.
L. I. C. Investments

#1222, SHRI S. S. KOTHARI : Will
the Ninister of FINANCE be pleased to
state :

(2) whether it is a fact that about
Rs. 45 crores out of Life Insurance Cor-
poration’s total investments of Rs. 150
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crores would go to the rural areas in the
current financial year ;

(b) if so, the broad details therefor ;
and
]
(c) the break-up of its total investments
as on Ist December, 1968 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : (a)_ to (c) :
The details of L.I.C's investments intended
for rural areas are as follows :

1968-69 1-4-68 to 31-12-68
(Rs. in crores)

1. Co-operative Land 7.9 3141
Mortgage Deben-
tures,

2. Loans to Co-ope- 0.20 —_
rative Sugar Fac-
tories.

3. Loans to Industrial 0.34 0.34
Estates.

4. Loans to Munici-
pal Committee of
small towns for
water works and
drainage schemes. 4.17 1.68

Total : 12.70 543

Note : The amount of loans to State
Electricity Boards which are intended for
schemes including those for rural electri-
fication is not included in the above Table;
the amount of loans to State Electricity
Boards for the full year 1968-69 is Rs. 35
crores and that for the period 1-4-1968 to
31-12-1968 is Rs. 7 crores, Figures of
loans granted to State Governments for
the Village Housing Scheme and Planta-
tion, Labour Housing Schemes are not
readily available and hence these are not
included in the Table; the amount of such
loans is however small.
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Research Project at Safdarjung Hospital
for Studying Weight and Life Span of
Infant

*1223, SHRI ONKAR LAL BERWA :
'  SHRI N. R. LASKAR :
SHRI CHENGALRAYA NAIDU -

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that the United
States has agreed to finance a research
project at the Safdarjung Hospital to in-
vestigate the relationship between the
weight of the infant and its life span ;

(b) if so, the total grant authorised
by the U. 8. Government ; and

(c) how far this project will bz helpful
in preventing the premature deaths of
infants ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) Yes,
Sir. '

(b) Rs. 6,84,200,

(¢) This study will enable to under-
stand the causes of low birth weight and
of incomplete gestation. It will also help
in identifying babies of particular weight
group and gestation period, who require
special attention,

Lifting of Restrictions on Advancing
’ Loans to Rice Mills

*1224 SHRI JYOTIRMOY BASU :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Reserve Bank of India
bas recently lifted all restrictions on
commercial banks advancing loans to rice
mills for purchase of paddy in the open
market in West Bengal ;and ~ ~

“ (b)if so, ihe reasons therefor ?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) and (b). In view of
the better paddy crop and considerable
fall in the prices of rices in West Bengal,
the Reserve Bank has exempted from
margin and ceiling restrictions bank ad-
vances to rice mills in West Bengal against
paddy and rice.

Allocatiop for Power Sector for 1969-70
-

*1225, SHRI G. C. DIXIT : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether it is a fact that in the
meeting held at Delhi between the
Madhya Pradesh Government and the
Planning Commission on the 24th Decem-
ber, 1968, the propossd allocation for
power sector for 1969-70 was reduced to
Rs. 10.95 crores ;

(b) whether Government are aware
that on account of this reduction, the
rural electrification and lift irrigation
works of Madhya Pradesh have been
reduced at a level of Rs. 4.50 crores as
against the provision of Rs. 5.34 crores
for Rural Electrification Scheme and Lift

Irrigation Scheme during the current
financial year ; and

(c) if so, Government's reaction
thereto ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO):
(a) to (¢). In the meeting held on 24th
December, 1968 in the Planning Commi-
ssion, the Annual Plan for 1969-70 re-
lating to Power Sector was also discussed,
Fhe Aonual Plan for the year 1969-70
for the State including the Power Sector
is yet to be finalised.

Policy re long-term and medium-term
financing by Commercial Banks

*1226. SHRI R. K. BIRLA : Will
the Minister of FINANCE bz pleased to
state :

(a) whether there is any arrangement
between the various financial institutions
for coordinating their operations of rupee
and foreign exchange finance ;
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(b) if so, the details thereof ;

(c) whether Government propose to
iniliate any measures for coordination of
leading operations of commercial banks
and these institutions ;

(d) if so, the details thereof ; and

(e) the policy of Government in allo-
wing long-term and medium-term finan-
cing by commercial banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) and (b). So far as
foreign exchange finance is concerned two
term-lending institutions, viz.  the Indus-
trial Finance Corporation of India and
the Industrial Credit and Investment Cor-
poration of India have got foreign lines of
credit. The sub-loans granted by these
institutions are intended to finance import
of capital equipment, for which the concerns
have to obtain the requisite clearance of
the Capital Goods Committee and the
Import Licence therefor. Normally, it is
indicated in the Clearance Import Licences
itself whether the foreign exchange agreed
to be released by the Government is against
the credits available with the Industrial
Finance Corporation of India and, or Indu-
strial credit and Investment Corpora-
tion of India. If the name of any one
particular institution has been mentioned, the
concern approaches that particular institution
for assistance ; il names of both the insti-
tutions are given, it is open to the concern
to approach either one or both the institu-
tions. It is not uncommon to find a case
where the foreign exchange requirements
of a concern have been met jointly by the
Industrial Credit and Investment Corpo-
ration of India and the Industrial Fina-
nce Corporation of India, In such cases,
co-ordination is secured through discus-
sions at the inter-institutional meetings
as also by correspondence, exchange of
appraisals, inspection reports etc.

As regards rupee finance, the Indus-
trial Development Bank of India plays a
co-ordinating role in the term lending
activities of other financial institutions,
through monthly Inter-Institutional meet-
ings of the Senmior Executives of the
Industrial Development Bank of India,
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Industrial Finance Corporation of India,
Industrial Credit and lavestment Corpo-
ration of India and Life Insurance Corpo-
ration of India. At these meetings which
are informal in character, in addition to
the consideration of many specific projects,
several general issues of common  intérest
are also discussed. Although these meei-
ings are primarily intended to enable
speedy consideration of applications for
joint assistance, they also assist in devis-
ing procedures for quicker disbursal of
the assistance sanctioned. In regard to
important underwriting  operations,
though the Unit Trust of India does not
form part of the consultation machinery
in which the Industrial Development Bank
of India, Life Insurance Corporation of
India, Industrial Credit and Investment
Corporation of India and Industrial Deve-
lopment Bank of India regularly parti-
cipate, it maintains informal liaison with
the other financial institutions and acts in
step with them.

(c) and (d). The term requirements
of most of the small and medium sized
projects are generally looked afier by the
regional institutions like the State Finan-
cial Corporations, State Industrial Deve-
lopment Corporation and by Commercial
Ranks. As an apex institution, the Indus-
trial Developmeant Bank of India maintain
active liaison with Commercial Banks and
State Financial Corporations which take
interest in projects requiring Industrial
Development Bank of India's assistance,
It also encourages State Industrial Deve-
lopment Corporations to bring to such
projects as they may like to promote and
partly finance. The co-operation of banks
is enlisted in the matter of providing loans
and guarantees and underwriting of shares
in important projects involving large ex-
penditure. Consortia of a number of com-
mercial banks have been organised under
the leadership of the Industrial Develop-
ment Bank of India to participate in the
financing of such projects. Many of the
medium term industrial loans provided by
commercial banks and State Financial
Corporations are refinanced by the Indus-
trial Development Bank of India and this
enables the Bank to be in touch with the
term lending operations of these institu-
tions. The Industrial Development Bank of
India also operates a Scheme for the refi-
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nancing of medium term credits provided
to  exporters and bankers and
rediscounts bills arising from sales of
indigenous machinery on deffered payment
basis. As commercial banks are not always
in a‘pasition to carry the whole risk and
provide the entire term finance and gua-
rantee facilities required by exporters even
with refinance from the Industrial Deve-
lopment Bank of India, the Industrial
Development Bank of India has recently
introduced a new Scheme for providing
term assistance “and guarantee facilities
lo exporters of capital and engineering
goods and services in participation with
commercial banks. In the case of State
Financial Corporations apart from refi-
nance of industrial loans, the Industrial
Development Bank of India also supple-
ments the resources of these institutions
through contribution to their share and
bonds issues.

(e) There are no restrictions on com-
mercial banks granting medium and long
term advances provided they are satisfied
about the merits of the relative loan
applications. The Reserve Bank of India

- has already advised the scheduled com-
mercial banks in February, 1969 that it
would not wish to limit individual bank's
medium and long term loans to any parti-
cular percentage of their deposits and that
banks should in this matter take account
of their own overall position.

Extenslon of Embankments on River
Kamala

*1227. SHRI BHOGENDRA JHA :
Will the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No. 2320 on
the 10th March, 1969 and state :

(a) whether the reports and estimates
for the extension of embankments on both
sides of river Kamala from Jai MNagar to
the Himalayan foothills in the WNepalese
territory have since been finalised ;

(b) whether contacts have been made
with the Government of Nepal of consent
and implementation ; and

(c) if so, the result thereof 7
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THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) (a) : No,
Sir.

(b) and (c). Do not arise.

Copper Deposits in India

*1228. SHRI D. N. PATODIA : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether recent surveys have revea-
led that rich copper deposits are available
in many parts of the country ;

(b) if so, the places where the positive
indication about the availability of copper
has been found ; and

() the total quantum of deposits that
have been found so far 7

THE MINISTER OF STATE N
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO):
(a) and (b). Recent surveys have shown
copper ore deposits/occurences at Rakha
Roam Sidheswar, Tamapahar, Turamdih,
Ramchandrapahar in Singhbhum Copper
belt in Bihar ; Kolihan. Madhan-Kudhan
Akwali, Satkui, Bhagoni, Kho-Dariba in
Rajasthan; Dhukonda, Nallakonda, Ban-
dalamottu in Agnigundala and Mailaram
in Andhra Pradesh ; and Mamandur in
South Arcot District in Tamil Nadu.

(c) About 240 million tonnes of
copper ore have been estimated by the
Geological Survey of India.

Exemption of Industrial Units in U, P,
from Octroi and Terminal Taxes

*1229. SHRI MUHAMMED SHE-
RIFF : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that Govern-
ment have exempted all industrial units
from payment of octroi and terminal
taxes on their machinery and building
materials in Uttar Pradesh ;
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(b) whether this exemption will be
permanent or temporary ; and

(c) whether this exemption will be
made available in all the States of indu-
strial growth in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : (a) and (b).
The Government of Uttar Pradesh have
issued orders in January. 1969 granting
exemption to machinery and building
materials required for setling up new
industrial units and for expanding existing
units from payment of octroi and termi-
nal taxes levied by the municipal bodies
in the State. These orders will remain in
force until the 31st March, 1972,

(c) Under the Constitution, the levy
of octroi and terminal taxes on the entry
of goods in a local arca is a State subject.
‘The question of the Government of India
taking any action in the matter does not
arise.
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Panna Mines

6942, SHRI BABURAO PATEL :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether government have any
plans to arrange for cutting and polish-
ing of diamonds found in Panna mines in
Madhya Pradesh;

(b) the details thereof ;

(c) whether the Government of
Madhya Pradesh has been consulted in
.this regard; and

(d) if so, with what result ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAQ) :
(a) No firm plans have so far been
finalised.

(b) The National Mineral Develop-
ment Corporation which is operating
diamond mines in Panna is exploring the
possibilities of developing the cutting
and polishing industry at Panna.

(c) Yes.

(d) After detailed discussions with
representatives of Madhya Pradesh
Government, a Committce consisting of
the Additional Director of Industries,
Madhya Pradesh, the Managing Director
of Madhya Pradesh Mining Corporation
and the Diamond Valuation Officer,
Mational Mineral Development Corpora-
tion has been set up to study problems
connccted with the diamond cutting and
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polishing trade in Bombay, Panna etc.,
and to submit a report. The report is
awaited.

Chamba] Irrigation Project

6943, SHRI BABURAO PATEL :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) thé estimated cost of Chambal
Irtigation Project in Madhya Pradesh
and the amount of Central assistance
given so far ;

(b) the date by which this project is
likely to be completed and the area that
would be irrigated; and

(c) whether it is a fact that the allo-
cation for 1968-69 has been drastically
cut and if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The estimated cost of
Chambal Project in Madhya Pradesh is
expected to be Rs. 62.99 crores (which
includes Rs. 47.71 crores on the irrigation
side). The total loan assistance given so
far to Madhya Pradesh for Chambal
Project amounts to Rs, §9.96 crores.

(b) The Gandhisagar Dam was
completed in the year 1960. The works of
canal system arc expected to be comp-
leted by the end of Jume 1970. On full
development, the Chambal Canals are
designed to irrigate an area of 7 lakh
acres in Madhya Pradesh.

(c) No, Sir.

Tawa and Hasdee Irrigation Projects
in Madhya Pradesh

6944, SHRI BABURAO PATEL :
Will the Minister of IRRIG ATION
AND POWER be pleased to state :

(a) whether Central assistance has
been given to the Tawa and Hasdec Irri-
gation Projects in Madhya Pradesh dur-
ing 1968-69; and

(b) if not, the reasons theref 10
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). No earmarked
Central assistance was given for Tawa
and Hasdeo Projects during 1968-69.
Both these projects, along with others,
were, however, financed through Miscel-
laneous Development Loans given by the
Central Government.

Shortage of Heavy oil in Dhuvaran
Power Station, Gujarat

6945, SHRI P. N. SOLANKI : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that there is
acute shortage of heavy oil in Dhuvaran
Power Station in Gujarat State ;

(b) the annual demand of Dhuvaran
Power Station for heavy oil and how
much supply is sanctioned by the Refinery
in Gujarat ;

(c) whether oil supply is diverted to
Maharashtra State to earn higher price
than Gujarat is paying at present to the
Refinery ;

(d) whether this short supply of
heavy oil by the Refinery has forced the
Dhuvaran Power Station to use coal in-
stead of oil ; and

(e) whether the Refinery in Gujarat
State propose further supply of oil'to
Dhuvaran Power Station and, if not, the
reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a).
No, Sir.

(b) The requirements of Dhuvaran
Power Station are upto the rate of 880
tonnes per day or 3,21,0C0 tonnes per
year, during the first stage of Dhuvaran
Operations and at the rate of 1,630 ton-
nes per day or 595,000 tonnes per annum
after Dhuvaran completes its expansion in

-
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second stage. The Indian Oil Corpora-
tion is meeting the first stage requirements
in full.

(c) No. .

(d) The Dhuvaran Power Station is
designed to usc coal also. Information
regarding their coal consumption, if any,
is not readily available.

]
(e) Yes, subject to a reasonable set-
tlement of the price.

Agencies for Distribution of Indlan
Qil in Gujarat

6946. SHRI S. M. SOLANKI : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be plzased to state :

(a) the names of co-operative organi-
sations, private individuals or agencies
which distribute Indian oil and oil pro-
ducts in Gujarat ; and

(b) the number of applications that
were pending for new agencies in  Gujarat
in 1968 ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
and (b). The information is being collected
and will be laid on the Table.

Imported Cars in the Ministries

6947. SHRI P. C. ADICHAN :
SHRIS. K. TAPURIAH :

Will the Minister of FINANCE be
pleased to state :

(a) the number of imporied cars
still in use of the Ministries and Depart-
ments of the Government of India and the
number of imported cars used by the
Ministers and Deputy Ministers ;

(b) the makes and brands of these
cars and how they were obtained ;

(c) the steps being taken to speedily
replace them by Indian made cars ;
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(d) whether it is a fact that the
Ministers and Officials of Government
dislike the Indian cars because of their
deteriorating quality ; and
L1

(e) if so, the steps being taken to
improve their quality to international
standards 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). The in-
formation is being collected from the
Ministries Departments concerned and
will be laid on the Table as soon as
available.

(c) Instructions exist that only Indian
built cars should, in future, be purchased
as staff cars, except when the requirement
is mainly for use of foreign visitors/V.I.Ps,
However, each Ministry, each independent
Department has been permitted to retain/
have, not more than one foreign made
post-1960 car as such cars are found use-
ful for quicker transport over longer dis-
tances and for ceremonial/protocol pur-
poses, Foreign made post-1960 cars in
excess of the number permitted are requir-
ed to be surrendered to the State Trading
Corporation for disposal,

(d) No such Instance has come to
notice.

(¢) Government had been receiving
complaints about defects in the quality of
cars manufactured in India. Following
these complaints, Government had set up
a committee of experts to make a thorough
investigation into the causes of the deteri-
oration in the quality of cars and to
suggest remedial measures. The recom-
mendations of the Committee have been
brought to the notice of the manufacturers
and statutory directions have been issued
to them in respect of the more important
of these recommendations to ensure comp-
liance. The matter has also been discus-
sed individually with representatives of
the three car manufacturers and they
have assured Government that they
would implement the various recommen-
dations of the Committee, However,
the implementation of these recommen-
dations, by their very nature, would take
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time and it is too early to say at this
stage whether the quality of cars manu-
factured in the country has since
improved.

In the meantime, in pursuance of
one of the recommendations of the
Committee, a team of experts has been
deputed to visit the plants of the three
car manufacturers with a view to assisting
and advising the latter in strengthening
theif internal inspection organisation.
The Team will also suggest to Govern-
ment the kind of external inspection
organisation that should be set up to
supplement the internal arrangements
and how it can be made to function
effectively.

Ralising Storage Capacity of Ukai Dam

6948. SHRI DEORAO PATIL : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether any proposal has been
received from Gujarat Government to
raise the full reservoir level of the Ukai
storage of Ukai Dam on Tapti river ;
and

(b) if so, the Central Government
reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) No, Sir.

(b) Does not arise.

Clearance to Major and Mediom Projects

6949, SHRI DEORAO PATIL : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) what is the procedure adopted
for giving clearance to the Major and
Medium projects by the Central Water
and Power Commission and Planning
Commission at present ; and

(b) the difficulties in regard to
giving clearance to such projects which
cost between Rs. 15 lakhs and one crore
and are within an allocated and earmarked
financial ceiling of the State ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESWAR PRASAD) :
(a) . Basic data and project features
in respect of projects costing Rs. 15 lakhs
to Rs. 3 crores are to be furnished by the
State Governments to the Central Water
and Power Commission for examination
in a proforma prescribed by the Planning
Commission. The examination by the
Central Water and Power Commission
in respect of these projects is limited to
the basic planning, inter-State aspects,
hydrology and economic feasibility.

Detailed project reports of the pro-
jects costing Rs. 3 crores and above are
required to be sent to the Central Water
and Power Commission by the State
Governments, The various techaical and
economic aspects. e, . planning, water
availability, designs of dams and canals,
cropping pattern, water reguirements,
inter-State aspects, costs and rates ana-
lysis, benefit cost ratio and financial
return, etc., are examined by the Central
Water and Power Commission in case
of these projects in consultation with
officers of the Ministry of Finance and
the Indian Council of Agricultural
Research.

After examination by the Central
Water and Power Commission, all the
projects are then put up, along with the
comments of the Central Water and
Power Commission thereon, to an Advi-
sory Committee appointed by the Plan-
ning Commission. Projects found accept-
table by this Commission are there consi-
dered by the planning commission
for ioclusion in he Plan and neces-
sary accepted letter issued after considering
the resources likely to be available for the
execution of the projects.

(b) . There isno difficulty in clear-
ing projects costing between Rs, 15 lakhs
and Rs. 3 crores if they are technically
and economically acceptable and do not
involve any unresolved inter-State ass-
pects and funds are likely to be available
2 the State Plans for their execution.
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Lady Doctors in C. G. H. S. Dispensaries

6951. SHRI ONKAR LAL BERWA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Lady
Doctors who preform regular Morning
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and Evening duty at the C.G. H.S.
Dispensaries at South Awvenue, Vinay
Marg, Chanakyapuri etc. have to attend
Emergency Duty from 07.00 to 19.00
fiours on Sundays and other holidays ;

(b) if so, whether they are given
Compensatory Leave or Owvertime allo-
wance in lieu thereof ;

(c) if not, the reasons therefor ; and

(d) whether it is also a fact that the
subordinate staff who perform Emergency
Duty along with the Doctors are given
Compensatory Leave within a fort-night ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY PLANNING ; AND
WORKS, HOUSING AND URBAN
DEVELOPMENT (SHRI B.S. MUR-
THY) : (a) On Sundays and holidays one
lady doctor remains on day duty at the
South Avenue Dispensary by rotation
trom 7.00 A.M. to 7.30 P.M. in summer
and from 800 AM. to 7.30 PM. in

winter.

(b) No.

(c) Gazetted Officers are not entitled
to get any compensatory Leave or over-
time allowance.

(d) Yes.
Silver and Alloy in different
denominations of coins
6952, SHRI P. K. DEO : Will the

Minister of FINANCE be pleased to state :

(a) the percentage of silver and alloy
in different denominations of coins in
currency in India during the British period
and after Independence ; and

(b) the name of the coins containing
silver and alloy during that period 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and (b).
Only four denominations of coins, viz.
Rupee, half rupee, quater rupee and one
cighth rupee current during the British
period were in Silver and its alloy. These
coins were in standard Silver containing
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91.66%, Silver and 8.349, Copper. The
minting of one-eighth rupee in Silver alloy
was discontinued in 1917. During the
World War 11, the rupee, half rupee and
quarter repee coins were minted in a
quaternary alloy containing 50° Silver,
40%, Copper, 59, Zinc and 5% Tin.
The mintiog of the guarternary alloy coins
was also discontinued in 1946-47, but
they eontinued to  be legal tender tilla
March, 1968. No coins in Silver alloy
have been minted after Independence.

Manofactare of Cortisone Acetate

6953. SHRI RAMAVTAR SHARMA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Cortisone
acetate, a vital medicine for Addison’s
Disease, is not manufactured in tablet
form in the country ;

(b) if so, the reasons therefor ; and

(c) the steps Government propose to
take for the manufacture of this medicine
to relieve hardship to patients ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY : (a) Yes,

(b) The manufacturer has discontinued
manufacture of Cortisone acetate tablets
as the off-take of the drug was insignifi-
cant. There are other drugs available for
the treatment of the discase.

() Does not arise.
Unfilled post of the Director of N. B. O.

6954, SHRI 5. D. SOMASUND-
ARAM : Will the Minister of HEALTH
AND FAMILY PLANNING; AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that the post
of Director, National Buildings Organisa-
tion has not been filled up by a regular
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incumbent since last one and balf years
or so ; and

(b) if so, the action being taken in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING; AND WORKS,

+«HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) The
post has been vacant since 27th Decem-
ber, 1967.

(b) Mecessary action has been initiated
and the post is expected to be filled
shortly.

Income-Tax Arrears due from Music
Directors and Play-Back Singers

6956. SHRI JUGAL MONDAL :
Will the Minister of FINANCE to pleased
to state :

(a) the names of Music Directors and
Play back singers in the Indian Film
Indusiry against whom arrears of Income-
tax of Rs, 50 thousand or above are
outstanding at present ;

(b) the reasons for non-recovery of
tax arrears from them so far ; and

(c) the steps proposed to be taken by
Government to recover the outstanding
arrears 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (c). The
collection of the required information will
involve considerable time and labour as
film industry is located in several States
in India. If the Hon'ble Member desires
to have information about any particular
Music Director(s) and Play-back Singer(s),
the same would be duly furnished.

wi faeet feqar qTeTdt weqams’
¥ gfrrd
6957. wit Wwg sWw: ¥av €
e a1 afeax fratwa, st fmfo,
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wwre awr i feww w4 og
FTWA F1 FO O ¥

(%) magaa g fs wram &3
FT A T W FAIET AMfgar &
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wqw Tt &t uw favew afafa
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gfafs ¥ @R FT AW @ T T}
oy fremr @ fr s Afgar =
w9 F § 99 fafames semame
¥ fwww # glaard, see
faizx 1 W@-TATT 9K q=ae gfe-
wifeat grar fed 1 qatTaTg  waAtE
7,

() afz g, @t @ A § TR
%:mqrr&wétﬁaa‘rmmﬁw
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caree aqr qfeare fatem st
frrmfor s @t g faww w-
wg # vrog NSt wo go HfA) : (F)
FLHIX G q0E T Sq ai
wfafa #1 fafeamr, wea-fafear am
fadreat g 3w = & agww gl
ol ¥ gere w ¥ 3y, wf feeelt
¥ FEE wTErEl & w10 g9
I AT qEATE FT A AT IAH
fawra & fou femfol ¢t 911 @
afefr ¥ ot o 25 W, 1968
&1 & o1

(=) o, 7 | 77 = afafa &
R AT

(n) afafs & feeslt & fafie
weqarel ¥ gowey aqATa gasmi
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¥ gu 7 27 200 ¥ wfew fawr-
ol &t & 1 &7 Fawrfeal &t ot &

o g g quT e & frgw &
Wrer Srer FT & s )

Production of Toluene and Benzene

6958. SHRI D. R, PARMAR :
SHRIR, K. AMIN :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that production
units producing 14,000 tonnes of Toluene
and 33,000 tonnes of Benzene per annum
will be commissioned this ycar in Gujarat
State ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) :
(2) Yes, Sir.

(b) The Udex Unit of Gujarat re-
finery for the production of Benzene and
Toluene was started on 17th December,
1968. After the trial runs and guarantee
test, the Unit was shut down on 3rd
February, 1969. The ' production will
be resumed on receipt of product accept-
ability reports from prospective customers.

Aromatic Company in Gujarat

6959, SHRI D. R. PARMAR :
SHRI R. K. AMIN :
SHRI S. M. SOLANKI :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

{(a) whether it is a fact that the
Aromatic Complex involving outlay of
about Rs. 22 crores has been planned in
the public sector in Gujarat ; and

(b) if so, the present position of the
scheme ?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) Yes. The outlay on the Complex
will be Rs. 18 crores.

(b) Contracts with M/s, Fried
Krupp Chemienlagenbau, West Germany,
the collaporators in the project, have
already been executed. A wholly owned
Government of India undertaking under
the name of ‘The Indian Petrochemicals
Corporation Limited® has been incorpora-
ted under the Companies Act, in the
State of Gujarat for implementing the
project. It is expected that the project
will be completed by 1971-72.

Shri Sreeram Durga Prasad of Nagpur

6760. SHRI YAJNA DATT SHARMA :
Will the Minister of FINANCE be pleased
to state :

(a) whether the enquiry being con-
ducted into the affairs of Shri Sreeram
Durga Prasad of Nagpur, who was invol-
ved in smuggling and other charges
involving crores of rupees has been
completed ;

(b) if so, the specific charges against
him, when the enquiry into his affairs
instituted, the amount involved in it and
the reasons for delay in completing the
enquiry ; and

(c) the date by which the enquiry
is likely to be completed ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). Proceed-
ings were drawn against the firm by the
Customs Department under the Customs
Act for alleged export of Manganese ore
without proper declaration under the
Foreign Exchange Regulation Act and
under-valuation of goods exported. These
allegations were made on the basis of
enquiries which were instituted by the
Customs Department in August, 1963.
Under-valuation to the extent of Rs. 352
lakhs had been alleged in 115 show cause
notices issued in the maiter. Further
under-valvation to the tune of Rs. 32
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lakhs also came to notice in subseqnent
investigation but no proceedings in respect
thereof could be initiated as the party
moved the Madras High Court and the
Supreme Court contesting the legality of
proceedings  instituted by the Customs
Department,

It took time to complete the investi-
gations because a very large number of
documents seized at various places had to
be scratinised. Further the Courts were
moved several times and stay of the
proceedings was granted at the party's
request. The Supreme Court of India
has since decided that the Customs
Department does not have any jurisdic-
tion to draw up proceedings on the basis
of allegations made in different show
cause notices issued in the matter. The
question of further enquiry by the Cus-
toms Department does not, therefore,
arise.  Suitable action, however, is being
taken by the Directorate of Enforcement
in the matter.

Top Ten Incom-Tax Payers

6961. SHRI YAJNA DATT SHARMA :
SHRI K. N. PANDEY :

SHRI ARJUN SINGH BHADRIA :

Will the Minister of FINANCE be
pleased to refer to the reply given to Un-
starred Question Mo. 1028 on the 18th
November, 1968 and state :

(a) whether the information regarding
the top ten Income-tax payers in India
and the arrears due from them has since
been collected ;

(b) if so, the details thereof ; and

(c) if not, the rcasons for delay and
the time by wich the same will be collected ?

THE DEPUTY PRIME MINISTSR
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir. The
required information has since been collec-
ted and a statement in implementation of
the Assurance is being laid on the Table
of the House. [Placed in Librery. See No.
LT—830/69).

(b) Details are given in the statement
laid on the Table of the House. [Placed in
Library. See No. LT—830,69).
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(c) Dwoes not arise.

Aid to St. John Medical College,
Bangalore

?

6962. SHRI YAJNA DATT SHA-

RMA : Will the Minister of HEALTH

AND FAMILY 'PLANNING AND

WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that the Mini-
ster of State in the Ministry of Health
and Family Planning had promised aid
to the St. John Medical College in
Bangalore;

(b) whether it is also a fact that the
College was set up in the memory of Pope's
visit to India ; and

(c) if so, whether in view of 80 per cent
of seats being reserved for Catholics
there by giving rise to communal tension
and being against the Directive Principles
of the Constitution the Central Govern-
ment propose issuing any instructions in
this regard so that admission to the college
is don: on the basis of merit alone ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a) The
Minister of State who was present at the
Ceremony of Dedication of the Medical
College held on the 29th September, 1968,
did not promise any special Government
aid to the institution. However, Central
assistance was granted to the institution
in the year 1967-68 for adding ten seats
to its admission capacity under the scheme
for emergency expansion of medical co=
lleges. One of these seats was filled by a
Government nominee and the rest were
filled on the basis of merit.

(b) The college which is named after
the patron saint of Pops John XXIIT was
started in the year 1963, Pope Paul VI
visited India in the year 1964 in connection
with the XXXVIII International Eucha-
ristic Congress and blessed the corner
stone of the College Project on the 3rd
December, 1964,
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(c) No. St. John's Medical College
is a private institution and has the right
to regulate its admissions in consultation
with the affiliating University, The Govern-

ent are not aware of any communal
tension caused by such admissions. Under
Article 30 of the Constitution of India
all minorities, whether based on religion
or language, have the right to establish
and administer educational institutions
of their choice.

Hindustan Zinc Ltd.

6963. SHRI PREM CHAND VERMA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the authorised and paid-up capital
of the Hindustan Zinc Ltd. at the time
of its setting up and as on the 3lst
March, 1968 ;

(b) the amount of loan which the
company owed on the 31st March, 1968
and how much of it was from Central
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Government, banks and other parties;

(c) the amount paid as interest the
Corporation during the last three years ;

(d) the working results of the last
three years ; and

(¢) the main causes for the loss and
estimatgs for 1968-69 7
-

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO): (a) The
Company was incorporated on the 10th
January, 1966 with an authorised capital
of Rs. 10 crores. There has bsen no
change in the authorised capital since
then. The paid up capital of the Comp-
any has been increased from time to time.
It stood at Rs. 604,50 lakhs as on the
31st March, 1968,

(b) The amount of loan which the
Company owed on the 31st March, 1968,
was as under :(—

(i) Central Government
(ii) Rajasthan Government
(iii) State Bank of Bikaner and
Jaipur (Cash Credit).
(iv) Foreign suppliers of plants
and equipment (deferred
payment)

Rs, 50525 lakhs
Rs, 1.50 "
Rs, 9.18 "

Rs. 108,38 =

(c) The interest charges of the Company during 1966-67, 1967-68 and 1968-69 are

as under :—
1966-67 1967-68 1968-69
(from 22-10-65 to  (Rs. in lakhs) (Rs. in lakhs)
31-3-1967)
(Rs, in lakhs)
(i) To Central
Government. 11,90 33.00 38.00
(ii) To bank and 23.06 2,00 7.00
others.
(iii) To foreign sup- 2373 12.00 5.00
pliers of plant

& equipment.
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(d) Subject to final delermination of
compensation payable to Metal Corpora-
tion of India Limited for acquisition of
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its Undertaking, the profit/loss is esti-
mated as follows :

(Rs. in lakhs)
1966-67 2.53 profit 5
1967-68 3.00 loss
1968-69 24 profit

(The working results
for this year are not yet
ready ; the figure
represents estimates)

(e) The Zinc Smelter, the main pro-
duction unit ofthe Company, went into
commercial production only from the 1st
January,1968. Due to country wide diffi-
culties in regard to sales of superphosphates
which affected Hindustan Zinc Ltd. also,
production in the smelter was temporarily
suspended for about seven weeks from
July, 1968. Production was resumed in
September, 1968 and Smelter is being
worked at 70 per cent of the capacity
pending solution to the problems of out
let for superphosphates. These factors
affected the working results of the year
referred to.

Investments by Fipancial Lostitutions
in Certain Groups ol Industries

6564, SHRI YAJNA DATT
SHARMA : Will the Minister of FINA-
NCE be pleased to state :

(a) the amount invested in the fol-
lowing groups of industries by the finan-
cial institutions like Life Insurance Cor-
poration, Unit Trust of India, Industrial
Finance Corporation etc, in the form of
loans, underwriting of shares and under-
writing of debentures as at the end of
1961-62 and as on the 31st March, 1968
or the period for which the figures are
available with Government :

(i) Birlas, (i) Sahu-Jain, (iii) Mafat-
lal (iv) Larsen Toubro, (v) Martin Burns,
(vi) Bird & Co., (vii) Kamani, (viii) J. K.
Singhania, and (ix) Tatas :

(b) the percentage of increase in the
amount of loans, etc. in the aforesaid
groups of industries, separately, during
the above period ; and

(¢) the assets of these groups of in-
dustries as at the end of 196162 and as
on the 31st March, 1968, scparately, giv-
ing the percentage of increase in assets ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). The
required information as available in res-
pect of the Public Sector financial insti-
tutions namely the Life Insurance Corpo-
ration of India, Industrial Finance Cor-
poration of India, Industrial Develop-
ment Bank of India and the Unit Trust of
India is given in the Statemeats laid on
the Table of the House. [Placed in Lib-
rary. See No. LT 831 [69)

(c) No information is available re-
garding the value of assets of any of the
‘Business Groups’ referred to in the
question as at the end of 31.3.62 and as
on the 31.3.68, However, information is
available in respect of the Birlas, Tatas
and Mafatlal Groups as on 31.3.64 and in
1966-67. Information in respect of Sahu
Jain, Martin Burns, Bird & Company
(Bird Heilgers), Kamani and J. K. Singha-
nia Groups is available only as on 31.3.64.
No information is available In respect of
Larsen & Toubro, Tabulated information
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is given below :

Teble
Rs. in crores
ﬂusiness *Value of Value of Percent of increasc
Groups assets as assets as in assets.
on 31.3.64 in 1966-67

Part A -
1. Birlas 292.70 480.00 64
2. Tatas 417.70 547.00 31
3. Mafatlal 4590 106.00 131

Part B
4, Sahu Jain 67.70 Not available —
5. Martin Burns 149.60 do —
6. Bird & Company 60,10 do -

(Bird Heilgers)

7. Kamani 12.10 do -
8. J.K. Singhania 59.20 do —
9. Larsen & Toubro Not available do —_

N. B. *As per Monopoly Enquiry Commission’s report, 1965,

Installation of Perforated Lights in
New Delhi

6965. SHRI M.L. SONDHI : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleascd 1o state :

(a) whether it is a fact that the
N.D.M.C. has spent Rs. 37,380 on the
installation of perforated lights without
obtaining sanction from its members ; and

(b) if so, the steps taken by Govern-
ment to stop this practice ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) :
(a) An estimate for Rs, 37.380,- for
providing garden lights in the N.D M.C,

parks and gardens was approved by the
Committee in its meeting held on 10th
January, 1969. No cxpenditure was incur-
red without proper sanction.

(b) Does not arise,
s fefiem o Wit fast g
JWTA CEE ) T
6966. it T weq faant :

-« Wiy o
ot TW Wy
w7 feer wt o @ & FO
s fe:
(%) w1 s w1 R ¥

fadtom oY St foreil & wad @A
¢ faud ag gftfieg fer o =%
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¥ fad @ & far gaarEw qew &
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fat w1 wfa-fafadi a3 7o <@t
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1968-69 & w7 § I¥T =W
W afasarg § g qwgdi
mfﬂﬂﬁfﬂﬂ‘ﬁ’:—

I ¥ 9502
afas a1y 33

fomg suT w2 # 31-12-68 W
faorsft & w93 a7 fpand qvf /gt
® gea 67,152 @ wafs afaerg
¥ 3,84,661 4t |

Fagdl w1 i o w97 o=
Traarel 7 oF W @ ey 1968-69
% qeqi/Tagd ¥ a97 & fu quw
g = agrar & g 41 1968-
69 ¥ Zruw afwearg s a1 6
FU% 97 1 UM WY IHT HI|W
HTHTT F1 8 0T 9% $1 U Fexry
HEMEAT & ®7 § &% §1 78 9y
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Yt qaty qraer & fag agmar
#r qgfa o fa=re fear o @1 &1

e dirar frm @ felt W wm
.

6971. st ATTTAN FYE TN :
=t Trewew faamf
st Wiw TR @i

Far faer siwt 16 fravaz 1968 %
qartfeEg ;T gear 4589 & IWIF
graeg ¥ qg 99 K7 90 F4 fF

(%) ferdy wrar-mdt =Y & sfaw
atmr fme & fa sieg & sl s
srafaal & weas a9 & fgedt amw ay
wfasrd w Fda1d fFaa-feas € ;

(=) @ mfawd aix sdf)
T g feget @ 1 fgrd Al s
-6 3+ fg=dt feamd & fod =7 #rd-
T At Y ;

() @1 e drAr fow &1 s
g WA & 6 gars, 1968 & afery
¥ W femmar v g foad et &
AN FAR W oATAEE AgRE ST
FE g ;

(=) afz &, @1 fedr & feoqam
foey g s o sfaass st 95
I §; o)

(=) #ar shra i fmm & wrai-
w4l # fght F i F a1t ¥ qw
sATIE & & fqne  ?

9 Sura Wt Far faer e
(st wrereent dank) ¢ (F) o (F).
FEAT OFA T A7 G @ W qIA A
I 9 @ & JraE

(m) & (%). ot gt gfF Sitam
#tar fry o wfgsr wic gwsa
ok fom & fafwwr wfeat &
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AT A afEs gy g
9 fu oy €, gafac fom & f@d
T AEY T FHAfEl ®), frewr
ey aza afus g, w f@d @1
wferw feu famr st & aong =Y
¥ A fq|AT 7o §T 3 ¥ 4§
wfem§ sufeq Y et adr 7 ),
arar o fafaez 3o @ fomd o §
gifafas gerast & w9 # wWE-
@sar g, 91 fedt swvg IO a1 -
e # g § Adf a0 w5
et afwreray # afvar g9 wfev @,
foa® fau aragrET g4 A T g
FIAT ATETAF § |« 4g wrAen fom &
frarafia g

wew dtmn fom & @t w1 s@n

6972. it witw swTEr @
st T vwey faarat
&t AT ErEw T4l

a1 fewr w1 g ;W W FO
F

(%) tam @1 fomr & frad
aifcarfes aws @& & fawd feedt aata
g T §

(=) 77 9| #ram ¥ Faw -
7 & ey feedt Frdamrerg & wgAm
¥ ¥ aifcurfas =i § fedt wufa
g & faq wa as w1 warg g
&

(m) afz afl, @ A% ¥m W@
2?

(9) 71 77 watew wifonfes
=i ¥ e waly a7 qur f7dy =
JEA T FHATCAt 1 g @ ¥
foq gea Fdad F@ w fER
4 ; #X
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(v) afz gi, v ?

9 W weut aay faer et (ot
At damk) ¢ (F) ¥ (%), dAtar
gEedl FOEIT A q9F H ST
Fry @iw gEAwr meE & fgd
gemEer faw g da) &1 &
T ¢ wx gg wemaer  faen
areg & dmfas qar geAar geET-
Tt wTET g wgAfEa ot Y T g9
21 9 TeREE ¥ aEAE AR wd
fgdr % g sl § gRmw feg s
g1 @ gy, fm & sHwifal
fe= faem™ #t 1§ @17 Qa1 =79
agt & ot off fmm 3@ 7w & wgew
yofifm § s yamfs gfe ¥
FT R S IE I X F s
FTEATE FOW |
feeet ¥ mei-Hiod wwrst WA

7= W frwrfes
6973. sit Wiw ST wwi :

st Trere faqaat
it AT erew gt

a7 TaTeey a1 qfae frdem
sitx frmfor, wrare qur awdw faem

At 16 faaraT, 1968 F warcifea -

-

T T 4574 F I9L ¥ g9 |
Tg TAT FY FAT FOT 6

(%) writ-widt g wegm
zo %1 qgent fawfer ov fa=me @¢
far mar § ;

(&) afz g, @ = froga fear
T ; WY

() afe 7Y, aY xa www § 3@
e & wr w7

e aqr gfa faem Wi
fmin ww, a9r A faww
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weyTen § T Aot (st 3o go wfA)
(%) ¥ (7). swd gar FEAfTE
gfer ox gaw swafeare &1 g o
qUUY (FAGET W) FAH &
fag ofssrs Sfads (cfawm e g=-
AU WAGIeH) U, 1958 #
gEd F v 1 Freart & w19 famme
far mav | freg ag e fear
fF amaet & dfga fafawr SR
(a4 fafas @& we ofasaw) &
TAHA TY a41 WIET ToE qfgar ¥
Saeal &+t feafa & ga fear o
qwar g, aur =7 faaq ox faary aaw
#t € mraggwar ag) 4y

WHACHT weqeTS § Arafoe Vfirat w)
fafireat v & fow da w1 s

6974. it T wrew faam’ :

it Areg ww T

&t T T

Fa7 wvee AqT  qfemre fRdtem
vt fawto, wrarg a9t 7rda fawrw
/et gg FaTd #Y FO7 wH £

(¥) 7ar ag s= ¢ & www
weqare, wf faest § Amfew Afmd
Y OF SFL FT 49 & ST 4 S
o A€ & AT

(=) afz g, @ v w1 Frw
g

() s Afrd & At whew-
T AGF G §, FRI A A §
faT g w1 F41 FEAE FE A
fame };

(%) %1 7 47 s gewAr @
f AfraT & g /1 378 Feqray 16
W emgafi wrararg; o
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(¥) Afrdl & srare & faq o
gfawr q7: e e & Soeew A
sy ?

Ao aar qfeare fam st
fortior AT gy A fewmw wen-
wg ¥ T wl (st Te go i) ¢
(%) st &

(=) % (%) 77 ¥ T wrfaw
Wit F1 wré fafeez sy w8 @ @@
FUATT FT FOWT grefas fafemr &
g fafmi f d s fafa s sq d Y
foar Ar w@rar

g & IgH1C FY W g famr
@ wEifE ww gafafear, 2 fm-
argaE WX e fegdvew & wanwr
F4 IR # wfgs ofess sk
agaTa fafaat free ok &)

feeelt § wigdfew  wesredf &
TRt W e

6975. =it Y wyey faandt :

it Hreg wa:

=it TR W

a7 Tavew aq1 qfeare fdtem
wi fawio wmaw aur aTdg faemw
ﬁﬂz‘aﬁﬁ!‘mﬁﬁ:

(F) mr X = @ aw Y
srErd § fF 9eF gra w5 -
arfat F fag af faest #§ =g o
@ 2 wrgAfeE el § gargat
1 oagT FH @A ;

(=) afz g, Y =% w1 FOW
2; 9%

(7) @ w1 B g FE & fag
T &1 T FTHIAET A 5T
frarc 2 ?
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e aqr afare frdvem vl
frater wmam aur Awdta fewm won-
w7 ¥ T woR (st o go wfa) :
(%) ot gm ® ¥y owa
YT & mgafes wtogreat § ga-
@ Fr A i A @ g

(=) &z (7). ¥ w97 7 9=

Allotment of Houses to Central
Govenment Employees Working in Greater
Bombay

-4'576, SHRI GEORGE FERNANDES :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of persons employed
in the various Central Government Offices
and establishments including the Railways
and the various public sector undertakings
owned by the Central Government in
Greater Bombay with the break-up in
each unit ;

(b) the House Rent Allowance paid
to these employees ;

(c) the number of employees who
are provided with houses by the respective
employing agencies, departments or units ;

(d) whether Government would
undertake a programme to provide housing
facilities to all these employees in the
next five years ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a) to
(¢) . The Directorate of Estates controls
general pool accommodation at various
places and the acommodation constructed
departmentally by various Ministries/
Departments or  Public Sector-Undertak-
ings under them, is not under the control
of the Directorate of Estates. MNo statis-
tical data in regard to the number of
persons employed in various Central
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Government  Offices Estabilishment and
various Public S=ctor-Undertakings etc.
in Greater Bombay is maintained by the
Directorate of Estates,

The general pool accommodation at
Bombay is allotted to the Central Govern-
ment employees working in the eligible
offices, in accordance with their dates of
priority. As the allotments are made
according to dates of priority of employees
working in various offices, entitled for a
particular type, no statistical data is
maintained, office-wise. The potential
demand for general pool accommodation
at Bombay for types I to type VII is 23,
835, out of which 2,350 employces have
been allotted accommodation in various
types. In addition, 97 units are in occu-
pation of officers on deputation to non-
eligible Offices'Corporations,

The House Rent Allowance is payable
to those Government servants who have
not been allotted Government accommo-
dation and it is paid to them by their
administrative Offices and no statistical
data is maintained in the Directorate of
Estates about the House Rent Allowance
being paid by various Ministries/Depart-
ments to their employees,

Keeping in view the financial resour-
ces and other factors like availability of
land etc., the Government is making
every effort to provide as many residen-
tial units in the general pool as possible.
Sanction has been accorded for construc-
tion of 962 residential units in Bombay.
Subject to the availability of funds, it is
proposed to build 1,500 quarters of
various types in Bombay during the
Fourth Five Year Plan,

Allocation of Funds for Various
Houslog Schemes in Gujarat

6977. SHRI R. K. AMIN :
SHRI D. R. PARMAR :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the total amount sanctioned by
the Central Government for .Gujarat
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State till date under the Subsidised
Industrial Housing Scheme, Low Income
Group Housing Scheme, Middle Income
Group Housing Scheme and Rural
Housing Scheme ; s

(b) the total amount actually dis-
bursed up-to-date under each of these
schemes ; and

(c) the number of tenements sche-
duled to be constructed and actually
constructed in Gujarat State ander each
of these schemes 7

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING ; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) (a) to (c).
The information is given in the Statement
laid on the Table of the House. [Placed
in Library. See LT—832/69]

Appointment of Non-Scheduled Castes/
Scheduled Tribes to Reserved Posts

SHRI R. K. AMIN :
SHRI D. R, PARMAR :

6978,

Will the Minister of FINANCE be
pleased 10 state :

(@) whether it is a fact that non-
Scheduled Castes 'Scheduled Tribes per-
sons enrolled as Scheduled Castes/Sche-
duled Tribes on production of wroug
certificates have been appointed on the
reserved posts prescribed for the Schedu-
led Castes/Scheduled Tribes in the In-
come-tax Department ;

(b) if so, whether Government have
received any complaints in this behalf
and representations against such persons
working in Bombay Circle ; and

{c) if so, the action taken by Govern-
ment in the matter 7

THD DEPUTY PRIME MINISTER
OF FINANCE (SHRI MORARII
DESAI) : (a) to (c). The information is
being collected and will be laid on the
Table of the House.
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Exploration of Oil in Gajarat State

6979. SHRI R. K. AMIN : Will the
Minister  of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that during
prospecting of oil and gas, it has been
found that all over Gujarat State except
a small portion of Central Saurashtra,
there exist deposits of oil ; and

1. Cambay

3. Kalol

5. Kathana

7. Sanand

9. North Kadi
11.  Ahmedabad
13. Sobhasan
15. Kosamba

(b) Exploitation of this area was
commenced some few years ago and two
fields have been put on commercial
production. Two other fields have al-
ready been put on trial production. In
10 other areas were indications of pre-
sence of oil'gas have been obtained,
drilling and testing operations are already
in progress and will continue until the
stage of commercial production is reached
Seismic surveys have also indicated pre-
cence of favourable structures in 13 other
areas, These structures will be tested by
drilling in the coming years.

Petro-Chemical Research Institute
in Gujarat

6980. SHRI R. K. AMIN : Will the
Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that a sugges-
tion by industrialists has been made to
set up a Petro-Chemical Researeh Insti-
tute in Gujarat with a view to develop
our technology ; and

(b) if so, the reaction of Government
thereto ?
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(b) if so, the steps Government
propose to take to exploit these resources
early as possible ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):

Ya) Indications of the presence of oil
and or natural gas have been obtained in
the under-mentioned 17 areas within the
State of Gujarat :

2. Aokleshwar
4. Nawagam
6. Dholka
8. South Kadi
10. Bakrol
12, Mehsana
14.  Wavel

16, Olpad and 17. Vaso.

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) and (b). The Federation of Gujarat
Mills & Industries, Baroda had written to
this Ministry stating that it is desirable to
have a suitable training centre in Gujarat
on the lines of the Central Institute of
Plastic Engincering and Tools at Madras
and several petro-chemical industries are
to be set up in Gujarat shortly, A reply
was sent to the federation explaining that
the requirements of technicians for petro-
chemical industries will be met by the
Indian Institute of Petroleum, Dehradun,
which has organised courses in theoretical
and practical training and orientation of
graduate engineers and by the training
programmes started by a number of chs-
mical industrial units as well as by provi-
sion in foreign collaboration agreements
of some of the existing concerns for trai-
ning Indian personnel.

qfeare Fratem wraws

6981. it speTITOT WAt : EET
wareey aat afeare fatem vt fmrin
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wTaTe T ATty fawre S ag T
®T 97 4 5 :

(%) ata) & afear frdto wrd-
= B Ay a3 F§ fag g@R
7 v fairg 3am7 e §

(@) vmag st 79 § & 9w
e & fae fraffar sifesia o7-
Tf &1 vy oA fgr o @I R ;

(7) #m1 = FT gar ;WA &
fag gowre & 1€ 3= @iy wiw
F1Y; AR

(%) afzgt, ay o= & war ofe-
e faser ¥ 7

e gt afcare fadtom it
frmtw, wmamw w1 T foere saea
# geg-wet (w0 siafa wmdve)
(%) aftare faaem sl ) die-
foag @ & foo g & o fafas
Iy feo g% wa@s fa=r afar
frdterT wratag & fag & g9+
wagw T, W yEeeEr &2
R w77 - TTHN FT Sqaeqr
ot mfasr 31 g ofae & ogrEw
T 99X FA & fau qriw &= §
garAr oA, feen, Wead, 3w =
arel, ¥¥ ifew, a5 A, =
w1 a1y ¥ AT F1 o STEhT # Ay
oT @I | 5EF WErET R &
¥ & & g ¥ fau qowTEe
a1 giepfas qeA) 4 g
1 5t o § |y o gy &

(=) s 7

(m) otz (7). s 2 924

fatwr arael gT AR TR

L il o

6982. st swrmefi srest : wT
fw oot og T9 A FO £ fir
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(%) a1 awc F1 frae fadw
qraT 9% AT AT iR 9% FT AN
L

(=) z=¥ q&rﬁmmgﬁ.
FT 9qAM § ; AT

(m) 71 fadw arxisi & w9
T & ITW X WA QAT T o
W ¥ g 5 F wgw@
q?

I-guTAEAY aqr faw wA (s
sraresit datk) ¢ (F) A, W A
argar= wfafras. 1934 (1934 $22 7
wieafraw) & wavia a0d @ argEE
graedt frost & wgmie, oF s
1969 & sfx =afw 15 w97 & femw
¥ ardt Jar-9F ST T & W1 G
Sfaat & oifedt 71 geFe, /g ™
ToF ¥ gF fear g, @@ wEw
arat QAT g WY W & A
gty gand weEl ® & fodt a2
g Ew ) W9 s Ry
HTET |

(&) s (7). ¥ g dar @
TN 1

Dimba Hydel and Bargi Projects

6583, SHRI GADILINGANA GOWD;
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that Madhya
Pradesh Government have approached the
Central Government for the inclusion
of the Dimba Hydel Project and Bargi
Project in the Fourth Five Year Plan
costing Rs. 90 crores with a view to
augment irrigational facilities in the
area ;

(b) whether it is also a fact that no
allocation exclusively for the same has
been envisaged by the Planning Commis-
sion ;
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(c) if so, the reasons therefore; and

(d) the action taken by Government
to meet their demands ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER  (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) The Fourth Plan is yet to be
finalised.

() and (d). Do not arise,

Effect of Pills

6984. SHRI GADILINGANA GOWD;
Will the Mircister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government's attention
has been drawn to the news-item published
in the Hindustan Times of the 28th
December, 1968 under the caption ‘Pills
boomerang on husbands'’; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT DR. S. CAANDRA SEKHAR) ;
(a) Yes.

(b) The Pilot Projects being run by
the Department would certainly take into
account the reactions, if any, of the hus-
bands, as these projects are concerned
primarily with the use-cum-acceptability
of the pills,

Creation of Revoiving Fund

6985. SHRI GADILINGANA GOWD:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred question No. 819 on
the 24th February, 1969 and state :

{a) whether the suggestion of the All
India Council of Mayors for the creation
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of a revolving fund has since been exa-
mined and decision taken; and

(b) if so, the nature of the decision
taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT
(SHRI B, S, MURTHY) : (a) and (b)
The Main working Group on Health and
Urban Development had proposed an
outlay of Rs. 50 crores, to be included in
the Fourth Five Year Plan, for giving
loan assistance to Stcte Governments for
setting up revolving funds for a acquisition
and development of land and for urban
expansion. The proposal has not been
agreed to by the Planning Commission.

Rt § AT
6986. st Twaia Ty :
Y garqew T

ot @Y T W
=t TR TS qTe

1 Wifeaw  aqr cataw Wi
W q9 W1y AHI 4 T KT OFAT
o fr

(%) =ar gxwTw o g
B2t s ¥ oY P &
Y dto 1o fuftex® @ #T W
e g fandiag 1 T g
‘qrY’ ¥ | a F FATT E O A
ARAAIgA® Nefwa fFar o1 g
118

(=) afz gf, @ g@ art ¥ ¥R
# sfafrmsar ¢ ?

Wifean aur teEw Wik ww
aa Wiy Wwen ¥ Rt (s
Ty T : (F) o, gt

(=) ot ®r & ¥ FEax A7

gaTaATat ¥ gha X st g
TR & 78 I G |
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ez & wrw-am F9TTC

6987. &t WX ®T® gA : ¥
wreer aqr  aftary frtaw we
fmtw, wrmm aar A faww 54
Ig T3 F gy w0

(%) 388 @ & wexa faedt
& qrEyTe feaT ST a9 AR ¥
q97 44 oF fFavae e § ;

(@) sragaa g f& faeeil &
WTEYTE & q9E) & ORI ¥ W
Ha9 ¥ @ ggam T T g W

() afz g at g@ faar & g
AT AT FTEATE I ?

waresy e afcare frdom wte
fratw, wrare a1 Al fawra qor-
sq ¥ Tg-aexY (ﬁ‘o o IIﬁ[)
(%) fessft & areex @@ & v ama
& ar9, 59 ax faelt &, AT, IO
g3 ¥, St Fav mfFarag qar
Far gitamar & wdrarz, TR,
TGTE qAT TFAT ¥ qWy A
(For zigem) & fawrw &t fewifer
2 w0Ta, W qqr mfsarae
&7 ¥ quiex fasra 1 T671 8 )

(=) v 7€
() s= & 78 3=zar )

et sit samgeeTs Age ot anfy
¥ frwz Wy w1 T

6988, Y wrey fag wiaw :
WY geR WY WU

a7 Twresy AW qfeare fanom
wtt fawte, wrame aar Ao fewms
A gz q@qTH ®T FA T b

(%) #ar ag =w & f& wify
oY wErgTAT Agw &Y gwrfy & frwe
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AT @R AT AAgA F GG F
1, faa®T g9 25 qrgve g1, fawr
a1 war f& 24 fegrae, 1968 &
‘fergeam aresw’ Hgm X ‘

(&) w1 qTFTe 7 fasias & wreqw
¥ gg ar | @ fF ag 9 st
gt & 5 A

(w) afz gt, &t amwrs s
qar g ?

ene qur gfaare oA o
fwter, wmame aar At fawTe we-
uq § Teg-aat (st 7o ¥o wA) ¢
(%) ot gf 1 exffa qEEE™ Agw
1 aurfe & frse @ gard § woge
awrge ¥ at o 23 fawsay, 1968
T oF A F fadee & aw@ #
Teg it

(&) @ar (7). o= afeamis
¥ qfow &9 § 2 gee  AHhET
FI I A T T @R w G
qt, 3 tawr Sifaw a3 &7 w7
|3 FAT T4T IFiA ¥ & nfwwifeay
%1 gfag &7 faar st 9@ Feg &7
qdet & fau g fm ar g ) ¥ 9
g g fsz oria g B q o
a{[mmam faenre (mme) *
Ol

States' demand for Larger Funds

6989. SHRI P. C, ADICHAN :
SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :

Will the Minister of FINANCE be
pleased to state the decision taken on the
demands of States for allocation of larger
funds to enable them to fulfil their econo-
mic obligations 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI):—
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The Government of India are already
providing to the State Governments the
maximum possible assistance for their
Plan schemes, keeping in view the reso-
tirces available to the Centre, Allocations
of Central assistance to individual States
during the Fourth Five Year Plan will be
made on the basis of the principles laid
down by the National Development
Council,

e Wt % wfafor ww st
* frame saAl & ey O
o e =T

6990. =it wrew fag wtge :

S} JO T FOATT :

#q7 eareey aqr qfeae froteew
wtr frmiw, qrane qur arda faewra
gt Og T § FO F40 fw 1967-
68 %Y 1968-69 # waTT 7=y & =fa-
forg wer afer & fram oY &
@I@E Jq1 qra-gerae 9T feaar
g« =g Ty ?

e aa1 afar fadem Wi,
wg # TR (st ¥ go W) :

1967-68 1968-69

o e
s (TawEmE) 7,32,371 6,98,904
g (§To-gemae) 2,48,276 4,15,117
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= war srefaw dw Wi g
§T s
6991. =it gwn W weuATT : ¥

Riferm oo wEw Wik &= qa
wry w91 4g FaR ¥ g w0 fF

(%) ¥ am srgfas = ww@w
T 1967-68 ¥ ag &F RM FAT
s3w, fag Wit o ¥ feay g0
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Written Answers 104

(9) I at § woere 3 Al
¥ gz o §F fra ufa =09 &7 ;
L 154
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Wells for Drinking Water

6993. SHRIMATI ILA PALCHOU-
DHURI : Will the Ministar of HEALTH
AND FAMILY PLANNMING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) the State-wise break-up of the
total number of Tube-wells for drinking
waler installed and expenditure incurred
thereon ; and

(b) the total number of Kacha and
Pucca wells provided and expenditure
incurred thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING ; AND WORKS,
HOUSING AND URBAN DEYELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b). The required information is being
collected and will be laid on the Table
of the Sabha.

Sanitary Arrangements in Rural Areas

6994. SHRIMATI ILA PALCHOU.
DHRI : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) the details of sanitary arrangeme-
nis made in rural areas together with the
number of villages covered and the total
expenditure incurred thereon State-wise
so far ;

(b) the percentage of share of the
Central and State contributions in the
total expenditure as a whole on both
drinking water supply and sanitary arran-
gements made ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B, S. MURTHY):

(a) Provision of sanitary arrangements
in rural areas is primarily the responsi-
bility of the State Governments. Informa-
tion regarding the nomber of villages
covered and the total expenditure incurred
(State-wise) is not available.
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(b) Under the National Water Supply
and Sanitation Programme, Central assis-
tance to the State Governments is being
given as indicated below ;—

Upto 31-3-1967

1. Urban Water Supply and

Sewerage Schemes 1009%; loan
2. Rural Water Supply 50%, grant-
Schemes in-aid
From 1-4-1967 onwards
1. Urban Water Supply
Schemes 100%; loan
-
2. Rural Water Supply 50, grant
Schemes in-aid

*(including areas and small towns
having a population upto 20,000 acco-
rding to 1961 census.)

(@,(The balance 509 of cost is either
paid in full as grant by the State
Government and the beneficiaries).

759, loan
25% subsidy

3, (a) Sewerage Schemes

(Subsidy to be shared equally by the
States and the Centre for Sewerage
schemes where sewage is used for
agricultural purposes),

(b) Where sewage is not so 100%, loan
utilised

Interpational Currency Racket
Uneartbed in Bombay

6995, SHRI CHENGALRAYA
NAIDU :
SHRI N, R. LASKAR :
SHRI ONKAR LAL BERWA :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Cent-
ral Bureau of Investigation have unear-
thed an international currency racket
involving Rs. 50 lakhs at Bombay on the
20th January, 1969 ;
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(b) if so, whether any foreigners and
Indians were arrested in this connection ;
and

« () is s0, the action taken against
them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The Central
Bureau of Investigation are investigating
into cases registered in Bombay in connec-
tion with the alleged remittances of
foreign exchange abroad against forged
import licences etc. In this connection
attention is also invited to the answer to
Unstarred Question No. 3172 by the
Minister in the Ministry of Home Affairs
on the 14th March, 1969,

(b) Four Indians have been arresied
in this connection so far.

(c) Investigations are in
against all the accused persons.

Pprogress

Oil Exploration in N. E. F. A,

6996. SHRI B, K. DASCHOWDHURY:
SHRI ONKAR LAL BERWA :
SHRI N, R. LASKAR :

SHRI CHENGALRAYA NAIDU :

SHRI SITARAM KESRI :

SHRI VISHWA NATH PANDEY:
SHRI BRI1J RAJ SINGH :

SHRI Y. A. PRASAD :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether plans to accelerate oil
exploration in N. E. F. A, have been
finalised ;

(b) if so, the details thereof ;

(c) if not, the reasons therefor ;

(d) whether any survey in the area
has been conducted for exploration of oil

on commercial exploitation ; and

(e) if so, the details thereof ?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN);

(a) and (b). Two wells have already
been drilled and Plans are in hand to drill
two more wells.

(c) Decs not arise,

(d) and (¢), Before undertaking drill-
ing seismic surveys have been carried out,

Rise in Wholesale Price Index

6997. SHRI B. K. DASCHOWDH-
URY : Will the Minister of FINANCE
be pleased to state :

(a) whether there has been any rise in
the index of wholesale prices in the month
of January, 1969 in the country ; and

(b) if so, to what extent ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) No, Sir. The
general index (1952-53—100) of wholesale
prices stood at 205.1 on February 1, 1969
as compared with 206.3 on December 28,
1968, and thus declined by 0.6 per cent
during that period.

(b) Does not arise,
Increase in rate of Royalty on Iron Ore

6998. SHRI BABURAO PATEL :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is fact that the rate of
royalty on the Bailadila Iron Ore has been
increased by 50 paise per tonne ;

(b) the additional benefit which will
accrue to the Madhya Pradesh Govern-
ment as a result thereof ;

(c) whether it is also a fact that the
Government of Madhya Pradesh have
demanded allocation of certin percentage
of this royalty exclusively for the welfare
of ‘tribals living in the area ; and
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(d) if so, whether a decision has since
been taken in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLIUM AND
CHEMICALS AND MINES < AND
METALS (SHRI JAGANATH RAO);

(a) No, Sir,
(b) Dots not arise,
() No, Sir.
(d) Does not arise.

Agreement with World Health Organisation
for Malaria Eradication Programme

7¢00. SHRI B, K. DASCHOWDH-
URY : Will the Minister of HEALTH
AND FAMILY PLANNING AND
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WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state ;

(a) whether Government have signed
any agreement with the World Health
Organisation for financial assistance for®
the Malaria Eradication Programme ;

(b) if so, the amount of financial
assistance given by the World Health
Organisation ; and

(c) whether any time limit has bcen
fixed for the repayment ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. 8. MURTHY):
(a) and (b). Yes. The World Health
Organisation have agreed to provide assis-
tance for a period of three years from
1967 to 1969 as detailed below :—

Nature of assistarce

Amount of assistance (in US Dollars
1967 1968 1969
(Aetual; (Estimated) (Estimated)

Six Malariologist, Epidemiologists
Supplies and Equipment

National Teams (partial payment of
salaries to National Staff)

Mational conferences
(Travel costs)

Preconsolidation Assessment
Short term consultants Travel cost for
malariologists

Training of professional
personnel Fellowships

Special Account Supplies
and equipments.

TOTAL :

91,974 89,005  1,18,898
8,795 9,000 3.000
57,300 57,300 57,300
3,000 20,300 20,300
3,472 5,800 5,400
6,450 1,300 5,400
— 2,00,000 —

1,70991  3,82,705  2,10,298
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(c) The assistance is being provided as
a grant and the question of repayment
does not arise.

]}misﬁloﬂ of arrears of royalty on Coal

7001. SHRI JYOTIRMOY BASU :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) Whether colliery owners in Bihar
and West Bengal have demanded remis-
sion of arrears of royalty on coal ;

(b) if so, the total amount of such
arrears and the stand taken by Central
and the Statc Governments in this regard;
and

(c) whether the colliery owners pro-
mised contribution to the election fund of
a certain political party in lieu of remis-
sion of royalty 7

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND

METALS (SHRI JAGANATH RAO); -~

(a) and (b). A preliminary meeting with
the representatives of the State Govern-
ments of Bihar and West Bengal and the
Coal Industry was held on 19,12.1968 1o
consider the issues involved in the recov-
ery of arrears of royalty on coal including
phasing out the recovery., A final decision
on the question is yet to be arrived at.
The tentative amount of the arrears of
royalty in respect of Bihar is of the order
of Rs. 20 to 25 crores and that in respect
‘West Bengal about Rs. 10 crores.

(c) No such case has come to the
notice of this Department,
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Production of Coal

7004. SHRI JYOTIRMOY BASU :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) The total raising and despatches
of coal from 1965-66 to 1968-69, year-
wise ;

(b) the total consumption of coal by

each category of consumer from 1965-66
to 1968-69, year-wise ;

(c) the estimated future demand of
coal by each category of consumers ; and

(d) the target of production set in
the Fourth Five Year Plan ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
MATALS (SHRI JAGANATH RAO) (a)
The total raisings and despatches of coal
(including lignite) from 1965-66 to 1968-
69 have been as under :

. In million tonnes)
1967-68

1965-66 1966-67 1968-69
(Estimated)
Raisings 70.299 71.024 71.960 T3.870
Despatches 63.177 61.961 64.773 66.680
(b) and (c). The total consumption of coal consumer-wise, from 1965-66 to

1968-69 and estimated demand by 1973-74 are as under :

1965-66 1966-67 1967-68 1968-69 1973-74

(Estima- (Estima-

ted) ted ten-

tative)
1. Railways 17.30 16.80 16.72 16.23 13.40

2. Thermal Power

Station 9.33 9.89 10.55 11.37 21.8
3. Steel plants 11.19 11.19 11.03 12.25 28.82
4. Other consumers 23.61 24.23 26.29 26.76 29.40
Total 62.11 64.59 66.61 93.50

61.43
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(d) The estimated target produclion
by the end of Fourth Plan period (1973-
74) is 93.5 million tonnes, to match the
demand for coal expected to arise by

then.
Birth Control Piils

7005. SHRI JYOTIRMOY BASU :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the total demand and production
of birth control pills from 1965-66 to
1968-69 ;

(b) the number of pilot projects as an
adjunct to the IUCD programme till date;

(c) whether the programme is being
expanded and if so, the extent of expan-
sion ;

(d) the aid in cash and kinds received
from each foreign agency to boost this
programme ; and

(¢) the overall impact of this pro-
gramme ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (DR. 5. CHANDRASEKHAR) :
(a) The demand for birth control pills
has not been assessed yet as the pilot pro-
jects are still in hand to evaluate the use-
acceptability and use-effectiveness of the
pill. Two private companies have set up
factories for production of Oral Pills in
India, The actual figures for production
are not available.

(b) 222 projects have been commis-
sioned.

(c) There were 121 projects in the
beginning. The number of such projects
has since increased to 222 which may go
up to 332 later on,

(d) Aid consisting of one million
cycles of Oral Pills, valued at Rs. 14.41
lakhs and Rs. 2 lakhs to cover overheads
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in connection with these projects, has
been received from USAID.

(e) According to the analysis of data
collected for a period of 15 monthsin
respect of about 9,000 women placed on
Oral Pills, the continuation rate is about
60 per cent. Further studies are in pro-
gress.

Ilu‘ldeu':e ®f Rheumatic Heart Disease

7006, SHRI JYOTIRMOY BASU :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEYELOP-
MENT be pleased to state :

(a) wether, according to a recent
study, about 35 persent of the bheart
patients going in for hospitalization in
the country are suffering from the rheu-
matic heart disease ;

(b) if so, the details of that study ;
and

(c) the preventive and curative
measures, if any, adopted by Goverr-
ment to climinate this type of heart ail-
ment 7

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY): (a)
Yes. The percentage is between 35 and
50, ;

(b) The study is based on an analysis
of statistics of hospital records from all
over India, autopsy data, cpidemiological
surveys, life insurance data and vital sta-
tistics over several years.

(c) Facilities for medical treatment
of rheumatic heart discase are available at
almost all Government hospitals. Facilities
for surgical treatment exist in New Delhi
Vellore, Bombay, Calcutta and a few
other places.

Business Transacted by LIC
7007, SHRI MUHAMMAD SHE-

RIFF : Will the Minister of FINANCE
be pleased to state :
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(a) the total amount of new busincss
done by the Life Insurance Corporation
during the year 1967-68 ;

(b) the tota] amount of foreign busi-
ness done during the year 1967-68 ; and

(c) the total profit made during the
same period ?

. THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
new life business done by the Corpora-
tion during 1967-68 amounted to Rs.
B844.5 crores of which Rs. 835.4 crores
was in India and Rs. 9,1 crores out of
India.

{c) According to the biennial valua-
tion. Report as at 31.3.1967, the total
amount of profits available for distribu-
tion was Rs. 74.05 crores. The next valua-
tion will be made as at 31.3.1969.

Appointment of officers in Public
Undertakings

7008. SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be plea-
sed to refer to the reply given to Unstar-
red Question No. 1084 on the 25th
February, 1969 and state :

(a) whether information with regard
to the remaining Public Sector under-
takings has since been received ;

(b) if so, the details thereof ;

(c) whether Government have consi-
dered any proposal to regularise the
manner and method of appointing officers
in these undertakings to remove the grie-
vance that the local talents are neglected ;

(d) il so, the details thereof ; and

(e) if pot, the reasons therefor 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). Infor-
mation was furnished by the Minister of
Industrial Development, Intermal Trade
and Company Affairs on 25.2.1969 in
respect of certain Public Sector Under-
takings, Similar information in respect of
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25 more Public Sector Undertakings is
furnished in the statement laid on the
Table of the House. [Placed in library
See No. LT-833'69].

(c), (d) and (¢). No percentage of jobd®
is to be reserved as such by the Public
Enterprises for the people of the States
in which the enterprises are located. How-
ever, according to the instructions issued,
the Public Enterprises are to recruit their
staff against posts carrying a basic salary
of less than Rs. 500 p.m. only through
the NMatiomal Employment Service and
other sources of recruitment can b e tap-
ped only if the Employment Exchanges
issue “Non-availability Certificates’. In
respect of higher posts, the Public Enter-
prises have to make their recruitment on
an All India basis to attract the required
type of talent.
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Supply of power from Hirakod Project
to Madhya Pradesh

7012. SHRI G. C. DIXIT : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether it is a fact that his Minis-
try has suggested a rate of 5 paise per
unit for supply of power from Hirakud
Project in Orissa ;

(b) whether it is also a fact that
Madhya Pradesh has contributed to the
catchment area of Hirakud and as such
commercial rate could not be applicable
for the supply of Power to Madhya
Pradesh ;

() if so, whether the rate will be the
cost of generation at Hirakud plus trans-
mission cost ;

(d) whether Government's atteation
has been drawn to the fact that for want
of settlement of rate, supply of power
from Hirakud to Madhya Pradcsh has not
yet commenced ; and

(e) if so, the action Government
propose to take thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) :(a)to (e). Orissa Government
agreed to supply 5000 KW of power from
Hirakud to Madhya Pradesh. It was rep-
resented by Madhya Pradesh Government
that since Madhya Pradesh Government
contributed to the catchment area of
Hirakud Project they should get power
from Hirakud Dam at the cost of gene-
ration plus transmission incidence for this
power supply. The two States could not
agree on the rate at which this power was
to be supplied.

On a request from the Madhya
Pradesh Gnvernment to intervene in the
matter, the Ministry of Irrigation
Power took up the matter, with the Gover-
nment of Orissa and appointed a Commi-
ttec comprising the representatives of the
State Governments and the Centre. The
Committee deliberated at length on the
matter but was not able to reach an agree-
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ment about the rate. Thereafter the Mini-
stry of Irrigation and Power has held
discussions with the representatives of the
two Governments but so far an agreed rate
has not been arrived at. Further efforts ig
this behalf are being made.

Vacant Posts of Nursing Sisters
in Safdarjung Hospital

7013. SHRI P. VISWAMBHARAN :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) how many posts of nursing sisters
are lying vacant in the Safdarjung Hospi-
tal, New Delhi, for more than one year ;
and

(b) the reasons for not filling up these
vacancies by promoting eligible nurses ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-

. LY PLANNING AND WORKS, HOU-

SING AND URBAN DEVELOPMENT
(SHRI B. S, MURTHY) : (a) Six.

(b) Assessment of the suitability of
the senior nurses eligible for appointment
to the vacant posts of nursing sisters has
been delayed due to the non-availability
of the confidential reports of some of the
nurses who are on deputation to other
hospitals;departments. Efforts are being
made to collect these confidential reports
quickly. As soon as the confidential
Reports have been received, the posts will
be filled up from among the eligible candi-
dates.

Ty qre wat W aferat
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Taresa 7y qfear fravarm vt fmrfor,
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(%) 7 ¥ qIT TET
gt g ¥ 4 F Wi ¥ s
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FTTFT o717 wrsfaa fFar 7w &; -



123 Written Answers

(w) afz gt aY gg M wOHTX
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() & (7). wrr (@) & gaAx
wez #1 w§ feafa 71 gfez § @ g
wgaifea sefaal & frarfedl # qn
FO F 4 @ ALY s34

Priority Industries for Export Purposes

7015. SHRI R. K. BIRLA : Will the
Minister of FINANCE be pleased to state:

(a) the names of industries which have
been declared by Government as priority
industries for export purposes ;

(b) the basis on which the priority
has bezn fixed ;

(c) whether Government are contemp-
lating to bring more industries under the
category of priority in the ncar future ;
and

(d) if so, when and the names of the
industries so proposed ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (d). There is
no list of priority industries for export
purposes as such. Ewven the industries
outside thz list of 59 industries designa-
ted as priority industries for purposes of
issue of import licences to them for raw
materials, components and spares (Appen-
dix I of the Import Trade Control Policy
1969-70 Vol. I) become eligible for the
need based Actual User Import Licensing
system applicable to the 59 industries,
provided their end-products figure as
export products for purposes of import
replenishment under the Import Colicy for
Registered Exporters (Import Trade
Control Policy 1969-70 Vol. I}, and the
units concerned have an export perfor-
mance of 10%), or more of their produc-
tionin the immediately preceding year.
On the other hand, in respect of 10 priority
industries which has been specified in
Appendix 10 of the Import Trade Control
Policy 1969-70 Vol. I, it has been provi-
ded that even though they belong to the
list of 59 industries, the facilities of the
need based Actual User Import Licensing
system will apply to them only if the con-
cerned units have, to their credit, an  exp-
ort performance of at least 57, of their
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production during the immediately prece-
ding year. This requirement, howevcr,
does not apply to small scale units in these
industries and also to the large scale units
if they have not completed 5 years of
production. The basis for selecting these
industries for a minimum export perfor-
mance, has been the fact that these indus-
tries are sufficiently well established and
the end-products specified have a reaso-
nable export potential. The last revision
expansion of this list was made as recently
as 1-4-1969 and there is no proposal at
present to make any further additions to
it for the time being,

Production and Import of Soda Ash
and Canstic Soda

7016. SHRI R. K. BIRLA : Will the
Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state :

(a) the present production of soda ash
and caustic soda separately and annually ;

(b) the target fixed for the production
of soda ash and caustic soda during the
Fourth Plan ;

(a) whether there has been an import
of soda ash and soda caustic and if so,
the quantity of each imported from each
country during the last three years ; and

(d) the steps being taken by Govern-
ment to increase the indigenous capacity?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CAEMICALS AND MINES AND
MATALS (SHRI D. R. CHAVAN):
(a) During 1968 the production of soda
ash was 396,000 tonnes and of caustic
soda 306,000 tonnes,

(b) The Development Council for
Inorganic Chemicals have recommended
production targets of 550,000 tonnes for
soda ash and 500,000 tonnes for caustic
soda for the IVth Plan, These, hower,
have yet to be finalised.

(c) A statement is laid on the Table
of the House. Placed in library [See No.
T1-835 169)]
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(d) Schemes for additional capacity
of 200,000 tonnes of soda ash and 124,000
tonnes of caustic soda have becn approved.
Some proposals for establishment of fur-
ther capacity are under consideration. .

fagre & e wraTw G
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Smuggling of Blue Films

7019. SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased to
states :

(a) whether Government's attention
has been drawn to the smuggling of for-
cign blue films into India ;

(b) if so, the number of Blue films
seized by Government during 1968 and
till March 1969 ; and

(c) the names of parties from which
the Blue films have been seized ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Yes, Sir.

(b) and (c). During the year 1968
and till March, 1969, five blue films were
seized from the following persons :—

(1) Luciano Rodcliffe.
(2) Babulal J. Chopra.
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(3) Abdul Aziz Salihal Basali.
(4) Manawani T. Lacharam.

Raral Electrification Scheme in
Rajasthan

7020. SHRI R. K. BIRLA : Will the

Minister of IRRIGATION AND POWER
be pleased to state :
* (a) whether the Central Government
in consultation with the Rajasthan Govern-
ment have formulated any scheme for the
rural electrification in the State ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). Central Govern-
ment do not formulate schemes for Rural
Elcctrification. The  State  Electricity
Board prepares schemes for Rural Electri-
fication in consultation with State
Government. A scheme report for
Rs. 300.54 lakhs was received from
Rajasthan and it was approved by the
Planning Commission in May, 1968. The
scheme provides for energisation of 5844
irrigation pumpsets and also electrification
of 771 villages in the State.

Fall in Foreign Investments

7021. SHRI S. K. SAMBANDHAN :
Will the Minister of FINANCE be pleased
to state :

(a) whether there was a fall in foreign
investments during 1967-68 and 1968-69
as compared to previous years ;

(b) whether Government have investi=
gated the reasons for this fall ; and

(c) if so, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) The
data on foreign  investments are
derived from surveys of foreign invest-
ments undertaken periodically by the
Reserve Bank of India. The latest figures
of actual outstanding foreign business
investments are available only upto the
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end of March, 1965 and are available in
the article “India’s International Invest-
ment Position in 1963-64 and 1964-65",
published by the Reserve Bank of India
in the January, 1967 issue of their mont-,
hly bulletin. Information relating to
subsequent years is mot yet available.
However, approvals accorded by the
Government of India for equity invest-
ments in these years were as under :—

Year Amount (Rs. crores)
1965-66 35.4
1966-67 38.6
1967-68 221
1968-69 7.0
(April-Dec.)

The foreign investment approvals for
the years 1967-68 and April-December
1968 show a fall as compared to such
approvals for the years 1965-66 and
1966-67.

(b) and (c). The fall in the amounts
of foreign investments approved during
1967-68 and April-December 1698 may
be partly due to the following reasons :

(i) Recesion in the country oo
account of low economic activity
during 1967,

(i) Near draught conditions in the
country during the past few
years.

(iii) Restrictions imposed by the
capital exporting countries Jike
the U. 5. A. and the U. K. on
the export of their capital abroad.

Tax Evasion by Birla Concerns

7022. SHRI BHOGENDRA JHA" Will
the Minister of FINANCE be pleased
to state :

(a) whether itis a fact that some
time ago a special officer had assessed
that the Birla group of Companies had
evaded taxes etc. worth about twelve
crores of rupees ;
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(b) whether it is also a fact that after
the above assessment, the case was com-
promised at fifty-six lakhs of rupees ;
end

(c) if so, the officers responsible for
that compromise and whether any such
officer is at present in the employment
of the Birlas ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI). (a) The authorised
Official of the Income-tax Investigation
Commission had estimated a total conceal-
ment of Rs. 12.03 crores in the Birla group
of cases for the period 1940-41 to 1947-
48. He had made no actual assessment
but had only reported his estimate to the
Commission. Later on, the actual conceal-
ment was determined at Rs. 6.13 crores.

(b) No, Sir.

(c) Does not arise.

Production and Profit from Industries
in North Bihar

7023. SHRI BHOGENDRA JHA :
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Will the Minister of FINANCE be pleas-
ed to state :

(a) the total annual value of indus-
trial production and profit from both the
private and public sector industries in
Bihar ;

b) what amount and proportion of
the walue of the total production and
profit from those industries remains if
Bihar both with the private citizens and
the public institutions ; and

(c) what amount and proportion of
the taxes, duties etc. payable to the State
by those industrial concerns remains with
the Government of Bihar and other States
or the Union Government ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Gross profits,
before interest and fax, as well as the
cost of total output sold, including capital
consumption, in respect of public enter-
prises,'units located in Bihar during the
the year 1967 are tabulated below :

Cost of manufac- Gross
Enterprise/Unit tures (including Profit(+)
depreciation) Loss (—)
(before
interest
and tax)
‘(Rs. in crores) (Rs. in crores)
1. Heavy Engineering Corporation Ltd. 13.74 (—) 9.32
2. National Coal Development
Corporation Limited* 21.96 204
" 3. Indian Oil Corporation Limited* 416 33 14.96
4. Fertilizer Corporation of India Litd, 14.70 0.08
5. NMational Mineral Development
Corporation Limited* 13.81 (—) 0.54
6. Hindustan Zinc Ltd* 1.13 0.26

. Bokaro Steel Ltd.**
8, Uranium Corporation Ltd.**

9. Pyrites, Phosphates &
Chemicals Ltd.**

'10. Hindustan Steel Ltd.**

*Includes also the output/profits of units located in other States.

**No manufacture in 1967-68.
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Latest available information about
the wvalue of industrial production, in
both public and private sectors, relates to
the year 1966. According to the prowi-
sional estimates prepared by the C.5.0,,
the ex-factory gross value of production,
in all factories (other than mines) emp-
loying 50 or more workers with power
and 100 or more workers without power,
was Rs. 492.81 crores during that year.

No State-wise estimates of industrial
profits are available.

(b) Information regarding commo-
dity, or profit, outflows from States, in-
cluding Bihar, is not available.

(c) There are no estimates of Central
States’ share in taxes on industrial pro-
duction in particular States, including
Bihar.

Non-Realigation of Government dues

from shopkeepers of Vegetablé
Market, Delbi

7024, SHRI JUGAL MONDAL :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether any memorandum. or
representation dated the 3rd December,
1968 has been submitted to the Lt.
Governor of Delhi demanding the ap-
pointment of high power committee to
look into the question of non-realisation
of Government dues or rent amounting to
Rs. 42 lakhs from the shopkeepers of the
Vegetable Market, Delhi ;

(b) if so, the contents of the memo-
randum; and

(c) the action taken in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING; AND WORKS
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a) to
(c). The required information is being
collected and will be laid on the Table of
the Sabha,
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Palatial Bulldings in Rajasthan

7025. SHRI R. K. BIRLA : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to stale :

(a) whether it is a fact that many
palatial buildings in the erstwhile princely
States in Rajasthan are lying vacant ;

(b) if so, whether there is any pro-
posal to shift some of the Central
Government offices to these places ; and

(c) the detailes thereolf and if there
is no scheme, in what way these build-
ings are proposed to be put to use by the
Central Goverement ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY): (a) We
are not aware of any such wvacant build-
ings. No buildings under the charge of
the Central Government are, however,
lying vacant.

(b) and (c). Do not arise.

White Washing in stair cases of Govern-
ment Quarters in Sarojinl Nagar,
New Delhi.

7026. SHRI K. LAKKAPPA : Will
the Minister'of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that the walls
of stair cases from ground floor to first
floor of Type II quarters of Sarojini
Magar, New Delhi have not been white-
washed and colourcd during the last
many years ;

(b) whether the colouring of these
walls was started about a year or two
ago but the work was discontinued afiler

doing some quarters ;

(c) if so, the reasons therefor ;
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(d) whether Government propose to
complete this work; and

(¢) if not, the reasons therefor 7

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a)
The white-washing of the staircase walls
above the painted portion is being done
periodically. The painied portions have
not, however, been re-pain‘ed since 1962.

(b) Yes, Sir, the work was taken in
hand in January, 1v68 and was disconti-
nued in March, 1968 after 174 staircases
had been completed,

(c) The work was stopped on account
of certain complaints and also because
the Residents Welfare Association did
not want the work of re-painting with red
oxide finish to continue.

(d) It is now proposed to finish the
staircase walls for the remaining quarters
with oil paint after carrying out patch
repairs,

(e) Does not arise.

m{iﬁnm TeenveTn &
/G wirel wT WA
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“aresy aw1 qfea firdtem Wit
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Rajasthan Canpal

7028. SHRI D. N. PATODIA : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether considering the importance
that the Rajasthan Canal occupies for the
State of Rajasthan, Government have de-
cided to give any grant in addition to
that already earmarked under the Fourth
Plan allocations ;

(b) if so, the amount likely to be
sanctioned ;

c) if not, the time by which the pro-
ject is likely to be completed ; and

(d) whether Prolongation of the pe-
riod would only enhance the cost of cons-
truction apart from delaying the results
and rcturns thereform ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESWAR PRA-
SAD) : (a) This will be known only after
the Fourth Five Year Plan is finalised.

(b) Does not arise.

(c) Subijcct to the availability of funds,
Stage 1 works will be completed by the
end of Fourth Five Year Plan.

(d) Yes.
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8 &1 geagaw 0% ¥ oftady @
Fraw gar-afg S #f oF @ aF
g & Fw

-
Return of Fines by Central Board of
Revepue in Bird & Co. case

7032, SHRI MADHU LIMAYE :
Will the Minister of FINANCE be plea-
sed to state :

(a) whether it is a fact that a predic-
tion in the case of return of fines by the
Central Board of Revenue in the Bird &
Co. case by an M.P. has come true inthe
same way as his prediction made as early
as in August, 1968 regarding release of
aircraft and gold has come true in the
B. 0. A, C. Gold Seizure Case;

(b) whether any inquiry into the con-
duct of the Members of the Board of
Revenue concerned has since been orde-
red ; and

(c) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The Central
Board of Excise and Customs is a body
constituted in terms of the Central Boards
of Revenue Act, 1963, vested infer alia,
with quasi-judicial appellate powers under
the Customs Act, 1962, The Board, in
their decision in the appeals against the
orders of the adjudicating authority in
the cases relating to M/s, Bird & Co,,
Calcutta, reduced the penalty imposed.
In another appeal in the case of seizure of
gold from a B.O.A.C. aircraft, the Board-
which had a different composition from
that in the Bird & Co. case-ordered the
release of the gold and the aircraft and
refund of the penalties and fines, il paid.
The Board must discharge its responsibi-
lity according to its best judgment despite
expression of views in advance one way
or the other by any person on any issue
under consideration.
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(b) and (c). Government have exa-
mined these orders in appeal and have
found no material to suggest that the
appellate decisions were either motivated
or dishonest or that any extraneous in-
fluence weighed with the Board in coming
to their findings. The question of ordering
any enquiry into the conduct of the
Board does not, therefore, arise,

. feamt gt gix wm@w

7033. sitwo fAe wYET : AT
feer w4 ag 7ar # go A B

(%) =1 aTHITH Freafaw frarai
= Ffy Ap-Fx 7 A w1 frow
fear g ;
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Dargapur Coke Oven Project

703, SHRI K. P. SINGH DEO :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :
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(a) whether it is a fact that a high
level probe into the operating conditions
of the coke even of the Durgapur Project
was conducted by Government recently;

(b) if so, the result thereof; and

(c) the steps taken by Government
as a result of the findings ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SHRI JAGANATH
RAO) : (a) to (c). The Durgapur Coke
Oven Project is an Undertaking of the
West Bengal Government and, as such,
the subject matter of the question appro-
priately falls within the administrative
sphere of the State Government,

Target for Production of Fertilizers
During Third Plan

7035. SHRI D. N. PATODIA :
SHRI RAMACHANDRA
VEERAPPA :
SHRI R. K. BIRLA :
SHRI K. P. SINGH DEO :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that the
Third Plan target for production of ferti-
lizers has not been achieved even during
1968-69 ;

(b) if so, the short fall in production
of fertilizers and the resons therefor ; and

(c) Government’s reaction thereto
and the steps taken to fill up the gap 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : {a) and (b).
The Third Plan target for production of
nitrogenous fertilizers was 800,000 tonnss
in terms of nitrogen. The production in
1968-69 was 543,000 tonnes of nitrogen.
The short fall occurred mainly because
many of the projects licensed in the pri-
vate sector during the Third Plan period
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did not materialise. There was alto some
delay in the establishment of fertilizer
projects in the public sector.

(c) Steps have been taken to establish
additional capacity by setting up new
fertilizer factories and expanding some of
the existing ones to meet the demand for
fertilizer in the Fourth Plan.

Appolatment of Enguiry Commission
to study structure of public expenditure
and taxation.

7036. SHRI D. N. PATODIA :
SHRI R, BARUA :

SHRI RAMACHANDRA
VEERAPPA :

SHRI HEM RAJ :
SHRI K. P. SINGH DEO :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the
Council of the Institute of Chatered
Accountants of India have urged the
Central Government to set up a Commis-
sion of Enquiry to conduct a study of the
whole structure of public expenditure and
taxation at the Ceatre; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) There is no proposal at present
toset up a Commission of Enquiry to
conduct.a study of the whole structure of
public expenditure amd taxation at the
Ceatre.

Faulty Counstraction of Govermment
Quarters

W37, SHRI SHRI CHAND
GOYAL : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to refer to
the reply given to Unstarred Question No
3716 on the 9th December, 1968 and

state :
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(a) the reasons for which roof and
verandah outlet discharges on the ground
in type 11 double storey quarters in Rama
Krishnapuram, New Delhi, were not con-—
nected to the initially storm water  drain
by means of a pipe when thousands of
rupees have been spent on the construc-
tion of a flat; and

*() the time by which Government
propose to take a final decisiom in pro<
viding drains ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY) : (a)
As the roof and verandah outlets were
provided for carrying out rain water only,
it was not considered n:cessary 1o con-
nect them with storm water dvains by
mcans of pipes.

(b) A final decision about the pro-
vision of drains in cases where there is
genuine difficulty on account of water not
flowing freely because of ground configu-
ration, is expected to be arrived at
shortly.

Selzure of Smuggled Goods in Bihar

7038. SHRI BENI SHANKER
SHARMA : Will the Ministsr of FIN-
ANCE be pleased to state :

(a) whether smuggled goods worth
Rs. 4.14 lakhs were seized by the Central
Excise and Customs authorities in 698
raids in the border districts of Bihar dur-
ing the last two months ;

(b) if so, the details thereof ; and

(c) the steps taken to check the
smuggling in the Bihar State ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI). (a) Duriog Feb-
ruary and March, 1969, smuggled goods
worth about Rs. 5.7 iakhs were seized by
Central Excise and Customs authorities
in 817 raids in the border districts of
Bihar.
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(b) The goods seized are mostly con-
sumer goods such as transistor radios,
watches, cameras, mechanical lighter
flints, fountain pens, cloves and sugar and
radiant yarn.

(c) Measures for the prevention of smug-
gling of third country goods from Nepal
into Bihar have been intensified .Additional
staff have been made available and addi-
tional mobile preventive parties have been
created on this border. The provisions of
the Customs (Amendment) Act, 1969, are
being utilised 10 detect smuggled goods
and all practicable measures will continue
to be taken to put down smuggling on
this border.

Coanstruction of Low Cost Houses in
India.

7039. SHRI BENI SHANKER
SHARMA : Will the Minister of
HEALTH AND FAMILY PLANNING

AND WORKS, HOUSING AND UR--

BAN DEVELOPMENT be pleased to
state :

(a) the progress made towards the
comstruction of low-cost houses in the
country ;

(b) the details thereof ; and

(c) whether any efforts have been
made to solve the housing problem on an
national and emergent basis ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to
(c) The housing shortage in the country
at the commencement of the Fourth Five
Year Plan has been estimated to be 837
lakh units (including Kacha and dilapi-
dated houses requiring replacement). To
wipe out this shortage, an investment of
more than Rs. 33,000 crores would be
necessary. It would obviously be impossi-
ble to find resources of this magnitude at
Governmental level alone in the foresee-
able future, against the competing claims
of development programmes having higher
priority such as agriculture, irrigation and
power, family planning etc. Bulk of the
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requirements has necessarily to be met by
the private secior.

2. With the limited resources avaj-
able, the Government have so far concen-
trated their efforts on the improvement
of housing conditions of persons belong-
ing to the lower income groups, and have
introduced the following social housing
schemes for construction of low-cost
houses which have been in operation from
the year indicated against each :

(i) Integrated  Subsidised Housing
Scheme for Industrial Workers and
Economically weaker sections of
community (1952) ;

(ii) Low Imcome Group Housing
Scheme (1954) ;

(iii) Slum Clearance and Improvement
Scheme (1956) ;

{iv) Subsidised Housing| Scheme for
Plantation Workers 1956) ;

(v) Village Housing Projects Schceme
(1957) and

(vi) Jhuggi and Jhonpri Removal

Scheme for Delhi (1960).

The bulk of funds for these schemes
is provided to the States by the Govem-
ment of India. The schemes, although
formulated by the Central Government,
are actually implemented through the
Governments of States and Union Ter-
ritories who are competent to formulate,
sanction and execute projects etc.

3. The Schemes arc in the State-
sector and funds required for the purpose
have to be accommodated by the State
Governments etc. in their overall annual
plan ceilings after taking inte asccount
their own priorities. The State Govern-
ments draw Central financial assistance
cvery year on the basis of expenditure
reporied by them. So far, Central assis-
tance amounting to about Rs. 213 crores
has be:n drawn by the States etc. and
4.30 lakh dwelling units (including develo-
ped plots) have been provided wunder
these Schemes. .
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Utilisation of Coal as a Fertilizer base

7041. SHRI RAM AVTAR SHARMA :
SHRI SHIVA CHANDRA JHA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleascd to state the pro-
gress so far made with regard to the
development of technology for the utili-
zation of coal at a fertilizer base ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : The
technology for utilisation of coal as feed
stock for fertilizers has been well known
over several years and one process has
since been identified as suitable for adop-
tion in our conditions.

Paediatric Clinic to be named after
Shri G. D. Birla in Addis Ababa.

7042. SHRI H. N. MUKERJEE : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government's attention
has been drawn to a recent announce-
ment in the Ethiopian Herald that Shri
G. D. Birla had *‘agreed to construct,
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equip and handover to the Haile Sclassie
I Foundation a 40-bed Pacdiatric Clinic
at an estimated cost of 400,000 Ethio=
pian dollars™ which “will be named aher
Birla when completed™;

(b) if so, whether Government have
ascertained the source of this donation in
foreign exchange and examined the full
implications of the position; and

(c) whether the Reserve Bank of India
have approved the proposal ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) and (c). No application has so far
been received by the Reserve Bank, How-
ever, further enquiries are being made.

"Money Remitted by M/s. Birla Bro-
thers (P) Ltd., Calcutta

7043. SHR1 H. N. MUKERIJEE :

Will the Minister of FINANCE be plea-
sed to state :

(a) the amounts remitted to India
annually by Messers Birla Brothers (P.)
Limited, Calculta, managing agenis of
Indo-Ethiopian Textiles, Addis-Ababa, in

‘respect of the ten per cent commission

due to them on the net profits of the
Company and the annual office allowance
of 30,000 Ethiopian dollars ; and

(b) the arrangements, if any, made
by the Reserve Bank of India to ensure
that amounts drawn by the managing

agents are correctly accounted for and
remitted ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The following
table gives the amount of mooey remit-
ted to India as Managing Agency Come
mission and Managing Agency charges
separately from 1957-58 to 1966-67 :
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Managiog Agency Managing Agency
Commision charges
(Ethiopian $)

1957-58 — 17,982

1958-59 — 30,000 -
1959-60 99,016 30,000
1960-61 240,569 * - 30,000
1961-62 305,335 30,000
1962-63 267,021 30,000
1963-64 103,417 30,000
1964-65 99,471 30,000
1965-66 79,686 15,000
1966-67 141,631 15,000
Total 13,36,146 257,982
(b) Approvals for joint ventures Eradication of T. B.

abroad are given subject to the condition
that foreign exchange earned abroad by
Indian companies will be repatriated at
the end of every year. The Companics are
required to report to the Reserve Bank
of India the position in this regard and
submit suitable documentary evidence.

Foreign Exchange given to Shri G. D. Birla
and his party for golng to Ethiopia

7044, SHRI H. N. MUKERJEE : Will
the Minister of FINANCE be pleased to
state :

(a) the amount of. foreign exchange
sanctioned in connection with the recent
visit of Shri G. D. Birla and his party to
Ethiopia; and

(b) if no such amount was sanctioned
who financed the visit ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). Release
of foreign exchange had been obtained
from the Reserve Bank of India for the
visit to Ethiopia. Further details are be-
ing ascertained and will later be laid on
the Table of the House.

7045. SHRI V. NARASIMHA RAO :
Will ths Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have taken
major steps to prevent tuberculosis disease
in the country ;

(b) the estimated number of tuber-
culosis cases in th: country and whether
Government are thinking of a national
policy and integrated T. B. Programme,

(c) whether the present T. B, hospitals
are sufficient for the cases ; and

(d) if not, the action
Government in the matter.

taken by

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S, MURTHY) : (a) and
(b). Government have already undertaken
a special programme to fight the menace
of Tuberculosis throughout the country,
The principal feature of the National T. B.
Control Programme is the establishment
of T. B, Clinics in each District for under-
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taking District T. B. Programme under
which diagnostic and treatment facilities
are provided not only to the urban popu-
lation but also to the rural population
through primary health Centres and rural
dispensaries under the supervision of the
District T. B. Clinic. B. C. G. Vacciration
has also been introduced. The pattern of
the campaign is “house to house’ method
of vaccination and the B. C. G. teams are
being gradually integrated with District
T. B. Centres.

According to the WNational T.B.
Sample Survey conducted during the years
1955-58, nearly 1.5%; of the population is
suffering from active tubcreulous of which
one-fourth is infcctious or sputum positive,
Thus the number of T. B. cases is esti-
mated to be about 7.5 to 8 million of
which nearly 1.8 to 2 million arc infec-
tions.

(c) and (d). With the discovery of
the modern anti T. B. drugs, it has been
found by scientifically controlled trials
that the majority of T. B. patients can be
treated as effectively in their own houses
on a domicilliary basis as in a hospital.
The existing T. B. beds in various hospi-
tals are, therefore, used only for such
patients who are suffering from some
complications or need surgical treatment.
The establishment of additional T. B.
beds has been given low priority in
the national T.B. Control Programme,
How ever, 2500 more beds are proposed
to be established in the Fourth Five Year
Plan period.

Acquisition of Uunauthorised Colonies and
Bulidings by D. D. A. in Delhi

7046. SHRI V. NARASIMHA RAO :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that the Delhi
Development  Authority proposes to
acquire the unauthorised colonies and
buildings in the green belt in Delhi ;

(b) if so, whether Government pro-
pose to offer alternative land to build
houses to the persons whose lands and
buildings gre acquired ; and
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(c) if not, tRe reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AWD
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a) to
(c). The required information is being
collected and will be laid on the Table
of the Sabha.

Anpual Increments to Central
Government Employees

7047. SHRI N. R. DEOGHARE : Will
the Minister of FINANCE be pleased to
state :

(a) the vear in which the annual
increments in the pay scales granted to
Class 1V, Class III and Class II employees
of the Central Government were fixed ;

(b) whether itis a fact. that these
increments, in view of the high cost of
living, mow fail to serve the object of
providing an incentive for efficient work ;
and

{c) if so, the reasons for not revising
the rates of increment with the increase
in the cost of living ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) 1959

(b) No, Sir. The rate of increment
is not linked to cost of living which is
compensated throogh suitable adjustments
in the rate of Dearnsss Allowance from
time to time.

(c) Does not arise.
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Amount outstanding against National Coal
Development Corporation and National
Mineral Development Corporation

7049. SHRI N. R. DEOGHARE : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(2) whether it is a fact that a sum
of Rs. 3.80 crores is outstanding egainst
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the two public undertakings—National
Coal Development Corporation and
‘National Mineral Development Corpora-
tion on account of the work done for
them by the Geological Survey of India
and the Indian Bureau of Mines ; and

(b) if so, the reasons for non-recovery
of the amount ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO):
(a) and (b). An amount of Rs. 3.80
crores was due from the National Coal
Development Corporation and the Natio-
nal Mineral Development Corporation
(including Hindustan Copper Ltd.) In
December, 1967. The delay in payment
of these bills was on account of disputes
relating to the basis on which the bills

were prepared.

A sum of Rs. 0.96 crores has since
been recovered. A claim amounting to
Rs. 0.66 crores has been deferred till the
project (Dariba Copper Project) for which
the work was done by the Geological
Survey of India is actually handed over
to the exploiting agency and the question
of defferringa claim of Rs. 3 lakhs is
under consideration. An amount of
Rs. 0.48 crores is expected to be paid by
the Hindustan Copper Ltd. shortly.
Disputes relating to some other claims
are under examination.

Report of Committee Re : basis of Billing
by Geological Survey of India and
Indian Bureau of Mines

7050. SHRI N. R. DEOGHARE : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that the
Departmental Committee constituted by
Government to go into the disputed basis
of the billing by the Geological Survey of
India and the Indian Bureau of Mines
has not so far submitted its report though
it was due in August, 1968 ;

(b) if so, the reasons for mnot sub-
mitting the report ; and
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(c) if the report has since been sub-
mitted, the details thereof ?

THE MINISTER OF STATE I

THE MINISTRY OF PETROLEUM A
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO) :
(a) and (b). The Report of the Study
Group to examine the schedule of charges
to be laid down for recovery of the costs
of work done by the Geological Survey
of India and the Indian Bureau of Mines
for various parties on payment basis has
since been received and is under considera-
tion of Government.

(c) A statement giving the main re-
commendations of the Study Group is
attached Statement.

Statement

In April, 1967, the following elements
of costs were included in the determina-
tion of the flat rates to be prescribed :

(1) Pay and allowances of the officers
and staff including Dearness
Allowance, City Compensatory
Allowance, House Rent Allowance
Field Establishment Allowance,
Travelling Allowance, and conti-
ngencies, etc,

(2) Leave and pension contribution
at the rate of 257, of pay.

(3) Overhead charges at the rate of
5094 of the pay and allowances.

(4) Depreciation on the cost of equip-
ment, accessories and vehicles - at
different rates.

(5) Cost of running the machinery
and vehicles including consomable
articles and repairs and mainte-
nance.

(6) Interest at the mate of 5%, om
equipment at item Mo, 4.

(7) Accounts and audit charges at
the rate of 19,. The study Team
have suggested climination of cer-
tain elements in the cost structure
e. g., overhcads; contribution
towards leave and pension; audit
charges, ctc. based on the princi-
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ples of ‘No-profit no-Loss’ The
Group heve also recommended
reduction in the rate of d:precia-
tion on equipment and machinzry
and adoption of certain princi-
ples in recovering the cha-
rges for investigations carried out
for specific purposes at the instance
of Departmsnts of Government
of India, State Governments eic.

fowr wrt & fog dto q@s 480 fafw

7051. &Y gER WX wVAT : FA
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I9-ga wNT aqr faw Ay (st
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T ww fadr foadd 171.40
FUT 09T HW & &7 & 61C 10,50
AT TT AR & §9 § faey o

Tasurance Facilities to Circus Artistes

7053. SHRI1 C. K. CHAKRAPANI :
SHRI K. RAMANI :
SHRI A. K. GOPALAN :
SHRI P. GOPALAN :

Will the Minister of FINANCE be
pleased to refer to the reply given to
to Unstarred Question No. 3677 on the
12th August, 1968 and state ;

(a) whether Government have since
considered the proposal to give insurance
facilities 10 all kinds of circus artistes ;

(b) if so, the nature of decision taken;
and *

(c) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (¢). It is for
the L. 1. C. to consider the rates of extra
premium, if any, to be charged on diffe-
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rent catcgories of risks including circus
artistes.,

The L. I. C.’'s practice has been to
determine the extra, if any, payable, on a
study of all the factors bearing on the
case and in the light of insurance practices
elsewhere. There is no proposal to change
its present practice in this regard.

Retrenchment of Assistant Engineers in
P. W. D., Manipur

7054. SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government are aware of
the recent move of the Government of
Manipur for the retrenchmsant of a number
of Assistant Engineers from the P. W. D.,
Manipur ;

(b) if so, whether Gevernment have
approved of the move ; and

(c) if so, the reasons therefor and the
number of the engineers involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) to (c). Information
is being collected and will be laid on the
Table of the House,

Water supply in Manipur

7055. SHRI M. MEGHACHANDRA:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the work of water supply
in Manipur is siill undertaken by the
Public Works Department, Manipur ;

(b) whether the water suopply position
has becn caused due to the abolition of
the Water Supply Division of the
Public Works Department, Manipur ;

(c) if so, the reasons for abolishing
it ; and
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(d) the steps undertaken by Govern-
ment to avert the crisis and to improve
the supply of water in Manipur ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. §. MURTHY) : (a) to
(d). The information is being coltected and
*will be laid on the Table of the House.

Accident to Hydro-Electric Department
Employees in Manipur
7056. SHRI M. MEGHACHANDRA :
Will the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No. 4688 on
16th December, 1968 and state :

(a) whether the question of payment
of compensation for the said deceased
work-charged electricians has since been
finalised and the compensation paid ;

(b) if so, the amount paid and the
pames of the receipients ; and

(c) if not, reasons for the: delay in
payment thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (c). A sum of Rs. 7000
has been sanctioned for psyment to the
widow of the{ate M. Babuyaima Singh.
The payment will be made soon. No
compensation has yet been sanctioned for
the deceased R. K. Ibochoubi. His case
is still under investigation by Electrical
Inspector for Manipur whose report is
expected shortly.

Thermal power station of Damodar Valley
Corporation

7057. SHRI YOGENDRA SHARMA :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that the ther-
mal generating units and ancilliary in the
Thermal Power Stations of the Damodar
Valley Corporation are experiencing occa-
sional break-downs resulting in serious
inconveniences viz. switching of power

.
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supply, poer standard of service in the
area of operation of the Damodar

Valley Corporratian ;

(b) whether it is also a fact that besi-«
des occasional breakdowns running ther-
mal generating units are operating with
reduced output in relation to rated out-
put for one reason or the other and if so,
how such conditions have occurred ;

(c) whether the present condition of
the thermal power stations of the Damodar
Valley Corporation is due to mishandling
of the problem at technical and adminis-
trative levels of the Corporation ; and

(d) if so, the action taken in this

regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER - (SHRI SIDDHESHWAR
PRASAD) : (a) Occassional failures in
some of the thermal generating units of
the Damodar Valley Corporation and
their ancillaries have taken place during
recent months due to various factors
which have been rectified as and when
they have occured. However, load shedding
has had occasionally to be resorted to
during peak hours due mainly to deficien-
cies in other systems running parallel to
the Damodar Valley Corporation’s Power
system.

(b) Three- units of 75 MW each
commissioned in 1960 have not been
giving trouble free sarvice almast from the
begininng due to various defects. There-
fore, their output has been kept restricted.

(c) and (d). The reasons for failures
are investigated in each case. They are
esseatially due to unfc and sudd
mechanical breakdowns.

Appropriation of Development Rebate
by South India Viscose Company
T058. SHRI P. RAMAMURTI :

SHRI NAMBIAR :
SHRI K. RAMANI :
SHRI UMANATH :

Will the Minister of FINANCE be
pleased to state :
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(a) whether the South India Viscose
Company has appropriated development
rebate for the years from 1964 to 1967 ;

(b) if so, the total amount appropri-
ated cach year ;

(c) whether the Company did not
charge development rebate for the first
four years after starting production and
charged that amounts in later period;

(d) whether the Company Law Ad-
ministration has looked into this matter ;
and

e) if so0, the findings thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Appropriations
towards the Development Rebate Reserve
were made in the accounts of the com-
pany in the year 1964,

(b) The Development Rebate Reserve
created by the company in each of the
above years was as follows :—

1964 NIL

1965 Rs. 35,00,000
1966 Rs. 70,00,000
1967 Rs. 32,00,000

(c) In the years 1961 to 1964, the

* Company did not appropriate any amount
to the Devclopment Rebate Reserve
ascount by debits to the Profit and Loss
Account. Under the Income Tax Law such
appropriation for each year is required to
be made to the extent of 759 of the
Development Rebate o be actually al-
lowed in the Income-tax assessment for
the relevant year. The question of allow-
ing a deduction on account of develop-
ment rebate in the Income-tax assessment
in any year can arise only if thereis a
profit and the deduction is limited to the
quantum of such profit, As the Company
did not have any. profits in the years 1961
to 1964, no deduction for development
rebate could be allowed and consequently
there was no obligation for the Company
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to create the Development Rebate reserve
in these years.

(d) The Company Law Administra-
tion is not concerned with the correct-
ness of the appropriations made by the
Company towards Development Rebate
Reserve for purposes of Income-tax.

‘{e} Does not arise.

Income-tax Arrears Due from Cinema
Owners in West Bengal

7059. SHRI JUGAL MONDAL :
Will the Minister of FINANCE be pleas-
ed to state :

(a) the names of cinema owners in
the State of West Bengal against whom
Income-tax arrears exceed rupees fifty
thousand at present ; and

(b) the steps being taken by Govern-
ment to realise the arrears so far and the
time by which the amount of arrears
would be recovered in full 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). The re-
quired information is being collected and
will be laid on the Table of the House as
soon as possible.

Income-tax Arrears Due from Film Distri-
butors and Film Finance companies

7060. SHRI JUGAL MONDAL :
Will the Minister of FINANCE be pleas-
ed to state :

(a) the names of film distributors and
film finance companies in India against

.whom. Income-tax arrears exceed (i)

rupees one lakh and (ii) rupees 10 lakhs ;
and

(b) the steps taken by Government to
realise the arrears so far and the time by
when the amount of arrears would be

" récovered in full ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The re-
quired information is not available but so
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far as the film distributors are concerned,
the same is being collected and will be
laid on the Table of the Sabha as early
as possible.

So far as the film finance companies
are concerned, it is not very clear as to
what the Hon’ble Member desires as
there are several companies. which are
gloing financing business and film finan-
cing is only a part of their activity. The
requisite information regarding companies
who are wholly or partly doing film fina-
ncing can be obtained only by a scrutiny
of a very large number of assessment
records. This will involve considerable
time and labour.

Recovery of Income tax Arrears From
M/s. Serajuddin and Co. Calcutta

7062. SHRI ARJUN SINGH
BHADORIA : Will the Minister of
FINANCE be pleased to state the steps
so far taken by Government io recover
the Income-tax dues to the tune of Rs.
6.11 lakhs from M s, Serajuddin and
Company, Calcutta and the result
thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
‘MORARJI DESAI) : Out of Rs. 6.11 lakhs
outstanding against M/s. and Serajuddin
and Co., Rs. 4.28 lakhs represent tax and
penalty for the assessment years 1960-61 and
1963-64 which are disputed and have been
stayed till the disposal of the first appeal
‘before the Appellate Assistant Commis-
sioner.:Balance amount of Rs. 1.83 lakhs
representing arrears of tax for the assess-
‘ment year 1962-63 was reduced in appeal
by the Appellate Assistant Commissioner.
After giving effect to the appellate order
and adjusting further payments made by
the assessee, .the balance amount now
outstanding is Rs. 1.06 lakhs. The firm
and its partners have been paying Rs.
"10,000 per month to wipe off these arrears.
Meanwhile the Appellate Assistant Com-
missioner has set aside certain orders
passed by the Income-tax Officer under
“section 154 for the assessment years 1954-
55 10 1959-60 for being remade. Fresh
“orders are likely to result in refunds
- which may substantially reduce the arre-
ars pertaininq‘ to 1962-63.
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Migration of Assessees to Foreign
countries whose Assessments have
not been completed

7063. SHRI ARJUN  SINGH

BHADORIA : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that due to
delay in assessments in Income-returns,
some assessees have the scope of migrat-
ing to foreign countries; and

_ (b) if so, the steps taken to ensure
that such assessees do not leave the
country till their assessments have been
finalised ?

THE DEPUTY PRIME ‘MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) No, Sir. The
scope for migration has nmo relevance to
the delay in the completion of assess-
ments.

(b) Does not arise.
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U. S. Help for Financiai Development’

7066. SHRI N. K. SANGHT : Wit
the Minister of FINANCE be plegsed to
staté : £

(a) whether it is a fact that the U. S.
Government have released two chegues
fot 4 total vilue of Re. 173.43 crores to
heélp fisihce develdpmieni( activities for
196869 ;

(b if 50, the development projects
which have been earmarked for utilisation
of thésé funés by Government ; #nd

(€) the Central and Stdte Projeces, in
which major pSriion of the amouit b
likély t6 be spént ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir. These
fimds were received on 26.3.196%. ;s foans
abd ‘grants undet PL-480,

(b) and (c). A statement showing
the Tields of development for which . the
Pands hive bekn received is laid  on- the
Table of the Hous.
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Loans & Grants. Received by the Government of India put of PL-480 Counterpart
Funds in March, 1969

Loans Grants
‘Rs. in creres
AGRICULTURE :
- Agriculture Production. 19.04
Minor Irrigation. 39.40
Forest & Soil Conservation. 4,76
Flood Contsol. 680
Rural Electrification. 30,00
Food grain storage. - 2.03
100.00 203
TRANSPORTATION :
Dev. of major ports. 12.79
. 12,79
LABOUR :
 Rural Works Program. 317
Rural Industrializatipn. 148
Craftsmen Training, 4,67
-9.32
HEALTH & SANITATION :
Smallpex Eradication. .76
Water Supply & Drainage (Urban) 10.69

Local Dev. Works (Well Construction.) 1.87
National Water Supply & Drainage

{Rural). 2.32
Malaria Eradication. 232
17.96

-EDUCATION :
1IT Kanpur. 100
Higher Technical Education. 13.29
Elementary Education. 7.04

2133
COMMUNITY DEVELOPMENT :
‘Community Dev. & Natiogal Exten-

sion Schemes, 8.00
Urban Redevelopment- & Slum clearance. 2.00
1000

TQTAL : 171,40 203
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Appolatment- of Production Supervisors
by Hindustan Insecticides Ltd,

7067. SHR1L. BHOGENDRA .JHA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that the
Hindustan Insecticides Limited, New
Delhi propose to appoint eleven pwduct-
ion supervisors ;

(b) whether it is also a fact that
three matriculates without science quali-
fication are proposed to be promoted to
these posts to the exclusion of other
matriculates and Science Graduates having
approximately the same period of exp-
erience ;

(c) if so, the reasons therefor ; and
(d) if not, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN:
(a) Yes.

(b) to (d). The company have framed
“Recruitment and Promotion Rules™ in
respect of these posts, salient provisions of
which are as under :

Qualification and experience

Degree in chemical engineering with
2 years practical experience in a chemical
industry or Diploma in Chemical Enginee-
ring with 5 years experience.

Mode of Recruitment

First preference to graduate apprenti-
ces (Chemical) of the company who have
successfully completed the apprenticeship

cour se. Remaining vacancies by direct.: .

recruitment from qualified candidates or
by promotion by selection from Grade I
Operators who have 10 years practical
experience in operation in the Company
and are at least Matriculates. ~ ~
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Out of the 11 posts, 2 posts have been
filled Wp by Graduates holding Chemical
Engineering Degree who have successfully
completed the apprenticeship course.

The Departmental Promotion Commi-
ttee constituted for the purpose of recruit-
ments to the posts has recommended
appointment of 3 existing Operators Gr.
I at thefactory who are B. Sc. and have
10 years experience in the Company and,
3 Operators Grade | who have also expe-
rience of 10 years operational work in the
Company and are Matriculates.

The Selection Committee has further
recommended that the remaining 3 posts
be advertised and filled by Chem:cal Ens:-
neering Gradu.m:s

Setting up a Polyester and Nylon
Factory in Punjab

7068. SHRI R. K. SINHA : Will the
Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased 1o state : '

(a) whether the Punjab Government
has made any proposal for the setting up
of a Polyester and Nylon factory in
Punjab ; and

(b) if so, Government's reaction there-
to?

'_THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI -D. R.  CHAVAN):
(a) Yes.

(b} The application for nylon yarn
received in November, 1967, was rejected
as the item was on the banned list except
for substantial expansion in existiog units
and as there was no scope for further
licensing of new uhits. The application for
polyester fibre received in November,
1967, is still under consideration -of the
Government along with other applications
received from various parties.

Demands of Rashiriya Press Kamgar
Union of Nasik

. T069. SHRI GEORGE FERNAN.-
DES : Will the Minister of FINANCE
be pleased to state
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(a) whether Government have recei-

" ved a representation from the Rashtriya

Press Kamgar Union of Nasik regarding

the exemption of dearn2ss pay from the

recovery of house rent and regarding the

compensatory city allowance at the rate
of “B—2" Class ;

(b) if so, the nature of the represen-
tation ; and
[ ]

(c) the steps taken to concede the
demands of the employees ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

. (b) The two demands made by the
Union are i—

(i) to “exempt the recovery of
house rent from the ‘Dearness
Pay’ of workers residing in the
Government residences in “C’
class cities ;

OR

(ii) to pay Compensatory (City)
Allowance at the rate of ‘B—2"
cldss city to the workers in 'C"
class cities to compensate the
loss of pay on account of
excess recovery of house rent.

(c) Both the demands have been
examined but it has not been found possi-
ble to accept them.

Paymeat of reward due to
Ipeame-tax Informer

. SHRI GEORGE FERNAN-
DES : Will the Minister of FINANCE
be pleased to state :

(a) whether he has received a letter
dated the 21st March, 1965 from Shri
M. K. Jaju, Balibai Building, Block No. 7
Opposite Tipoo Company, Quary Road,
Malad East, Bombay 64 complaining that
he has not received the reward due to him
as an informer ;

(b) if so, whether there is any substa-
nce in this charge ; and
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(c) the total amount of Income-tax
recovered from parties whose cases were
reported by Shri Jaju ?

THE DEPUTY PRIME MINISTER,
AND MINISTER OF FINANCE SHRI
MORARJI DESAI) : (a) to (c)
In the interests of the safety of the infor-
mers and the secrecy and success of the
investigations, it will not be desirable to
disclose whzther any particular informer
had given any information to the Depart-
ment and the action taken on such infor-
mation. The payment of reward to the
informer depends upon the nature of the
information given, the gain to revenue
directly attributable to such information
and various other factors., The payment
is made according to the rules in this
respect and the decision of the Central
Board of Direct Taxes is final,

Lrigation Loans to States

7071. SHRI V. NARASIMHA RAO :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it isa fact that the Cen-
tral Government have sanctioned irriga-
tion loans to various States and if so,
ths amount given to each Statein 1969-70 :

(b) the amount of loan given to
Andhra Pradesh and for which projects
the amount will bz spznt ; and

(c) il no such loan has been given,
the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESWAR PRA-
SAD) : (a) Loans for specified irrigation
projects were sanctioned upto 1968-69,
Witheffect from the current financial year,
Central assistance for State Plan schemes
will be in the form of block loans and
grants. It will no longer to be tied up
with individual projects or schemes, The
total quantum of Central assistance for
any financial year will be determined by
the Central Government with reference to
ths overall outlay approved for the m:nl
Plans of the States in that year.

(b) and (c). Do not a_me
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Bungulow No. 10 Janpath, New Defhi

7072, SHRI M. L. SONDHI : Wil

the Minister of HEALFH AND FAMILY

s PLANNING AND WORKS, HOUSING

AND URBAN DEVELOBRMENT be
pleased 10 state :

(a) whether it ts a fact that Bunga-
law No. 10 Janpath, New Dethi which
was carmarked for Shastri Museum is
now being allotted to the -Press Council;
and

(b) if 30, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b). Bungalow No. 10, Janpath, New
Delhi, was not earmarked for use as
Shastri Museum. One of the demands for
the bungalow wes from the All India
Handicrafts Board who wanted to house
their Crafts Museum in the bumgalow end
to name it after late Shri Lal Bahadur
Shastri. Various requests received for al-
lotment of this bungalow werc examinsd
-and the bungalow in question has bcen
-allotted to the Press Council of India for
use as residence of the Chairman and as
office accommodation for the Council.

Targets for Public Sector Undertukings
in Fourth Plan

7073. SHRI D. N. PATODIA : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Planning Commission
have suggested that the public sector in-
dustry should make a contribution to-
wards the fulfilment of the Fourth Five
Year Plan to a tune of 11 per cent ;

(b) whether the public sector indus-
tries would be able to achicve this target ;
and

(c) what special measures are pro-
posod to be taken to achieve this ohjective
as during the last plan the comtribution of
the public sector undertakings was less
than six per ceat 7
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Presumably, the
hon. Member is referring to the ob-
servation made in the (Old) Draft Out-
line of the Fourth Five Year Plan (1966
71), where the Planning Commission had
suggested that the Public Sector Enter-
prises(cxcluding clectricity undertakings)
should be able to obtain a rate of return
of not less than 11-12 per cent on capital:
employed. In the (new) Fourth Five Year
Plan (1969-74) now undcr consideration an
evenhigher rate of return from the Public
Enterprises is envisaged.

(b) It is rather difficult to give a
categarical assurance, but it is hoped that
all possible efforts will be made to move
in that direction.

(¢) The performance of Public Enter-
prises is kept under constant review with
a view to improving their profitability.
The decisions taken by Government on
the recommendations of the Administra-
tive Reforms Commission as well as other
measures to improve the working and
profitability of these undertakings have
been outlined in the *“*“Memorandum on
Public Enterprises”, circulated to the
hon. Members along with the Budget
documents.

Construction of Refinery|Fertilizer]
Petrochemical Complex at Haldia

7074, DR, RANEN SEN : Will the
Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state ¢

(a) whether it is a fact that the cons~
truction of a Refinery, Fertllizer or a
Petro-chemical complex at Haldia has
been held up ; and

(b) if so, the reasons therefor 7

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
The construction of a Refinery at Haldia
has not been held up and a propesal for
a Fertilizer Plant is under active comsi-
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deration. There is no proposal to set up a
Petro-Chemical Complex.

(b) Does not arise.
Oil Driltiag in Esstern Region

7075. DR. RANEN SEN : Will the
Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
Be pleased 10 state :

(a) whether it is a fact that the Oil
and Natural Gas Commission has decided
to start drilling in Eastern Region of India
as after preliminary prospecting certain
regions like Tripura show sign of oil and
gas bearing strata; and

(b) if so, when ‘this work is likely to
start and in what areas 7

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
and (b). Drilling has already been under-
taken in Rudrasagar, Lakwa, Naginijan,
Galeki and Nazira in Assam in Eastern
Region. Question of extending the drill-
ing activity to Cachar and Tripura is
under the active consideration of the
Commission.

Special treatment of Assam, Jammu
and Kashmir, Orissa, Nagaland and
Rajasthan

7076. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state :

(a) whether the Planning Commission
has suggested for giving specigl treatment
to Rajastban, Assam, Orissa, Jammu and
Kashmir and Nagalgnd for overcoming
their difficulties and shortcomings in
respect of the Fourth Plan resources for
these States ;

(b) whether Government bave consi-
dered this suggestion of the Planniag
“Commission ;

(c) if so, the measures which have
een finalised for providing assistamce to
Orlssa ;- and
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(d) the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (d). In accol-
dance with the recommendations made
by the Committee of the National Deve-
lopment Council some time back, it has
already been decided that in distributing
the Central assistance available for State
Plans during the Fourth Five Year Plan
period, the requirements of Assam,
Jammu and Kashmir and Nagaland would
be m:t first and the balance distributed
among other States on the basis of the
principles approved by the Committee.
These principles already provide for subs-
1antial weightage bzing given for problems
of the economically less developed States
including Orissa and Rajasthan. Govern-
ment have also under consideration a
schems for copsolidation of loans given
to the States by th: Centre which may
afford some relief 1o the State Govern-
ments.

Meihanol Piapt of Fertiliser Corpo-
ration of India at Trombay

7077. SHRI TULSIDAS DASAPPA:
Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to refer to the reply
given to Unstarred Question No. 2636 on
the 5th August, 1968 and state ths steps
taken by Government to run the metha-
nol plant of the Fertilizer Corporation of
India at Trombay to its full capacity?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : The
Fertilizer Corporation has been able to
obtain about 60 per cent of the daily
rated capacity by adopting a suitable
catalyst and observing certain operating
conditions. It is also proposed to instal
some additional equipment, details of
which are being worked out,

Stoppage of aid to DMC under Na-
tional Malaria Eradication Programme

7078. SHRI TULSIDAS DASAPPA :
SHRI K. P. SINGH DEO :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the aid given to the Delhi
N[unicipn[ Corporation under the Na-
tional Malaria Eradication Programme
has been stopped ;

(b) whether it is a fact that the mos-
quito nuisance still contioues in many
parts of the city ; and

(c) if so, the reasons for the stop-
page of the aid ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(¢). Aid under the National Malaria
Eradication Programme is admissible for
attack and consolidation phases only.
Central assistance was being given upto
last year to the Delhi Municipal Corpo-
ration through the Delhi Administration.
In accordance with the recommendation
of the Independent Appraisal Team for
1969-70, all the Units in Delhi have en-
tered into maintenance phase for which
Central assistance is not admissible under
the N.M.E.P. However, for the current
year a provision of Rs. 1.48 lakhs has
been made for attack measures in the
riverine belt and projects sites,

(b) The National Malaria Eradication
Programme is not directed against mos-
quito nuisance as such. However, antilarva-
measures such as clearing drains and
treating breeding places with larvicidal
oil are the normal activities of the Muni-
cipal Corporation.

Strike Notice by Reserve Bank Employees

_ 7075. SHRI S. M. BANERJEE:
Will the Minister of FINANCE be pleased
to state :

(a) whether th: All India Reserve
Bank Employees Association has served
strike notice on its management as a
protest against the contemplated extension
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of an arbitration award governing the
wage structure of Reserve Bank emp-
loyees ;

(b) if so, whether negotiations for a
settlement have started ; and

(c) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESALI) : (a) The All India
Reserve Bank Employees® Association has
given notice of their intention to go on a
day’s token strike on 30th April, 1969.

(b) and (c). The period of operation
of the Award given by Shri T. L. Venka-
tarama Aiyar, Retired Judge of ths
Supreme Court governing pay scales and
allowances and other service conditions
of the workmen staff in Class IT & III
of the Reserve Bank has b=en extended
by the Government of India for a period
of one year with effect from 5th April,
1969 under the second proviso to sub-
section (3) of Section 19 of Industrial
Disputes Act, 1947, The Reserve Bank
is, however, always ready to consider
any reasonable and practical suggestion
of the Association to obviate any special
cases of hardship within the framework
of the award.

Purchase of Property by Sheikh Abdullah
and other Kashmiri Leaders

7080. SHRI KANWAR LAL GUPTA :

SHRI BENI SHANKER
SHARMA :

SHRI ONKAR SINGH :

SHRI SHARDA NAND :

SHRI J. B. SINGH :

SHR1 YAJNA DATT SHARMA :

SHRI HUKAM CHAND
KACHWALI :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of FINANCE be
please | to refer to the reply given to
Starred Question No. 661 on the 24th
March, 1969 and state :

(a) ‘whether an enquiry aboui the
wealth of Sheikh Abdullah and Mirza
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Afzal Beg in their own names and in the
names of their wives, sons, daughters and
sons-in-law and its source, has since been
completed :

(b) th= progress in the inquiry and
the details of their wealth ; and

(¢) whether any action has been
taken by the Department against them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESALI) : (a) No, Sir.

(b) Notices under the Wealth Tax
Act calling for returns of wealth are
being issued to them. Details of wealth
will be known only after the returns are
received and enquiries are completed.

(c) The question of taking action will
arise only after the enquiries are comp-
leted and a prima facie case is made out
against them.

Overtime Allowance to Government
Employees

7081. SHRI KANWAR LAL
GUPTA : Will the Minister of FINA-
NCE be pleased to state :

(a) whether it is a fact that a large
number of Government servants are
drawing overtime allowance as a regular
feature :

(b) the monthly expenditure on acco-
unt of overtime and the number of
employees getting it during the last one
year ;

(c) whether it is also a fact that in-
spite of instructions issued from time to
time, there is laxity in the grant of over-
time allowance ; and

(d) if so, the steps which are propo-
ed to'be taken to ensure that overtime
allowance is not drawn by certain cate-
gories of Government servants as a matier
of regular feature ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI : (a) In accordance
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with ths scheme of overtime allowance as
applicable to office and comparable staff,
overtime allowance is not to be allowed as
a regular feature since
»
(i) The work in all offices is to be
so organised that it is done during
normal office hours and the
necessity of doing overtime
work should arise only in special
circumstances ;

(ii) where in spzcial circumstances it
becomes mecessary 10 put some
staff on overtime work, itis to
be ensured that the work is of
such an urgent nature that it
cannot be postponed in the
public interest till the next wor-
king day ;

(iii) where working beyond prescribed
hours is a regular feature, the
working hours of offices should
be so staggered so that the staff
attend to work by rotation.

In view of above specific requirement,
Government have no reason to think
that a large number of Government emp-
loyees arc drawing overtime allowanze as
a regular feature.

(b) Information regarding the moathly
expenditure on account of “overtime allo-
wance and the number of employees
getting it during the last one year is not
readily available, However, information
regarding the overtime allowance paid
by the various Ministries/Departments to
their staff in the Secretariat proper for
the psriod of six months ending May,
1968 is as follows :

(Rs.)
December 1967 3,87,513
January 1968 3,82,569
February 1968 3,98,793
March 1968 4,24,309
April 1968 4,17,713
May 1968 4,19,867

( The daily hours of work of the
staff were reduced by half-an-hour
with effect from 1-12-1967 ). ’
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(c) No, Sir,
(d) Does not arise,

Allotment of plot of land to Educational
Society In Jangpura Extension, New Delhi

7082. SHRI M. L. SONDHI : Wwill
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that a plot of
Jand opposite Eros Cinema, Jangpura
Extension, New Delhi was leased to an
-Educetional Society in 1962 ;

(b) whether it is also a fact that in
plans of the area the land was reserved
for a Post Office, Bank and an open Park
for the use of the residents and that the
-Post Office has already paid the price for
its plot ;

(c) whether it is also a fact that the
.School Building has mot been constructed
by the Society in the last seven years
-period and Bot even the building plans
have been submitted to the Corporation ;
and

(d) if so, the steps proposed (0 be
taken by Government to ferminate the
leasc and utilise the land for building a
Community Hall and Park for the area ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY): (a) Yes.

4b) In the revised lay out plan of the

_ colopy the site is shown for a primary

.school. No portion of this site stands
allotted to the Post Office at present,

(<) Yes.

(d) Necessary action is being taken
against the allottee for non-construction
_of building on the plot. There is, however,
.no.proposal to utilise the land for a
community hall or a park, since it is
carmarked for a School.
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Wealth Tax paid by Theatre-Gwaers of
Uttar Pradesh

7083. SHRI K. N. PANDEY : Wil
the Minister of FINANCE be pleased to
stade

(a) the names of theatre-owners in
the Staté of Uttar Pradesh who. ere-paying
Wealth Tax on wealth, ranging betwsen
one lakh to five lakhs ; and

(b) the names of -theatre-owners in
the State of Uttar Pradesh who .are
paying Wealth Tax on wealth of Rs. §
lakhs to 10 lakhs ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). The
requisite information is not readily avai-
lable and is being collected. The same
will be laid on the Table of the House. as
early as possible.

Fifty Individuals in U. P. paylng
highest Income-Tax

7084. SHRI K. N. PANDEY : Will
the Minister of FINANCE be pleased to
state :

(a) the namess of top fifty individuals
who pay the highest income-tax in Uttar
Pradesh State with th: amount of Income
assessed and tax paid in each case during
the last three years ;

(b) the arrears due from each of the

_above as on the 31st March, 1968 ; and

(c) the steps taken to recover the

arrears 7

THE DEPUTY PRIME  MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). The requi-
site information is heing collected apd will

be laid on the Table of the House as
-early as possible.

ZTek Fave wTeaT & -wdnfolt g
A

7085. A qTgWR WWW : R
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Seizure of Foreign Bank Cheques

7087. SHRI SRINIBAS MISRA :
¢ SHRIS. M. KRISHNA :
~ SHRI R. K. SINHA :
SHRI RAM AVTAR

SHARMA :
SHRI HUKAM CHAND

KACHWATI :
SHRI P. GOPALAN :
SHRI UMANATH
SHRI K. RAMANI :.
SHRI B. K. MODAK :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that foreign
bank cheques worth Rs. 14 crores were
seized by C.1.B. from a businessman on
the 31st March, 1966 at Chakghat on
U. P. Madhya Pradesh border ;

(b) if so, the details thereof includ-
ing the names of foreign countries to
which the cheques belonged ; and

{c) the action taken thereon ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI .
MORARJI DESAI) : (a) No, Sir. It has
been ascertained that no such seizure of
foreign bank ch:ques was made either by
the C.I.B. (reference presumably is to the
Central Bureau of Investigation) ‘or by
the local police.

(b) and (c). 150 not arise,
Increase in Prices of Naphthalene

7088. SHRI A. SREEDHARAN :
SHRI P. C. ADICHAN :

Will th: Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that the prices
of naphthalene, a coal based chemical,
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have been raised from Rs. 500 per ton to
about Rs. 1,200 per ton over the last 15
months ;

(b) whether the manufacture of this
product is monopolised by th: public
sector ; and

(c) if so, the factors conirilbuting to
the said rise in the prices including the
increase in the cost of production ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND THEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
‘to (c). The information is being collected
and will be laid on the Table of the
House.

Petroleum Coke Calcination Plant for
Barauni Oil Refinery

7089. SHRI A. SREEDHARAN :
SHRI P. C. ADICHAN :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that Engineers
India Limited have placed an order for
a tum-key job for a petroleum coke cal-
cination plant for the Barauni Refinery
with Acc-Vickerl-Badcok Limited, Durga-
pur;

(b) if s0, the costs and foreign ex-
change involved, if any, and the terms
and conditions on which the job is to be
executed ;

(c) whether the Indian Oil Corpora-
tion (Refineries Division) or Engineers
India Limited invited competitive tenders
before assigning the job with Acc-Vickerl-
Badcok Limited and if so, the parties
from whom offers had been received;

(d) the names of the suppliers of the
process know-how for the said petroleum
coke calcination plant and the guarantees
in regard to the performance, yield and
quality of the plant; and

() the date on which the Indian Qil
Corporation applied for the industrial
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licence to set up the said petroleum coke
calcination plant and the date when it
was sanctionxd ?

THE MINISTER OF STATEIN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES & METALS
(SHRI D. R. CHAVAN) : (a) Engineers
India Ltd. has placed a sub-contract on
Associated Vickers Babcok Limited, for
the supply of equipment and for the con-
struction/commissioning of the plant.

Engineers India Limited participates
in, receives and approves the process
design and detailed engineering of the
plant; expedites/inspects all equipment
fabrication; supervises construction and
commissioning at site. Engineers India
Ltd. is directly respomsible for the plant
to Indian Oil Corporation.

(b) The erccted cost to Indian Qil
Corporation (Refineries Division) comes
to Rs. 55.7 lakhs (fixed sum) entirely
pavable in rupecs. Engineers India Lid.
have, however, employed the technical
consultancy services of Petrocarb Inc. of
U.S.A. ata fee of § 15,000. The plant is
guaranteed to be commissioned by May,
1970 and is covered by specific process
and mechanical guarantee, with provision
of payment of liquidated damages, in case
of default,

(c) Engineers India Ltd. made enqui-
ries from 11 Indian firms. Quotations
from Associated Vickers Babcok Ltd.,
McNally Bird Engineering Company
and Kop?ers India Ltd. only were recei-
ved.

(d) Associated Vickers Babcok Ltd.
have obtained process design from Fuller
Company of U.S.A. Engineers India Ltd.
was assisted in its process design by
Petrocarb Inc. of U.S.A, who hold a U.S
patent on petroleum coke calcining and
have designed/commissioned coke calci-
nation plants in the U.S.A,, West Ger-
many and Japan. :

The plant is guaranteed for a through-
put of 60,000 tonnes of raw coke per
annum_with a yield of approximately 70
per cent of the raw coke input with pro-
duct conforming to given specifications.
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Utility consumption figures for the plant
have also been guaranteed,

(¢) The Indian Oil Corporation Ltd.
cpplied for the industrial licence for this
plant on 11.9.1968.
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T wren 91 gieere: Friom
site frmfwr, sname et ATt fawmw
woft ag T ¥ g0 A fe
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(%) ¥ 7g w9 ¢ fF ¥ @¢-
F TArEer AT F ogwraEy o
uteEt & Wgenr’ G4 ohefady £
FTER AT § JATE F T I
fagr mr @ WX SER O 9T FOT-
el gra wweran ¥ far 7
oYafaat ® “sgen’’ & A g faar
‘wmw

(=) afz gt, &Y za¥% 7 %17@W §
oYt e g arde Ffsmrar@r

() wav ag & & o aft wwfigat
“gte & fadrew’ g fad ary ax @
gort 1w g '

(w) afz gt, @ = gennd @
i s & Wy wraw §

() v % ofcomw-erey
Al & wwdw F afg @ gh
¢ o

(%) w7 aTee w1 faEre gER-
wx Rasi § sger wiafy g3: garg
FA S AR afz ghal sAF W
afz =g, O ok ¥ oFw § 7

exreen awt  ofeare frdtem ot
frfwr, wrwrw &gt w0 fewrw S
wa ¥ e WM (st we go W) :
(w)sirgt

() s (). “arger” afew
ARIRTATLE IH 0F AT Wiy §
St ¥ FT e g SIAeEdl S
wfa o & fr ¥ gad fefeew
Frex faa® s g =9 §F oF e
wiafy e | dar fagsac 1968 &
frmrar wr

() s gt
(v) wmamww 7 ¢ fasma
721 firelt 1
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(%) S a= aga § “argen’”’
Ft gearf g7 gE F F7 7 g
7af & | ety oTeer QYA st
9 § TUly ®OH S I AR
wta & drer ot gfe & arger
a1 & § ot wfes fremaar &)

Allotment of Bungalows to M.Ps.
from General Pool

7093. SHRI B. P. MANDAL : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) the names of Members of Parlia-
ment who have been allotted bungalows
from the General Pool and the criteria of
allotment in each case;

(b) whether the Minister for Parlia-
mentary Affairs had, in the last session
stated certain criteria to be followed in
the allotment of bungalows to Members
of Parliament;

(c) whether the same criteria has
bgen followed and if not, the reasons
thlerel'or; and

(d) whether some ex-M.Ps. are still in
Bungalows from general pool and if so,
their names and the reasons of the occu-
pation ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a) A
statement of 71 bungalows from the
‘general pool’, which had been allotted to
62 M.Ps., has already bzen laid on the
Table of the House in reply to Unstarred
Question No. 2659 on 5th August, 1968,

At present, there arc 73 bungalows
occupied by 74 M.Ps. The changes are
shown in the statement laid on the Table
of the House. | Placed in Library. See No.
LT—837,69].

The criteria for allotment have been
indicated in reply 10 the same question.
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(b) and (c). The Minister for Parlia-
mentary Affairs mentioned the same
criteria. The Government reviewed the

uqumion of making allotment of ‘gencral
pool’ residences to M.Ps. in October
1968 and decided that (i) an Ex-Minister
or Deputy Minister at the Centre who
continues to be a Member of Parliament,
can be allotted a house from the ‘general
pool’ of ome type lower than the one
occupied by him as Minister/Deputy
Minister, (ii) any new M.P. who had been
a Chief Minister of a State for a period
of at least one year during the two years
preceding his election to the Parliament;
can be allotted accommodation from the
‘general pool’ not above Type-VI, and
cases of exception to be considered on
merits of each case.

(d) The following six Ex-M.Ps, are
still in occupation of general pool bunga-
lows and the action being taken in these
cases has becn shown against each—

(i) Shri V. K. Krishna Menon :

He is in unauthorised occupa-
tion of Bungalow No. 19, Teen Murti
Marg, and eviction proceedings are in
progress.

(ii) Shri A. M. Tarig :

He is in unauthorised occupation
of No. 5, Lodi Estate, and eviction
procecdings against him have matured.

(iii) Shri S. 5. Atwal :

He is in unauthorised occupation
of Bungalow No. 70, Lodi Estate and
eviction proceedings against him have
matured.

(iv) Shri J. K. P. N. Singh:

His eviction from No. 12, Al-
lenby Road, had matured but he has
‘brought *stay orders’ from the Court.

(v) Late Dr. K.C. Baghel :
His daughter has requested to

retain No. B.10, Wellesley Road upto
June, 1969,
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(vi) Shri Manu Bhai Amersey :

Eviction proceedings from No.
2, Safdarjang Lane are in progress.

Progress of Family Planning
Programme

.

7094, SHRI B. P. MANDAL : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) the progress of family planning
under various devices made last year in
[he various States and Union Territories ;

(b) the amount spent on Family Plan-
ning by the Centre and the States during
the above period, and

(c) the target for the present year ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR):
(a) The requisite information is given in
the statement laid on the Table of the
House. [Placed in Library. See No. LT—832/
69]

(b) Figures in respect of amount
spent are compiled oo the basis of audited
statemnents of expenditure which for the
year 1968-69 have not yet been received,
It may, however, be mentionsd that the
provision made in the Revised Estimates
for the year 1968-69 was Rs. 383.34 lakhs
for the Central Sector, 2536.86 lakhs for
the States and Union Territories with
Legislatures and Rs. 29.35 lakhs
in respect of union territories with-
out Legislature,

(c) It is proposed to cover about 9
per thousand of population by various
contraceptive methods and devices during
the year,

Policy for appointments in Public
Undertakings

7095. SHR1 P. GOPALAN :
SHRI K. ANIRUDHAN :
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SHRIMATI SUSEELA
GOPALAN :

SHRI A. K. GOPALAN :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether Government have ary
policy for appointments in the Public
Undertakings under his Ministry;

(b) if so, the provisions thereof ;

(¢) whether the provisions are fully
implemented by the Fertilizers and Chemi-
cals Travancore Ltd., Kerala ;

(d) if not, the reasons therefor ; and

(e) whether Government propose to
implement these provisions in the Ferti-
lizer and Chemicals, Travancore Ltd. in
view of the complaints regarding the ap-
pointments in this company ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM &
CHEMICALS AND MINES & METALS
(SHRI D. R. CHAVAN) : (a) and (b).
Pursuant to Government’s decisions on
the recommendations of the Administra-
tive Reforms Commission in their Re-
port on ‘Public Sector Undertakings’, the
powers of appointments to all posts, ir-
respective of pay, including high techni-
cal posts, now vest with the Board of
Directors of Public Enterprises, except in
the case of appointments to the posts of
Chairman, Member of the Board, inchud-
ing the Managing Director, and the
General Managers of the constituent units
where Government continues to be the
appointing authority. Government appro-
val is also necessary for appointments to
the higher categories of posts (Rs. 2500-
3000 and above) of persons who have at-
tained the age of 58 years whether they
be from public or private sector.

(c) Yes.

(d) and (e). Do not arise.
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Tours by General Manager of Ferti-
lizer Factory, Gorakhpur

7096. SHRI VISHWA NATH
PANDEY: Will the Minister of PETRO-
LEUM AND CHEMICALS AND
MINES AND METALS be pleased to
state :

(a) the number of days during the
last twelve calendar months when the
General Manager of the Gorakhpur Ferti-
lizer unit of the Fertilizer Corporation of
India was away from Gorakhpur ;

(b) the placss he visited, the purpose
of the visit and the date of these visits ;

(c) the total amount paid as air fare
and train fare to the General Manager
during the above period ; and

(d) the total amount of daily allow-
ance and other allowances claimed by him
during the above period ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a) to
(d). The information is being collected
and will be placed on the Table of the
Sabha in due course.

Appointment of Directors of Indian
Qil Corporation

7097. SHRI SITARAM KESRI: Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the names of persons appointed
as Directors of the Indian Qil Corpora-
tion and the number of terms for which
each one of them has served;

(b) the qualifications for the appoint-
ment of Directors ; and .

(c)' whether the representative from
Bihar fulfils all the qualifications and
whether he is a domiciled Bihari ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SHRI D. R. CHAVAN) :
(a) The names of the present Mem-
bers of the Board of Directors of Indian
0il Corporation Limited and the terms
for which each one of them has served
are indicated below:—
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Name

Appointment

No. of terms
served

1.

6.

10.
BN

12

Shri N.N. Kashyap

Shri Kamaljit Singh.

Maj. Genl. Sarda
Nand Singh

Shri P.K. Rau

Shri R.5. Gupta

Shri M.V, Rajwade

Shri Dharamananda
Das

Shri F.N. Rana

Shri K.L.N. Prasad

Shri E.P.W.da Costa.

Shri M.Ct. Pethachi.
Shri S. Ghosh

Shri Yogendra Mishra

Chairman

Managing
Director,
(Marketing
Division).
Managing
Director,
Refineries &
Pipelines
Division.

Finance Director

Director (Re-
presenting Ministry
of Finance).
Director (Re-
presenting Ministry
of Petroleum and
Chemicals and
Mines and Metals).

Director (Re-
presenting Assam
Government).

Director (Re-
presenting Gujarat
Government).
Director

Director

Director

Director

Director

No temure fixed. Date of
appointment as Chairman—
31.6.66

No tenure fixed. Date of
appointment as Managing
Director (Marketing Divi-
sion,—131.7.66.

Date of appointment—9°8.66.
Tenure upto 30.6.70.

Date of appointment—4.9.68.
No tenure fixed.

5
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(b) No qualifications have been pres-
cribed.

(c) Does not arise.
U.S. Investments in India

7098. SHRI SHIVA CHANDRA
JHA : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the U, S.
Government have reduced the interest
equalization tax on the purchase of fore-
ign securities by Americans ;

(b) whether this will lead to more
American investments in India ;

(c) if so, the details thereof ; and
Government

(d) the reaction of
thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI). (a) Yes, Sir.

(b) to (d). Sioce the legislation relat-
ing to Interest Equalisation Tax was not
made applicable to developing countries
like India the recent reduction in the rate
of tax has no particular significance for
these countries.

Bijaur Irrigation Project

70%9. SHRI LOBO PRABHU : Will
the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No. 4867 on
the 31st March, 1969 and state :

(a) whether the Bijapur project has
not been started when more than Rs. 7
lakhs have been spent on buildings for
staff on the site ;

(b) the reasons for the delay and how
it is proposed to overcome the difficulties
if any ; and

(c) when a decision in the matter is
likely to be taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
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POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c). Information is awaited
from the Government of Mysore and will
be laid on the Table of the House.

Loans by Commonweaith Development
Finance Company to Indian Companies

7100. SHRI K. P. SINGH DEO :
Will the Minister of FINANCE be
pleased to state :

(a) whether the Commonwealth Deve-
lopment Finance Company has proposed
to Government to allow the Company to
give loans to Indian companies which
could be used ior financing their imports
of raw materials and components and to
support their working capital ;

(b) if so, the details thereof ;

(c) whether Government have agreed
to the proposal made by the Common-
wealth Development Finance Company ;
and

(d) if not the reasons thhreof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) (2) and (b). The Com-
monwealth Development Financc Compa-
ny recently indicated to Government of
India that it would b= willing to consider
assistance to smaller Indian Companies
for providing working capital as well as
imports of machinery.

(c) and (d). Government bhave indi-
cated to the Company that individual
proposals of the Company for investment
in or lending to Indian firms will be
considered on merits in the light of Gov-
ernment’s policiés in these matters.

Shortage of Kerosene Oil in Tamil Nada

7101, SHRI KIRUTTINAN : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether Government arc aware
that there is an acute-shortage of kerosene
oil in Tamil Nadu for the last one month

(b) the reasons for shortage of kero-
sene oil in Tamil Nadu ;
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(c) whether Government have taken
any steps to despatch more quantity of
kerosene oil to Tamil Nadu to meet out
the shortage ; and

(d) if so, the quantity of the kerosene
oil to be despatched and.if not, the rea-
sons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) No.

(b) Does not arise.

{c) and (d). Kerosene supplies to
Tamil Nadu have b2en progressively
increased as will b: mnoticed from the
following figures :

Supplies of Kerosene to Tamil Nadu

March. 1967. 18,308 tormnes.
March, 1968. 22,402 .
March, 1969. 24,270 ,
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A F A TR o ww g
W

(w) =g st A& feamal &
51 o1u & 97 ¥ mU ™ =\
1 g F el § e f A
a1z fratw gar § 7

I9-HET A aqr frw WAy (s
Wit darf) « (F) Wi (@), dfen
Frafaal & sTQar wt frafag =3
R 9 g9 FW F 99w 4%
faframs afafrs; 1949 & s 11
R UI-w#fey oy §1 &% fafaamw
wfafraw, 1949 & @ 44 (1) &
HIMT F1E o TfFr Fror edwar ¥
a9 aF guIcy A 1 AT gEAT a4
as Wit foag 4 fafaa so d
ag smfug 7 3 ff Foot qqq 8-
0 F 3wl # QO wEE $0
H awd g | v fraw sfafaaw, 1961
& g9aedl & WA 1961 # wifafas
fara & =1 # earfag s & P,
AW T 7 WX I GeAF
51 afgy o ifafeas 1 § 5000
Y TF T @t TH1 FHT FT oAAr
(A § o2 zad fral fadal aw,
FEy I ST T 4T fFEr
e oot gror ot @H wmifee
g} & 1 ooy vy fem wfafaae &
a7 16 (1) Hag sqaeqr & fF o=
fealt diar gar &5 #1 qurer W@ ar
Ia% af@am &1 w3w fgar @@
ar frre &Y, grr 17 & Sowel &
ETY, 99 4% F qAF JAIFA H,
T wdw fre 9@ & aww 99
&% ® qrsat £ 997 @R F AR
a1 5000 v, ST T W Y, 3 1
a¥% fafrows sfafaaw 1 a0 43-%
F Ie-grTr (10) & WX, ATHAE
garafmat @ a1 ¥ ddq ¥ qufa
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BYATYT $T AT F AT, ATAFT AU
® I & AT &% & w9 gywey
Twmr qfegsefagt 1 g@ww  qfc-
HITF I AT = & i
0T FETFEial #1 27 @Hi #, 5g-
9T & ggRIT SR FG & fam
fawT oA £

awd § a9 §F F afe
grafa &1 fgear 78 Qi A §F #1
qfmaT g A & fraderd
%1 wot i Fawre 3 ) gz
4

() wfadt & saror 9 ¥ fafema
@ gu7 45 gravga: 3T fafwe
arat F7 o7y Ty § q wfgfr &
9 51T I9FT fa% g1 w94 IAy
TGS &Y GFA T[T 99, WU AT AT
=fes A fewa ik sawr fasig
graed, wfag & arar, #fqw 233 WK
=T TEX FY A0 HiAR &1 oqrA
A AT g # fagd wik FARA
el WAGT F wIAT A A
Heag $ aT § 1 gfe wfim &
@ T€Y g1 W "W A T F A
St @ W &5 ¥ 919 gEw AT
TG FIGTAT g A WA S
F gx A @ FA & AT
fafwe ms X §61 A g 7
g 4T ¥ | oW @ F
FIATAT: FS I SqTA AT WGHE
¥ ThA 910 7 9T wfaw @« @0
qzar § | 50 AT &7 A1 3E wiwgw
# 3w whrdweifal ok gEfes
qzifat @i wd gl @5
o wrew Farge fmfea &t &,
vy wigAijoar & wfys frseh
ady At 9 gzt gfwal ¥ g
9T o sA-AFr ¥ ERF § IAR
sfusan 7z fead ¥5 frda ¥ sy
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94 ufawa arfas fafia &t € 3
frda & wemara sy AT d91 A I
faet o a1 wfes a@T & @qE
@ gu, fed ot qx av, oy 3 sfaa
A T AT F GER T WS UG
f5 ag 2T 9.05 sfgma sfgad
wfagan a1 & sarer 7 &1 g
TFI & A A oW1 AT ¥ gATH
g giwryd wigs gar § gafag
ITHT Y@ AT F9 AT § WK IR
W gEETE WY g & 9% | q|T
WY FT qgT A AT, G AT
&1 wqra "igs g1 wifz | gwfag
I @iu fed i T wfest o<
sarsr ) wfgsaw o fagifa #@ &
I ATH F FIer FA g gFAT § AR
graad: € qradl § qrETeT awar g |
A AEI A osAA § @A U I
grer fa 9 T s w7 wfusaw
g fraifea Fa1 smamas T s
@ |

(%) &Y arar &2 dwry & e
o fearT #1 f27 97 a1 =@l &
sqTH &1 T & gy A 1§ fraw A}
g AR EF T I Al W oA
¥ wEa gra st (50 #3T w9
ar 59y wigw @t o wiw =Ty
WX grafas JfeEl a wE
wgfaa &1 # w9 § ag -
faq @it 5 F A ¥ 9.5 wfawa
arfas %t fraifer wfesan dbr &
wx) ¥ @t I fruifa s

wi
ST QUT FTFEIT T W7 qfeawTm

7103. &t mfw qaw : Far faw
w5t ag Tq FT FI7 FA

(v) for s & daw O
FrEdrT &% #, ot fawraT & aE T
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@ T ar W foet ww g oww
wre far §, wiew & fawrse & qF
WUAT &9 FA7 fHar 97, I ITHT 4

g fa=ra & I § qIER Ao
ifa ¢,

(@) T &= & afcamgw & ama
frr wwm as faamandla a8 @@ €
BT F4T E A I gEaey § A
gRy-gra fraffea A1 g ; ok

(n) afz g, Y wds & wrws
¥ wfw faoiq 9 a5 f&dr o €Y
wEaTaAT § 7

I ANt aar faer wen
(st Wraee daE) ;- (%) W (7).
wneq, 1947 # wr@ &1 fawmea @9
¥ 71z, gT AR FEIT &7 fafqew
F Wt & W9 ¥Erd ¥ oF gEwT
frar a1, faaat hsfa g @w-
arg wfafram, 1913 £ s 153 &
w=aad, faaen & 39~y 7 7%,
1948 % &Y 4} gwg-gwg ¢ ef@lfa
WATRAEF OF ITHET F WA
qifeear # feqq guw grafol ox
THEME & &7 § &% 1 w7 whw-
FU & graew #§ W@ IEHC [
quTaST ST G A AT & g T
F AT AF F1 FTHIHAHT 1 IR
aHT AT #1725 wfama @ @
WA AT TEGT & | AF K WG
FIHEI F gATaS § @y W ool
aF A%t fa=t & 1 &% 7 g w9y,
1953 # T wr@x gE fear g dw
 faselt o= -qraeg §, wov fafy
graedt T FTER & s & fag,
Rz dsw wre ofcarem ar fedt wyg-
gfea 35 & amfla s N wgafa
wify 4t | feselt 559 AqEAET ¥ 16
fegraz; 1968 1 wrws wgafa 2
& W &% w1 frdw fean fs ag am-
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T w2 91T gaar # g arlew
1 =g & fasrud s AR
T ATAAT 28 W, 1969 FT @Al
qF qrAA qw g

(@) faw &5 & ofgmE g
WA AN FF I F IR
IR T E § I 9 A A A
o F FYqd I WA G-
gwg 9T afcarafs &t aget § s
qT FAT § | TH qIEAE A W FTHTC
o1 #r€ gwg fraif =00 &1 q=
qar gt adf ar i

Wt atr fw w1 Tt

7104. =Y wirgaT QA ; #=a faer
AT 9g T ot FwHOr 5

(%) w3 @17 qul & fead @
A sitgw far FTEAT

(&) 3@ wafy # Feast @ifafaat
AT HG e 0k

() Pufraw & grara & gg fa
1 faeeg @0 wrr & difwfeal &
FHTT FCH F 97 FTC § AT Gifereht
arfeai aar dmA7 wfaewis g a-
a7 w5l O 91 o 5w wTe
Hadf a aff 9@ Fqar Few §

(%) #r gTHIT w1 AT Tw
greg ¥ 11§ S FdAEr @ H
¢

(¥) fod dta aal & saw v
frm & feox dmr wfuwaial st
FaFT FtaT Tg frar g ?

I Ham A aq1 fow w6t (ot
Aereat q|k) ;- (F) 1965-66 ¥
1967-68 ax for =afesdl ¥ ageit @1t
s fiar Fw3EEn, SR Aam 9rd
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T arfafadi #1 e

1965-66 10,94,770
1966-67 9,90,977
1967-68 9,85,155

(=) 1965-66 ¥ 1967-68 a% &
a9t & sy arfafedl %t g9 sen
(waiq g arfafadl £t der & &
fatd wrg A m§ wfafesi &t g
a2 $3) Fraedl wiEy 1@ awR §

- g arfafast £
Tw qe
1965-66 4,96,867
1966-67 4,93,876
1967-68 4,62,508
fecqqit A AiFS F1 AFY I

(%) # faw g wiwst & A &
H¥aT FAI(H IR fhar a9 faow
Fard A€y g " A
At & dtar aifefagt mfaw §
S sqqera gy € off |

(m) o (7). §ir <t fomr
wEr § 3y fAt & 30 & am &
wTea Arx ¥ & afefaat syor agi @
wrdt fre, frae aidte & ez
fee 7t v § fag fongdt wafy
(= Nfge) *t agfeas s F<a
2 aifew, wg =faw wix f-mfew
el ®1 waraelr & fag ow AEA
faradt wafy & s § o 30 far &

Written Answers 210

9 gl g A aifas feei § fav
15 fer 9t fanaet wafa & adt &
T fuarmetrwafes & afafos, fom
diar-feea} &t smw afgm sl
fram arie & gg @A %, W9
e 1 79 o feg faar & -
FIF@E |

(%) @1 qa=Ei %1 39 49 FH1-
g W e diar o gra OF ad
a1 | e o, staT & mEEr §
Fg 30 & aFar g famg U@ wAA)
FrEATFA A

Earnings Made by Foreign Oll Companies
out of Invested Capital

7105. SHRI NITIRAJ SINGH
CHAUDHARY :

SHRI NATHU RAM AHIRWAR

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to refer to the reply
given to Starred Question MNo. 907 on the
7th April, 1969 and state :

(a) the total amount so far sent out
by Foreign Oil Companies from their
earnings made out of the capital invested
by them ;

(b) whether the above profits are
proportionate to the capital invested by
them ; and

(c) whether any steps are proposed
to be taken to check their huge earnings
consequent to high remittance abroad ?

THE MINISTER OF STATE IN
TEE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) to (c). Information is being collect-

‘ed and will be laid on the table of the

Sabha,
Repadiation of L, 1. C. claims

7106, SHRI NITIRAJ SINGH
CHAUDHARY :
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SHRI NATHU RAM AHIRWAR:

Will the Minister of FINANCE be
pleased to state :

® (a) the number of claims repudiated
by the Life Insurance Corporation during
the years 1966, 1967 and 1968 ; and

(b) in how many of the above cases,
the Life Insurance Coaporation had ulti-
mately to pay the claims ?

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) (a)

APRIL 21, 1969

Year Nnmbcr of claims
repudiated
1965-66 424
1966-67 369

1967-68 91

(b) Informatian is being collected and
will be laid on the Table of the Houss,

Price of Super Phosphate by
Maaoafactarers

7107. SHRI NITRAJ SINGH
CHAUDHARY :
SHRI NATHU RAM AHIRWAR;

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the State-wise f, 0. r. price at
which Super-phosphate is being supplied
by various manufacturers in the country ;
and

(b) when Super-phosphate in the by
product at Hindustan Zioc Smelter,
Udaipur, why its selling price is more
than the same product of other manufac-
turers ?

THE MINISTER OF STATE IN
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAOQ):

(a) The maximum ex-factorv price of
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superphosphate (16%, P205) fixed by the
Fertilizer Association of India for the
quarter ending 30th Jun2, 1969, is as
follows :—

1. Factories served by different ports
other than Calcurta.
Price in
Rs. per
metric ton
(100 Kg.
- Ppacking)
(a) Port Factories Rs. 299.78
(b) Inland Factories
from Rs. 302.42 to
Rs. 340.04
II. Factories served by Calcuita port
(a) Port Factories Rs. 320.11
(b) Inland Factories

from Rs. 336.20 to
Rs. 354,87

For packing in 50 kg alkathene-lined jute
bags, manufacturers are allowed to charge
an extra price of Rs. 12'- per metric
tonns, The above prices’ exclude the
excise duty leviable from 1st march, 1969,

(b) Superphosphate as such is not a
by product at the Zinc Smelter of the
of the Hindustan Zinc Limited. Sulphuric
Acid is a by-product which is utilised for
manufacture of Single Superphosphate by
mixing rock phosphate. Hindustan Zinc
Limited have been selling their product in
various States of Northern India at an
average rate of Rs. 280 per tonne . o. r.
Debari for 100 kg packings, which is less
than the price fixed by the Fertilizer
Association of India.

Existence of Crude OQil in
Bombay High Region

7108. SHRI P.M. MEHTA : Will the
Ministez of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that it has
been ologically established that there
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are about 600 million tonnes of crude oil
in the so-called Bombay high region ;

(b) whether Government have consi-
dered to exploit this rich resource of
crude oil ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
JHE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SHRI D.R. CHAYAN):
(a) Crude reserves in an area cannot
be determin:d on the basis of geological
surveys alons, This can be donme only
after drilling is undertaken and the pre-
sence of oil established.

(by and (c). The different methods
of approach to drilling on the “Bombay
High" structure are under consideration.
The proposals for collaboration received
in this connection are being cxamjned:

Appointment of a Committee
Re-refining Capacity of
Crude Oil in Assam
7109. SHRI BISWANARAYAN SHAS-
TRI : -
SHRI MOHAMMAD SHERIFF :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether it is a fact that an Expert
Committee has been appointed to exa-
mine the question of creating an  additio-
nal refining capacity of crude oil in
Assam ; and

(b) if so, the details thereof ?

THE MINISTER OF STATEIN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
Yes.

(b) The Committee consists of the
following members :

(1) Shri B. S. Negi, Member (Explo-
ration), Oil & Natural Gas
Commission (Convenor)
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(2) Dr. Hari Narayan, Director,
National Geophysical Research
Institute.

(3) Dr. M. G. Krishna, Director,
Indian Imstitute of Perroleum.

(4) Dr. A. K. Ghosh, Economic
Adviser, Railway Board.

(5) Shri S. D. Bhambri, General
Manager, Indian Oil Corpn.
{Marketing Divn.)

The Committee will study and report
on crude oil resources of Assam, taking
into account utilisation by existing refine-
ries and nature and extent of demand
for petroleum products in the State, in-
cluding a study on techno-economic
feasibility and comparative economics of
establishing a new refinery or expansion
of existing refinerics and other relevant
factors.

The Committee is to submit its report
within a period of three months.

Forelgn aid On Long Term Basls

7110. SHRI MANGALATUMADAM :
Wil!  the Minister of FINANCE be
pleased to state :

{a) whether Government have consi-
dered the suggestions made by the Public
Accounts Committee from time to time
on the question of getting foreign aids
on long term basis ; and

(b) the steps so far taken lo get more
non-project aids and on long term basis 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) In bil | and multilateral dis-
cussions, Government have been empha-
sising the need for aid in non-project
form and on long term basis. The posi-
tion in this respect in recent years is
shown in the enclosed statement.
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Non-Project Percentage Percentage
loan commit- amount of amount of

During ments as per- loans hav- loans hav-
centage of ing interest ing repay-
total loans rates of 3 ment peri-
commitments percentage od of 20

or Jess to years or
total loans more to the
amounts total loans
amounts
1. 2. 3. 4,

Second Plan 229, 26%, 289

Third Plan 419, 60%, 669%,

Annual Plans

1966-67

to 67%, 819 739,
1968-69

Dividends Paid by Oil India Limited

7111. SHRI MANGALATHUMA-
DAM: Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased 1o state :

(a) whether the Oil India Limited is
paying minimum dividends as per guaran-
tee ; and

(b) the steps taken by his Ministry
and the Oil and Natural Gas Commission
in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) Yes.

{b) As dividends are declared by Oil
India Limited, which is a company set
up under the Indian Companies Act,
1956, no steps are required to be taken
by the Ministry or Oil and Natural Gas
Commission in this regard.

Grant of Loan by Aslan Development
Bank.

7112. SHRI CHENGALRAYA NAI-
DU : Will the Minister of FIN-
ANCE be pleased to state :

(a) whether it is a fact that the
President of Asian Development Bank
has stated that the Bank would soon
start issuing loans from its special funds
for the developing Asian countries ;

(b) if so, whether India has also
approached Asian Development Bank ;

(c) if so, the total loan which India
has asked for and how much has been
agreed 1o by the Bank ; and

(d) how this loan is likely fo be
utilised ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE SHRI
MORARJI DESAI) : () Yes, Sir.

(b) No, Sir.
(c) and (d). Do not arise.

Vacaut Houses Constructed by
Government in Urban Areas

7113. SHRI NAGESHWER DWIVEDI :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEYELOP-
MENT be pleased to state :
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(a) the number of houses constructed
by the Central Government in the urban
arecas which were lying vacant up to the
31st March, 1969 ;

(b) the reasoms therefor and since
when they had been lying vacant ;

(c) the number of such houses cons-
*tructed by the State Governments with
the Central aid which were lying vacant
upto the 31st March, 1969 ; and

(d) the reasons therefor and since
when they had been lying vacant 7

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY):
(a) to (d). The required information
is not readily available. The time, effort
and expenditure involved in collecting
and compiling it will not be commensu-
rate with the results that could be
achieved.

Housing Requirements

7114. SHRI V. NARASIMHA RAO :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the total requirement of housing
in terms of unmits in the country at
present and the shortfall in housing
units ;

(b) the total requirement at the end
of the Fourth Plan, the number of units
to be built during the Plan period and
the likely shortfall at the end of the
Plan ;

(c) the total outlay on housing
during the Fourth Plan ; and

(d) the proposal to bridge the gap in
housing requirements and the shortfall ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP-

MENT (SHRI B.S. MURTHY) : (a)
The present total requirement of
housing in the country is estimated

to be of the order of 102 million dwelling
units, the shortfall against which is
about 84 million units (including kutcha
and dilapidated houses, which require to
be substantially improved or totally
replaced).

(b) No assessment of the total require-
ment or the possible shortfall, at the
end of the Fourth Plan has been made.
Reliable data in this regard will become
available after the 1971-Census. As the
Fourth Plan is still to be finalised, it is
not possible to Indicate the number of
houses that may be built during the Plan
period.

(c) and (d). As stated above, the
Fourth Plan has not yet been finalised.
Consequently it is not possible to indicate
the total outlay for Housing in the
Plan period. According to the current
indications, however, the outlay for
various social housing schemes, and
LS.G. & Town Planning programmes
may be in the neighbourhood of Rs. 99
crores. In that case, the effective outlay
for social housing schemes would be less
than half the provision made in the
Third Plan which was about Rs. 180
crores (including Rs. 60 crores from the
L.I.C.). Further, during the Fourth
Plan, the Central Assistance for all State
Sector Schemes, including the social
housing schemes, would be made avail-
gble to the State Governments in the
shape of ‘Block Loans’ and ‘Block
Grants’. The amount that might be
eventually provided or speat for Housing
(as for most other Heads of Development
would entirely depend on the discretion
of each State Governmant, in relation
to the circumstances prevailing in the
State from time to time.

If the existing deficit of 48 million
units is to be wiped off, it would call for
an investment of the order of Rs. 33,000
crores, witout reckoning the cost of
planning, laying of roads and streets,
sewerage and the innumerable other
facilitiecs and amenities. Obviously, it
will not be possible fos either the Central
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Government or the State Governments
to muster resoureces of such enormous
magnitude, in the foreceable future.
The answer to the problem only lies in
activising the private sector and mobilis-
ing private resources for Housing in a
progressive manner. In the Fourth
Plan, concerted cfforts may, therefore,
have to be made in this direction.

Transfer of C. G. H. S. Doctors

7115. SHRI CHENGALRARYA
NAIDU : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that a policy
has been laid down that doctors working
in C. G. H. S. who are over 45 years of
age would not be transferred out of
Delhi ;

(b) if so, how many doctors of more
than 45 years of age have been trapsfer-
red or are under transfcr from the 28th
April, 1968 to-date ;

(c) whether it is also a fact that it
was stated in the House on the 25th
MNovember, 1968 and 29th April, 1968
that doctors over 40 years of age would
not be transferred out of Delhi ; and

(d) if so, why transfers are being
made ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY): (a)
and (c). The statement made in the Lok
Sabha on the 29th April, 1968 that
persons over 40 years of age would not
be transferred out of Delhi was modified
in the statement in the Sabha on the
25th November, 1968, to the effect that
doctors aged 45 years and above would
not, as far as possible, be transferred
out of Delhi.

(b) One doctor of a little over
45 years of age working in the C.G.HS.
Delhi has been transferred.

APRIL 21, 1969
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(d) Transfers are made to meet

istrative requi s in public
interest.
wrq-aret-AreEwt | qftae
w1 frmtor

7116. €t WICEYE W : AT
fewrt oo fema W a8 T -
Fq7 F41 fF :

(%) 7ar gqdf ga¢ w27 & 9mmT-
arer-mEnt af@ear § fafo s
sea 7§ famda @ faad
W @9 Y 57 AfEl 7 9@ aww 7
WETF AT Y qamer J < frar
%

=) afz 7gY, at Ta% T w@
& o

(m) afy g, oY Sawr =T w&@
gar g8 qx femsr =g %
w7

fererf vt farg & siweg & sows
(s fegwre sm) : (7) W (®).
T a1 § a1 &€ gemT qiey
g

() s Y ST

Drinking Water Sapply Schemes
of U. P.

7117. SHRI YISHWA NATH PAN-
DEY : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) the number and names of drink-
ing water supply schemes which have
been received by the Central Government
from Uttar Pradesh Government for
approval and sanction during the last
three years ;

(b) the number and names of sche-
mes which have been approved and
sanctioned and those which are pending
for approval and sanction ;
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(c) the time by which they will be
sanctioned ; and

(d) the total amount of expenditure
on such schemes ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT : (SHRI B. 5. MURTHY):
(a) to (c). The information is
given in the statements laid on the
Table of the House. [Placed in
Library. See No. LT—839'69]

(d) The total expenditure incurred
on the schemes upto the end of March,
1969 is indicated below :—

Urban — Rs. 76.23 lakhs
Rural — Rs. 537.31 lakhs. ~

Aid for Family Planning Operations
and Devices to Uttar Pradesh

7118. SHRI VISHWA NATH PAN-
DEY : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

() the number of equipment supplied
and the amount given to Uttar Pradesh
by the Central Government during the
last four years for Family Planning
operations and devices ; and

(b) the number of equipments and
the amount proposed to be given to
Uttar Pradesh for this purpose during
1969-70 ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLLANNING AND WORKS
HOUSING & URBAN DEVELOPMENT
(DR. S. CHANDRASEKHAR) : (a) The
requisite information is given in the
statement laid on the Table of the House
[Placed in Library. See No. LT—$40{69)

(b) The allocation of equipments
and amounts propsed to be given to
Uttar Pradesh during 1969-70 will be
finalised shortly.
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Shortage of Doctors in U.P. Hospitals

7119. SHRI VISHWA NATH PAN-
DEY : Will the Minister of HEALTH
AND FAMILY PLANNING AND’
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government have enquir-
ed from the Uttar Pradesh Government
about the number of doctors at present
required in the Government hospitals
in Uttar Pradesh ;

(b) whether the State Government
have requested the Ccntra.ll Government
to remove the shortage of doctors in
those hospitals ; and

(c) if so, the action proposed to be
taken by Government in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEAETH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b). No.

(c) Does not arise.

woifeew fadsn & et & Franfaal
w ot & gz
7120. st wi syuwr : ¥a7 ey
awy aficare frdtam o fasio, arem
aqr Ay fewrm 74t 77 @@ N
war F O fF

(¥) war ag w7 & fr faesit frry
mifewe w71 frare G3fes fedmr &
oty & frarfaal aur W=7 sTOTiGE
wul #Y agi ¥ ge & § A @i
& namS T aurfya far o &% ;

(=) afz g, aY wm e fessly
fawra mifawr Y geg Y fiF fadan
Fod W & g frarfaEy ®)
W & s 9x qafes faamr #y
AT T ¥ ger feqr o
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() 1 gtz #7 feeft fagmm
sifasTT #1 7g g 2 &1 faac @
[ A5feew fadm & wraora & S
F gaM F AW TG CFEEA
A & fqu zrev gw & wWaw &y
4T # AT 91y, wifF T ae
forw &1 Frafog 19% faw gy e
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fratw, e & @t A fawre v
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Violation of Income-Tax rules by
film people in Tamil Nadu

7121. SHRI K. N. PANDEY :
SHRI JUGAL MONDAL :

Will the Minister of FINANCE be
pleased to state :

(a) the names of Film people in
Tamil Nadu State who have either been
prosecuted or convicted for violation of
income-tax rules during the last three
years ; and

(b) the details thereof and reasons
for their prosecution ?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Shri T. S.
Baliah.

(b) He had omitted to show in his
returns of income the following professio-
nal receipts for the various years :—

Years Rs.

1958-59 33,699
1959-60 23,001
1960-61 42,300
1961-62 17,000
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He was prosecuted for furnishing
false returns of income. He pleaded
guilty before the court and was convicted.
Fines aggregating to Rs. 3,250'- were
imposed for the above four years. The
judgment was pronounced only on
9-4-1969.
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(v) dedrefa o=t & fafaq oF
o0 s & .0f 9 §X W wgEE &
g99 ¥ w1 IvarT-yaTe o wifee
w1 ey

Scrapping of C.G.H.S.

7126. SHRI S. KUNDU : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT  be
pleased to state :

(a) whether it is a fact that Govern-
ment propose to scrap the Central
Government Health Scheme ; and

(b) if so, the arrangements made to
provide employment to the employees
who would be discharged as a result
thereof 7

VAISAKHA 1, 1891 (SAKA)

Mishap in Durgapur 230
Streel Plant (C. A)

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-«
MENT (SHRI B. S. MURTHY) : (2) and
(b). No proposal to scrap the Central
Government Health Scheme has yet been
made out. How ever, informal discussions
have been held with the representatives of
the Central Health Service regarding
improvement of, or modification in the
present system,

12 Hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

MISHAP IN DURGAPUR
STEEL PLANT

SHRI D. N. PATODIA (Jalore) :
Sir, I call the attention of the Minister
of Steel and Heavy Engincering to the
following matter of urgent public impor-
tance and I request that he may make a
statement thereon :—

‘““The serious mishap in Durgapur
Steel Plant resulting in the stoppage
of blast furnance and the reported
alarming increase in indiscipline
among the workers, which may lead
to the closure of the steel plant,”

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA) : On 12.4.1969, the Blast
Furnance No. II of the Durgapur Steel
Plant,which had been commissioned about
two months ago after major overhaul,
suffered a breakdown. The molten
slag was coming out from a region
around one of the inlets through which
hot air is blown. The furnace was
immediately brought down to low blast
and the hot metal was taken out. The
refractory work around the area from
where the slag had issued, was found
damaged; similar defects were noticed
near a few other inlets. The views
expressed by the experts called in from
other Steel Plants were that the damage
was serious and that a complete relining
involving a period of two months may
be necessary, However, there was a
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possibility of stamping and bricking at
. the place of the breakout from outside,
and blowing in th: furnace by closing
the  tuyeres (inlets) in that area.
Measures like water cooling on the
outer surface and specified op:rational
precautions to help the formation of
build-up over the brick work would have
to be taken. The latter course of action
has been accepted by th: Management
and the repair undertaken i diately
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regard of the instructions of the officers.

While the Government are prepared
to deal sympathetically with all legitimate
grievances which the workers may have,
they are determinzd to re-impose the
authority of the management without
which the Plant cannot function. I have
had discussions in this respect with
the Chief Minister and the Deputy Chief
Minister of West Bengal who are now
in  Delhi. They have promised full

and the furnace has been blow in on
16.4.69. The furnace is being carefully
watched and all precautions are being
taken. After about 10-15 days, the
assessment will be made as to whether
the furnace is capable of normal function
ing. A Committee of Enquiry, consist-
ing of experts from both HSL and from
other Steel Plants has been constituied
to go ioto this matter.

During the last two months there
have been several acts of indiscipline by
the woruly workers who have abused,
threatend and intimidated officers. When
an accident took place in the Skelp mill
on the 22nd March, 1969, the officers
were gheraoed for several hours. Some
property was also damaged. On the
24th March, 1969, there was a violent
demonstration by the unruly elements of
the Sxcurity Staff, who were later joined
by other workers as well. Several
officers were assaulted and considerable
damage to property caused. The men
on guard had to open fire in self-defence,
Again, on the 10th April, 1969, a few of
the officers returning from the Plant
were beaten by unruly workers. The
position has not returned to normal yet.
The indisciplined members of the
Security Force are still refusing to take
orders from the Chief Security Officer.
They continue to man the gates of the
Stecl Plant. The West Bengal Govern-
ment issued instructions to their police
force to assist the management to take
over the gates of the Steel Plant from
the unruly elements of the Security
Force. It has, however, not been possi-
ble for the State police so far to render
any effective assistance in this regard.
In certain other sections of the Stecl
Plant also, especially the Roll Shop, the
workers allocate their own duties in dis-

ce to restore mormalcy in the
Plant, I welcome this assistance and
I hope that the active co-operation of
the State Government, normal conditions
will be restored soon.

SHRI D. N. PATODIA : It is extre-
mely unfortunate that within two months
of the major overhaul of the blast fur-
nace after spending crores of rupees it
should have broken down again. Althou-
gh it is unfortunate, it is not surprising
it is somthing which was anticipated.
Particularly in the Durgapur steel plant
the state repairs was in a terribly bad
condition  Even according to Mr. K. T.
Chandy, the Chairman of Hindustan
Steel Limited, vital repairs were long
over due, routine repairs were neglected
and this is all that could have been
expected. The Minister has again
announced the appointment of a com-
mittee to solve this problem. 1 do not
know whether it will end—committee
after committee without any action what-
soever on the reports of committees.
Regarding the acts of indiscipline in
‘West Bengal, particularly in Hindnstan
Steel Limited, Durgapur, a new situation
has arisen after the United Front Govern-
ment has taken charge of the administra-
tion. All these actions are directed
towards two things. Firstly, they want
to get one particular union recognised,
which is supported by the Communists,
and the other is that they want to get
rid of the Central Reserve Police Force.

SHRI N. SREEKANT NAIR (Quilon) :
Sir, on a point of order. Is he asking
a question or giving information ?

SHRI D. N. PATODIA : From the
22nd March 1969 many acts of indisci-
pline started pouring in, started being
reported. Theore was  force used and
various employees who did not joint a
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particular union were assaulted and the
police in'that area refused to take action
in spite of the fact that assault had
taken place. After 220d March many
actions have been stated by the hon.
Minister. The Minister had admitted
only one point, namely, that the West
Bengal police did not act effectively.
But that is not cnough., He ommitted
to say that as a result of strike of 22nd
March and 23rd March the West Bengal
Government got the Chiel Security
Officer arrested. He also omitted to
say that the West Bengal Government
took action against the General Manager
of the steel plant. Where was the occa-
sion for this action and how does the
government justify it? He has also
omitted to say that recently the West
Bengal Government has demanded the
withdrawal of all suspension orders
against those unruly elements which
were involved in the strike of 24th
March and the incidents that took place
later. In view of these circumstances,
1 have a few pertinent questions to ask
of the Minister.

In respect of the break down of the
blast furnace, how far is it related to
labour unrest and what would be the
cost involved in repairing this breakdown
of the blast furnace 7 I would also
like to know what action government
propose to take to prevent such break-
down in future, In the ycar 1968-69
out of the total loss incurred by the
Durgapur stcel plant how much was on
account of labour unrest alone 7 Second-
ly, is it a fact that the Chief Security
Officer was arrested by the West Bengal
police and action was taken against the
General Manager ? If so, what were
the circumstances and what justification
has been given by the West Bengal
Government for taking such action and
what action has been taken by the
Central Government in this regard ?
Thirdly, may I know whether it is trus
that the West Bengal Government has
demanded withdrawal of all suspension
orders against the unruly elements ? If
so. what is the attitude of the Central
Government in this matter ? May I
know whether all those points have been
specifically discussed with the leaders of
the United Front Government who are
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presently in Delhi and; if so, what speci-
fic assurances or specific replies have
been given by the West Bengal leaders
to each of the points ?

SHRI C. M. POONACHA : As’
regards the breakdown of the blast
furnace No. 2, it isa technical matter
about which I cannot volunteer any
technical opinion. However, the matter
is being examined. But one thing appe-
ars to be rather clear to us, namely, that
in such a vital installation like a steel
plant certain careful handling of the
vital sections is absolutely necessary,
and that any sudden closure, or sudden
cooling . or a re-heating process does
result in certain thermal shocks. That
might be ons of th: contributory factors.
On the point what exactly has happened
the matter is being investigated into,
and I hope after the techmical people
have look into it, the position would be
more clear. So, I would rather await
(a) a report of the technical officer and
(b) see how this blast furnace would
behave after the initial repairs and the
blast furnace having been blown in,

The second question related to loss
due to labour uorest at Durgapur out
of the total loss for the year 1969. Well,
the Durgapur plant has been continuously
incurring heavy losses. In the pear
1965-66 the Plant returned a small profit
of about Rs. 29 lakhs. In 1966-67 the
loss was Rs. 13 crores; in 1967-68 it
rose to Rs. 18 crores. This year we are
likely to close up with an approximate
loss of Rs. 21 crores. While this is
ihe order of loss. I cannot say precisely
what percentage of it could be attributed
to labour unrest.

As regards the arrest of the Chief
Security Officer on the 24th of March, it
is a matter which has caused great conce-
m to us. However, this officer is under
the employment of the Central Govern-
ment and Central Government will follow
the process of law in this regard and take
whatever action necessary.

As to the withdrawal of certain sus-
pension cases, these matters were- discus-
sed when the plant authorities had a
meeting with the West Bengal Ministers
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and other officers and they have asked

for a quick review of the suspension -

cases. That has been done and the report
has been sent to the Labour Department
of the West Bengal Government. They
are examining it and perhaps very soon we
would receive their advice on this matter.

SHRI D. N. PTODIA ; Sir, my ques-
tions have not been fully answered. Two
or three important questions have been
omitted, My first question was about the
estimated cost of repairs of the blast
furnance,

MR. SPEAKER : 1 think he has
answered all the important questions. I
followed the reply closely because it isa
very important matter. After all, a steel
plant costs hundreds of crores of rupees
and it belongs to all of us. About the
blast furnace he said “it is before a
technical committee ; I am not able to
commit myself”, You cannot force him
to give a reply. I do not think he will be
able to give even a rough estimate. I do
pot think he is ready with that figure.
Everybody would would have been happy
to have that news but, as he has said, it
is not possible for him to supply it now
and the matter is before a technical
committee.

Regarding the arrest of the officers,
the Minister clearly stated that the law
will take its own course. The Central
Government will do their best according
to the law. He is not able to say anything
more.

About the suspended people being
reinstated, he has raid that he had a
discussion, the committee which went
into it has submitted a report or some-
thing to that effect. Whether you are
satisfied with the answers or not is a
different question, but all the three ques-
tions have been answered.

SHRI D. N. PATODIA : One point
which has not been answered is with
regard to the loss incurred by the Durga-
pur plant on account of labour unrest
during the year 1968-69. The Minister
said that it is not possible to assess it
scparately. That is not correct. Accounts
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are kept under different heads by the
steel plants and it is possible for him to
supply those figures. For example, in the
report of Hindustan Steel for 1967-68 it
was estimated that Rs. 6.35 crores are
the losses due to labour trouble alone. So,
what difficalty the Minister can have in
telling us as to how much of the actual
estimated Joss of Rs. 21 crores is on,
account of labour unrest alone 7 Let him
reply to it.

SHRI P. RAMAMURTI (Madurai) :
Sir, I protest strongly against the use of
the expression ‘unruly elements” because
they have not been adjudged yet. A man
who is suspended is not adjudged guilty.
The case has yet 10 be gone into. There-
fore 1 would like you to se= that against
workers who have been suspended, against
whom cases have not been gone into, no
Member of Parliament is allowed to pass
judgment on the floor of the House.

SHRI D. N. PATODIA : I ignore
his objection. Let the hon. Minister reply
to my point.

MR. SPEAKER : If the hon. Minis-
ter has the figure and is prepared to give
it, I am not objecting. But if there is any
difficulty and he is not able to give the
correct figure there is no use forcing him
to give some figure to which again you
will call his attention and he will have
correct it.

SHRI D. N. PATODIA : Let him
say that he cannot give it.

SHRI C. M. POONACHA : I do not
have the figures ready with me but if it is
going to be a major shutdown for two
months for repairs, the loss in production
is likely to be Rs. 50 lakhs a month. This
figure I have.

SHRI D N, PATODIA : That is,
Rs. 6 crores a year.

SHRI SRADHAKAR SUPAKAR
(Sambalpur) : Sir, I want to put a few
pointed questions on the happenings of
the 23rd March and the 10th April 1969.
If the hon. Minister is not ready with the
answers, 1 hope, he will place the infor-
mation on the Table at a later date.

Now I put my questions. There is ¢
report in the newspapers thal on accourt
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of the Bengal Bundh on the 10th April,
1969, the steel plant suffered a loss of
Rs. 50 lakhs. How far is that report
correct ?

My next question is regarding the
attendance of labourers and officers on the
23rd March and the 10th April, 1969,
'What was the percentage of attendance ?

My third and final question is wheth-
er an account of non-attendance of people
the blast furnance could not function
properly and, therefore, there was a
cooling down and breakdown of the plant,

These are the three specific questions,
If he can answer them now, he may do
so but if he cannot answer them now, he
may reply at a later date.

SHRI S. M. BANERJEE (Kanpur) :
Next session.

SHRI C. M. POONACHA : As rega-
rds the loss sustained on the Bengal
Bundh day, I cannot give the precise
figures but the value of the products
produced at Durgapur steel plant per day
is over Rs. 27 lakhs and if on that day
production had stopped, that much loss
is probably obvious.

As regards the number of workmen who
came to man the critical sections of the
sieel plant on the Bengal Bundh day,
nearly 500 to 600 men are required to man
the critical sections of the steel mill but
only 200 turned up and the officers and
the supervisory staff had to be pressed
into service. They were inside the plant
working for 36 hours with rations inside
and they did a splendid piece of work in
maintaining the vital installations. This is
their contribution and I must take this
opportunity to pay may tribute to those
people who had stood the strain. Such a
strain could not be endured often and on;
once in a way probably it is possible.
But it is too much for me to expect that
such a strain could be expected from
officers often and on. However, let me
not anticipate anything worse.

These are the two points that my hou.
friend wmte’:d me to answer.
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sitwo fare wge (fammagR) : i
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AT TR § R gEE qe § s
w|Tagg?

SHRIC. M. POONACHA : 1 do
not think we should come to any conclu-
sion on that basis, that is, since it is a
British collaboration, the State Govern-
ment is not interested to help. After all,
the steel plant is located in Bengal for
the benefit of the people of India and,
more so, for the people of Bengal itself,
Therefore, I do not think that the work-
ing of the steel plant, its success and its
prosperity is ever to be viewed with
suspicion of this type,

st wegAromw fag  (aTor)
ZreT W fate & o g faRey w7
wd...

MR. SPEAKER : What is this 7 An
important subject is going on. Tatas and
Birlas don't come into the picture at all.
It is a public sector project, It belongs to
all, to the country as a whole. What is
the use of bringing in Tatas and Birlas
all the time 7 The House is interested in
it. If you do not want to hear, allow
others to hear, You have no right to
disturb like this,

SHRI S. K. TAPURIAH (Pali) : In
his statement, the Minister has mention-
ed two things. One is that the security
force of the Durgapur Steel Plant has
turned rebel and the other is that no
effective assistance has been given by the
West Bengal Government in terms of
police to maintain law and order. For
over a week pow, all the four major
gates of the Plant have been manned
by the rebel security force and the Mana-
gement or the Government is not aware
of what is being taken out of the Plant
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and what is being taken in the Plant. If
+you bear in mind attempts at sabolage
made previously in the Plant, they may
probably be preparing for that also. The
West Bengal Government had asked the
Central Government not to use the Cen-
tral Reserve Police without permission,
this time, the management wanted to
cooperate and asked the West Bengal
Bengal Government to provide for police
force to maintain law and order. The
police force that was sent by the Govern-
ment was insufficient in numbers. When
they came, they were jeered and laughed
to by the rebel security force and they
went away and never came back. This
proves that the West Bengal Goverment
is mot i ted in intaining law and
order or in assisting the Plant manage-
ment in maintaining law and order.

May I know, since the property has
to be safeguard and the Plant is to be
run, what steps the Government contems=
plate to take owver the charge from the
rebel security force ? Why do they not
create the Industrial Security Force on the
lines of the Bill that we have already
passed. Secondly, since all the Central
Government undertakings will have to be
run efficiently and at full time and, since
in various States the labour laws have
been conflicting and coming in the way of
proper ruoning of the Plants, will the
Government take steps to declare the
Central Government as appropriate autho-
rity to settle labour disputes pertaining
to Central Government undertakings.

SHRI C. M. POONACHA : As
regards the manning of the gates, as I had
explained in my statement, we have ap-
proached the State Government and the
Btate Governmet did assure us that they
will ask the West Bengal police to give
us assistance and the assistance that we
were expecting has not come to us. I had
discussions with the Chief Minister and
the Deputy Chiel Minister on this point and
they have assured me that police assist-
ance will be given. I am sure, that the
manning of the gates would be now done
through the security officer, through his
force and, to that extent, the Bengal
police assistance would be forthcoming.
Secondly, about the C. R. P., here the
C. R. P, point does not arise because it
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is a matter where the West Bengal Gove-
roment themselves will render the required
assistance to maintain law and order in
the Plant and in the township. We hope
fully look forward for their assistance to
come forth in this regard.

As regards the question of declaring
the Central Government as th: appro-,
priate authority in matters of labour
legislation and other things, this particular
question, 1 think, is bzfore the National
Labour Commission. They ase examining
this question and very soon their advice
would be available to us.

T wrok wdeetw (avad-afea) ¢
geqer ®EIEA, ¥ AWl ¥ Al g
T g T & o o fret o wroEm #
W falesT ardafas &7 § s
H ¥4t AT wed) § aqTgi F AAg 1
am & e, sfvefafes s am @
I WX AAGT AR B GGAT
g WX a§t wTare ' fedr -
wiadt Tew § gt & %% W A %
afgwt e # gafqe § ag weAw
w2 § at feg ag dewwar g
ol gAal FET 3, W = SR
F1 3 dr A mar g ; & g wEEw
¥ o417 37 wEA F WM faAEr
argar § fow & wrfas o Wit o
Tt o T 9T ARaETe O S
o §, @eaia wawiy, (o foe-
feggwr ST A 16 WA FY T
gt @7 e & 9g@ =) guigR & gvry
¥ U o ¥w w9y wEar # faar
Iud qgt faas = 0@ 73, gg fead
T9d &, TEw ard aws & § 1 Rw-
d7 1 gefegge wievize s ww-
X gfra 7 Aar Al | wwaT R, A
ag £§ qaw 1 g w1 wfatafa
& awar & 1 3% |l FY wgE #
aff @A i ¥ o @
¥ gz & g gafag W@ fE
Tg W T ghmT K FET @R H A1
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a1t § e sfefafa & srar w09
&Y F1 FAE gAI, a8 fear e
2 1 & a7t wEiem §) @7 faens W1
77 1 91 a7 faams f& miy s=
feal & ogor FelR # o wdew ¥
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“The Durgapur Steel Plant carries
many legacies of the past. One of
them is a complete luck of mutual
trust and respect between the manage-
ment and the major unions, a posi-
tion that unfortunately séems to have
changed very little in spite of the
induction of n:w administrative heads,
who admit the union leadership at
least if not the rank and file generally,
behave in quite a responssible manncr.
Worse still is an element of bitterress
which has characterized recent emplo-
yer-employee dealings. There are very
few channels open for mutual dis-
cussion, The clected works commiltee
has been kept defunct for the last
two years ; now it cannot function
unless fresh elections are held.”

“Similarly, the elected canteen
commitiee was mever activized pro-
perly. There is no proper grievance
procedure in force. One difficulty for
the management......"

fog 9t q37 QU &% :

“One difficulty for the management,
of course, is the known unrepresenta-
tive character of the recognised union
and the pendency of the issue of
fresh recognition before the State
Government since 1966."

Wi &reqe WERA,
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*‘The present management, of cou-
rse, is trying hard to enforce greater
discipline on the shop floor. But
there are authoritative indications®
that highhandedness in this regard
may not have been just exceptions.™

ot g w qaf (gye) - weaw
W Ty WAL FAA T G ], TE
WA N T FT ¥ AW AR I

A L...(srwam)

7 qzer & w21 9T, WINT 92T TX 9T
o, % @ fafae i @@ & fag 3
Wiy &fgdr

“But there are authoritative indi-
cations that highhandedness in this
regard may not have been just excep-
tions. It is such instances that have
tended to vitiate otherwise salutary
measures being taken by the manage-
ment. While the Durgapur Steel
Plant's security staffl are agitated
over their futuie status and employ-
ment, the management, it is officially
stated, is recruiting 150 more men
from north western parts of Uttar
Prad:sh.”

W wege WERY, 339 wged qu

Noticing the detection of Rs. 12
lakhs from the canteen fund the Cen-
tral Bureau of Investigation pinpointed
blame on a clerk and 2 officers in the
Accounts Department and recommen-
ded their suspension. Action has been
taken since against the clerk but simi-
lar orders in respect of the 2 officers
are said to have got stuck up in the

- files. The union leaders know the
full details of these developments,

weqE ®EEw, 48 weEdAry e
qage arEw 1 Ad s 9
2N wgT & | 59 W& i § gt
&1 ooy w1 wdar 7€ 8§, wifE 0T
#o Fo &1 ¥ g0 @ &, fggemm
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MR. SPEAKER : There is no point
of order.

SHRI C. M, POONACHA : My hon,
friend Shri Fernandes is entitled to draw
his own inferences as regards the publica-
tion which he has quoted. 1 would like to
answer the specific point that he has made
The specific point is that a recognised
union which is fully representative of the
workers has not been recognised and
therefore all these troubles arose. Well, 1
don’t want to go into this matter indetail,
But, I may say this, that the question
of verification has been referred to the
State Government in 1967 ; but, for what
reasons, I don't know, the verification
has not been conducted so far. 1 under-
stand, again, the plant authorities the
Chairman of HSL, the Director in charge
of Durgapur, met the Minister. Again
they gave it in writing requesting the
Government to expedite the verification
proceedings and to advise the Plant
Authorities as to which Union carries the
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majority support of the workers, On
receipt of that further action will be
taken.

SHRI CHENGALRAYA NAIDU
(Chittoor) : The real facts about the
factory have .not been revealed by the
Minister. Actually, the dismissed employee
who is secretary, is managing the whole
show there. Orders are being issued by
him,

MR. SPEAKER : Your name is not
there, unfortunately.

SHRI CHENGALRAYA NAIDU :
‘Two hours may be allotted for discussing
this matter,

MR, SPEAKER : You may. write to
me ; we shall see,

it wT SR T wNA F
Ted, MY F AR F X ¥ 39
g wgr - (sqawr)-

MR. SPEAKER : Order please. I am
on my legs now. Number of hon, Mem-
bers made a request. That is why I am
getting up.

SHRI MANUBHAI PATEL (Dabhoi) :
Sir, in connection with the fast under-
taken by Dr. Sushila Mayar, [ want to
make a submission,

MR. SPEARER : Not only you;
there are others also. 1 know you want
to refer to the fast of an hon. Member
of this House, Dr, Sushila Nayar. Ten
days ago, two Members of this House
were fasting outside. Certain  hon.
Members wanted to raise the subject here
I said ‘No’.

SHRI MANUBHAI PATEL : Sir,
we should see that her health does not
deteriorate.

MR. SPEAKER : [ cannot discri-
minate like that, When I did not allow
it on that day how can allow it today 7
I did not allow anybody to make a
speech or mention it here. If I allow it
today, will it not mean that when a cone
gress member is fasting it can bg allowed ?
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Therefore, it is wrong. I canmot discri-
minate,

SHRI MANUBHAI PATEL : Health
condition ; nothing more,

MR. SPEARER : It is not my busi-
ness, I cannot allow it at all.

SHRI RANDHIR SINGH (Rohtak) :
The hon. Members were sitting in Dharna;
they were not fasting; she is fasting.
(Interruption)

Mr. SPEAKER : If this begins now,
then, there will be no end to it. Those
who sit in the Chair shall not discrimi-
nate. I cannot allow one hon. Member to
raisc a matter regarding fast and allow
discussion or statement here. I will be
very happy if the hon. Minister could
give the information to Mr Patel.
(Interruption) Order, please.

SHRI MANUBHAI PATEL : We
express the feelings of the House,

SHRI RANDHIR SINGH—rose.

MR. SPEAKER : Mr. Randhir Singh
I want your attention. For everything
happening in the House you should not
shout ; some important things I can
understand...

SHRI RANDHIR SINGH : I am not
shouting.

MR. SPEAKER : Please sit down.
You are not shouting. You are raising
objection. I can put it that way.

SHRI RANDHIR SINGH : It is only
popular wish that I am voicing.

MR. SPEAKER : You are not the
only Member. Whichever side of the
House is concerned, one Member, any
time, should not take up the responsibi-
lity of replying, rebutting and shouting
I don't want to mention any name; but
for everything that is happening, in this
side or that side, one Member should not
take the opportunity of championing that
cause, That is what I say. That is all.
Once in a way, every Member has a right
to raise something. But anything happ
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I am now going to a second subject.
I have received a number of notices. You
know, I am in the unfortunate position
of the Speaker and I have to disoblige so
many people. Naturally hon, Members
will be offended because the Speaker does
not allow them to speak ; but at least I
will have to...

SHRI MANUBHAI PATEL : We
do not want that the Minister should
give a statement. You may please give
us the information. That will help us.

SHRI 5. M. BANERIJEE : About
the brutal lathi charge on Harijans  in
Kanpur, in which 30 people were injured,
we want to raise the issue here. (Inrerru-
ption)

MR. SPEAKER : I have great res-
pect for her. But this is how I have to
function. I have to function in a way
which satisfies the whole House and all
sections of the House. I have great
respect for the hon. Member but whether
it is right or wrong, 1 cannot say. I
would request the hon. Minister to give
information to Mr. Patel. That is all.

Now, I go to a second subject. Re-
garding the earlier Calling Attention
subject some days back Shri Bakulaji
made a suggestion that some Members
may go to that far off place and look
into the situation there. 1 said, Govern-
ment may consider it. But now, I have
received an adjournment motion today on
some statement supposed to have been
made by the Chief Minister. It is not
not necessary now ; it will be difficult.

SHRI HEM BARUA : rose.

MR. SPEAKER : Mr. Hem Barua
has written to me about it. About the
earlier thing, the House discussed it in
my absence, when I went to Vienna, You
discussed about the matter about Shri
Bitahmananda Reddy. It was decided
that there is no privilege involved. And
this statement is much more milder than
the other one. Therefore there cannot be
any privilege on this thing. Therefore,
I say, there is no privilege involved.
Gov t may consider them and they

ing anywhere cannot be raised bere.

may discuss with the Chief Minister
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among themselves.

. SHRIHEM BARUA (Mangaldai):
It is a matter of privillege, Sir, You were
pleased to make a statement on the floor
of the House that day saying that the
Government should see that a Parliamen-
tary Delegation should be sent to Ladakh
to sudy the situation there. That is the
statement you made. What happencd ?
Before your suggestion was in the air, the
the Chief Minister, Jammu and Kashmir
State issued a statement opposing your
suggestion. [ say, Sir, this is an infringe-
ment of the right of this Sovereign Parlia-
ment, sovereign forum of this nation, as
also your right. The constitution has
guaranteed a sort of all India character to
Parliament and by issuing that kind of
statement the Chief Minister of Jammu
and Kashmir has violated not only the
constitution but the very sanctity of this
honourable House. When you allow that
Privilege motion against a Chief Minister
of Andhra Pradesh, and you don’t allow
this Privilege motion against the Govern-
ment of Jammu and Kashmir, the people
might think otherwise, Sir,

SHRI MATH PAI (Rajapur) : There
is a qualitative difference between the
two motions. 1 would not even remotely
insinuate that you encouraged the other
motion and are against this ope. But 1
would point out that when this point was
mentioned regarding what was happening
in Ladakh, you are on record as having
said that Shri Limaye, Shri Joshi and
Nath Pai could go to Hyderabad, but you
hastened to point out that so far as
Ladakh was concern:d, a delegation
would have to be organised and Govern-
men! would have to assist. It is because
Chief Ministers are gradually arrogating
to themselves the authority to defy and
bring into contempt whatever you say
that we have brought this motion. I am
not conserned whether it is Shri Sadig or
Shri Brahmananda Reddy, but these
provincial satraps mneed to be informed
and disciplined a little that they cannot
go on making a mockery in this way of
the authority of Parliament. It is this
point that is important.

MR. SPEAKER : Once the House
has taken a decision, the point becomes
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clear. Shri Hem Barua said that I admit-
ted the other motion ; I was not here at
that time.

SHRI NATH PAI : You called Shri
Brahmananda Reddy.

MR. SPEAKER : | said, before 1 left,
that I would forward it to the Prime Min-
ister. Later on I was not here at the time
it was taken up here, On that the House
has taken a decision that there is absolut-
ely no privilege involved. Now I say there
is much less case in this. But that does
not prevent th: Government of Iadia
from sending some people. You may not
call it a parliamentary delegation. If you
go through the records, you will see that
this is what 1 said. 1 said Government
might consider it because it is a far-flung
place; sending a delegation or deputation
was a matter Government might consider.
Even now Goveérnment may consider it.
That stands. What [ said on that day
stands.

But as 1 said, there is no privilege in
this case.

12.43 hrs.

PAPERS LAID ON THE TABLE
FOURTH FIVE YEAR PLAN DRAFT

MR. SPEAKER : Shrimati Indira
Gandhi.

SHRI S. M, BANERJEE (Kanpur) :
On a point of order.

it ar weRw (Tt gfaa) ¢
e AEied, T faud 9T AW |yaEqr
AR

MR. SPEAKER : There is no Vyavasta
now.

SHRI P, K. DEO (Kalahaudi) : There
are conflicting reports in the press about
the deliberations of the NDC. We want
to know the factual position......

MR. SPEAKER : 1 will take up
one by one. Shri Fernandes.

it w SN wery TRy, &
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WIET 9T FY FFT sATEAT FT T
IF R E | AT ME AT A @
qrEEw A3 H g

Shrimati Indra Gandhi to lay on the

"l‘able a copy of the ‘Fourth Five Year
Plan 1969—74—Draft.’

rEa €9T AT FT A F9E  IA-
qT AgAer e Fifaw § foge
&Y foeif agw ==t | 79 WiT Wi &
sEal ¥ g gar fw A uedt &
weq i ¥ 58 = fafre e fedee
Y o7 ot w1 fea e

;.. MR. SPEAKER : He is going into
#ie merits which is not allowed.

ot A wreAR - § afea @
T T w@TE )

ag &Y AT A9¢ &% e fwar Tar
& o wrgg T oA F Ji9E 9%,
AL FF 91 7@ 779 gf, g
%1 7g 8% a¢ foar mar, g fafq-
zg wrs fedwz o fal i §, ¥t 2w
# ¥t Yo 9T =) feran § g aqu @,
e gl aw Ag amg A}, TR
¥ grg-arq fafrzas are fede st o
T F ¥my am Tifge ¥ saifs
AuAw TAATN FNfg9 F oF A9 X
A a9 ag T omar g, A
YA ¥ §f THF! W §G FT FW
faear amar g2

SHRI P. K. DEO : In view of cop-
flicting reports appearing in the Press
regarding the proceedings of the NDC,
we would like to know if the Draft has
been endorsed by the NDC in full or
has been endorsed by the majority ([nrer-
ruptions). Also we like the proceedings of

the NDC to be supplicd to us to find
out what were the opinions expressed.

SHRI 8. M. BANERIJEE (Kanpur) :
My objection is this. It is quite clear
from the newspapers that at least threc
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Chief Ministers have sent a note of
dissent.

MR. SPEAKER ; Everybody knows
that there is dissent.

SHRI S. M. BANERJEE : Unless
the draft that is now being placed before
the House has also that dissenting note
we do not know the full picture. There
should be some indication in the Plan
what concensus was arrived at and what
particular changes have been suggested
but were not agreed to, etc.

it uy femd (7777T) : wemr wa)-
zq, 9T F gr¥T 9T 9T 3@ A #
FFT uF gak faug & graeq & ot
argfedr 1 q9 917 ATAT & 1 AT
NAT F1 A wEfagy ot s
atdft Iw &G A1 @ § SEw aga
aT fgeaT weard & 9g & W T
# 1. (sggym). 9@y wifeanee &
g "Ar wifgg ... (smwem)..
s ag warr 95 @ § wafae &
wrgat § 5 Tww W emmEr fear
Sl

MR. SPEAKER : Let the draft be
placed on the Table and only then we
shall know whether the notes of dissent
are there and what it contains. This is
not the end of the matter; it will
be discussed in the House. I have
given Mr. Fernandes a chance and he
should not rise again when I am on my
legs. The draft Plan should be placed on
the Table of the House and only then you
may know whether it is upto the mark
and whether the dissenting notes are
there or not.

SHRI TENNETI VISWANATHAN
(Visakhapatnam) : I shall not go into
merits. This morning when I was coming
in the train I read the whole Plan printed
in the Hindustan Times. What is it she
is now going to place before Parliament ?

MR. SPEAKER : The N. D.C.
mects and so many Chief Ministers and
other Ministers are there. To say that it
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[Mr. Speaker]

will not go to the Press at all is to say
the impossible......(Interruptions.) it has
sbeen coming bit by bit, so many times,
There will also be a discussion on this
Plan. So many Members of the Planning
Commission, committees and the Sub-
committes all met and it has all come
in the Press now and then.

ot <fr T (qY) : qg o w
¥ grar arfge a4r 4

st wy fomd : woow Wy, Uw
aa ®1 NI S frar oy £F uAo o
#Yo w1 1§ wifpae Sew adi g1

MR. SPEAKER : The Prime Minis-
ter will lay it on the Table of the House.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINIS-
TER OF PLANNING (SHRIMATI
INDIRA GANDHI): I lay on the Table
acopy of the “Fourth Five Year Plan
1969—74—Dratf."...(Interruptions)

SHRI 5. M. BANERJEE : What
about the notes of some Chief Mini-
sters 7

SHRIMATI INDIRA GANDHI :
...and an attached brief note... [Placed in
Library. See No. LT—823 [69. (Intrerru-
prions)

MR. SPEAKER : 1 shall allow a
discussion.

REPORTS OF THE INDIAN DELE-
GATION TO THE TWENTY-FIRST
WORD HEALTH ASSEMBLY
HELD AT GENEVA IN
MAY, 1968

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH "AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
On bebalf of Shri K. K. Shah I lay on
the Table a copy of the Report of the
Indian Delegation to the Twenty-first
World Health Assembly held at Geneva
in May 1968. |Placed in Library. See No.
LT—824 [69].

ot ATH TN W WERY

APRIL 21, 1969

Papers Laid 252

¥ swaEdT 1 9 ) gew fafrex
¥ T 9T A AT FT AW §

MR. SPEAKER : Shri Fernandes
has had his say and must resume his seat.
‘There are other hon. Members who want
to participate. Shri Mukerjee.

SHRI H. N. MUKERIJEE (Cal-
cutta Nort-East) : I only wanted to as- '
certain if it was fair to the House and
to say that as soon as ever it was possible
to have the chance of discusssing it we
must do so because of certain reports
circulated in the Press.

MR. SPEAKER : He wants only a
discussion. We agree to discuss it ; we
have always discussed it. )

i AR TN ; WIEIH 4 T
# % sgem I5TE Y, WO TR GG
g ;

T AEAT & gravg & A W99
ez & s w9 o §® wrgEw W

=

9 :

“Shri K. K. Shah to lay on the
Table a copy of the Report of the
Indian Delegation to the Twenty-first
World Health Assembly held a Geneva
in May, 1968."

TF §T9 qgN Tego U0 Ho &
STz ¥ o qI ot awd gew
w&eRAT IaT ¥ g€ T W 6T F
wiafafa sea mar a1 | OF aF & T
Ta% foid @@ gx F avw WA
ar @ g

COAL MINES (CONSERVATION AND
SAFETY) AMENDMENT RULES

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AED CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO):1
beg to lay on the Table a copy of the Coal
Mines (Conservation and Safety) Amend-
ment Rules, 1969, published in Notifica-
tion No. G.S.R. 938 in Gazette of
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India dated the 12th April, 1969, under
sub-section (4) of section 17 of the Coal
Mines (Conservation and Safety) Act.
1952, (Placed in Library See No. LT—
825 691,

ot ol soRw . & wrAer
mg’ﬁxﬁgo@onﬁn%ﬁpﬁ.
Zgm & wr w4 {AY swaear § fow
¥ gu foil # g2 & gov w1 ofa-
fafy s wodt 3@ ®1 TifFriie &
A T d FX 7 qg ¥AT AAH
D@ ow o F ag @ o
#Y agt dw fFar o @r | S o
Y aFAr SEAr g fF v o b
SaEqT TR o THo Hlo F FieIZgaA

‘¥ g fe o wfafafe dew gx wwOeE

W7 ATAT § IEF AN F I FEHIA
1 e st qifeandie & @i 9
AT &, a1 Ag@rt T om AT F
RN AN ETE a7 7 9 <
& ? @ w gwarE)

DR. S. CHANDRASEKHAR : Sir,
I am not aware of any rule wherein the
World Health Organisation has said that
that the report of the national delegations
ought to be submitted within a particular
time.

MR. SPEAKER : Even within one
year,

DR. 5. CHANDRASEKHAR : I am
not aware of any such stipulation.

SHRI GEORGE FERNANDES :
Why is it submitted so late ?
ot dfwog :  ag ey sy o
s EfEagE A g1 oW W ¥
gy § ?
MR. SPEAKER : You yoursell say
that it was held in May, 1968,

They had come back. But even after
one year, it has not been placed on the
Table of the House.

VAISAKHA 1, 1891 (SAKA)

Papers Laid 254

DR. S. CHANDRASEKHAR : I am
not aware of the reason for the delay.
But it happens to be placed here now.

SOME HON. MEMBERS—Rose

MR. SPEAKER : 1 would ask the
hon. Minister to let us know about it.

DR. 5. CHANDRASEKHAR : 1
shall let the House know.

ANNUAL REPORT OF DAMODAR
VALLEY CORPORATION AND
AUDIT REPORT THEREOF
FOR 1967-68

SHRI JAGANATH RAO : Sir, on
behalf of Dr. K. L. Rao I beg to lay on
the Table a copy of the Annual Report of
the Damodar Valley Corporation and
Audit Repot on the accounts thereof for
the year 1967-68 under sub-section (5) of
section 45 of the Damodar Valley Corpo-
ration Act, 1948. [Placed in Labrary. see
No. LT—826/69]

NOTIFICATION UNDER INCOM-
TAX, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : I beg to lay on the Table—

1. A eopy of Notification MNa. S. O.
1229 published in Gazette of India
dated 25th March, 1969, containing
corrigendum to S. O. 624 published
in Gazette of India dated the i14th
February, 1969, under section 296 of
the Income-tax Act, 1961. [Placed in
Labrary See No. LT-827/69]

2. A copy each of Notificajion No. G.
S. R. 920 to 922 published in Gazette
of India dated the 3rd April, 1969,
issued under the Central Excise Rules,
1944, together with an explanatory
memarandum. [Placed in Labrary
See No. LT-828/69]

3. A copy each of the following Noti-
fications under section 159 of the
Customs Act, 1962 :(—

(i) G.S. R. 160 published in Gazette
of India dated the 25th January,
1969, together with an explana-
tory memorandum,
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(i} G. S. R. 923 publised in Gazette
of India dated the 3rd April,
1969, together with an explana-
tory memorandum.

4, A statement showing reasoms for
delay in laying the Notification men-
tioned at (3) (i) above. [Placed in
Library. See No. LT—829'69]

12.51 hrs. .
MATTER UNDER RULE

ANNOQUNCEMENT RE INDUSTRIAL
LICENSING POLICY

SHRI S. K. TAPURIAH (Pali) : Sir,
I am sorry that 1 have to raise this
subject. But 1 do not know how long
this House can continue to be an idle
spectator to the cavalier attitude of the
of the Government and its merry trotting
by-passing the privileges of this House.
This short of attempt has been made by
the Government to by-pass the House
and 1o treat it with contempt in matters
of policy and amendments thereto oflen
. in the past, and the Speaker, the Chair,
on all those occasions has ruled that
policy decisions and amendments thereto
should first be announced in the House
if the Parliament is sitting.

In this connection,— since it relates
also to certain important subjects,—I refer
to the industrial licensing policy—

MR. SPEAKER : That is excepted
by everybody.

SHRI S. K, TAPURIAH : Yes, there
is reason for my raising it. (Imterruption)
From the working of this Government
during the last two years that 1 have been
here, I can say that the Minister in his
reply would say that this was not a policy
decision but it is a change of rule in the
industrial licensing policy. And that is
why 1 wanted to protect mysell and 1
proceed to quote the position in regard to
this matter. The Practice and Procedure
of Parliament by Kaul and Shakdher
says :

“In order to keep the House informed

about matters of public importance or

to state the Government's policy in re-
gard to a mailter of topical interest...”
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This industrial licensing policy is also a
matter of topical interest—and

“In order that the House may come
to know at the ecarliest opportunity
about all serious occurrences, a con-
vention is being followed that Mini-
sters make statements in the House
regarding such occurrences sue motu."”

In continues to say :

“It has also been held that policy
statements should first be made -on
the floor of the House, when the
House is in session, before releasing
them to the Press or the public,”

You were pic:sed to say a fcw minutes
back that everybody knows this. But
during the last two or three months of the
working of this Government, you will see
that apparently they have not been follo-
wing this convention. Just now, the Plan
was mentioned. We do not know why it
was not placed or could not be placed on
the Table of the House ; we read that it
was being discussed in the Mational Deve-
lopment Council. We do not know why
it could not be placed here before. The
NDC had discussed it earlier. Similarly,
in the matter of the industrial licensing
policy—

SHRI NATH PAI (Rajapur) : What
is the locus standi of the NDC ?

SHRI S. K. TAPURIAH : Similarly,
we read in the papers sometime back
that the Government had taken a decision
on cement decontrol and it was only
after 10 days of that decision did the
Minister place it on the Table of this
House. It was a month back, probably,
when at the meeting of the . Congress
Parliamentary Party, Dr. Ram Subhag
Singh had a ed certain ¢ i
and extensions of amenities while ths
House on that particular day was discus-
sing the demands of the Railway Ministry
Even this morning, we have sent you a
telegramme in which it has béen mentioned
as to how Dr. Ram Subhag Singh has
made certain announcements regarding
the railway extension programme in
Banaskantha where an election campaign
is going on now.
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SOME HON. MEMBERS : Shame,
shame.

SHRI S. K TAPURIAH ; There
have instances after instances where such
things have been done. (Interruption) 1
I now come to the industrial policy anno-
uncement.

The newspapers say, "“The new
* industrial licensing policy to be followed
up to next year was announced by the
Government of India today after a
review of the progress in the past one
year in different engineering and non-
engineering industries™ etc.

AN HON. MEMBER : Read the
heading.

SHRI S. K. P. TAPURIAH : My in-
dignation will not go away by this. As if
it is a gilt to the nation during the
Gandhi Centenary Year, the heading says
“Beer taken off the banned list for
licence™. The question arises whether this
matter is an announcement of policy or
not,

I would submit, Sir, that it isa policy
matter, as the title of the notification
suggests. It is analogous to the Import
Control Policy, the rules of which are
revised every year and presented to the
House first these are one matter of con-
siderable natiomal importance for the
industrial development of the country
and the House should have the first right
to be seized of this matter.

My most serious objection is, why
was this announcement made at this par-
ticular time 7 Could it not have been
made a few weeks back, so that the
House, while discussing the Demands of
the Ministry of Industrial Development,
could have discussed it.

Nobody can believe, Sir, not even
you, that this Government whose anthem
of life is delay and indecision could have
formulated the new policy overnight. These
things are happening very often and I
request you to pull up the Government
for its cavalier attitude and for the con-
tempt it shows to Parliament.

MR. SPEAKER : So far as the plan
is concerned, this has been the practice
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for years. Whether the NDC has any
locus standi or mot, etc. are important
matters which can be discussed later. I
cannot go into the merits now. (Inferrup-e
tions).

it 7y o (|77) : ¥e o o
wex feerw T, @ 9T WIAH TE
gra = g g frofgyr o=xv & AR
"THT e |

MR. SPEAKER : In the NDC, the
Chief Ministers of various States are pre-
sent. This practice has going 'on.
This is not the first time it is done. This
is the fourth Plan. We can discuss this
matter when we discuss the plan. Don't
mix it up with the industrial licensing
policy. So far as the industrial licensing
is concerned, the Minister can answer it
now. But whether the plan can go before
the NDC or whether it is to be discussed
by Parliament first, whether Chief Minis-
ters should be consulted or not, etc. can
be considered during the plan discussions.

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT, INTERNAL -
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) As you
have rightly pointed out, today we are
concerned with the specific matter which
deals with my ministry. It is unfortunate
that the hon. member mixed it up with
two other matters concerning the Prime
Minister and the Railway Minister. I
would confine himself to the two issues
he has raised with regard to my ministry.
I think he has himself given the reply to
the question which he has posed. There
is no desire on our part to keep anything
from Parliament where a matter of policy
is concerned. But what has happened is
the publication of a list, which is not
a policy matter. It only gives the category
of certain items which are banped and
certain items which are not banned. I will
mention two or three items to indicate
that no question of policy is involved.
For example, the existing entry says,
“Internal combustion engines above
50 HP". What we have said now is “In-
ternal combustion engines above SO0HP
excluding marine engines™. We are giving
more details, so that people who arc ap-
plying for licence may not be put to any
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difficulty. It is not a question of policy.
It is only by way of clarification.

ot g foma : TR @ Ay W
fo et gy wf, s A ST

13 hrs.

SHRI F. A. AHMED : This is only
for the purpose of clarification for the
entrepreneurs so that they may not be in
difficulty when they are filling their appli-
cation for licences. These lists were per-
iodically published twice a year before
1966 and once a year since 1966. In 1967
they were published and in 1968 also they
were published when the House was in
session and because they did not concern
policy matters we did not place them be-
fore the House. We think it is not a
matter with which any policy is concerned.
It is only for the purpose of giving an
indication of those particular items which
are banned and those which are not ban-
ned that these lists are published.

One of the purposes of publishing
these lists is that in respect of those items
where we have reached the capacity indi-
genously if we find that in the course of
two or three months we have reached
that capacity we put those items in the
banned list. If for that purpose for every
item we have to come to this House and
place the matter before the House it will
mean that all those matters which are
dealt with in an executive capacity and
which have nothing to do with the policy,
as these lists are, will come before this
House. Therefore, this was not placed be-
fore the House. The question of cement
was raised, May I say that the earlist
opportunity after the Government had
taken a decision was availed of to place
a statement regarding that policy before
this House. If some newspaper got some
information somewhere, for that Govern-
ment is not responsible.

SOME HON. MEMBERS Rose—

MR. SPEAKAR: We adjourn for lunch
now and we will meet again at 14.00 hours
when the hon. Minister of Information
and Broadcasting, and Communications
will reply to the debate on the Demands
for Grants relating to his Ministry.
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The Lok Sobha adjourned for Lunch
till fourteen of the clock.

The Lok Sabha re-assembled afrer
Lunch at six miuuts past Fourteen of the
Clock.

[MR. DEPUTY-SPEAKER in the Chair]
DEMANDS* FOR GRANTS—contd.

(THE MINISTRY OF INFORMATION
AND BROADCASTING.)

stay fewd (79%) : Sursnw
#greg, ¥ aroy g 4t s fogw
w-mig fa & fagie & fagsy ok
S #Y geaTe 99 W@ B zay
et & A 7g @ fE g avg w1 aerd
sRded ge & T g D EY Y
ufes AT I 91 T § AR FER
¢ & g0 wFuF wEEr 3=
AT | WK A7 gETQ drfaEr A
ST W aw A N | § Amar -
g fr fomr osg & wefla ot
Ffe w9 g8 9 & 5 9= foen
TR AgHE, ¥AA FE @R R
Tt dwmar § foaw fac gfafed
wize s0wa ¢ 1 gfEfed qrew
e & gra oY g fad o, S
famifer #r vf § 7% F9x w9y
TP WA TG FT @ g O wE
WiﬂTﬁTﬂT At ETo dte Feo
o dYe T, S &Y UF foes @
g §, Twuw s w70 5 A
qEHTT qTAT ATH W TS TR WK
fowal & @ § Tmlar ST WY
siftg 7| SUHAw AgIeg, A &Y
NFEA &1 Jw q 2E AT A
TR 140 T T @ AW wIE

* Moved with the recommendation of the President.
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FfemE@E 0% axd guA
g AT 77T |

MR. DEPUTY-SPEAKER : The
other day when the Education Demands

were debated, this point was raised and
at that time, I remember...(Interruption.)

it wy fomad : ¥ a5 sy arfs
" Ty A wG W QWE
TTREH! §g FT IR & @ IAF AR
¥-ysT @ 2§, WK T
IFT FET F1 48 F9F 5 gowEr
FqA F I Fgr aF awear faet |

MR. DEPUTY-SPEAKER : You
will appreciate that only a few days back
this was raised...(fnrerruption).

st ®o Ao frardt (3far) : swr-
e ARy, 98 3% § fF gw aw
rgam A faafa & ol g § &
SThET ®N & gEare 99 W R
W w1 frasar IgF saw @9
wrfgw | 981 & W% fafaex 7 weir
fgfrgm o9 ni & smETEd
far ¢ s 9 fewlss &Y g
A famg ek g 5 ¥ fag-gr
U F | &< famdr mige Y S ag
feniz & fF o ¥7ex ¥ oF e
gt =rfge, s @ ok @ gamw
¥ g7 T 919 § fF uw v fawy
ag wrw & iy fe agi 7 afcfeafy
(g, TT dET & AT AR 9&Q
A A AT g I FY TH F&
[T T g w47 | (Interruption).

MR. DEPUTY-SPEAKER : Now,
not a word more. There is some limit.
Shri Tiwari and Shri Limaye have raised

thc same matter......(lnrerruprion.) MNoth-
ing will go on record.

SOME HON. MEMBERS *

MR. DEPUTY-SPEAKER : Nothing
is being recorded.
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SOME HON. MEMBERS *

MR. DEPUTY-SPEAKER : I will
not permit any Member to raise the ques-
tion that was raised by Mr. Madhu
Limaye and supported by Mr. K. N.
Tiwari. I will not allow any Member.
Nothing is being recorded.

SOME HON. MEMBERS :*

MR. DEPUTY-SPEAKER : There
was no business for the hon., Member to
raise this matter because it :was disposed
of by the Speaker. I am mnot going to
re-open it. So for as teachers are concer-
ned, the other day it was raised and
some notice was taken by the Education
Minister. The Minister of Parliamentary
Affairs will convey the feelings expressed
here to the Minister concerned. (Inrerrup-
tions)

Now, the hon. Minister.

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS (SHRI SATYA
NARAYAN SINHA) : Mr. Deputy-
Speaker, Sir, let me begin with express-
ing my grateful thanks to all the hon'ble
Members who have participated in the
lively Debate on the Demands for Grants
of my Ministry. It is but natural that for
a Ministry like Information and Broad-
casting which affects the masses there
should have been both bricks and bou-
quets. I have a reputation for liking
everything that is fragrant., WNaturally,
bouquets are my first liking.

SHRI GEORGE FERNANDES
(Bombay South) Where is your rose ?

SHRI SATYA NARAYAN SINHA :
But, I must hasten to add that bricks or
bitter criticisms are something which I
value most especially for the functioning
of democracy. Besides, criticism keeps us
aware of our short folls and shortcomings
defects and deficiencies, so that efforts
could be made to elimipate them and
effect needed improvements. Critics are
our best friends. In the words of philoso-
pher saint Kabir.

“frees frat ofen, st @
wq ln

* Not Rec.orded.
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The Information and Broadcasting
Ministry aims at providing accurate and
<nbiassed information in addition to a
forum for discussion and education and
wholesome entertainment. Ideals and
achievements of national integration in
the context of unity in diversity and
healthy participation of the people in all
pation building activities are disseminated
through all the media units of this Mini-
stry.

India has a culture which has its
roots in the philosophy enshrined in the
Vedas and the Upanishads and the thou-
ghts and preachings of our seers and
sages over the centuries. New ideas and
thoughts are welcome but, as Jawaharlal
ji used to say, we have to have our roots
in our history, civilization and culture,
while experimenting with science and
technology. Our mass media have to
have an Indian orientation. We have to
reach our people, more especially the
youth, whom we will offer what is new,
good and assimilable, along with what is
old, tried and proven.

I am keen that all the media units of
this Ministry, which have contributed to
enrichment of our cultural values, should
become an effective means of strengthen-
ing of national integration while widen-
ing our intellectual and cultural horizons
and helping in moulding us into a nation
of self-respecting, self-reliant and respon-
sible citizens.

My colleague Shri I. K. Gujral has
already ably dealt with many points
raised by hon. Members. I would try to
reply to most of the remaining points.

AN HON. MEMBER : Why not all?

SHRI SATYA NARAYAN SINHA :
Let me see, time permitting.

All our media units have a common
approach to these problems, and we try
to associate State Governments and other
organisations with various stages of our
planning and implementation. Within the
Ministry also there is a unified approach
and to give better shape to this, a Policy
Planning Cell will shortly be set up from
within our existing resources. The Cell
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will also deal with training, research gnd
evaluation,—activities which have impor-
tant long-range benefits.

I would like to refer in particular to
the contribution that all the media units
of the Minfstry are making to achieve
the paramount objective of national inte-
gration.

Their activities in this sphere will be
further intensified in tune with directives
that the National Integration Council
may give us from time to time.

Now I come to the points raised by
hon. members and some of the important
cut motioms. 1 start with Shri Inder
Malhotra. He stated that the Depart-
mental Promotion Committees for pro-
motion in the Central Information Service
from grade II to grade I and also from
grade I to the junior administrative grade
have not met for several years and ad hoc
promotions have been made. This was
because [nter se seniority of the officers
who were in service on March 1, 1960,
and those who were recruited subsequen-
tly through UPSC was under examination
in consultation with the Ministries of
Law and Home Affairs at the instanee of
the UPSC. I am glad to inform the
House that the matter has now been set-
tled and the DPC’s will meet shortly. I
hope the hon. member is satisfied.

In regard to Shri Smpatak's and Shri
Jadhav's comments about the exhibition
of films on sex and violence, I appreciata
much of what they had said. The Inqnirr
Committee under the chairmanship o
Shri G. D. Khosla, ex-chiel Justice of
the Punjab High Court, is examining
film censorship and improvement of the
quality of films in depth. Seven of the 16
members are MPs; their report is expec-
ted to be submitted by June 30, 1969, We
shall then be in a position to take some
effective steps in that direction. The pro-
posed Film Council will also go into im-
provement of quality. That will give us
another authority to make improve-
ments.

SHRI DHIRESWAR KALITA
(Gaubati) : Who are the seven MPs 7
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SHRI SATYA NARAYAN SINHA :
We have got the names here ; they are
from both Houses,

Shri Prakash Vir Shastri mentioned
that a loan of Rs. 55 lakhs to PTI and
another loan of Rs. 4 lakhs to UNI, two
news agencies working in English, were
given and said that compared to these

. substantial loans, only Rs. 50,000 had
been given as loan to a Hindi news
agency. The facts however are that while
Rs. 55 lakhs and Rs. 4 lakhs have been
given as loans to PTI and UNI respecti-
vely, both the loans are interest bearing
while the loan of Rs. 5 lakhs granted to
Samachar Bharati is completely free of
interest.

SHRI S. M. Joshi (Poona) : What is
the rate of interest of the loans ?

SHRI SATYA NARAYAN SINHA :
Interest free in the case of Samachar
Bharati.

SHRI S. M. Joshi : I am talking of
the other two loans.

SHRI SATYA NARAYAN SINHA :
Out of this amount, Rs. 1-1/2 lakhs have
already been disbursed. Grant of another
substantial interest-free loan to Hindustan
Samachar, another Hindi news agency, is
under Government's active consideration.

There was a comment by Shri Samar
Guha that the Children’s Film Society is
not functioning efficiently and that its
administrative expenditure has increased
disproportiopately. The activities of the
Society may be divided into two phases,
from 1955-62 and from 1963 todate. In
1962-63, the Society’s revenues were Rs. 3
lakhs; in 1968-69, they were about Rs, 5
lakhs, In 1962-63, the censored film foot-
age produced by the Society was 18,000
ft. while in 1968-69, it was about 25,000
ft. The adminpistrative expenditure of the
Society this ycar approximates to only
Rs, 10 lakhs as against Rs. 11,40,000 in
1962-63.

SHRI S. M. JOSHI : What about
the irregularities ?

SHRI SATYA NARAYAN SINHA :
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Thus there has been. a decrease in ex-
penditure and increase in output.

Improvement of broadcasting is beinge
done on the technical and professional
side. When India became free, we had
only 6 radio stations with a limited
range. Today we have 66 radio stations
with much wider coverage. Our ultimate
objective is that the whole country should
be covered by first-grade medium wave
service so that even poor people can hear
our programmes on a low-cost sets, To-
day such first grade medium service rea-
ches 73 per cent of the population. It is
hoped that after the programmes includ-
ed in the Fourth Plan Draft have been
implemented, we shall have extended the
coverage of the first-grade medium wave
service to about 90 per cent of the popu-
lation, Several hon. Members have referred
to the need for more effective multi-
media coverage of the border areas and
for strengthening our external services, I
entirely agree with them and would like
to assure them that such schemes are
among our high priority programmes.
My friend Shri Malhotra referred to the
need for strengthening the Jammu station
of the AIR. He will be glad to know that
work on thie project is already under
way and a mére powerful transmitter is
likely to be commissioned by the end of
this year. Similarly a more powerful
transmitter will be installed at Scinagar
and a new radio station set up at Leh in
Ladakkh during the Fourth Plan. Among
other stations serving border arecas I may
particularly mention the station at Bhuj
which is being strengthened and new
stations at Suratgarh and Jodhpur...
(Interruptions.)

it %o Ao frwrdt : fagre #1 ww
fasga iR TR E

ot ga AreEw fog : 99 9¢ @
wggfge AW sW qw
4

A powerful station has recently been
commissioned at Dibrugarh in Assam
and a chain of five small stations is be-
ing set upjin NEFA. Under the scheme
of effective coverage of border areas six
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transmitters have already been set up at
Pasighat, Aijal, Teju, Calcutta, Jullundur
and Dibrugarh." During the last three
years and work on 16 more transmitters
is under way.

st forw wox T (7ga) ¢
&ifﬂ“lémaqﬂmaga&w%al
9g 79 sifEa fFar s ?ogw
A e wy?

ot wew A fog o TR st
uT IR\

Proposal for Darbhanga is also there.
Our external service problems are two-
fold. First we must have powerful trans-
mitters. Inadequacy of our resources im-
poses certain restraints here. The second
difficulty is about the personnel for man-
ning the foregin language units in the Ex-
ternal Services division of the AIR. Our
Salary scales are not sufficiently attrac-
tive. We are trying to overcome these
problems to the best of our ability.

ﬂ!ﬁtﬁrﬂt-mtﬁﬁ?

=t ¥ mﬁ& T A
T Y wgar g, WX w sgE ?
F Sy P R arah, w4 Aa
W F7 FT a9 §7

MR, DEPUTY SPEAKER : I may
say that it is not fair.

famre &1 #4 gwn, TAWT T T
™

Let the Minister reply uninterrupted-
ly.

SHRI S, M, JOSHI : What about
those who had been recruited and left ?

SHRI SATYA NARAYAN SINHA :
In particular we hope to give adequate
salaries to foreign language personnel.

As the House is aware work on two
super power medium ‘wave transmitters,
one at Calcutta and the other at Rajkot
is under way. This would enable us to
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extend medium wave coverage to South-
cast Asia and West Asia to a distance
of about 2000-2500 kms at night and
400-600 kms during the day time. In ad-
dition two powerful short wave transmit-
ters are proposed to be set up at Aligarh...

SHRI S5."M. BANERJEE (Kanpur) :
Why more during the night ?

SHRI SATYA NARAYAN SINHA :
It is very obvious because it is a techni-
cal fact and a larger pumber of people
listen; it is the peak hour also. It is com-
mon knowledge,

The principal objective of our Ex-
ternal Services is to project India's image
in foreign countries as a support for our
foreign policy. Here AIR functions in
close collaboration with the Ministry of
External Affairs. The other objective is
to_reach’Indians living in foreign countries.
Our main external services are a General
Overseas Service in English and services
in Urdu and Bengali. In addition, there
are services in fourteen languages and
four more Indian languages.

We are conscious of our shortcom-
ings in this regard.

Shri 8. M. Joshi had referred to
the inadequacy of our Chinese service, I
agree with him that we are not perhaps
doing all that is necessary to broadcast
to China. We should also increase the
duration of our services to some count-
ries and organise broadcasts to countries
like Japan and Russia which are not .
covered at present. We are working on
these lines and we hope that we shall be
able to fill these gaps in the not too dis-
tant future.

Shri Randhir Singh mentioned that
our replies to criticisms and propaganda
by our hostile neighbours were. not suffi-
ciently strongly worded. The strong man
that he is, he would like everything to be
strong. It is true that a number of foreign
countries continue to broadcast criticism
of our country and leaders in abusive and
vituperative language. For obvious reasons
we cannot stoop to their low level. Our
policy Is to make objective and accurate
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statements forcefully, and we b:live this
is more effective in the long run,

I welcome the demand for the ex-
pansion of television. The Delhi Centre
has now a regular service and besides its
school programme during the day-time, it
televises one and a half hours’ programme
in the evening. It gives me great pleasure
to announce that from the beginning of
May, the evening programmes will be
increased to two hours, We hope to in-
crease the duration of the programme
further as resources permit. Plans for
setting up a new mast for the TV centre
have been approved. This will extend the
service area to 60 to 80 kilometres,

Gurgaon and other places will sea
television now, A decision to setup a
TV station at Srinagar has already been
taken and the work is progressing. We
hope that this station will be ready by
the beginning of 1971.

SHRI INDER J]. MALHOTRA
(Jammu) : How much area will be cover-
ed ?

SHRI SATYA NARAYAN SINHA :
I cannot give the exact figure. In the be-
ginning it will not be very big, but as
we started in Delhi...

SHRI INDER ] MALHOTRA :
My question is whether this station will
be covering the whole of the valley at
least.

SHRI SATYA NARAYAN SINHA:
I hope so. In addition, we propose that
during the fourth Plan, TV stations
should be set up at Bombay, Madras,
Calcutta and KanpurLucknow.

Improvement of technical competence
of All India Radio may, comparatively
speaking, be a simple problem, depend-
ing upon availability of resources. The
more challenging problem is to improve
the quality of programmes. This power-
ful medium is expected to play a mean-
ingful role in support of nation-building
programmes. AIR has been conscious of
its responsibilities and whether it was in
the field of agricultural development or
family planning, youth programmes or
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literacy campaigns, promotion of matio-
nal integration or mobilising effort for
implementation of Five Year Plans, it has
tried to play this role effectively. There
is, however, always scope for doing bet*
ter, and we welcome suggessions for fur-
ther improvement.

I thank hon. Members who have
spoken appreciatively of our farm and
home programmes. There are 20 such
units at different stations, This number is
proposed to be increased to 46 during the
fourth Plan period. The programmes are
formulated in consultation with specia-
lists in the Department of Agriculture
and in certain areas the Agricultural Uni-
versities also play a vital role, These pro-
grammes have been very successful.
About 85,000 letters were received last
year by units of different stations. This
will show how much interest our far-
mers are taking in this programme. These
are an indication of the involvement of
the people in these programmes. The
suggestians for further improvement and
enrichment of these programmes which
some hon. Members have made are wel-
come, particularly about introducing
items regarding Panchayats, as mention-
ed by Shri Randhir Singh, and eradica-
tion of untouchability. These will be
given due consideration,

Encouraged by the success of Farm
and Home programmes, we have decided
to organisc a similar service for small-
scale industries. This is another crucial
sector of our economy where AIR can
play a useful role by providing spoken
word support to the development policies
of the Govoernment of India and State
Governments, It has, therefore, been
decided that this programme will be
started shortly on a pilot basis from our
four Stations of A.L.R.

Special Family Plants ni Units have
been set up at 22 Station of A.LR. They
devise and produce at least 25.30 pro-
grammes a month. At other stations
also, where these Units have not been
set up, Family Planning items are broad
cast regularly. .

AIR has always been giving impor-
tance to programmes for young people.
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Special youth programmes have formed
a regular feature of programme pattern
,of AIR Stations. The problems of youth
are highlighted so as to attract their
attention and give them an increasing
sense of participation in the adventure of
building our nation. To quote a few ex-
amples. AIR Delhi broadcastsa progra-
mme entitled ‘Under 25°. AIR Calcutta
“Youth Speaks, AIR Calicut ‘Yuvashak-
ti' and AIR Trivandrum ‘Yuvalokemi,
and so on. In addition, information on
a wide variety of subjects such as the
country's development programmes and
schemes under the wvarious Five Year
Plans, National Intogration, Sports, the
Civil administration of the country and
the problems facing us in social, econo-
mic and cultural fields are discussed in
these programmes.

We, however, feel that it is very
necessary to diversify these programmes
50 that the listening needs of the younger
generation are more adequately met.
With this end in view, a pilot project is
expected to be started from Delhi Sta-
tion in the very near future, Under this
scheme, one of the channels of Delhi
Station will be utilised for programmes
for students and youth in the age group
15-30 years. Details of this scheme are
being worked out.

Several hon. Membeérs have spoken
about the need for improving the service
conditions of AIR employecs. We have
several categories of employees. There
arc enginecring  personncl, programme
personnel and staff Artists. The former
two categories are regular Government
emplpyees, where as the latter are emp-
loyed on contract. All these categories of
employees have problems relating to their
service conditions. They have been recei-
ving sympathic consideration  of
Government, Recently, a departmental
Study Team has examined the organisa-
tional pattern and staffing policies of
AIR . Most of the problems of staff ar-
tists and programme personnel have been
studied by this Team, Its report is under
Government's active consideration and we
hope two take final decisions in the near
future, Those decisions will dispose of
most of the demands that staff artists and
programme presonnel have been making.
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Problems of engineering personnel of
All India Radio have also been studied
and several decisions to improve the
salary, structure and working conditions
of certain categories of engineering per-
sonnel have been taken.

Matters pertaining to other categories
are under Government's consideration.
It will not be correct to say that the staff
artistes have not been given a fair deal.
There conditions of service have been
reviewed and improved from time (o time
Originally they used to be—I hope hon.
Members will mark this—employed on one
y ar's contract. Thereafter the period
of contract given at a time was increased
1o three years. In 1964 the period of con-
tract was further increased to five years
at a time. In June 1968 another signi-
ficant step was taken whereby the tenure
of contract was extended up to 55 years
in age with provision for exteasion up to
60 year in special cases. Thus in the
matter of security of service they are now
almost on a par with government ser-
vants, They have also been made eligible
for all allowances which are admissible to
regular government servanis and other
benefits such as leave...

SHRI DHIRESWAR KALITA :
Does the Song and Drama Division of
the All India Radio come under this ?

SHRI SATYA NARAYAN SINHA :
The questian about Song and Drama Divi-
ston was replied here by my colleague the
other day.
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MR. DEPUTY-SPEAKER : May
I request the hon. Minister not to yield;
otherwise this will go on like this,

=t qo qWo W ¢ wTE wie-
®H F de Yo AWT W I

% wTAAIT gaew o g fedee
" ot # A T (wawww)

ot wewmuw ey ;. wiw o
groT fedom & o & A g F
g’ fear &

ot ww w2 wfe-
&a ¥ $to Qo ForC 7 FaT AT ?

st snoaw fag - w€ § awar
AT | EEA T IE H1 fowe w
fear ok famgw orfow add ¥
e 1 ag T Tl & fag

ot AW FEEEW ¢ WY FIEAN
fafrezr & wfeq, gw o & g9
T

st weg AroEw Ty : w9 A
FI3 ITR! o @] | W9 CF 19 H
% guw Afad f ¥ g argw Tadie
ad<a adf &, g arew g g

The Government servants are full time
servants. These artistes are having all
the benefits which the government servants
get and at the same time they are not full
time Government servants whereby they

can have their side business and do any
thing they like.

ot A s 0 AE wsaE
wER, g fawga a7 &) @S
wifeee wre gfrear Wedt o1 g2 @
FTATR

MR. DEPUTY-SPEAKER : I

would request hon. Members not to inter-
rupt like this. Let the Minister reply.
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If hon. Members persist in their interrup-
tions T will have to order that nothing
will go on record, After the Minister
has completed his reply and if there is
time with the permission of the Chair®
hon. Members may put their gquestions—
I am not promising anything now.

it W FEAEW W9 T I
m.

v foy (dgew) ;R
waferdfes { Mo R s ¥

afed )
SHRI YA NARAYAN SINﬂA 4
Sir, I was that they are also eligi-

ble for all alfowances which are admissible
10 regular government servants and other
benefits such as leave, medical aid, travel
concessions, advance for purchaee of motor
cars, scooter. radios etc. Asin the case
of contract officers they were also made
eligible for contributory provident fund in
lieu of gratuity which was admissible to
them before October, 1964, Their fee
scales have also been revised upwards
several times—once in May 1947, again
in 1949-50, for a third time in 1960 and
finally in 1964. In this respact they would
appear to have received as fair a deal as
government servants in comparative grades

'if not better in some cases. For instance,

to quote a few example, prior to 1964 the
minimum and maximum emoluments of an
announcer were Rs. 150 and Rs. 430 per
month respectively. Today they have
been increased to Rs. 410 and Rs. 770 per
month respectively. Similarly, in the
case of producer the minimum and maxi-
mum emoluments prior to 1964 were Rs.
450 and Rs. 800 per month respectively.
After 1964 they were increased to
Rs. 683 and Rs. 1,075 per month res-
pectively, The chief producers, who
received a minimum and maximum of
Rs. 1,000 and Rs. 1,100 respectively be-
fore 1964, now receive Rs. 1,298 as the
minimum and Rs, 1,625 as the maximum.
Similar increases have been given in the
case of all categories of staff artistes.
Time would not permit my giving all the
details of revision of fee scales here,
Analysis of the information oo the sub.
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ject would, however, show that substan-
tial increases in fee scales of staff artists
‘have been given during the last eight
years.

Several bon. Members have referred
to certain aspects of the discussion pro-
gramme of AIR. As the House is aware,
breaking away from the earlier traditions
of avoiding controversial subjects, AIR
has been regularly organising discussions
and talks on controversial subjects, Sub-
ject to the observance of the code, AIR
has been inviting people of different sha-
des of opinion to discuss matters of cur-
rent interest freely in its programmes like
Spotlight, Current Affairs etc. In these
programmes even opinions critical of
government policy have been expressed
many a time. Our policy been  that
all points of view should "of " allowed to
be expressed.

In this connection, reference was
made in the course of the debate to talks
broadcast in the series Spoilighr on 10th
and 12th April 1969. The subject-matter
of these talks was Bengal Bandh. In the
talks on the 10th April a point of view
critical of the role of the West Bengal
Government was expressed. The opposite
point of view was expressed in the talk
on 12th April. We have received criti-
cism of both these talks from different
quarters. We would request critics to
take note of both these talks before mak-
ing up their minds.

1 would, however, concede that im-
balances do occur from time to time,
although every effort is made to correct
them whenever they come to our notice.
At the same time, we are of the view
that free discussion is necessary for the
development of democratic institutions in
the country and also that All India Radio
should play its role in this.

Still, I would mnot say that the pattern
of Spotlight is fixed for all time. In the
light of criticism and suggestions which
we have received we are considering a
change. Our thinking is that instead of
putting two views on a controversial
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My hon. friend, Shri Prakash Vir
Shastri, made a reference to AIR not
noticing in its news bulletins the-address
which the hon. Speaker had given to the
Rotary Club, I have looked into the
matter. The address of the hon. Speaker
was mentioned in Hindi and English news
bulletins at 6.33 and 640 a.m. on the
14th March. It was also mentioned in
the Hindi news bulletin at 8.00 a.m. and
in all regional languages bulletins in the,
morning. It could not, however, be re-
peated in the 8.15 a.m. English bulletin
because of heavy news fall which came
from Pakistan that day. I may assure the
House that there was no question of
anybody having deliberately omitted this
item. The contents of a news bulletin de-
pend on the arrival of fresh news, and as
this comes in, older items are omitted
from subsequent bulletins.

1 would take this opportunity to as-
sure you, Sir, and the House that I yield
to none in my regard for the Chair. It
will continue to be my constant endeav-
our to ensure that nothing is done by my
Ministry, or by anybody working in my
Ministry, or in any media unit which may
by any stretch of imagination, be cons-
trued as disrespectful to the Chair,

Some friends have referred to AIR
having played up the Congrees Party
during elections. This is not so.

SHRI GEORGE FERNANDES : It
is so.

SHRI SATYA NARAYAN SINHA :
‘We will agree to differ.

News ilems about Parliament and
State Assembly elections are invariably
reported irrespective of « the winning or
losing party. Elections to local bodies
are, however, noticed in the news bulle-
tins of All India Radio according to their
news value and the size and importance
of the place.

In such matters Government's view
has been that editorial discretion should
be allowed and upheld as it is done with
dents of newsf

subject on different days, both viewpoi
should be presented in the same program=
me of the day.

TOrresp

I am glad to note the suggestion for

L &



277 D. G.(Min.

extension of commercial service of AIR
to other centres. This service was started
from Bombay, Poona and Nagpur on lst
November, 1967 and from Calcutta on
15th October, 1968. This service has been
extended to Delhi and Madras/Tiruchi
from the current month, We hope that
during the Fourth Plan, we shall be able
to extend this service to other major
. commercial centres in the country. The

estimate of annual income from the four
Stations where Commercial Service has
already been introduced is about Rs. 170
lakhs. This figure will go up when the
Commercial Service is extended to other
parts of the country. In this conn:ction,
it may be relevant to mention that at
prescnt there are about 93 lakhs sets in
the country and the income accruing
from licence fee is of the order of Rs. 13
crores,

@ go go aefym (ah) : -
Sredee fra £ 7

SHRI SATYA NARAYAN SINHA:

 There may be many. We have not been

able to detect all of them. We are trying
to detect them as far as possible.

Several Hon'ble Members have, in
the course of the debate, referred to the
recommendations made by Chanda Com-
mittee on Broadcasting and T.V., and
particularly those relating to the setting up
of two autonomous corporations for sound
broadcasting and television,

The Chanda Committee had made,
in all, 219 recommendations. Out of
these, Government has already taken a
final decision on as many as 198 recom-
mendations. These include 156 recommen-
dations which have been accepted, 28
which have been accepted with modifica-
tions and 14 which have not been accep-
ted. This leaves us with 21 recommenda-
tions, and these relate to the establish-
ment of two autonomous statutory
corporations.

I concede that there has been some
delay in taking a final decision on this
subject, The House will appreciate that
these are very important issues particu-
larly in the present context and whatever

-
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decision Government may take will have
far-reaching implications. Government
will take a final decision having regard
to all aspects of the matter.

Some Hon'ble Members have reffered
to the role of All India Radio in the
development of Hindi, our pational
language. I can say with confidence that
AIR is doing a great deal in furtherance
of the national policy. There is a
Soochna Aur Parsaran Hindi Salahakar
Samivi attached to the Ministry with
which many Members of this House are
associated. Shri Ramdhari Singh Dinkar
Hindi Adviser to Government of India
is also a member of this Committee and
his valuable advice and guidance has
been very helpful to the Ministry. This
Samiti advices the Ministry about the
implementation of the language policy
of the Government of India by all media,
and A.LR’'s plans and programmes have
been prepared having due regard to this
advice,

AIR broadcasts in the Home Services
Programmes in all national languages men-
tioned in the Constitution and also in
English, Nepali, Tibetan, Bhutanese and
Sikkimese. In addition, programmes are
broadcast to a limited extent in the various
regional dialects and also tribal languages
and dialects. The main languages of the
stations are the languages of the
respsctive regions in which the Stations
are located, but where adequate number
of channels are available, they are utilised
to cater to the needs of minority languages
also.

Stations in Hindi speaking areas
broadcast a large variety of programmes
in Hindi. Up to 93", of the program-
mes from these stations are in Hindi.
The proportion of programmes in English
from these stations is very low and the bulk
of this is accounted for by English news.

The stations in the non-Hindi speak-
ing areas also broadcast some Hindi
programmes. All Stations of AIR
including those in non-Hindi areas relay
two main Hindi news bulletins, Teaching
of Hindi has also been introduced at
some stations in non-Hindi speaking aress
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and this scheme will be extended to more
stations in non-Hindi areas.

The Soochna Aur Parsaran Hindi
Samiti has recommended that lessons in
non-Hindi languages should be intro-
duced at Stations situated in the Hindi-
speaking areas. This is being done, and
some stations in Hiodi-speaking regions
have already started broadcasting lessons
in non-Hindi languages.

SHRI S. XAVIER ('l‘nmnclvcli)
You introduce Hindi items in non-Hindi
areas and it is a punishment to those
people who do not know Hindi.

SHRI SATYA NARAYAN SINHA :
That is dome with a view to having
pational integrations,

While we are conscious of our res-
ponsibilty in the sphere of development
of Hindi as our National language,
development of other Indian languages
is not ignored. Bulk of the programmes
from stations in non-Hindi speaking
arcas is in the regional languages. There
proportion goes upto 80 per ceat of the
programmes of these stations,

Some hon. members have raised a
few other points in the course of the
debate and I would like to refer to some
of them briefly. Shri Snatak suggested
that Hindi Correspondents should also
be sent along with V.I.P.s when they go
abroad. This is already being done.
Press parties which accompany the Prime
Minister and President on their wisits
abroad ioclude representatives of Hindi
newspapers and also of Hindi news-
agencies.

My friend, Shri Prakash Vir Shastri,
referred to A.LLR. using English lessons
prepared by the B.B.C. My Ministry
will look into the matter in detail and
see what can be done.

My friend, Shri Samar Guha, gave

pression to his hension that the
records pertaining to Netaji Subhash
Chandra Bose's speeches and activites
of the Azad Hind Fauj might be destro-
yed. What we are doing is that the
records of the Monitoring Office for the
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last 30 years are being examined with a
view to weeding out unwanted meterial,
In the course of this examination, all
important meterial which has a bearing
on the work of the Azad Hind Fauj and
particularly speeches and work of Netaji
Subbash Chandra Bose will be collected
and preserved,

A reference was made to the low-
power station of AI.R., Mathura. It
is correct that Mathura is a weak station
but Braj language programmes are not
broadcast from Mathura alone ; they
are also broadcast from Delhi both on
medium wave and short wave.

A demand for recitation of Ved
Mantras on All India Radio was also
made. In this connection, I ‘would like
to invite the attention of the House to
the Vandhana Programme of A.LR. in
which devotional music of all religions
and denominations in the country is
broadcast regularly. I personally think
that this programme is spiritually eleva-
ting, and is one of the best items broad-
cast by the All India Radio,

A point about inviting M.P's for
giving talks on ALLR. was also made.
I shall look into this matter.

We welcome fresh ideas and I may assure
the House that the suggestions that may
be received form time to time for
injecting mew vigour into this organisation
will be welcome and will receive our
most sympathetic consideration.

We attach great importance to objec-
tive research. In our effort to improve
the quality of programmes and to keep
them attuned to listeners’ demands and
tastes, we are guided by the work of
Listener Research Organisation. This
has been in existence for a long time ; it
was strengthened in the year 1965-66,
and is proposed to be strengthemed
further during the Fourth Plan. as part
of the Policy Planning Cell, We are also
considering proposals for enlisting the
support on National Sample Survey for
our listener research projects.

1 share the concern voiced by some
hon. members regarding foreign influences
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in infomation media. I would like to
repeat a point I made the other day
during Question Hour that the facts
should be thoroughly probed preparatory
to corrective action. The Home Ministry
are already looking into this and we shall
fully cooperate with them.

I would like to comclude my speech
on a note of cheer. Chaudhuri Randhir
Singh and Shri Prem Chand Verma have
drawn my attention to the question of
reduction of postal tariff for the small
newspapers. Though it does not concern
directly this Ministry, I would like to
inform the House that I have pleaded
their case with the Deputy Prime Minister
with all earnestness at my command and
I hope that he will make a statement
while replying to the debate on the
Finance Bill which will give satisfaction
to all the members and the other persons
concerned.

At the end, before I take my seat,
I would like to say that, in spite of my
best efforts. in the short time at my
disposal, it was not possible for me to
say what I wanted to with regard to the
remarks made by all the members and
in many of the Cut Motions. But Ican
assure the House that we shall look into
all of them aud whatever is feasible and
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The question is :

“That the respective sums not ex-
ceeding the amounts shown in the
fourth column of the order paper, be
granted to the President, to complete
the sums necessary to defray the
charges that will come in course of
payment during the year ending the
31st day of March, 1970, in respect
of the heads of demands eatered in
the second column thereof against
Demands Nos. 62 to 64 and 122
relating to the Ministry of Informa-
tion and Broadcasting™,

The Lok Sahba divided.
Division No. 14] AYES [15.03 hrs,

Agadi, Shri S. A.
Ahirwar, Shri Nathu Ram
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Basumatari Shri

Besra, Shri S. €,

Bhanu Prakash Singh, Shri
Bhargava, Shri B, N.
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Dalbir Singh, Shri

Dasappa, Shri Tulsida:

practical within our limited
will be given effect to.

Some Hon. Members rose

MR. DEPUTY-SPEAKER : I have
already said ‘no’. The hon. Minister has
tried to reply to every point raised. He
has also given an assurance to the House
that whatever point he could not cover,
he would personally look into them.

15.00 Hours.

I will not put all the Cut Motions
together to the vote of the House.

All the cut Motions were put and
Negatived

MR. DEPUTY-SPEAKER : 1 wi
now put the Demands to the vote of
the House,

Desai, Shri Morarji
Deshmukh, Shri Shivajirao S.
Digvijai Nath, Shri Mohart
Dixit, Shri G. C.

Gajraj Singh Rao, Shri
Gupta, Shri Lakhan Lal
Jaipal Singh, Shri

Jamir, Shri S. C,

Kamble, Shri

Kasture, Shri A. 5.

Katham, Shri B. N.

Kesri, Shri Sitaram

Krishna, Shri M. R.

Kushok Bakula, Shri

Laskar, Shri N. R.

Lutfal Haque, Shri

Maharaj Singh, Shri

Mahida, Shri Narendra Singh
Malhotra, Shri, Inder J.
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Marandi, Shri
Mishra, Shri Bibhuti
Mrityunjay Prasad, Shri

“ Murti, Shri M. S.
Palchoudhuri Shrimati Th
Pandey, Shri K. N.
Pandey, Shri Yishwa Nath
Panigrahi, Shri Chintamani
Poakai Haokip, Shri
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manubbai
Patil, Shri Deorao
Pramanik, Shri J. N,
Raghu Ramaih, Shri
Raj Deo Singh, Shri
Raju, Shri D. B.

Ram Sewak, Shri Chowdhary

Ram Swarup, Shri
Randhir Singh, Shri
Rao, Shri Thirumala
Raut, Shri Bhola
Rohatgi, Shrimati Sushila
Sadhu Ram, Shri
Saigal, Shri A. S.
Saleem, Shri M. Yunus
Sanghi, Shri N. K.
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri Dwaipayan
Sen, Shri P. G.

* Sethuraman, Shri N.
Shah, Shri Manabendra
Shambhu Nath, Shri
Sharma, Shri Madho1z.
Shashi Bhushan Shri
Sheo Narain, Shri
Shinde, Shri Annasahib
Shinkre, Shri
Shukla, Shri S. N,
Singh, Shri D. N.
Sinha, Shri Satya Narayan
Snatak, Shri Nar Deo
Supakar, Shri Sradhakar
Swaran Singh, Shri
Tiwary, Shri K. N.
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Uikey, Shri M. G.
Verma, Shri Prem Chand
Virbhadra Singh. Shri
Yadau,Shri Chandar Jeet

NOES

Amat, ShriD,

Atam Das, Shri
Banerjee, Shri S. M
Behera, Shri Baidhar
Bhagaban Das, Shri
Bramhanandji, Shri

Brij Raj Singh-Kotah, Shri
Chauhan Shri Bharat Singh
Daschowdhury, Shri B, K,
Deb Shri D. N.

Deb, Shri K. P. Singh
Deo, Shri R. R. Singh
Fernandes, Shri George
Ghosh, Shri Ganesh
Gopalan, Shri P.

Gowd, Shri Gadilingana
Goyal, Shri Shri Chand
Haldar, Shri K.

Jai Singh, Shiv

Jha. Shri Shvai Chandra
Joshi, Shri S. M.

Kalita, Shri Dhireswar
Khan. Shri, Ghayoor Ali
Khan, Shri Zulfiguar Ali
Kisku, Shri A, K.
Kothari, Shri S. S.

Lobo Prabhu, Shri
Majhi, Shri Mahendra
Mangalathumadam, Shri
Modak, Shri B. K.
Mohamed Imam, Shri J.
Maik, Shri G. C.

Nair, Shri N. Sreckantan
Nayanar, Shri E. K.
Nihal Singh, Shri

Patel, Shri J. H.

Ray, Shri Rabi

Saboo, Shri Shri Gopal
Satya Narain Singh, Shri
Sharma, Shri Marain Swarup
Shastri, Shri Ramavatar
Tapuriah, Shri 8. K.
Xavier, Shri S.
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MR. DEPUTY-SPEAKER : The
result®* of the division is : Ayes; 83 :
‘Noes ; 43. The motion is carried.

The motion was adopted.

[The Motion of Demands for Grants
" which were adopted by the Lok-Sabha, are

reproduced below—Ed.]
.

DEMAND NO. 62—MINISTRY OF
INFORMATION AND BROAD-
CASTING

“That a sum not exceeding Rs.
19,82,000 be granted to the President
to complete the sum necessary to -defray
the charge which will come in course of
payment during the year ending the 3lst
day of March 1970, in respect of ministry
of Information and Broadcasting.”

DEMAND NO. 63—BROADCASTING

“That a sum not exceeding Rs.
9,93,82,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 3lst
day of March 1970. in respect of ‘Broad-
casting.”

DEMAND NO. 64—OTHER REVE-

NUE EXPENDITURE OF THE MINI-

STRY OF INFORMATION AND
BROADCASTING

“That a sum not exceeding Rs.
5,39,81,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March 1970, in respect of Other
Revenue Expenditure of the Ministry of
Information and Broadcasting.”

DEMAND NO. 122—CAPITAL OUT-
LAY OF THE MINISTRY OF IN-
FORMATION AND BROADCASTING

“That a sum not exceeding Rs.
4,31,70,000 be granted to the President
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to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 3lst
day of March 1970, in respect of Capital
Outlay of the Ministry of Information and
Broadcasting.”

15,05 hrs.
MINISTRY OF DEFENCE

MR. DEPUTY SPEAKER : The
House will now take up dircussion and vot-
ing on Demand Nos. 1 to 5 and 103 relat-
ing to the Ministry of Defence for which 8
hours have been allocated.

Hon. Members present in the House
who are desirous of moving their cut
motions may send slips to the Table within
15 minutes indicating the serial numbers
of the cut motions they would like to
move. They will be treated as moved if
they are otherwise admissible.

DEMAND NO. 1—-MINISTRY
OF DEFENCE

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rs.
1,47,58,000 be granted to the Pesident to
complete the sum necessary to defray the
charges which will come in course of
payment during the year ending the 3lst
day of March. 1970, in respect of *Minis-
try of Defence."”

DEMAND NO. 2—DEFENCE SERVI-
' CES EFFCCTIVE-ARMY

MR. DEPUTY-SPEAKER : Motion
moved ;

That a Sum not exceeding Rs.
6,45,45,54,000 be granted to the President
fo complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 3lst

*The following Members also recorded their votes :—
AYES : Shri J. K. Choudhury, Dr. D.S. Raju and Shrimati Sharda Mukerjee.
NOES : Sarwashri Samar Guha, Ishaag Sambhali, Mohammed Ismil, Ranjit Singh and

Bheri Sanker Sharma.
. .
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day of March, 1970, in respect of Defence
Services. Effective—Army.”

DEMAND NO. 3—DEFENCE SERVI-
CES EFFECTIVE—NAVY

MR. DEPUTY-SPEAKER : Motion
moved ;

“That a sum not exceeding Rs.
39.09,79,000 be granted to the President
to complete the sum mecessary to defray
the charges which will come in course of
payment during the year ending the
31st day of March, 1970; in respect of
‘Defence Services' Effective Navy.”

DEMAND NO. 4—DEFENCE SERVI-
CES EFFECTIVE—AIR FORCE

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rs.
1,64,76,33,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 3lst
day of March, 1970, in respect of ‘Defence
Services, Effective—Air Forces.”

DEMAND NO. 5—DEFENCE SERVI-
CES NON-EFFECTIVE

MR. DEFUTY-SPEAKER : Motion
moves :

“That a sum not exceeding Rs.
27,33,33,000 be granted to the President
to complete the sum neceszary to defray
the charges which will come in course of
payment during the year ending the 3lst
day of March, 1970, in respect of ‘Defence
Services, Non-Effective.”

DEMAND NO. 103—DEFENCE CAPI-
TAL OUTLAY

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rs.
1,09,18,33,000 be granted to the President
to iplete the sum y to defray
the charges which will come in course of
payment during the year ending the 3lst
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day of March, 1970, in respect of ‘Defence
Capital Outlay.”

SHRI S. K. TAPURIAH (Fali):
I rise to oppose the Demand of the Mini-
stry of Defence. It may sound ritualistic
to do so, but the inefficiency and mishand-
ling of our gountry’s affairs by this Gove-
mmment has “also been a continuing
affair. )

Haviog said this. I wonder what one
can really say about the functions of this
Ministry because its entire working, so
far as this country is concerned, is shrou-
ded in mystery behind the favourite cliche
of Government it is not in public interest
to give the desired information.” We un-
derstand the importance of security, this
Government does not have the monopoly
in patriotism. Information given to the
House need not necessarily be more dange-
rous to security than certain information
which they try to contain in themselves,
It is not that information is withheld
only one vital matters but even such iafor-
mation regarding acts of commission and
omission of this Government is also kept
back because, if divulged, it could be
embarrassing to Government.

We do not know since when public
interest demands shiclding of inefficiency
and mismanagement. Even answers to
questions which have no bearing on stra-
tegic issues are ecvaded, delayed or
denied by another phrase ‘The informa-
tion is being collected.”

During the last two or three years,
answer to certain questions like drainage
at Palam cantonment, idle machinery of
the Border Roads Organisation, number
of employees in ordinance factories, have
all been delayed on the ground that the
information is being collected. If Govern-
ment do not know how many men they
employ in ordinance factories. I do not know
what they know about what they produce, in
what quantities and at what prices.
Even fellow-up questions arising out of
reports of the PAC, Public Undertakings
Committee etc. are not answered. Here
also the same cliche is used.

I would like to give an example by
quoting from the report of the Public
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Undertakings Committee. Speaking about
ineficiency of Hindustan Aeronautics Ltd.
the Committee say :

“The Ministry have stated that
estimates of the cost of production from
sub-assembly, details of raw materials and
profitability have not yet been worked
out in the case of the three factories of
the Mig complex. These estimates had
also not been included in the project
reports.” '

I ask, is it not the height of ineffi-
ciency, and sheer callous indefference to
public funds that they embark on pro-
jects without even going into the prelimi-
nary question of working out the cost ?
It is this sort of thing which makes us
wonder whether it is not their own ineffi-
ciency that they are seeking to hide by
non-disclosure. Is it not for this reason
that they are trying to deny us infor-
mation ?

I asked a question after this report
was published whether they had since
worked out the cost and the answer
given to was that it ‘could not
be answered for reasons of security.'
When we know that they had not
worked it out, why should they try to
hide it 7 Only when comparisons could
be made, one can say whether there had
been improvement latter on or mot......
(Intzrrutions) Let alone people who are
the ultimate masters of the funds s0 re-
cklessly spent by these persons, even the
elected Financial Committees, such as
the Public Accounts Committee and the
Public Undertakings Committee are denied
insight into the working of this ministry
and the factories handled by them.

15.11 hrs.

[SHRI GADILINGANA GOWD in
the Chair)

The PAC says that the reply of the
HAL shows that the complexities of pro-
ducing sophisticated aircraft HF 24 had
not been properly visualised by the
German engineers of the HAR and says
further that “the Committee are unable
to understand as to what were the factors
that contributed to the formulation of

such unrealistic targets”. This shows
what they have been trying to hide. It is
high time that the hon. Minister Shri
Swaran Singh substituted the cliche ‘it is
pot in public interest’ by another saying,
‘it is not in the interest of this Govern-
ment's desire to continue in power’, It
will cover all their mistakes and we shall
also resign ourselves to their inefficiency
and not say a word about that. T know
that the HAL have a good infrastructure
and also the capacity to develop further.
The mistake they have committed is that
they have gone into too many types and
have been changing them too often.
Probably they have not trained up from
the beginning stages engineers, from the
drawing board stage. The capacity in
machinery existsand if they decide on one
or two or three types of planes and start
from scratch in the next ten years, I am
sure good aircraft can be produced and
they can assist the defence of the country.
While on this subject, T should like to
know what has happened to the report
submitted by Mr. Subramaniam on Aero-
nautics. Will this report ever see the
light of the day or will it also be denied
to the public on strategic grounds ?

While on this subject of sharing in-
formation, I do say that it is all the more
necessary now because if we all know the
subject and if we all share information
we can probably avoid mistakes and
errors. Anybody can make errors of judg-
ment-even the hon. Minister. Does he
deny that his was the long wvoice of
opposition in the Cabinet during the
Indo-Pakistan conflict in 1965 which
opposed the opening of a secnd front
on the ground that this miht harm our
image broad ?

This matter is only an error of judg-
ment; T do not deny. That is exactly the
reason why we want to know more so
that we can avoid those errors. To err
is human. Does he not make mistakes ?
‘Then let him admit that he is not human.

1 also oppose these demands because
the Government has failed to prepare
the country fully to defend itself by its
own resources and production in the face
of a concerted attack. It has failed to
economise in its expenditure and failed
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to control wastage of our scarce resources
and it has been wrong in setting up pri-
orities. The demands presented here do
not impart any new dimensions to our
defence strategy. I plead for economy in
defence expenditure, When 1 speak of
economy, it should not be mixed up with
curtailment of expenditure but stoppage
of wastage and getting 100 paise worth
of material, goods and services for every
rupee spent, and not forty or 60 paise
worth as we seem to be getting now. We
pleaded for this economy in the past.

But always our plea was twisted
because the Minister has always the last
say during the debate to say that we
want curtailment in expenditure. We
never meant that. Our point for economy
was vindicated, as the recent report of
the PAC says, that in the last year alone,
Rs. 52 crores were saved. That saving
could be made in one year, in this budget
of Rs. 100 crores, and I know the methods
of working of this Government, and we
would still urge that there is much scope
for economising and seeing that with the
limited resources that we have, the Gove-
rnment should give its first priority to
save what we can save and to what better
use we can put that money.

Examples of wastage can be given,
as many as you want., I need not here
present all the gems contained in the
report of the Public Accounts Committee
and the Public Undertakings Committee,
but I would like to mention the point
about gliders. The PUC Report says :

“The target of gliders had to be
curtailed to 105 gliders against 300
in December, 1965. Till that date,
HAL manufactured only 55 gliders
and out of those only 37 were deli-
vered. The Committee cannot escape
the conclusion that the then manage-
ment at the Kanpur devision made
no serious efforts to keep up the
schedule of delivery. It is regretable
that even after three successive revi-
sions, the estimate of cost of glider
were unrealistic.”

They never have heard what costing
is, and they never bother about it. The
report continues ;
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“Equally disappointing is the fact
that he machinery, tools "and stores
worth Rs. 26.30 lakhs had to become
surplus to the requirement of HAL

consequent to the reduction of
demand from 300 to 105 gliders
On]'y.”

Similarly, we can give the example
of Shaktiman trucks; They never reached
the target which they set for themselves.
Even when they scaled down the target,
they could not achieve it. These trucks
cost more ; though the trucks manufac-
tured in the public and the private sectors
are not exactly the same; they are some-
what similar and they cost more than
what the collaborators have agreed to.

I can give one more example of the
indifferance to the public funds. Take
the manufacture of weapons and the
related ammunition. The report says :

“A project to manufacture a
weapon and the related ammunition
was sanctioned in April, 1959. With
a mistaken deference.to security con-
siderations— ™

They do not tell us what the weapons
were, but circumstantial evidence offered
should make it fairly easy for venturing
a guess on it. The report says that the
total investment of Rs. 8 crores has been
made in three instalments, but the results
achieved so far suggest that production is
five years behind schedule. The first
order of 60 units was completed in
August, 1967, as against the original stipu-
tation of April, 1962. The hope of turning
out four per month as planned in the begi-
nning is expected to materialise only in
the current year. This will involve, how-
ever importing ‘all’ sub-assemblies, since
the project is not evidently in a position
to produce even now. Mean-while, the
short fall in supplies had to be made good
by imports, costing another Rs. 5 crorer.

There is as much delay and difficulty
over the ammumition for this weapon.
The problem is this. The propellant is
pot available in adequate quantities while
a satisfactory fuse has still to be developed.
The result is that India is producing onl
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5,000 rounds a month, half the targeted
rate, and that too with an imported fuse.
Will the Government tell us who tripped
and where ?

Wastage occurs also due to the
delay in purchases which are made through
the DGSD. In our defence]establishments in
the manufacturing programme, sometimes,
you have to go out for components or the
raw meterials, and they have to be pur-
chased where time is of the essence and
the consideration is not just money only.
The DGSD gets bogged down by its rules
and red-tape. It lets you down at that
stage, and we have to suffer, I ask, could
we not evolve a policy on defence require-
ments, that the defence requirements are
purchased directly and not through the
DGSD ? This system exists the United
Kingdom also, where excepting for aircraft
all other purchases are left to the con
cerned Ministry to purchase them directly
at the price which they consider best,
What I am pleading for is only that for
all defence requirements, the Ministry of
Defence should be allowed to purchase
them directly. If we ask the Defence
Minister what should be given topmost
priority, I am sure he would evidently say
security of our country. We all share
that view,

But we get worried when we see
around us people working in the manner
they do and when we se¢ national security
becoming the play thing of political war-
lords. How otherwise could they explain
the splitting up of the MIG factory into
two units, situated more than 1.000 KMs.
apart from each other 7 Why was Kora-
put chosen ?

Was it not done under pressure from
the then Congress ministry in Orissa 7 Is
it not true that no survey was made of
the location ? Is it not true that no mini-
ster visited thc site before it was
approved, This division having its two
units at different ends of the country adds
to the cost, leads to wastage and is more
time-censuring,

Coming to planning for defence. I
want to ask whether we are really self-
sufficient to defend ourselves ? in the eve.
ntuality Of‘l prolonged war all by our-

selvas ? 1 would agree that impro-
vements have taken place since
the days of Mr. Krishna Menon’y
lamp-shades and stoves manufacturing or-
dnance factions, and we are now making
arms and ammunitions in our factories.
But are our factories working at full
capacity ? Are they producing at opti-
mum cost ? Do we have the wherewithal
to sustain a major military conflict ?

We have go only two known enemies.
Before we discuss our strength, let us
have a quick look at our enemies’ stre-
ngth. One is Pakistan, about which the
Report says—I do not know whether we
should quote this report ; it starts with
an Errata—I do pot know how far it is
true. It says : '

“It has doubled the strength of its
army and considerably increased the
size and striking power of its Air
Force. Its Navy has also been signifi-
cantly expand. It is in fact obvious
that this force cannot be maintained
within its announced defence budget
of Rs 245 crores.”

We also know from other sources that
since 1965, when US stopped direct arms
aid, Pakistan has acquired military
equipment valued at well over 700 million
dollars from various countries.

Regarding China, our second aggres-
sor, I quote a paper from the Institute of
Defence Studies and Anxlyses :

“It will take a significant time interval
to close the gap in the sense of India
reaching an appropriate deterrent
equation with China.”

China's anoual defence expenditure is
estimated to be Rs. 5625 crores, which is
about 5} times more than what we spend.
Even if I possibly rule Pakistan out secing
its one defficulties at present, I am not
ruling China out, which is a npuclear
power and which is spending 5} times
what we spend. Are we fully prepared and
can we face an attack ? Are we self-
sufficient 7

40 per cent of our defence outlay is
spznt on salarics etc. of the forces. I am
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_pot grudging that. But only men cannot
fight. They have to be provided with
materials. The production in our public
sector factories of the Defence Ministry
is Rs. 175 creres. It is an improvement
from 1963-64, when it was omly 119
crores. But is this production of Rs. 175
crores enough ? Inputs in our factories
are maintained at steady levels, but capital
expenditure is coming down. That is what
is worrying me. The capital expenditure
has come down from Rs. 31.07 crores in
1967-68 to Rs 30.07 crores in 1968-69 and
it is estimated to be Rs 26.07 croresin
1969-70. This means that production
capacity worth only about Rs.4 to 5
crores is added every year, The gap in
our requirements is so big that if we add
to the production capacity, we cannot be
self-sufficient by ourselves. Our resources
position being what it is, the Government
has to do two things : Firstly it should
declare a war on waste, cut down expendi-
ture and economise. Secondly, set proper
priorities of what you would make your-
self and what you would allow others to
make. While we talk of this question of
production we have also to bear in mind
that we cannot fight, a modern war with
old weapons. Strategy changes, methods
of war change and what used to be our
pational barriers, our friends and defen-
ders are no more there. We have been
reading in history what they used to say
of Himalayas as our national barrir on
the north and the threz occans we have
to safeguard us. But in modern war-
fare they have no meaning at all.
Modern war means sophisticated weapons
and they are really very expensive.

If I can give an idea of how expensive
a war can be, I would like to take the
House back to the days of Second World
War when during the Peak days of war
United Kingdom used to sp:nd an amount
equivalent to Rs. 6500 crores and United
States of America at that time, fighting
2 war 3000 miles away from her, used to
spend an amount equivalent to Rs.
45,500 crores. If you make an allowance
for how the prices have gone up and
multiply it by five it will come to 30,000
for U. K. and 200,000 for USA and the
sum of Rs. 1100 crores we are spending
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a year is too small and we will not be
able to sustain ourselves. I do not think
we can defend ourselves for more than a
week. Whatever production capacity
we may have and whatever may be our
stockpile, we have a capacity to sustain
ourselves only for a week, in the case of
a concerted war.

In that case if we want to divert or
change-over all our civil factories to
make defence equipments in case of an
emergency, can we hold our own 7 1
would say, no, because in our country
today we have only about 1,00,000
machine tools. What can 1,00,000
machine tools do? The production
capacity of the entire engineering industry
in our country working at full capacity
is only worth about Rs. 5000 crores. How
much of that production will be to fight
with (Inrerruption). My hon. friend here
probably does not understand this. These
princes, they are so far away from people
that they do not know the strateg required
and the ammunitions required to fight
war. Only by men we cannot fight.
Nor can they fight with the fists or bam-
boo sticks. If paisa was dirty Sir,] am sure
they would not have continued their fight
for their privy purses, In any event, if we
take all the resources available and the
capacity in our country and put it to use
still we cannot manufacture goods and
equipments to last us for more thana
couple of months.

Sir, I do not want to give an impress-
ion that we are not prepared. Improvement,
as the Minister said, has bsen made, but
improvement and self-sefficiency are two
different things. In a school there are
four examinations in a year. In the
quarterly examination a student may get
one mark, in the half-yearly exa-
mination he may get three marks, in the
threz-quarterly he may get seven marks
and in the final he may get twelve marks.
He has improved a lot but still he fails
and he is not promoted because he has
not got the minimum required marks.
The same is the case here. Our produc-
tion has gone up. You have improved
because instead of lamp-shades we are
trying to make tanks and other things.
But you have not improved enough to
make our country strong enough.
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If it is carried a little further, how
for with our old tanks can we continue
during the war when we have been mak-
ing up to now only 20 to 25 tanks. If
you take the case of ammunitions, with
an army of eigth lakhs even if fifty rounds
are fired by each soldier you require 40
milion bullets daily. Do we have the
capacity to make that? We do not,
During the last war our housewives were

. Bood enough to keep the morale of the
conutry up by knitting sweateres, but I
am sure spite of their best intentions
they would not bz able to help us by
making bullets in their houses. This
means we will have to take help proba-
bly from other sources. We have
done on the past. How do we
carry on now ? This mvolves also
the External Affairs Mnistry and
last timei the Minister said that we shourd
not mix it up. 1 would not like to go
into the details of that but could we ask
one question? It is not a fact that
after our conflict with Pakistan all of a
sudden USA stopped arms aid ? Now
we are putting all our eggs in one basket
that is Soviet Union. Could it possibly
not happen again 7

Now we have not been able to pre-
vent Soviet Russia from giving arms to
Pakistan, how will we be able to persuade
them if, God forbid, another conflict
takes place, to contine their assistance
tous?

The Minister may again tell us while
replying that this is what we have been
manufacturing. Well, you may have
very strong teeth. But it is a question of
stocks so that the pipeline can be fed,
You may have strong teeth today but
your paws are weak, you have strong
muscles but bloed does not flow through
your veins. In that connection I would
like to ask, if he can take us into confi-
dence, what steps he will take for secu-
ring foreign aid, what steps he would
take to make reasonably sure that again,
in case of difficulty, we are not to be
blackmailed by one country or two count-
ries. Why do we not shop all around
the world for good which we can pick
up from any place we want so thatin
times of emergency we need not depend
on one or the other ?

I would also request them to change
their pattern of management. Defence
does not necessarily mean only taking
strategic decisions in times of war.
It is not a war Ministry; it is a Ministry
of Defence. It defi producti
When they are holding charge of so
many factories, 50 many institutions
where production goes on, why don't
employ management experts, those who
know that production is, those who know
what production control is, what raw
meterial control is and what management
technique is and not merely the political
system. [ may possibly agree with a
political man being the Minister, and
here ] am not making any insinuation
against Shri L. N. Mishra or Shri M. R.
Krishna, but why not have your second
tier or third tier, when you have a three-
tier system of adminittration, someone
who knows the job, who has very good
background and experience of production
control and raw material control, who
is mot just politicking but doing the
job for which the people of India are
paying ?

We have seen how in the United
States experts have been brought in as
Defence  Secretary, what economies
they have brought in and how they have
been hailed all over. When I say this
it is not my view alone: it is aiso shared
by the Government of India, because the
Government have sent to the United
States a team of experts from the Defence
Ministry and ordnance factories to study
the methods of production controlling
expenditure, bringing in economies etc,
I would like to know what were the
recommendations given by them which
came back after their studies and train-
ing course. Have you implemented any
of their recommendations ? And how
are you going to modernise your system
of computers to bring in better methods
and to discard older red-tape that might
be continuing ?

While on the subject, I would like
to meantion one word about research.
Though we have been spending a huge
amount of money, I am sorry that the
report mentions ohlly Rs. 13 crores for
rescarch, Itis high time that we step-
ped it up. If we have to double our own
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needs, if we have to cut down collabora-
tions if this country of 53 crores of
‘people have to make our own goods
with our own designs by our own people
then we must have more and more
outlay on research.

Since 40 per cent of our expenditure
relates to salaries, amenities etc. it
means that every year even if we keep
the same number of people in the army,
navy and air force, the expenditure will
be going on. This is somthing which we
cannot curtail. In that case, to make
us more effective, connot we possibly
have a smaller army with better mobjlity.
with better equipment so that instead of
all your money every year being eroded
into paying this you keep only a part
of it which can defend you with better
equipment ?

Lastly, why do you not confine your-
self 10 production of strategic goods and
why do you not decide the priorities in
which you would like to make your inve-
stments ? I can possibly understand a
little bit of your hesitation in trying to
give orders to private firme at large but
for things which are not of strategic im-
portance—say, trucks, tractors, earthmo-
ving equipment—why should you goon
spending your scarce resources instead of
trying to farm them out to private firms?

SHRI GEORGE FERNANDES
(Bombay South) : The cat is out of the
bag.

SHRI 8. K. TAPURIAH : There is
no cat ; it is only in your mind,

You make the strategic goods your-
self ; that you probably cannot give to
outsiders. This gentleman here is afraid
and says that we cannot trust others,
Who gave him the certificate that he is
the only patriot around ? Nobody has
given him that certlficate yet. Just becau-
se there are a few people who have a
fear in the mind that given to the private
sector it might be abused, then - probably
next they will start pleading that we
should stop all education because once a
child is taught to read and write he may
start writing abuses |
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Orders given to the private sector
were only worth Rs. 24 crores., That is
for you to decide. As I said, during the
last two emergencies you tried to switch
on to the private sector to get your re-
quirements. The Minister after looking
after the ordnance factories, knows that
tooling, preparations, equipment take
time and you cannot turn these overnight,
So, why do you not give a small percenta-
ge—it might be as minute as you want—
to the private sector factories for your
components and spare parts, the idea
being that they have the tooling right
with them so that in the case of an emer-
gency they do not go out hunting for
drawings to prepare the toolings and over-
night they can switch over to manufac-
ture what you want ?

SHRI GEORGE FERMNANDES :
Nothing will be given to the private
sector.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : If you do not give
contracts to the private sector, he may
commit suicide.

SHRI S. K. TAPURIAH : I do not
have an abusive mind ; I wish well to
everybody, including you,

I will make one request to the Defe-
nce Minister. He should assert himself
more. I do not know why the Minister
of such an important thing like defence
allows himsell to be relegated to the po-
sition of number four or oumber five in
the Cabinet or if it goes alphabetically,
as I hear it is done sometimes, God
knows where in the tail he is. But it is
such an important matter which concerns
all other matters and I request him that
he should assert himself more. He should
be more vocal and more intervening
because what infrastructure we build in
our country, whatever industries we allow
what licences we give, ultimately they
should with our limited resources have a
bearing on our defence strategy and
defence requirements should such a time
arise. This is my request to him.

I would hope that he replies to som-
of these points, specially about the criti
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cism that has been made in the three
Committecs" reports, and takes us into
confidence and tells us something more
about it. Probably that way we will also
have more confidence and trust in him
and we can work better in building our-
selves strong.

ot gagre wewat c wdRg, g
fedq qufemaa W g AR &9 d
39 famge e @ gd g1
(wrasT)

ot e fag : oF UF gar A
Lk gl

MR. CHAIRMAN : Hon. Member may
now move their cut motions.

SHRI MAHANT DIGVUAI NATH
(Gorakhpur) : I beg to move.

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ Failure on the part of the Govern-
ment in not deciding to promote the
next junior Officers in place of the
three retiring Chiefs of Defence
Forces, (2) ]

That the demand under the head
Ministry of Defence be reduced to Re. 1

[ Failure on the part of the Govern-
ment for mot setting up a Defence
Board on the lines of Raflway Board.
@]

That the demand under the head
Ministery of Defence be reduced to Re. 1.

[ Failure on the part of the Ot;mn-
ment in not creating a post of C-in-C
and field Marshal. (4) ]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ Discrimination between Territorial
and Regular Army. (5) ]

That the demand under the head
Ministry of Defence be reduced to Rs. 1.

[ Failure on the part of the Govern-
ment for not giving any preference
to N.C.C. Cadets at the time of
selection to Commissioned ranks.
) ]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ No provision for flight training for
N.C.C.(M]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ Poor Defence Intelligence Service.
®]

That the: demand under the head
Ministry of Defence be reduced to Re. 1.

[ Failure on the part of the Govern-
ment in not equipping the Defence
Intelligence Service with latest instru-
meats. (9) ]

That the demand under the head
Ministry of Defence bo reduced to Re. 1.

[ Failure on the part of the Govern-
ment to check the Pakistan spy ring
in Defence Departments and factories.
19 ]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ Failure on the part of the Govern
ment to check the Chinese spy ring in
Defence Departments and factories.
(1)1

That the demand under the head
Ministry of Defence be reduced to Re. 1.

{ Failure to check the rebel Nagas
from crossing the eastern border.

(12)]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ Failure to produce Nuclear wea-
pons. (13) ]
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That the demend under the head
+ Ministry of Defence be reduced to Re. 1.

[ Failure in production of Hydrogen
bomb and its anti bomb. (14) ]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ Failure on the part of the Govern-
ment in not following a tooth for a
tooth and a nail for a nail policy
towards the enemies. (15) ]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ Dependence on foreign arms aid.
(16) ]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ Failure on the part of the Govern-

ment for not setting up more ord- .

nance factories in the country. (17) ]

~ That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ Failure on the part of the Govern-
ment in not taking proper and due
action against the Chines for contruct-
ing Lhasa-Kathmandu military road,
(18) ]

‘That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ Failure on the part of the Govern-
ment for not connecting the national
highways in North and Eastern Zones
with Defence headquarters. (19) ]

~ That the demand under the head
Ministry of Defence be reduced to Re. 1.

[Poor conditions of military hospitals.

(20) 1

That the demand wunder the head
Ministry of Defence be reduced to Re. 1.

[ Failure in setting up of military

hospitals, fully equipped with latest
mnstruments and X-Ray plants, at
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all the district headquarters in the
country. (21) ]

That the demand under the head
Ministry of Defence be reduced to Re. 1

[ Need the promotion of Military
doctors at par with other ranks. (22)]

That the demand wunder the head -
Ministry of Defence be reduced to Re. 1.

[ Failure on the part of the Govern-
ment in not providing equivalent posts
to all the released Emergency Com-
missioned Officers. (23) ]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[Prevailing corruption and favouritism
in the matter of promotion of J. C.
Os. (24)]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[Failure to make proper arrangments
for imparting training to each and
every recruit in the Army, Navy and
Air Force. (25) ]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ Failure to give compulsory para-
chute training to all the defence person-
nel. (26) ]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ Disparity in pay and allowances and
other concessions between Territorial
and Regular Army. (27) ]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[Poor maintenance of Defence colleges
in the country (28) ]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ Failure to exmpt the children of
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defence personnel studying in schools
and colleges from tuition fee. (29) ].

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ Misuse of national Defence Fund.
(30) 1

That the demand wunder the head
Ministry of Defence be reduced to Re. 1.

[ Failure to uproot corruption pre-
vailing in the Soldiers, Salors and
Airmens Boards in the country. (31} ]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ Need to curtail expenditure on

officers messes. (32) ]

That the demand under the head
Ministry of Defence be reduced to Re, 1.

[ Poor maintenance of military farms
in the country (33) ]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ Mal-administration in military farms.
(34) 1

That the demand under the head
Ministry of Defence be reduced to Re, 1.

[ Failure to establish more shipyards
in the country. (35) 1

That the demand under the head

Ministry of Defence be reduced to Re. 1,
[ Failure to build more warships in
the country (36) ]

That ﬂn nemand under the head
Ministry of Defence be reduced to Re. 1.

[ Failure to build submarines and
tropedoes in the country. (37)]

That the demand under the head
Miaistry of Defence be reduced to Re. 1.

[ Need to increase the number of
fleets in Indian Navy (38) ]

That the demand under the head
Ministry of Defence be reduced to Re. 1

[ Dependence countries for purchasing
of ships and warships. (39) ]

That the demand under the head
Ministry of Defence be reduced to Re, 1.

[ High expenditure in U, K. (40) ]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ Need for the expansion of H.A.L,
Kanpur, (41) ]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[Need for the expansion of H. A, L,
Bangalore. (42) ]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ Need to manufacture all types of
aircraft required for the Air Force,
in the country. (43)]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[Manufacture of Migs in the country.
)]

That the demand unber the head
Ministry of Defence be reduced to Re. 1.

[ Need for conducting more Defence
cxhibition in the country, (45)]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ Manufacturing of more power
radars in the country. (46)]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ Need for provision of better equip-
ment and facilities to the personnel
posted in forward arcas. (47)]

That the demand under the bead
Ministry of Defence be reduced to Re, 1.



307 D. G.(Min. of Defence)

[ Shri Mahant Digvija Nath]

[ Need to raise the mountein army
to face the Chinese challenge. (48) ]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[Need to raise Guerilla Army. (49)]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ Meed for use of dogs in the army
to locate the enmy positions. (50)]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ Failure to check and uproot the
Pakistan spy ring in ordanance
factories (51) ]

That the demand under the head
Ministry of Defence be reduced to Re. 1.

[ Failure to check Chinese spy ring
in ordamance factories in the country.
(52) ]

That the demand under the head
Ministry of Defence be reduced to Re, 1.

[ Need to bring about improvements
in the manufacture of Gnat fighter
aircrafis. (53)]

That the demand uoder the head
Ministry of Defence be reduced to Re.l1.

[ Manufacture of Jet and Supersonic
engines in the country. (54) ]

That the demand under the head
Ministry of Defence be reduced to Re.l.

[ Need to bring about more improve-
ments in Vijayanta Tanks and to
make it more powerful, (55) ]

That the demand under the head
Ministry of Defence be reduced to Re.l.

[Manufacture of helicopters in the
country. (56)]

That the demand under the head
Ministry of Defence be reduced to Re.l.
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[ Nationalisation of all the seven
public undertakings manufacturing
arms and ammunitions for the army.
(57)

That the demand under the head
Ministry of Defe be reduced to Re.l.

[ Poor production of tanks. (58) ]

That the demand under the head
Ministry of Defence be reduced to Re.1.

[ Need to construct all the airforce
aerodromes underground (59) ]

That the demand under the head
Ministry of Dcfenee be reduced to Re.l.

[Poor show of military strength on
Republic Day Parades, (60)]

That the demand under the head
Ministry of Defence be reduced to Re.l.

[ Favourtism in the matter of promo-
tion to higher ranks. (61)]

“That the demand under the head
Ministry of Defence be reduced to Re.1.

[ Equal pay for equivalent ranks in
all the three Wings of Defence Forces.
62) 1

SHRI GANESH GHOSH : (Calcutta
South) I beg to move :(—

“That the demand under the head
Ministry of Defence be reduced to
Re. 1-"

[ Profiteering by big business - houses
in India from defence orders, (63) ]

“That the demand under the head
Ministry of Defence be reduced to
Re. 1.

[ Undemocrotic  and  anti-people
policy in the matter of defence of
the country. (64) ]

“That the demand under the head
Ministry of Defence be reduced to
Re. 1/-"
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[ Lack of precaution against leaking
out army secrets to foreign agencies
by certain officials. (65) ]

“That the demand under the head
Ministry of Defence be reduced to
Re. 1 -"

[ Use of Territorial Army against
democratic movements (66) ]

“That the demand under the head
Ministry of Defence be reduced to
Re.1-"

[ Favouritism prevailing in the N.C.C
(611

“That the demand under the head
Ministry of Defence be reduced to
Re. 1-"

[ Demobilisation of qualified person-
nel of the Emergency Commission
without providing alternative suitable
jobs, (68) ]

“That the demand under the head
Ministry of Defence be reduced to
Re. 1-"

[Ban imposed on circulation of
several progressive journals and
publications in the Army, Navy and
Air Force. (69) ]

“That the demand under the head
Ministry of Defence be reduced to
Re. 1-"

[ Failure to abolish contract system
in Defence Establishments. (71)

“That the demand under the head
Ministry of Defence be reduced to
Re. 1.7

[ Failure to reduce disparity between
the facilitics and benefits given to
jawans and the army officials. (72)
“That the demand under the head
Ministry of Defence be reduced to
Re.1-"
[ Failore to take steps against
defence officials keeping contact with
the C.LA, (73)]

“That the demand under the head
Ministry of Defence be reduced to
Re. 1/—"

[ Victimisation of defence employees®
for participating in the one day token
strike on 19th September, 1968, (74) )

“That the demand under the head
Ministry of Defence be reduced to
Re. 1/

[ Failure to curtail defence expenditure
which is affecting the economic
development of the country. (75) ]

“That the demand under the head
ministry of Defence be reduced to
Re. 1/—."

[ Failure to publish Henderson Com-
mittee’s Report regarding the NEFA
debacle despite  repeated  public
demand (76) ]

“That the demand under the head
Ministry of Defence be reduced to
Re. 1/—"

[ Discrimination shown by the
Defence Department in providing jobs
to pepole of different States in the
defence department. (77) ).

SHRI MAHANT DIGVIJAI NATH :
1 beg to move:—

“That the demand under the bead
Ministry of Defence be reduced by
Rs. 100/—.""

[ Lack of proper arrangements in
Military Hospitals. (92) ].

“That the demand under the head
Ministry of Defence be reduced by
Rs, 100{—."

[ Supply of poor diet to the patients
in Military Hospitals. (93) ].

“That the demand under the head
Ministry of Defence be reduced by
Rs. 100/—.*

[ Unsatisfactory and not upto the
Marking working and training of
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mountaineering Institute, Darjeeling.

(54) 1.

“That the demand under the head
Ministry of Defence be reduced by Rs.
100/—"

[ Poor performance and training at
Mountaineering Institute, Uttar Kashi
%91

“That the demand under the head
Ministry of Defence be reduced by
Rs, 100/—."

[ Need to blish a M tai
Institute at Gorakhpur. (96) ]

“That the demand under the head

Ministry of Defence be reduced by
Rs. 100/—."

[ Posting of military by rotation in
forward areas particularly in North-
Eastern regions. (97) 1.

“That the demand under the head
Ministry of Defence be reduced by
Rs. 100/—."

[ Need for more Naval exercises with
the help of friendly countries. (98) ].

“That the demand under the head
ministry of Defence be reduced by
h‘lm:"“‘."

[ Need to have more exercises of the
Air Force. (99) 1.

“That the demand under the head
Ministry of Defence be reduced by
Rs. 100/—."

[ Need to provide more military
exercises for the Army. (100) 1.

"That the demand upder the head
Ministry of Defence be reduced by
Rs.100/—."

[ Failure on the part of the Govern-
ment for not giving preference to
martial races at the time of selection
in defence forces (101) 1.
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“That the demend under the head
Ministry of Defence be recuced by
Rs, 100/—."

[ Need to take steps to maintain high
moral of military. (102) ).

“That the demand under the head
Ministry of Defence be reduced by
Rs. 100,—."

[Manufacture of conventional weapons
in the country. (103)].

“That the demand under the head
Ministry of Defence be reduced by
Rs. 100—."

[ Failure in manufacturing powerful
ground-to-air guided missiles, (104) ).

“That the demand under the head
Ministry of Defence be reduced by
Rs, 100/—."

[ Need to manufacture powerful air-to
air guided missiles.(105) 1.

That the demend
Ministry of
Ras, 100,

under the head
Defence by renuced by

[ Need to manufacture powerful air-
to-ground guided missees (106) ]

That the demand under the head
Ministry of Defence be reduced by
Rs. 100,

[ Need to manufacture underground
missiles (107) ]

That the demand under the head
Ministry of Defence by reduced by
Rs. 100

[ Need to have own air umbrella
against any foreign attack (108) ]

SHRI GHNESH GAOSH : I beg 10
move :

That the demand under the head
Ministry of Defence be reduced by
Rs. 100,
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[Need to increase benefits for the
retired Army Jawans and disabled
persons (109) ]

That the demand uvnder the head
Ministry of Defence be reduced by
Rs. 100,

[Need to increase travelling allowances
for jawans (110) ]

That the demand under the head
ministry of Defence be reduced by
Rs. 100.

[ Inadequacy of family quarters in
the Army, Navy and Air Force
establishments for the jawans and
lower cadres in the Defence forces
(i1

That demand under the head Ministry
" of Defence be reduced by Rs. 100.

[ Need to improve madical facilities
in the Army Hospitals (112) ]

That the demand under the head
Ministry of Defence by reduced by
Rs. 100.

[ Secret relations maintained by Army
officials with reactionary political
parties (113) ]

That the demand under the head
Minpistry of Defence be reduced by
Rs. 100.

[ Need for appointment of Pay Com-
mission for fixing higher salaries for
jawans and lower cadres in the
Defence Departments (114) ]

That the demand under the head
Ministry of Defence be reduced by
Rs. 100,

[ Bureaucratism  prevailing in the
Defence Department (115) ]
That the demand under the head

Ministry of Defence be reduced by
Rs. 100.

[ Failure to mark India self-reliant in
the matter of defence production
(116) 1

"Defence  Services,

SHRI LOBO PRABHU (Udiki) : bagto I
move :

That the demand under the head
Defence Services, Effective- Army be
reduced by Rs. 100,

[ Expenditure of Rs. 0. 84 lakhs on
monorail in Ordnance factory since
1955, which has not been brought so
far into use (125) 1

That the demand under the head
Defence Services, Effective- Army be
reduced by Rs. 100.

[ Expendditure on expamsion of
Ordnance Factory to manuofacture
tail units in a capacity of 4800 units,
the production was 240 in 1964-65 and
967 in 1968-67 (126) )

That the demand under the head
Defence Services, Effective-Army be
reduced by Rs. 100

[ Manufacture of same stores in two
different factories,’in one of which there
was an extra cost of Rs. 6. 6 lakhs in
1965 (127) 1

That the demand under the head
Defence  Services, Effective-Army be
reduced by Rs. 100

[ Manufacture of certain stores in
Ordnance factories which according
to audit were available in the market
at Rs. 8.78 lakhs less (128) ]

That the demand under the head
Defence Services, Effective-Army be
reduced by Rs. 100

[ Avoidable rejection which totalled
Rs. 42. 45 lakhs in five Ordnance
factories (129) ]

That the demand under the head
Effective-Army be
reduced by Rs. 100,

[ Backlog of incomplete orders which
totalled Rs. 25.4 crores in 1965-66,
involving cancellation costing Rs.
1.50 crores due to absence check
on feasibility of production (130) ]
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That the demand under head Defence
Services, Effective-Army be reduced by
"Rs. 100.

[ Rs. 6.5 lakhs spent on mooring gear
which is lying idle since 1964 as the
mooring berth was given up (131) ]

That the demand under the head
Defence Services, Effective-Army be
reduced by Rs. 100.

[ Rs. 1.52 lakhs spent on line of type
replacement for aircraft, which was
found unnecessary leading to cancella-
ation of the contract with compen-
sation (132) ]

That the demand under the head
Defence Services, Effective-Army be
reduced by Rs. 100,

[Rs. O. 59 lakhs spent om Hit
indicators by the Army even after
they had been found unsuitable by the
Navy and Air Force (133) ]

That the demand under the head
Defence Services, Effective-Arm be re-
duced by Rs. 100

[ Rs. 37.25 lakhs value of stores landed
in respect of which on claim was
. made (134) )

That the demand under the head
Defence Services, Effective-Army be
reduced by Rs. 100,

[ Rs. 1.08 lakhs cost of helicopter and
Rs. 2.19 lakhs cost of two aero
engines rendered unusable without
proper storage (135) ]

That the demand under the head
Defence  Services, Effective~Army be
reduced by Rs. 100.

[ Rs. 63.26 crores worth of stores
condemned as obsolete in 1966 of
which only Rs. 4. 68 crores have been
sold (136) ]

That the demand under the head
Defence-Services, Effective-Army  be
reduced by Rs. 100.
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[ Excessive purchaseof new wehicles
when 617 one ton trucks, 4066 jeeps
and 1,650 motorcycles are held
beyond authorisation (137) ]

That the demand under the head
Defence-Services,  Effective-Army  be
reduced by Rs. 100,

[ Rs. 11.19 lacks spent on 8 overhead
reservoirs for which there is no use
(138) ]

That the demand under the head
Defence-Services,  Effective-Army be
reduced by Rs. 100

[ Rs. 101 lakhs spent on a subsidiary
Ammunition depot since 1963 without
it being still ready while the ammuni-
tion is lying under tents (139) ]

That the demand under the head
Defence-Services, Effective-Army be
reduced by Rs. 100

[ Rs. 11 lakhs paid to surplus drivers
while private traesport of Rs. 19.05
lakhs was employed from failure of
assigning vehicles (140) ]

SHRI BHOGENDRA JHA (Jainagar) :
1 bag to move :

That the demand under the head
Ministry of Defence be reduced to
Rs. 1

[ Failure to make arrangements for
a common mess for Jawans and
officers (153) 1

That the demand under the head
Ministry of Defence be reduced to
Re. 1

[ failure to appoint representatives of
Jawans on Court Martial (154) ]

That that the demand under the head
Ministry of Defence be reduced to
Re. 1

[ Failure to make the country com-
pletely self-reliant in the matter of
armaments (155) ]
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That the demand under the head
Ministry of Defence be reduced to
Re. 1.

[ Failure to reserve the quota of
promotion for Jawans as Officers at a
minimum of fifty per cent. (156) ]

That the demand under the head
Ministry of Defence by reduced to
Re. 1.

[ Failure to increase suitably the
pensions of retired army personnel.
(157 ]

That the demand under the head
Ministry of Defe be reduced to
Re. 1.

[ Failure to provide proper education
to the children of  Jawans.
(158) ]

That the demand under the head
Ministry of Defence be reduced to
Re. 1.

[ Failure the make provision for
democratic, social and secular education
for the Jawans and Officers. (159) ]

That the demand under the head
ministry of Defence be reduced to
Re. 1.

[ Failure to give preference to the
people having belief in democracy,
socialism and secularism in the
direct recruitment of Jawans and
Officers. (160) ]

~ That the demand under the head
Ministry of Defence be reduced to
Re. 1.

[ Failure to effect the necessary
increase in the pay and allowances of
Jawans. (161) ]

That the demand under the head
Ministry of Defencc be reduced to
Re, 1.

[ Failure to amend the discriminatory
rules of discipline and punishment in

respect of the same type of offences
committed by the Jawans and Officers,
(162) ]

SHRI SHINKRE (Panjim): 1 beg
to move i—

That the demand under the head
Ministry of Defence be reduced to
Re. 1.

[ Failure to check growing partiality
and provincialism in the recruitment
of army personnel. (163) ]

that the demand under the head
Ministry of Defence be reduced to
Re. 1.

[ Need to make proper use of natural
resources ad geographical conditions
in the country for the training of all
the three wings of the defence forces.
(164) ]

That the demand under the head
Ministry of Defence be reduced by
Rs. 100.

[Need to start a Military Academy in
Goa taking into consideration the
climate and geographical features there.
(165) 1

That the demand under the head
Ministry of Defence beaeduced by
Rs' 100.

[ Need to transform Goa into a
Centre for the training of Army,
Navy and Air Fo ce. (166) ]

That the demand under the head
Ministry of Defence be reduced by
Rs, 100.

[ Need to establish ome Naval
Dockyard for 1he construction of ships
for the Navy. (167) ]

That the demand under the head
Ministry of Defence be reduced by
Rs. 100.

[ Need to expand and provide the
port of Marmagoa with all rhe modern
sophisticated apparatus, (168) ]
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That the demand under the head
 Ministry of Defence be¢ reduced by
Rs. 100,

[ Need to transfer the Naval Base
from Bombay to Goa. (169) ]

That the demand under the head
Ministry of Defence be reduced by
Rs. 100,

[ Need to transfer the Air Base from

Santa Cruz Bombay to Goa in view of

the vilnerability of the former base,
' from Pakistan. (170) ]

That the demand under the head
Ministry of Defence be redoced by
Rs. 100.

[ Need to establish an Ordnance
Factory in Goa. (171) ]

That the demand under the head
Ministry of Defence be reduced by
Rs, 100,

[ Meed to expand the WNaval Station
“ 1. N. S. Hansa” and transform it
into Naval Base of the Western
Flect. (172) ]

SHRI S. M. BANERJEE (Kanpur) :
1 bag to Move:—

That the demand under the head
Miunistry of Defence be reduced by
Rs. 100.

[ Question of reaching a state of self-
sufficiency in the matter of Defence
Production. (173) ]

That the demand under the head
Ministry of Defence be reduced by
Rs. 100.

[ Stepping up of production in
Ordnance Factories. (174) ]

That the demand under the head
Mintsiry of Defence be reduced by
Rs. 100.

[ Oil loading of some work-load in
farm of private sector. (175) ]
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That the demand under the head
Ministry of Defence be reduced by
Rs. 100.

[ Working of H.A.L. at Bangalore
and other places. (176) ]

That the demand under the head
Ministry of Defence be reduced be
Rs. 100,

[ Working of Garden Reach Workshop
and Mazgaon Dock. (177) ]

That the demand under the head
Ministry of Defence be reduced by
Rs. 100.

[ Adverse effect of Government orders,
merger of D.A. in pay on categories
of employees with particular reference
to employees working in Defence
Establishment in Ichapore (West
Bengal). (178) ]

That the demand under the head
Ministry of Defence be reduced by
Rs, 100.

[ Failure of the Government to
reinstate those employees who were
discharged or suspended on account
of taking part in 19th Septembar,
1968 strike (179) ]

That the Jemand under the head
Ministry of Defence be reduced by Rs.
100.

[Failure of the Government to rein-
state  workers discharged under
Presidential orders. (180) ]

That the demand under the head
Ministry of Defence be reduced by
Rs. 100,

Failure of the Government to rein-
state victimised employees di

for Trade Union activities. (181) ]
That the demand under the head

Ministry of Defence be reduced by
Rs."100.

[ Failure of the Government to pro-
vide equivalent jobs to discharged
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Emergency Commissioned Officers.
(182) ]

That the demand under the head
Ministry of Defence be reduced by
Rs. 100.

[ Shortage of work-load in clothing
factories. (1¥3) ]

That the demand under the head
Ministry of Defence be reduced by
Rs. 100.

[Fall in wages of piece workers in
Ordnance Factories. (184) ]

That the demand under the head
Ministry of Defence be reduced by
Rs. 100,

[ Failure of the Government to cons-
truct adequate number of quarters
for other ranks and civilian employees
in Defence establishments, (185) ]

That the demand under the head
Ministry of Defence be reduced by
Rs. 100.

[ Introduction of Bonus Act for
Defence workers. (186) ]

That the demand under the head
Ministry of Defence be reduced by
Rs. 100.

[ Shifting of Equipment unit under
D.G.OF. from Calcutta to Kanpur,
(187 ]

That the demand under the head
Ministry of Defence be reduced by
Rs. 100, '

[ Appointment of Wage Board for
the civilian employees in Defence
estoblishments. 188) ]

That the demand under the head
Ministry of Defence be reduced by
Rs. 100.

[ Failure of Government to treat
the canteen employees as Government
employees. (189) ]

That the demand under the head
Ministry of Defence be reduced by
Rs. 100.

[ Brutal firing by D.S.C. Sepoys in
Gun and Shell Factory in Cossipore.
(190) ]

SHRI OM PRAKASH TYAGI
(Moradabad) : I beg to move :—

That the demand under the head
Ministry of Defente be reduced by
Rs. 100,

[ Failure to take back the Indian
territory grabbed by Chinese and
Pakistan. (197) ]

That the demand under the head
Ministry of Defence be reduced by
Rs. 100,

[ Failure to check the entry of Pakis-
tani infiltrators into Kashmir. (198) ]

That the demand under the head
Ministry of Defence be reduced by
Rs. 100.

[ Failure to set up defence posts on
all Indian Islands. (199) ]

That the demand under the head
Ministry of Defence be reduced by
Rs. 100.

[ Failure to strengthen Navy in view
of possible foreign danger. (200) ]

That the demand under the head
Ministry of Defence be reduced by
Rs. 100.

[ Failure to manufacture Atom Bomb
in view of the danger of an Atomic
attack from China. (201) ]

That the demand under the head
Ministry of Defence be reduced by
Rs. 100.

[ Failure to fill the vacuum caused as
a result of withdrawal of British
military bases from Singapore. (202) ]
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That the demand under the head Mini-
stry of Defence be reduced by Rs. 100.

[ Failure to impart compulsory mili-
tary training to our young men and
women In view of the hostile postures
of Pakistan and China and their
collusion and military strength. (203)]

That the demand under the head
Ministry of Defence be reduced by
Rs. 100

[ Failuore to check the entry of
Chinese trained and armed hostile
Nagas into Nagaland. (204) ]

That the demad wunder the head
Ministry of Defence be reduced by
Rs, 100. -

[ Failure to end dependence on
foreign know-how in respect of
military hardware. (205) 1

That the demand under the head
Ministry of Defence be reduced by
Rs. 100.

[ Failure to make the country self-
dependent in Arms and Armaments.

(206) 1

That the demand under the head
Defence Services, Effective-Army be
reduced by Rs. 100,

[ Failure to provide adequate pay
and diet to Jawans. (207) ]

That the demand under the head
Defence Services, Effective-Army be
reduced by Rs. 100.

[ Failure to provide sufficiently nutri-
tious diet to vegetarian Jawans and
Officers. (208) ]

That the demand under the head
Defence 'Bervices, Effective-Army be
reduced by Rs. 100.

[ Failure to provide special facilities
to Army personnel posted on the
borders (209) ]
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That the demand under the head
Defence Services, Effective-Army be
reduced by Rs. 100.

[ Failure to check corruption and
pilferage in stores. (210) ]

That the demand under the head
Defence Services, Effective-Army be
redveed by Rs. 100.

[ Failure to make intelligence depart-
ment in Armed Forces effective.

@]

That the demand under the head
Defence Service, Effective-Navy be re-
duced by Rs. 100.

[Lack of a stronge Naval base in
Andaman Nicobar. (212) ]

That the demand under the head
Defence Services, Effective-Air Force be
reduced by Rs. 100.

[ Laxity in manufacturing aircraft
engines. (213) ]

That the demand under the head
Defence Services, Effective-Air Force
be reduced by Rs, 100.

[ Failure to achieve self-sufficieney in
manufacturing acroplanes. (214) ]

SHR1S. M. BANERJEE : I beg to
move —

That the demand under the head Mini-
stry of Defience be reduced by Rs. 100,

[ Off loading of some work-load in
favour of private sector. (231) ]

MR. CHAIRMAN : The cut motions
are also before the House.

DR. D. S. RAJU (Rajahmundry) :
Mr. Chairman, while I rise to support
the Demands of the Defence Ministry
1 would like to make a few observations
and a few suggestions for the serious
consideration of the Ministry.

Defence is very complicated subject
and to contibute in a substantial and
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important way to defence, we should think
of our foreign policy also; otherwise, it
will be unrealistic.

The essence and aim of our foreign
policy is to make friends wherever possi-
ble ; to promote our interests, trade and
otherwise and to see that no foreign country
makes any aggression on us, If our foreign
policy had succeeded, naturally there
would not be any difficulty and any
necessity for making defence budgets be-
cause we would not have any enemies then,
But we did not succeed and psrhaps no
country ever succeed in making friends
with everybody in th: world.

This naturally takes us to the subject
of pacts. We made pacts with many
countries, particularly with China and
Pakistan. Our experience has be:n very dis-
appointing. The Panch Sheel which we
made with China had lulled us into a
false semse of security and that was thg
reason why we were unprepared in the
year 1962 when China committed aggres-
sion. The Chinese aggression has been a
blessing in disguise, and it has many
political and military consequences Poli-
tically, we were unprepared for it; we
did not expect it; we put too much trust
in the Panch Sheel agreement, and that
was the lesson for us tolearn. Militarily
also, our troops were not equipped, were
not ready; there were so many deficiencies,
and that was the reason for the debacle.
As 1 have said, there were many lessons
for us to learn, and if we could benefit
by them, it would be a great blessing.
Indeed, we did bensfit from this debacle.
If this had not happened, perhaps, we
would not have fared well as we did
when Pakistan attacked us in the year
1965. 1 would even go to the "ex-
tent of saying that if we did not profit by
the experience of Chinsse aggression,
there would have been difficulties for us,
and I would not have been surprised if
Gen. Ayub Khan had pushed us from
Delhi and sat in Delhi even temporarily.
Fortunately, we had an able Defence
Minister at that time, Shri Y. B. Chavan,
He did take full advantage of the Chinese
debacle and rectified many of the defects,
plugged many of the loopholes and im-
proved the organisation and equipment
of the army. The result was that we

were able to deal with the Pakistan agg-
ression in the ear 1965. After that, our
present Defence Minister, Shri Swaran
Singh, an equally able person, has further
improved the defence strength of the
army.

The strength of the defence of the
country depends not only on the armed
Forces—Army, Navy and Air Force—but
also, in the present context upon the whole
nation. The whole nation forms the base
of the pyramid. We can say that the
armed forces form the apex, the warhead,
of it.

Effective defence depends not only
upon the armed forces but also upon our
industrial resources, our agricultural re-
sources, the spirit of the nation, and the
philosphy of the nation. All these fac-
tors come into operation. There ate
certain priorities. The defence budget is
put down at 3.46 per cent of the gross
national output, I must confess that
this is inadequate for the reasons which
I am going to mention a bit later. We
have got a big coastal line extending to
some thousands of. miles and the two
immediate neighbours Pakistan and China,
have not ceased their aggressive attitude
for the last 20 years. They are in the same
frame of mind as they were 20 years ago.

As my hon. freind has just now said
and as our Defence Minister has also
mentioned in the report, Pakistan is
making frantic efforts to buy equipment
from almost all the countries in the
world. Their fighting power has impro-
ved and their armed forces also have
improved. Apart from this, the Chinese
postures are also the same. China, we
must remember, is potentially a great
country with about 750 million people;
culturally and racially they are one
country, they have one philosophy, i. e.,
Communism, one religion, i. e, commu-
pnism. They may burst on their seams
on any day, if not today; a few years
later perhaps, mostly towards South East
Asia, Now they are engrossed in their
own internal situation--the Russian border
incidents and also their Cultural Revolu-
tion, which have diverted their minds, as
soon as the issues are settled, they may
turn towards India.
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Sir, now coming to the Army, as I
have said our army in the present condi-
tions, in the present set-up of things, I
feel it is inadequate, How can we garri-
son this big coastline in addition to
guarding our frontiers 7 I do understand
that the modern trends are to have more
sophisticated equipment and less of the
Armed forces. That is true. But are
we adequate in our equipment, sophisti-
cated equipment and latest equipment ?
1 do not think we are quite sufficient in
that respect. Are we very good in the
transport system ? I do mot think even
that is perfect. The modem trend is
improved transportation. There is a
great revolution in combat mobility, as

they call it.

Foot soldiers, animal transport and
even mechanical transport are getting obso-
lete. Now the trend in the whole transport
system is air-lifting, the troops from place
to place. In a big country like ours ait-
lifting is very important and it is very
economical also in the long run.
If youi can lift a battalion at a
particular point of time to the front line,
it is equal to lifting a Brigade later on.
Tactically and strategically it is a very
important step. You can dispense away
with all this cumbersome wheel and motor
transportation. Even trains, bridges,
railway lines and tracks may be destroyed
by enemy bombing in which case air trans-
port is the most important avenue for
support. Besides it was an experience in
1947 when one battalion which was lifted
to Srinagar could save the whole situation.
This is a very important lesson. Even in
the last War in the Malayan jungles all
bridges and animal transport were com-
pletely destroyed. It was the air trans-
port that could supply food, equipment
and meterial. Apart from that, I would
like to mention about the helicopters
which are a very important eclement in
airlifting. So far they were derided as
only sitting ducks, But now the experts
are Changing their opinion. This has
become a multi-purpose instrument. ‘They
could throw bombs and fire rockets, and
they can lift and carry troops weighing
upto 25 tons and they are wery good.
They can land on an airstrip in jungle
clearing. .
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Now you will be surprised to knmow
that the casualties. In the recent War
which is going on in Vietnam are very low.
Out of 10,000 sorties only one helicopter
was lost in spite of heavy ground fire.
They are wvery good for transporting
casualties right from the front line to the
base hospitals,. Now if you read the
statistics of World War I, about 109, of
the wounded people died. In the Second
World War the number of casualties went
down to 5.

MR. CHAIRMAN : Hon. Member's
time is up.

SHRI NATH PAI (Rajapur): Let
him speak. He is speakidg well. Once
ina way we hear such speeches from
that side.

15.49 brs.
[MR. SPEAKER in the chair]

DR. D. 5. RAJU : In Korea the
casualty rate was brought down to 2.59%.
In Vietnam war, where these helicopters
were used, the casualties rate has been
brought down to 19,. That is the
importance of helicopters. They are very
essential for our air force and the patients
can be immediately transferred from the
front line to the base hospitals. No
casualty clearing stations are necessary
except the front line First Aid stations.

Then [ wish to say something about
the Navy. Battle-ships, cruisers, and
de stroyers are getting obsolete. They
are sitting ducks. They are out-dated.
Once they were thought to be masters of
the sea. But our policy is that we are
not going to be aggressive. We are not
going to attack any other country. I
hope we don't do that in the future.

We can defend our borders with the
midget submarines and torpedo boats.
We can manufacture them with much
less cost. They are cheap and economi-
cal and have better manoeuvrability also.
In respect of the Japanese attack on Pearl
Harbour only 9 midget submarines
completely crippled the eastern American
fleet stationed at Pearl Harbour. Our
coast-line can be defened by these midget
submarines and torpedo boats. It takes
years 10 build the battle ship, cruisers
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and destroyers. Crores and crores of
rupees have to be spent and it takes also
years and years to build them. So, these
midget submarines and torpedo boats can
be built.

1 am happy that my hon. friend who
spoke before me spoke about research and
said that not even 1 per cent of the
Defence Budget is spent om research.
pesearch is very important.

In foreign countries like America or
England, they are spending much more
for research in respect of Defence.
It is a question of life and death struggle
for them. But for us, it is a pastime;
we don’t take a secrious view of these
things. _

India has got very eminent scientists
like Narlikar's and Khorana's and if only
we could give enough encouragement and
enough resources, I am sure, we will be
in a better position compared to forcign
countries.

I am happy that when our Minister
while releasing a plane in Bangalore said
that our defence policy is to make our
country self-sufficient. How can you
fight a major war with borrowed equip-
ments 7 It has got inherent difficulties ;
a number of complications will come in.
If a certain part is pot available the
whole machinery cannot be used. Ifa
screw is missing the whole machinery will
be rendered useless.

There is one other point which I wish
to submit. It is the weapons which have
changed the course of history. During
the last war the atom bombs brought
the war to a successful end. If these
bombs were not used, Japan would have
fought the war 2 or 3 years more. They
had got a land army of 4 millions yet.
Therefore, weapons are very important.

Wit wiwTT &1 v ($1eT) : srea
weYey, fedrw qx afaars W e
sRagm i srAsTagga gl =
9T g% 1,000 $UT 5o ST FW § |
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MR. SPEAKER : The bell is being
rung...

Now _there is quorum, He may

continue.

DR. D. 5. RAJU : Hare I would
like to quote what the late Churchill had
told parliament that if only Hittler had
prepared encugh V1 and V2 rockets and
started the war, he would have won it in
six days instead of waging it for 6 years
and losing it. ‘This speaks of the impor-
tance of modern weapons.

I could quote so many instances from
military history which highlight the
importance of weapons. At the time of
Napolean, one Robert Fulton had cons-
tructed a steamship and presented it to
Napolean. But Napolean igoored it.
If had accepted it and made use of the
new invention, perhaps he would have
destroyed the British Navy which stood
between him and world conquest. If
that had happened, the histopy of England
would have been different; there would
have been no British Empire perhaps.

The most important queetion which
is worrying the country is that of the
manufacture of the atom bomb., Itisa
very complicated subject. Much can be
said for and against—no doubt about it.
The whole Parliament should assess the
situation and think about it carefully.

I would like to say one thing. One
Theodore Taylor, who first produced the
atom bomb, has made a statement which
appeared in the papers that the scientific
and technical know-how is now common
knowledge and everybody knows about it ;
with 10,000 dollers for the materials re-
quired, one could make a bomb in any
basement workshop. These materials are
available all over the world, uranium 235
and plutonium.

This is a very serious situation, Our
leaders should take note of it. Asto
whether it is necessory or not is a different
thing. That should be thought out, But
it is very cheap to make and many coun-
tries could make the bomb.

Lastly about civil defence, which is a
very important thing. If you do not
make the bomb, at least let full advantage
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be taken of the knowledge available on
civil defence to preserve and protect our
country. We have now palatial buildings
all over the place. Has it been consi-
dered that there should be at least one
concrete underground cellar which could
protect the occupants from falling bombs
and so on.

Then what about fire fighting services 7
These are not being made available.

I would also suggest that there should
be an alternate seat of Goveroment.
Delhi is very close to the frontier. We
cannot put all our eggs in one basket. It
is only 250 miles from the border. I
would therefose request Government to
take serious note of this and consider
having another seat of goverment some-
where in Central India, Madhya Pradesh
or some suitable place.

Now China is preparing for an atomic
war. This is evident to most people who
know. For the last ten years, they are
burrowing into hills and valleys to hide
their essential equipment in case of need.
They are trying to keep their essential
things, documents and so on in under-
ground cellars so that they may be safe
against atomic bombing.

These ara some important points
Government should consider.

SHRI FRANK ANTHONY (Nomi-
nated-Anglo-Indians) : The Defence
Ministry’s Report this year has
given us more information than it has
been the practice to give us in the past,
But I say this—and I have said it before—
that there is still a dangerous convention
in this house that is hardening into a rule
of keeping this House essentially ignorant
of the basic reorganisation requirements
in defence. And the unfortunate part is
that by keeping this House ignorant, we
only delude ourselves, Pakistan knows,
the Americans, with their sophisticated
intelligence, know the strength of our
forces, their deployment, our weaponry
and so forth,

16 hrs,

I remember a wery senmior General
telling me that on one occasion he was
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playing golf with the American military
attache and the latter gave information
about the strength of our armed forces,
their disposition, the weapons they were
using, the rate at which we were producing
and not producing, the lack of standar-
disation and so on. He was amazed.

From that American, that senior
General received more information then
he had ever been aware of. We persist
in behaving—I say this with respect—more
or less like adolescents in the matter of
security. Unfortunatcly as the hon. lady
Member along side of me just mentioned
there has been a tradition in India of the
civilians, including the legislatores, not
taking on intelligent, an informed interest
in matters of defence. Before Indepen-
dence there was the convention—it was
understandable—on the part of the Go-
vernment to keep its subject people
ignorant of defenee preparations. 1
should say this that during the second
world war the National Defcnce Council
of which 1 was a Mcmber was given
more information than our present
National Defence Council today of which
also 1 am a Member. I say this with
regret that there is no meaningful
discussion in our National Defence
Council. The proceedings are super-
ficial; the information given is equally
supper-ficial.

I am sorry that so few Members are here
today. This house has betroyed the trust
which it owes to the country. We are
final custodians of the security of India
but we have been more and more prepa-
red to surrender our minimum duty to the
professionals. [ do mnot say anything
against professionals; they are good
soldiers and they are paid to be good
soldiers. But they tend to be conserva-
tive; they tend to have their professions
if not mental arteries hardened along
conventional lines. As someone rightly
remarked, war is too dangerous a business
to be left to the Generals. Over and over
again we have seen how events have over
taken us; in 1962, in Kutch and almost
in the Indo-Pakistan conflict, but for the
gallantry of our jawans, our young
officers and our incomparable pilots what
would have happened ? And the less said
about our so called intelligence section
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the better because there has been not only
a shoddy failure but a shameful failure.

I feel that the time is long over due
when the Members of this House must

remarks, we are not prepared to put up
with these any longer. . It is the strength
of an open society to bring it mistakes out
into the open. I do not say there is not
a certain security element so far as defences
is ned, but we must bring our basic

insist on grealer participation in mett
relating to defence. We waat to koow
some hing about what the reorganisation,
if any, is on the top, what in fact are
we producing and whether we are
standardising our equipment and how
we are moving toward self sufficency.
We want to know whether their
is any defence strategy. These are the
kinds of things we want to know. I
sincerely ask Members to support my
request; if we cannot have a Commission
let us have a high powered Committee
consisting of some knowledgeable Members
of this House, It is a vital matter, be-
cause of complacency with regard to
defence there is the wusual cliche of
security which is used as a cloak for
dangerous secrecy. What happened in
the sixties ? Jawaharlal Nehru castigated
me violently one day when I said that we
were utterly unprepared. When I read
from the American Papers showing that
the Chinese were preparing to attack in
Nefa he accused me of being a neurotic.
There were the same anodyne remark,
the same complicancy that every thing in
the defence garden was perfect. We should
now konow how utterly unprepared we
were militarily then; our soldiers lacked
training and equipment and even ordinary
clothing. We know what happend.
Units taken from Poona and Goa were
sent; they did not have sufficient number
of 303 rifles : they had ordinary canvas
shoes,

We are almost in the same position
today so for as secracy is concerved.
1 concede that we have improved wastly;
that was why our showing was so
much better in the Indo-Pakistan conflict,
1 am commenting on the attitude of the
Defence Ministry. Even today they will
not release Henderson Brook’s report
which let them down lightly. It was pot
deep; it was not incisive. Even then
they are afraid to release it.

mistakes out into the open and we must
face them and, above all, we must learn
from them. Do not let us continue to
behave like an immature nation, lacking
self-confidence. As soon as somebody
said this has happened in defence, you
say, “Oh, it affects the morale of the
country, “as if the morale of the country
consists in painting an ultra roseate pic-
ture. It does not.

What is happening in America today 7
The PEUBLO incidents—you know abaut
it—it is being discussed in full view of
the public. At one time, I use to defend
practically every army officer who was
facing a courtmartial. MNow, I have not
got the time ; I am too busy in other
legal mafters. But today also, when
defence personnel are in trouble, they
come to me. As it happened, practically
in every case, at the appeal stage, the cases
of officers who were removed or dismissed
went through my hands, including, in the
appeal stage, the only senior officer who
was sentenced to imprisonment for cowar-
dice during the Indo-Pakistan conflict.

I recieved information which perhaps
no Member of this House has ever seen—
some of it was good and some of it was
bad : and this is what I want the House
to know, We did extremely well ; but
also we mind our mistake. I want to
know this : who is going to look at and
who has looked at our mistakes 7 If you
have read Russel Brines he has told us
ia his book on the Indo-Pakistan conflict
that Ayub Khan, after the conflict,
retired 11 Generals and 39 Colonels from
the Pakistan army because they failed.
As far as I could make out from the
records 1 have gone through in my pro-
fessional capacity, we retired three Major-
Generals, about 10 Brigadiers and about
25 Lt. Cols. It requires an investigation—
not for the purpose of witch-hunting, I
want to know why. I want to know why,
for ins ,s0 many of our Brigadiers

And thatis why 1 feel this H
must say to the Defence Minister : this
secrecy, this complacency, these anodyne

were found wanting. Yes, I can under-
stand in times of battle people with good
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records are found wanting even in the
best regulated armies. But why were
so many of those Brigadiers found wan-
ting and removed from command ? Some
had very good records : they had been
Brigadiers General (staff}—a crucial appoi-
ntment. They had been through staff
college; they have attended the National
Defence College. Some of them undou-
btedly were properly removed, but 1 can-
not help feeling that some of them were
made scapegoats. They were made scape-
goats, not only the Brigadiers but the Lt
Cols, because of the incompetence of the
Divisional Commanders, of the Generals
at the top. Why was it that 11-Corps
did not do as well as they should have
done ? From the records I have seen, they
could have and should have done better
than they did. Five out of 11 Brigadiers in
11-Corps were found wanting,

I am open to correction : from the
records I would say that no less than nine
of our battalions—in 11-Corps—broke,
I agree that in the best armies, regiments
break including the British Army, when a
lot of them broke and ran in Burma,
Gallipoli and places like that. But in one
case that I went through, they broke not
because the men were really wanting—it
was a battalion with a fine records—but
the recruits were new. They had received
no collective training ; they had not even
been trained to use their 30-Brownings.
‘They had not even seen our own tanks |
Under those conditions, any regiment any-
where in the world would have broken,
When the Pattons came at them, with
their 1800-yard guns, they broke. I want
to have a Committee, with Members of
this House associated, to look into this :
why some of our regiments broke and
why so many of our Brigadiers were
found wanting.

From what I can see, many of our
Generals were incompetent ; they had no
capacity to co-ordinate ; they lacked resi-
lience. They had mo capacity to plan
tactics, and, like Krishna Menon, they
started interfering with the local comman-
ders, with the result that many of the
local comunanders failed, and they
were made scapegoats. As 1 said, we
made these mistakes.
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Then while some of the Brigadiers
were undoubtedly made scapegoats, others
who were palpable failures because they
knew the Generals above them were deco-
rated. In one case that I went into, the
conflict was between the senior officer who
was court-martialled for cowardice and
the Brigadier, and the reply of the senior
officer was. “1f I am a coward, then this
Brigadier is the greatest coward that the
Indian Army has ever produced.” Two of .
the three battalions under him broke only
because he panicked, That gantleman
was mentioned in despatches. I won't
mention the names. I am mentioning
this to show how unfairly decorations
were given, and how people who were
failures, were decorated, aud how reople
who did not fail' were made scapegoats.
I may mention one name in this brigade;
you may know it ; the third battalion—

. the Jats with their commanding officer,

Lt-Col. Desmond Hayde inscribed in
blood and valour—the epic of Dograi. He
is an Anglo-Indian; 1 have never seen him.
But as a senior General told me, here was
probably the greatest epic of the conflict;
here was a gallant battalion, with 33 per
cent casualties, led by this gallant officer.
But he did not get a decoration for
Dograi. Who gets the decoration 7 That is
the irony of it. The Divisional Commander
who was sitting 25 miles away in the
Kbasa distellery--1 do not say he was parti-
cipating in the amenities of the Khasa
distillery—he got the Mahavir Chakra for
being 25 miles away. But the Battalion
Commander who lead his men through a
hail of fire and of death got no decoration.
He got the Mahavir Chakra for galantry
in a previous action.

What I am afraid of is this. During
the war, I quite understand you cannot
advertise these things, because it may
demoralise our people. But we are far
away enough now to take a hard, objec-
tive look, at what happend during the
Indo-Pak war. Many of the Generals you
dacorated undoubtedly deserved it, but
the army knows that several of your
Generals who were completely incompe-
tent. We got a glimpse in NEFA not
only of the incompetence, but worse of
some of our senior Commanders. That
was the time when Krishna Menon was
filling the army with his fovourites at the
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top. But in the Indo-Pak conflict also
several of our Generals fail. 1 want to
know why they failed, why our Brigadiers
failed and why so many of our regiments
made a poor show. Ayub Khan was at
least a soldier. He took a hard look and
removed 11 Generals. But who is there
in India to take a hard look ? The Defence
Minister will probably say, “You are
casting aspersions on the army.” Is he
*going to get the Gererals to take a hard
look ? I cannot give information of cases
which I am conducting in the higher cou-
rts at the moment. But as one judge
remarked, did you expect this from Gene-
rals T Are you going to expect some
of these Generals to take a hard look ?
They have wasted interest in white-washing
their own incompetence—some of them,
not all. The time is long overdue and
we must have some kind of committee
consisting of members of this House to
go into this matter.

There is need for minimum reorgani-
sation. I agree that conditions in India
are such that we are not able to organise
our forces on the Canadian pattern. They
have pot got an army, Navy and Air
Force. They have got a single armed
force. In India, we have inherited the Bri-
tish tradition of different arms with an

1 t jealous on their separate
identities. Even in Britain. there has been
a minimum of re-organisation,

The Defence Miniter will say, we have
got the Chiefs of Staff Committee. It is
a nominal committee, There is nothing
like what they have got in Britain or
America.

It is all right if your chief of Army
Staff is good. We are continuing the
tradition of the British Commander-in-
Chief and we repose in his person absolute
and uninhibited authority. But he has
no command, The Defence Minister will
say, be is assisted by the Vice-Chief of
Staff and Principal Staff Officers. I am
open to correction. He writes confiden-
tials. How are they going to act as equals
so far as he is concerned ? As far as I
am aware, in Britain and America, the
person who corresponds to our Chiel of
Army Staff is a senior among equals. If
we have an inept Chief of Staff, as we had

when Krishna Menon was appointing his
favourities, we face disaster. We have no
in-built protection, as the British and
American systems provide. If we have an
inspt Chief of Army staff, there is nobody
to set it right. But if we have the system that
you have in Britain and America you will
have the other senior general in that
Committes asserting themselves and pre-
venting a disaster overtaking the country.

It is bad—I am oot pointing a finger
at any ; I think the new Chief of Army
Staff comes to it with a first-class outstan-
ding record, but I am talking in terms of
principle—to allow the Chief of Army
Staff to have the tremendous authority
of Commander-in-Chief because it leads
to arbitrariness on the one hand and at
least the possibility of nepotism on the
other. Ifhe is weak, as the Chief of
Army Stafl was weak at a certain time
then he becomes a creature of the Defence
Minister and you get a Defence Minister
like Krishna Mennon interfering right
down to Lieutenant Colonel level.
I do not wnnt the Defence Mininster to*
raise his hands in horror and say, why
are you making these allegations. I cannot
even tell him. 1 addressed, not so long
ago. a whole set of senior officers, They
told me frankly that there is a conside-
rable amount of resentment about the way
promotions are done in the services. I
am not talking only of army but also of
the Air Force. Increasing complaints from
the Air force have heen received of people
who were condemned as junior officers
but have now got senior post. Many. of
their appointments smack obviously of
communalism. These are things that are
being talkad about by the service people
themselves. [ would ask the Defence
Minister to have a close look at
this.

Khera—those of us who have read
his book will remember, said in
his book that there is no matrix
of integration in the Indian Army ;
there is compartmentalisation and
proliferation of Agencies with the result
of increasing proliferation of expenditure,
I amnot against the career prospects of
the officers being improved. You may
have more Lieutenant Generals if you like,
but what I object to is this definite opera-
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tion of Parkinson's lay in our army. We
have a weakness in our country for
empire-building. They demand linguistic
States so that there could be more Chief
Ministers with their courts of Minisiers.
Now you have the demand for Telengana.
The whole process is due to the weaknass
for empire-building. In the army today
we have this growing weakness of growing
private empires established, especially in
the ancillary services like the EME and
Ordnance establishments and also the Sig-
nals. They immediately acquire wvasted
interest in swelling their strength so that
they can have more officers of higher rank.
1 do not want to be misunderstood. I only
say that this has to be looked into. I do
not want any of the career prospects to
be interfered with.

Take the case of the EME, S:znior
generals in the Indo-Pakistan fight told me,
why have an EME unit attached to each
brigade, why don’t you have a short of
an EME base and you know where they
will be needed. It would immediat:ly
eliminate huge unnecessary expenditure
and also cut down expenditure. It would
also increase the fighting effectivensss of
our forces,

Sir, one of the first priorities for re-
organisation is a so called intelligence
system. I know the defence Minister will
say that there is a certain amount of coor-
dination. It is only a ritual. As far as
1 hear—again I am open to corréction—
each arm has its own intelligence section—
Army, Navy and Air Force—and I think
they are presided over by a person more or
less of the rank of a Joint Secretary, But
theree is no coordination and we know
there is no real integration. We know how
objectly the failed in NEFA. They did
not even know that the maps issued to
the army showed routes which were non-
existant. What happened in Ichhogil
Canal in the Lahore Sector ? We did not
even know that Ichhogill Canal was a
tremendous fortification and the whole
area there was virtually a Maginot line.
That is another matter, Were our casual-
ties of about 400 efficers and 10,000 jawans
justified ? All this has to be gone into.
I say that we paid dearly becauscof our
abject failure so far as intelligence was
concerned in the Eahore Sector,
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I agree that it was not, Pakistan
talks and applies the function to its soul
that Lahore was our objective and we
failed objectly. I know that Lahore was
not our objective, I was ome of the
members of Shastriji's Committee which
was mecting constantly and he had imme-
diately made it clear that Lahore was not
an objective because politically, militarily
it was not worthwhile, But I cannot
help saying this that while Lahore wad
not the objective, on the Lahore front we
certainly did not achieve even the limited
objective that we had set before ourselves.

I want to say this. I know that my
suggestion for re-organisation, the appoint-
ment of a committee for having a hard
look at the various defence facts, will be
rasisted by his Generals, it is to be resis-
ted by them, But I do not want the
Defence Minister to take his cue from his
Generals. All the re-organisation that is
taking place in the democratic countries-
and we can only look to them for certain
examples—that has been dome at the
instance of well informed civilians, the
legislators. The Generals have never been
primarily responsible for re-orgnisation
in the armed forces.* I would ask the
House to join with me in asking for the
appointment of such a committee.

We have nothing now. Our National
Defence Council is, as I said, extremely
perfunctory. The Consultative Committee
is even more perfunctory. I think it is a
duty which we owe to the country and to
ourselves, Let us have a look at the many
facts. It will take me fifteen minutes to
enumerate them. For want of time, I am
not able to do so. As Khera has under-
lined in his book, there is no cost consci-
ousness in the army; nor is there any fina-
ncial discipline. He put it at a conservative
estimate that at least ten per cent of the
present expenditure could be saved without
affecting the security of the country or defe-
nce potenial. That tem per cent comes
to Rs. 110 crores and I am sure every hon,
Member will agree That Rs, 110 crores
are Do mean saving.

SHRI RANJIT SINGH (Khalilabad) :
Sir, I agree with most of what Shri Frank
Anthony said just now. Our defence is in
& bad state and the shift in the Soviet policy
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has further jeopardised our defence
system and at the moment we are placed
in such a dangerous situation vis-u-ais our
enemies, especially Pakistan, that we must
take a second look at the entire defance
set up of our country. Just at the moment
let us compare ourselves with Pakistan,
What do we have and what do they have ?
So far as the strength of the armed forces
is concerned, in, 1965 we had a definite
edge our them in infantry almost an edge
over them in armoured corps and defi-
nitely an adge rather a supriority of 2 : 1
in the air force, Now they have doubled
there army and they have vastly increased
their air force, What is the situation as
of today ? Pakistan has more divisions
that we could put up against them even
after thinking out our lines from our
eastern and northern defences. Now
where is the superiority that we are main-
taining which the Defence Minister talks
of ? and tank for tank they have got more
although they have the same number of
regiments as we have got now, because
their regiments have more tanks than we
have.

The situation being what it is, let us
take a look at what we arc doing about
all these things. So far as our defence
production is concerned, something has
been brought out already in the report of
the Public Accounts Committee. But
there are other things that alarm us, For
instance, take our production programme
of tanks, Yijayanta. It may pot bein
the national intercst to give the figures;
So, I will give the percentage. We are
35 per cent behind the schedule, which is
a very alarming rate of retardation. So
far as our weaponary system is concerned.
I have pointed out in this House previ-
ously also that we are tied down to
Russian weapons with the result that in
time of war we will not heve ammunition.

Our Defence Minister some time
back had spoken about stock-piling.
Stock-piling involves a tremendous effort.
Does the Defence Minister know that
for one week’s war we will require a
million shells for all the Russian tanks
and the Russian guns that we have, For
a two months’ war we will have to stock-
pile for two full years. Having tied
ourselves down to this weaponry, itis

"have reached a

imperative that we get out of this snare
now because it is closing tighter and
tighter every day and in the event of a
conflict with Pakistan it will be in Soviet
Russia’s hand to decide as to wha
should win. If they switch our tap off
we are lost and if they switch off Pakis-
tan’s tap they are gone, Let us now
take a firm decision to stand on our
own legs. It is our own choosing that
we have got into this snare,

In 1965 when we had broken Pakistan
armoured might and almost destroyed
half of their Army and their morale fully
our Defence experts and our Generals
assessed that Pakistan will take three to
four years before they can recoup and
get ready for a second round against us.
We had three, four years at our disposal
to become self-sufficient. Instead of putt-
ing all our efforts bzhind Vijayapata,
which is a far superior tank as compared
to the tanks which the Russians have
given us, we started purchasing from
Soviet Russia, because the Defence
Ministry and our Government had politi-
cal reasons to purchase those weapons.
They did not have military experts’
advice in regard to the purchase of those
weapons. We are now in that snare
and we should soom get out of that
and make a final effort 1o stand on our

own legs.

Our friend, Mr. Frank Anthony poin-
ted out the alarming state of affairs
regarding our defence preparedness. What
is the basic cause for all these things 7
Primarily, I woud say that the basic
cause is the lack of defence knowledge
and utter lack of defence consciousness
amongst our leaders and a sample of
that is just over there before you, We
state, as Mr. Frank
Anthony pointed out. when it is too
dangerous to leave defence entirely in
the hands of Generals alone, but at the
same time, defence is too complicated
a matter to be left in the hands of un-
knowledgeable Ministers and politicians.
Therefore, let us strike a balance and
that is why a Committee is necessary.
A Committee is nccessary because defe-
nce is to complicated a matter to be
handled by one man especially a man
who is to perform so many other duties
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apart from looking to the Country's defence
needs. The time when the Congress book-

. ing window opens for distributing tickets,
for two or three months the Defence Mini-
ster cannot just be seen in the Ministry of
Defence ; he is very busy sorting out peo-
p'e to whom he is going to give tickets for
elections. Even now, he is to keep
running for the Punjab politics, for
Haryana politics, etc, and in almost all
these politics he has got a finger in
every pie, just as he is capable of having
something to do with every Ministry
now and then. It is not his fault that
be has not got the time, It is the
political set up of the country that no
Minister can or has got time for his job.
That is th: whole tragedy of this country.
Therefore, 1 will request that the Minister
in his own interest for helping him, in
the interest of the country and in the
interest of the countay's defence should
accept the proposal for at least a Com-
mission on Defence, if not a standing
committee which he has previously
rejected when we moved for it. Such a
Commission could go into all the aspscts
of Defence preparedness, including our
strategic  thinking, including tactical
failings, and including also our different
organisations and our weaponry system,
because the state of our defence is really
appalling.

Take the question of unit by unit
strength.  'We are supposed to have six
RCLs, the best of the infantry anti-tank
weapons, Sir, an RCL is the weapon with
which Abdul Hamid knocked down there
Patton tanks, These RCL weapons are
being used by most advanced countries
even as their best and most effective anti-
tank infantry weapons, We are supposed
to have six of them per infantry battalion
but the All India average today is 2§.
Is this not an alarming state of affairs
that we have so far as equipment is
concerned 7 Mr. Frank Anthony pointed
this out and at that time I could see the

Minister shaking his head. I have
never understood what his shaking of
the head means—*yes* or ‘no’. He was

possibly contradicting Mr. Anthony's
statement and was mearing that we were
no longer short of personnel equipment
like boots, belts and things like that.
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But the alarming fact is that we are still
short of these things, not because the
country is not capable of producing, but
because the organisation is so tepsy-turvy
that things do not reach their destination
in time.

Another alarming state exists in our
Air Force. We have got 40 per cent ser-
viceability of our aircraft except the latest
purchases.” Can an Air Force stand in a
battle with such a high percentage of un-
serviceability ?

Then, let us lock at the turn-around
time. Turn-arround time is the time taken
by the aircraft whea it returns to the base,
refuels and reloads and goes back. This
time is known as turn-around time.
In advanced countries the turn-around
time is 10 minutes, In Iserael it is
eight minutes, in Sweden it is five minutes
And what is our turp-around time ? It
isan hour and a hall. Why is it 1}
hours ? This is not because our pilots
are not efficicnt, our airmen are mot
efficient, but the thinking it very retarded
som:where in the set-up from the top
to the bottom. The greatest retarding
factor about turn-around time is the
lack of tractors, ordinary agricultural
tractors. We are supposed to have them
at the rate of 15 per squadron, but our
average comes to 1§ per squadron. I
do not know how we can go on like
this ? (Interruptions) They think that
when they have given 2} per squarden,
that is enough. (Interruptions) We are
producing these tractors in our country.
Itis just a bottleneck in our thinkng,
in the consciousness of the whole
affair, that is retarding our defence
preparedness.

Take, for instance, our Navy. Re-
cently they held an exercise and they
invited a great many people ; I think,
all the military advisers from different
nations went there to see the performance
of our INS, Mysore. What happend 7
The target had been indicated and the
order to fire had also been given. The
safty checks had also been gone throught
And they kept on waiting for the shot
to come out. Five minutes had passed.
‘Within five seconds the shot should have
come out. Everybody was wondering
what was happening, whether it was a
count down for a guided missile that was
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taking place. Eventually, after full five
minutes, the guns boomed. Why did
this happen ? It was because there was
adefect in the gunnary system, there
was a defect in the guns, there was a
defect in the whole ship. And with
these ships, we are supposed to fight ?
We are supposed to guard our coastal
line ? The Defeace Minister has often
spoken that there is no vacuum in the
Indian Ocean. I can say that there is a
great vacuum in our defence which
certainly the thin body of our Defence
Ministry cannot fill.

1 must come to certain points which
Mr. Anthony has raised, because he has
seen things from a detached angle, and
I have seen them by getting into them.

MR. SPEAKER : You must give
some time for Mr. Jai Singh also.

SHRI RANJIT SINGH :
taken only ten minutes,

MR. SPEAKER : No; you have
taken thirteen minutes.

SHRI RANJIT SINGH : We know
that, in your benign way, you will give
him 20 minutes. (/nrerruptions)

I must say that no enemy could
destroy our Armed Forces in the way
we ourselves are destroying them. (Interr-
uption) 1 stress that no enemy could
destroy our Armed Forces in the way we
ourselves have tried 1o destroy.

Now, take the four-year rule. They
have brought a rule that the officers
from Col. to Major General, after
they have completed four years, will go
out into the Civvy Strect if they have
completed 48 years of age, 48 vears of
age is not an old age, Sir. You know
what you were at 48 years of age,
a young handsome and energetic person.
That means we shall lose almost
all our experienced officers. A hundred
are going out—one hundred of them,
this year. We, shall lose almost all
our officers who had the experience of
the Second World War and who had
experience of Kashmir and who had com-
manded upto brigades and battalions in
1965. This is an alarming state of affairs.
Who is going to give experience to the
rest of the Army ? These people are
being wasted out, All this is due to the
fact, as our friend Mr. Anthony pointed

I have

out, that our Defence Ministry is npot
adopting a hard objective line. They are
permitting a few wvested interests to do
what-ever they like. This is again due to
lack of defence thinking. How can you
have defence thinking 7 Recently the post
of Secretary for Defence Production fell
vacant. Whom did they sclect ? The
Secretary for Health. Now he has still
to learn as to what is meant by EME.
what is the difference between an electrical
engineer and a mechanical engineer, what
is the difference between gun and rifie.
However in this dark picture we do have
a silver lining and the silver lining is that
for once somehow our Defence Ministry
has woken up to the fact that there is
need to put in more effort for indigenous
defence production. They are hindered
by vested interests. Take one case. For
Instance, in 1962 we decided to build up-
our aircraft production programme. We
wanted to assemble the Gnats. Because
we did not have the types of aluminium
sheets that we wanted for the fusillade
we gave licences and crores of rupees
worth of foreign exchange to the private
sector companies—one is the House of
Birlas and the other is J. K. Juggilal
Kamlapat to import the machinery and in
stall it—for the purpose of manufacturing
these sheets and supply them to the Kanpur
Aircraft manufacturing unit. They have in-
stalled the machinery but there was no
agreement with them. They are oot supply-
ing to the Defence Ministry. They are sup-
plying to the black market. These vested
interests stand in the way of defence pre-
paredness.

At the same time I would add another
thing. We considered whether we should
bring it in the House. If we do not being
it in the House the House will be
in the dark. Corruption in the Armed
Forces is increasing at an alarming rate
and the basic reason for that is that
proper types of commanders are not
being selected. What in the criterion for
selecting commanding officers. We are
haranguing at the time of selection of the
Chief of Army Staff. We say this man is
good and that man is bad from the tim®
we select a man to command a battalion he
should bzcome fit to act as chief of Army
Staff if only one more thing is put in.
That is additional experience. So, our
selection system is faulty. That is why
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we are facing all these difficulties. That
is why there is corruption and our
‘sommanders demand to be pleased by
the inferior commanders and -the inferior
commanders are always engaged in
the geme of “Please they the
bosses™. That is why this entire system
is crumbling and that is why we plead
with you again, we plead with the
Defence  Minister to let us have
a Commission. 1 know you will not agree
to the Committe: b:cause the committee
will impinge upon your private domain.
Let us have a commission to go into all
aspects of our defence preparedness.

. Lastly our foreign policy requires
definitely a military backing, Let the
commission tell us as to how much
military backing thes foreign policy requires
and let us have that military backing by
all means ensuring only one thing. Let us
have it at the minimum cost.

SHRI CHINTAMANI PANIGRAHI
(Bhubanzswar) Defence of  the
motherland, and defence of its territorial
integrity, is the foremost task of our
Government. It is realy inspiring and
encouraging that the Defence Minister
has clearly put before the House in this
year's report the awareness of the problems
of defence that the country faces today.

The Defence Minister in his report
has also stated that they are aware of the
urgency of building up a strong, moder-
nised and well equippped Indian army to
face any eventuality in two fromts, What
is the new strategy of war 7 What is the
new strategy which the Indian army is
expected to face in the coming year ?
From our little expzrience which we have
gained during last two conflicts (and the
present state of international changes
which are taking place, keeping in view
the changes in Soviet Union. China and
Pakistan) we can safely say that the
countey needs to prepare for limited wars.
In this new strategy of limited wars we
have to sec whether the army is being
well equipped and whether the army is
being modernised. We shall have to
look into this aspect.

Sir, due to the grace of this House
or maybe, of you, Sir, T had occassion to
visit some of the Establishments of Defence
and also I had occassion to meet many of
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those people who are in the Army. I had
got an insight into the ways the Army is
working. I am not going into the details,
That is not necessary here,

But I would like to say something on
the question of modernising and equipp-
ing the army. The Defence Minister has
said in his report that we are now con-
verting ourselves to post-1960 equipments.
But, Sir, we are now reaching the year
1970. Therefore, it is necessary to look
ahead. Itis good that from 1952 we
have gone to post-1960. That is true.
But we have to remember that the weapo-
nry with the pations of the world is
changing wvery fast. We should not
satisfy ourselves merely with post-1960
equipments but should also think ahead of
1970 and 1975 as well. We must be
looking ahcad and in this connection I
would like to suggest some improvements.

I have talked to a numbser of army
men. To have the atomic bomb itself is
not such a great thing as pzople are
discussing. From the army point of
view, from the army morale point of
view, from the point of view of nation’s
confidence, I would plead with the Minis-
ter whether atomic weapons (not Bombs,
1 say, but atomic weapons) can be used
in limited quantities. This can he used
in the form of land mines, The cost of
the delivery system is more not of the
atomic bomb itself. But, in the present
situation, as it is, we can expect any
atomic war from China. Therefore the
delivery system is not so much neccessary.
I am all in favour of atomic weapons in
limited quantitics which can be used
without delivery system but in the form
of land mines etc. to safeguard our front-
iers like the Himalayan fromtiers. Ihope
that will bz taken into consideration,

Three or four years ago the Army
Headquarters were much ahead in their
thoughts regarding the defence needs of
the country. Then the Defence Ministry
was lagging behind. But now we find a new
situation. Today the Defence Ministry is
very much aware of the immediate neces-
sity of modernising and equipping  the
army and going ahead with the five-year
plans for increasing combat preparedness
but what has happend to Army head
quarters, I don't know. The Army
headquarters as it is today is lagging
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behind and the Defence Ministry ts going
ahead. 1 think there is something wrong
in the Army headquarters which needs to
be looked into immediately. I do not
want to go into what things are happen-
ing there. It requires examination. It
must be gone into.

How can we proceed ahead with the
immediate and long-term defence needs of
our country ? The Minister has said
that they are going over to the post-1960
equipments and all kinds of things. But
I would like to bring one point before
the hon. Minister. In the Half-an-Hour
discnssion he said that Soviet Union
has pledged to give more and more
weapons to Pakistan.

This is a matter of grave concern to
us, Four years ago, the Pakistan army
had its weapons from Britain, U.S.A.
and some other countries including China.
We were depending on the Soviet
Union. Today, for the first time, both
India and Pakistan have built up their
defence with Russion equipment. This
is a matter which needs to be seriously
considered. When we are going to face
both China and Pakistan and when, as
the Defence Minister has admitted,
Pakistan has doubled its army, at this
point of time is it desirable for us to
depend only on one source of supply,
a source which is common to both India
and Pakistan ?

During the three years since we
achieved that great victory in the conflict
with Pakistan, we could have multiplied
our armaments production to make us
independent of all foreign sources of
supply. Whatever answer may be given
the fact remains that we have lagged
behind in this respect. 'We thought that
Pakistan had lost the battle and it would
take her at least five or ten years to
make up for the losses and we could sleep
a little. I wish we had done more than
we have done in this respect.

We must also learn the lessons from
the course of the war in Vietnam. Here
is a small nation which for the last three
or four years has been fighting the
American military might. Latest reports
say that they have downed 3,000 planes
so for. Should we not take a leason
from the defence strategy and the fighting

spirit displayed by these brave people
against the foreign aggressors ? 1 hope
our army commanders and Deflence
authorities will draw necessary lessons
from this. What is real could do in six
or eight hours against another power
should also provide us necessary lessons
in respect of offencive strategy.

With regard to the navy, there also
we need much more improvement. Many
of our warships are obsolete. The naval
arm, should be equipped with long-
distance aircraft capable of spotting out
and destroying hostile intruders in the
surrounding ocean. The importance of
the navy in guarding the surrounding
oceans incrzasing a® things are changing.
Thercfore, we cannot be complacent so
for as the navy is concerned.

Coming to defence production, the
potential must be gearcd up to cope with
the ever-changing requirements conse-
quent upon scientific discoveries. Every
day new weapons are being forged. Even
in respect of conventional weapons of
which we are proud—we are preparing
only to fight with conventional weapons—
we shall have to modernise more and
more, keeping our armed forces equipped
with the latest and most uptodate
weaponary.,

I have visited some of the establish-
ments. But I have found there a class
barrier which is not conducive to the
morale of the army. There is a barrier
between the aristocratic officer class and
the common jawans of the army. This
must be looked imto and remedied.
This is causing resentment among the
jawans. I have met and talked to them.
We are facing two enemies, the Pakistanis
and Chinese. We went to the border at
Nathu La. The spirit of comradeship
fighting for a common cause has to be
engendered. We shall have to change
the whole atmosphere. The psychology
of comradeship should be there between
the officer and the jawan; they should
have the feeling that both are fighting to
safeguard the integrity and honour of the
country in an egnal measure. In this
great task, everybody's sacrifice is of equal
importance.

What have we done to improve the
effectiveness of the Indian Army asa
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striking force ? When an enemy attacks
our frontier is it possible that we can
strike the enemy back within hours ?
I know that so for as the methods of our
army are cencerned they have not yet
developed as an effective army with imme-
diate striking power. There is again the
question of mobility. I feel we must
have a separate air borpe division. You
cannot depend upon trucks and mecha-
pised transport only. The terrain in
Nathula and some other places is such
that more and more helicopters are

y. for imx ing the mobility
of the Indian Army. So separate air-
borne divisions are necessary. The whole
civilian industries should be so scientifi-
cally organised so that they can in a short
time change their peace time production

to coar time production of things
such as armaments, etc. If [ can
cite an iostance during the second

world war in Germany the lip-stick indus-
try could immediately be switched on to

produce some kinds of armaments; the
tube industry could help in the production

of shells. I think that we cannot stock-
pile weapons for long years. Suppose

you want three million shells. You can-

not stock-pile them because they will

become less effective if they are stored for

long. In Pakistan, during the Indo-

Pakistan conflict 309, of their shells were
found to be defective because they were
all stock-piled. During our conflict with
China and Pakistan also we had to use
armaments which were stock-piled. That
is why I say whenever we face a conflict
our entire national economy should be so
arranged as to be geared up to face the
challenge immediately even if it is in two or
three fronts. That has not yet been
tested.

‘We must have a long range programme
for the production of weapons and equip-
ment spread over five or six years. The
hon. Minister hinted at the Five Year
Plan.

I shall be concluding in one or two
minutes. We find in some countries for
instance the Soviet Union, civilian air-craft
are designed in such a way that in peace
time they are used for passenger traffic
but are immediately convertible for war
service when such a need arises. We
must keep in view all these things, OQur
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air lifting capability is weak and it needs
improvement. In conclusion I may say
that T am reminded of a mersery rhyme
which runs as follows : for want of a nail
the shos was lost; for want of a shoe the
horse was lost; for want of a horse the
rider was lost; for want of a rider the
battle was lost. We have improved our
position compared to 1965. The morale
has improved, We are producing some
of our equipment and our factories are
working well. But we have to make
more efforts. For instance we wanted to
produce 9,000 Shaktiman trucks. We
produced 7,000 in 1967-68 and only 921
were produced in the ordinance factories.
A lot of unutilised capacity remain to
be used, Similarly in other ordinance
factories also the full capacity is not used.
I now turn to the sophisticated equipment.
Unless the army is trained to use them it
is no use. Pakistan had modern sophis-
ticated equipment but they did not know
how to utilise that. Therefore they
faied. It is mo use simply importing
mechanical things and sophisticated
arms. Therefore, the Defence Ministry
should take steps to train these people in
these items.

Last, I take the case of the ex-service-
men. Their conditions are very pitiable.
This must be looked into. I will again
express my gratitude to the hon. Minister
that he has been kind enough to give the
benefit to Chilka. [ was fighting for the
last so many years to have a naval train-
ing centre at Chilka. I can only say
that he has realised that it is a good
place, and he has agreed to my request.
I feel that the Defence Ministry, whatever
it has done, is going ahead. It must look
into the future programmes also,

With these words, I fully support
the Demands for Grants of the Defence
Ministry.

SHRI JAI SINGH (Hoshiarpur) :
Mr. Speaker, Sir, 1 shall be a little more
deliberate and constructive in my criticism,
Therefore, 1 appeal to you to be a little
more indulgant towards one and allow me
little more time,

MR. SPEAKER : It depends on the
points you make,
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17 brs.

SHRI JAT SINGH : The constituency
which I have the honour to represent is
part of an area which was declared back-
ward a long time ago. There is no
indication of a conscious effort having
been made to improve the lot of the
people in the area during the last 22 years.
There are still many villages where

*human beings and cattle still continue to
depend upon the unlined village pond as
their only source of drinking water. For
this reason the population of these villages
continues to be in a state of perpetual
ill health,

Except for a small urban population
living in a few small towns, of which
Hoshiarpur with a population of about
50000 is the largest, the rest of the
population lives in the willages. The
land holdings are small and the chief
means of livlihood are agriculture and
service. An appreciable number of service-
men and ex-servicemen belong to the
constituency.

A large number of promising young-
men from the area used to join the armed
forces with great enthusiasm, as service
in the armed forces had almost become a
tradition with them. This is now mo
longer so because of three basic reasons :

(a) Progressive decrease im security
and recognition while in service, and
facilities and i e t0  ex-servi
for resettlement in civil life. It is no
exaggeration to state that on return to
civil life many ex-servicemen have been
forced to adopt questionable methods
just to make both ends meet. They have
become a law and order problem.

(b) Discrimination by the Govern-
ment in pension incremsnts to junior
commissioned officers and other ranks,
increments being determined more by the
dates on which they left the service than
the prevailing cost of living. Ex-service-
men of this catagory who left the service
several years ago, are finding it extremely
difficult to keep body and soul together in
these days of rising prices, and their
miserable plight is a distressing sight.
They are in nced of immediate help.

(c) Government not restoring to the
INA personnel pay and allownces as
promised on the floor of this House.

The conditions prevailing in the area
should be well known to the Prime Mini-
ster, the Deputy Prime Minister, the Defe-
nce Minister, the Minister of Health and
Family Planning, and Works, Housing and
Urban Development and the Minister of
Tourism and Civil Aviation, who toured
the area canvassing support for the Con-
gress candidates during the recent election,
I hope they have all realised that the
administration has been less than fair to
their fellow countrymen living in this
area, and would soon take some deter-
mined steps to better their lot,

This kind of treatment is poor
advertisement for the armed forces. It
has certainly not helped in the mainten-
ance of discipline, morale, and leadership
at the usually high level, on which so
much will always depend during active
operations. Man is the most important
munition of war, If the Defence Minis-
ter would carefully examine what I have
just stated, he should not fail to detect
the basic cause of many incidents of a
very grave nature duting the active opera-
tions in 1962 and 1965, which it would
be foolish to deny and dangerous to
ignore, [ reinforce my argument by
stating that there was not the slightest
suggestion of any such occurrence during
the active operations in 1947-48 in the
State of Jammu and Kashmir and else-
where, I should also remind the Defence
Minister that at that time the armed
forces had just been partitioned and short-
ages in personnel, arms, equipment and
so0 on were equally serious if not worse.

I shall take this opportunity to state
that the responsibility for the debacle in
1962 was not that of the armed forces
alone. I emphasize that unless youngmen
are convinced that service in the armed
forces gives them adequate security and
recognition while in service, and adequate
facilities and assistance for settlement in
civil life, when they leave the service,
quality shall continue to suffer.

Considering  that over 50000
servicemen leave the service every year,
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the resettlement directorate as at present
organised, is unable to tackle the problem
with a reasonable hope of success, It is
little use taking shelter behind the argument
that re-settlement of ex-servicemen is
chiefly the responsibility of the State
Governments. For a correct assessment of
the problem and the resources available a
conference of all the State Governments
should be called periodically under the
auspices of the Defence Ministry. The
Central Government should then make a
determined effort to first resettle as many
ex-servicemen as possible in the central
services in a planned manner. 1 think to
start with a Deputy Minister in the
Defence Ministry should be placed incharge
of the Resettlement Derectorate,

The State Governments should
also be cncouraged to give adequate
facilities and assistance to exservicemen.
Take the case of the Punjab, which makes
a substantial contribution in man-power
to the armed forces. Even though the
state has made a serious effort in this
respect, its resources are but small.
According to the Industrics Minister of
the Punjab, out of about 4000 crores
invested in the public sector uptodate, the
share of the Punjab has not exceeded’ 5%,
If the Punjab is given its due share of
heavy industries, additional opportunities
will have become available to ex-servicemen
also.

As regards the officers, 1 recommend
that in future the minimum educational
qualification for direct entry candidates
for combatant status officers in the armed
forces should be raised to graduate of a
recognised university. This is calculated
to better the officer’s chances of
resettlement in civil life after leaving the
service.

Before I pass on to the next part |
would like to state that being disciplined
ex-servicemen do realise that even peaceful
demonstrations by ex-servicemen at this
critical juncture are not desirable. But,
their patience should not be considered
to be inexhaustible.

1 will now deal with the Army, Navy
and Air Force. The role of the Armed
Forces is to defend the territorial integrity
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of India and to give aid to the civil power
when such aid is requisitioned.

India has a land frontier of about
15,168 KMs. 1 am aware of the
reorganisation which has taken place in
our Armed Forces. I would like to make
a few suggestions for their more efficient
functioning.

Although the Army has expanded
considerably, and is now extensively’
deployed, the duties of the Chief of the
Army Staff remain unaltered. I submit
that his burden has become too heavy.
This could be best lightened by the
introduction of the Army Council system,
same as in the United Kingdom. This
will enable the Chief of the Army Staff to
devote more time to the operational
fitness of the Army, and the Defence
Minister will have greater opportu-
nities of discussing all important
matters direct with the members
of the Council. The system is also
calculated to considerably reduce patronage
and favouritism at all levels, and thus
serve public interests better. I do hope
that the civil officers of the Ministry of
Defence and the Chief of Army Staff do
not oppose this progressive step on the
ground that it tends to diminish the
authority and stature they enjoy at
present.

Additional obstacles have sprung up on
the Indo-Pak boder in the States of Punjab
and Jammu and Kashmir in the plains,
This seems to have given rise to a feeling
that in future no major operations are
likely to take place in these areas. This
view has no validity. My information
is that there has been very considerable
increase in the number of armoured and
artillery units in the Pakistan Army. For
this reason and also because some of our
Mountain Divisions may also have to
operate in the plains at short notice, it is
essential that we are at least equally
strong in armoured and artillery units.

Some of our armoured fighting vehicles
have now been in service for quite some
years. We have also inported arms and
equipment. To ensure that all imported
arms and equipment in service are
maintained at a satisfactory level, it is
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necessary that adequate replacements
and spares, and special lubricants are
held in stock at all times, Urgent steps
must also be taken to stockpile all
imported ammunition for a minimun of
90 days at contract rates, in addition to a
plentiful supply for training. It has to be
conceded that unless we begin to manu-
facture the imported items in India, we
would be dependent for these on the
country of origin for their normal life,
which would be between 10-12 years.
Lastly, promises of flying these arms,
spares, equipment and so on at short
notice in case of necessity should not be
taken at their face value.

We are the only major army in the
world today without its own air component.
Even the Pakistan Army is ahead of us in
this regard. Although the performaace of
our Air Force in 1965 was good, there
was a feeling that our Air Force did not
excel the Pakistan Air Force in its
secondary role of immediate direct support
to the Army. Air support was not
available for a whole day when we
crossed the Wagah border. I am aware
that the Air Force was not at all
blameworthy for this, and ths reason
was some wishful thinking on the part
of the Government, same as in 1962, All
the same, the absence of air support on
that day did lead to quite a few avoidable
casualties, and no one can afford to
ignore unnecessary cusualties.

For immediate direct support, air
component for the Army manned, ope-
rated, maintained and commanded
by its own personnel is long overdue,
Generally speaking the duties of this
air component would be immediate close
fire support, air spotting for artillery,
evacuation of seriously sick and wounded
and communication, Aircraft for this role
would have to be comparatively lighter,
slower and capable of flying at low and
medium heights only. In addition, this
type of air’ craft must be able to operate
from hastily improvised air strips in the
field. For close fire support, aircraft
armed with rockets should be quite suita-
ble. The initial cost, maintenance and
the training of pilots for this type of
aircraft would be much cheaper than the
high spncd_sophisticawd aircraft nece-

ssary for the primary role of the air force.

Then I come to the Indian Navy. The,
coastline of India is about 5,689 kilometre.
The role of the Navy can be security
of our coastline, security of our
island possessions of Andamans, Nico-
bar and Laccadives and free and uninter-
rupted flow of trade across the Indian
Ocean. With the present complement of
ships, facilities and equipment, the navy
may be relied upon to provide reasonable
security to our coastline and some protec-
tion to our island possessions. According
to the present indications, in about ten
years, by when the navy shall have recei-
ved additional craft, facilities and equip-
ment, it should be able to discharge the
two roles with greater efficiency. How-
ever, I doubt if in the foreseeable future the
navy can, by itself, ensure the freedom of
the seas at all times for our merchant
fleet. The active co-operation of powerful
allies will be necessary for this role.

The recent statement of the Deputy
Chief of the USSR Navy that a powerful
Pakistan navy would be a good pre-con-
dition for peace in the Indian Ocean
demands careful consideration. It is guite
possible that Pakistan will receive from
the USSR some naval craft, including
submarines, in return for certain facili-
ties for the USSR MNavy operating in the
area of the Indian Ocean,

The Defence Department of USA has
estimated that by 1975 the People's
Republic of China should have 12 to
15 nuclear submarines,

It would be in our best interests to
keep the Indian Ocean free from tension.
But the hard reality is that we do not
possess the strength to ensure this. The
navies of USA and USSR are competing
with each other for world domination,
Geographically speaking, USA is better
placed in this regard. In addi-
tion, USA already possesses several faci-
lities in East and South East Asia.

In 1971 the British withdrawal from
South East Asia will throw additional
responsibilities on the mnavy. We shall
be guilty of disregarding the lessons of
history il we allow ourselves to forget the
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“the second world war at the threat which
haunted us from this area in 1965.

Now I come to the air force. The
air force has two roles at present, The
primary role is achievement and mainte-
nance of air superiority, strategic bom-
bing, tactical bombing of large enemy
concentrations, defence of the homeland
and special missions. The secondary role
is that of close support to the army and
the navy.

At present the equipment of the air
force is too varied and causes serious
difficulties in training, maintenance, pro-
visioning of stores and so on. The steps
indicated in the report for reducing the
types of aircraft in the service are
welcome.

1 have already put forward certain
arguments in favour of the army having
its own air component and the air
force confining itself mainly to the
primary role. For its primary role it
requires very expensive and highly
sophisticated aircraft capable of flying at
great speed and at great heights. In addi-
tion, it takes a long time to train pilots
for this type of aircraft, These aircrafts
are costly to maintain and consume large
quantities of fuel at lower heights. For
these reasons, aircrafts eminently suited
for the primary role are unsuitable and
uneconomical for the secondary role.

Now I come to the Defence policy.
The defence policy of a country has to
be synchronised with its foreign policy
for the simple reason that when freedom
is threatened help from friendly countries
becomes necessary. Help is always on
reciprocal basis, and no war can be brou-
ght to a successful conclusion without
allies. No country can go it alone these
days.

The policy of Panchsheel and non-
alignment, which we followed till 1962,
failed us. Today large areas of our sac-
red soil are in the illegal possession of
hostile countries and we stand humiliated.

What is the precise meaning of our
present policy of non-alignment ? If it
means that at present we no not consider

APRIL 21, 1969

D. G. (Min. of Defence) 360

it mecessary to make treaties for armed
assistance, but wish to remain free to
take all measures necessary for our secue
rity and the advancement of our national
interests, adopting a steady course of
equal friendship with all countries whose
help we are likely to need in time of
serious difficulties, then, at this juncture
1 have no serious difference with nor-align-
ment. I realise that a sudden change
in this policy at this juncture is liable to
cause grave dislocation and cenfusion in
many spheres. But, when this yardstick
is applied to the non-alignment which we
seem to be practising, it becomes difficult
to understand why we have allowed our-
selves to move so far away from the
western democracies, creating an impre-
ssion that we are almost anti-west. These
countries gave us substantial help in 1962,
and have about the same system of Gove-
rmmment as ourselves. Besides, in these
countries, there is bardly any power
struggle likely to result in unpredi-
ctable changes and sudden reversal
of policies. It becomes difficult to under-
stand why we continue to depend so
much upon the U. 8. 5. R. and its asso-
ciate countries of Eastern Europe, when
none of these countries gave us any subs-
tantial help in 1962, and when the U. S.
S. R. is now openly encouraging Pakistan,
and continues to supply her arms far in
excess of her defensive needs, in spite of
our pleadings. The U. 8. 8, R. is also
interfering in our internal affairs. Why
have we not yet fully realised the possible
consequences of the U. S. 5. R. becoming
s0 increasingly friendly towards Pakistan 7

MR. DEPUTY-SPEAKER : The
hon. Member should conclude now.

SHRI RANJIT SINGH : This is
his maiden speech. Please give him ten
minutes more and he will conclude.

MR. DEPUTY-SPEAKER : I am
very generous, He has to couclude now.
He is a born disciplinarian,

SHRI JAI SINGH : Why have we
failed to correctly assess the factor of sea
power by not readily grasping the hand
of friendship offered by Japan, and the
countries of South East Asia. The Defe-
nce Secretary of the U. S. A, has repea-
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ted to the Scnata Foreign Relations
Committee that the People's Republic of
China is likely to test an intercontinental
ballistic missile within 18 months and
also have a stockpile of 20-30 of these
missiles by 1975,

We have not been successful in our
attempt to obtain a nuclear umbrella for
ourselves. The People’s Republic of
China is well on its way to becoming a
super power. There are sufficient indica-~
tions that Pakistan has acquired sufficient
knowledge regarding the manufacture of
nuclear weapons. In the circumstances,
the possession of nuclear weapons by us
as a deterrent has become a sheer nece-
ssity. There is no question of an arms
race or competition, It is simply facing
hard realities and keeping up with the
times. Less costly methods of manufac-
turing nuclear weapons have been disco-
vered and our own scientists should not
find it too difficult to discover these
methods for themselves. In any case, no
price is too great for the preservation of
freedom.

Over dependence on the U.N. O., too
much icdealism and excessive attachment
to sentiments have not been helpful in
maintaining our security or advancing our
national interests, The U.S. S. R. on
whom we have been relying so much can
no longer be relied upon to the same ex-
tent. The shifting necessities of time must
be recognised and a change in our foreign
policy is now called for. We should
re-establish cordial relations with the wes-
tern democracies and remove the impre~
ssion that we are anti-west; improve our
relations with all countries of South East
Asia, Japan, Australia and New Zealand;
take all steps to become self-sufficient in
all equipment and stores for our defence
requirements and until this is achieved,
take speedy measures to ensure adequate
stocks of all imported defence equipment
and stores ; and without further delay
take in hand the manufacture of nuclear
weapons with a built-in delivery system.

I now conclude by stating that we
are likely to come up against difficult
situations demanding sacrifices and exer-
tions on our part. The Ministry of Defe-
nce has a great responsibility in this re-

gard. If the Defence Minister makes a
promise to speedily (a) re-build the cou-
ntry’s moral and martial vigour, including
nuclear capability for the Armed Forcesy
(b) provide sufficient means and adequate
facilities to servicemen, ex-servicemen and
the civilian employees to improve their
lot; and (c) exercise greater control over
the use of public funds and better care of
public property, then, I recommend that
the demands of the Ministry of Dzfence
be passed in full.

SHRI S. M. BANERJEE (Kanpur) ;
At the outset I must coogratulate our
jawans who are doing an excellent job for
the country; apart from doing their own
job, they have come to the rescue of the
civilians in situations like floods and
drought.

I am one of those who seriously
believe that we should not effect economy
at the cost of our national security.
Naturally I want to support the Demands
of this particular Ministry. But, at the
same time, extravagance should be avoi-
ded. As a member of the Public Accounts
Committee, who has gone through the
various audit paras..., I have come to the
conclusion that there is a good amount of
extravagance in the Defence Ministry, and
if the several reports of the PAC and the
Audit are considered seriously and objec-
tively, I am sure this Ministry can save
nearly Rs. 100 crores without having any
retrenchment in the defence establishment
or without reducing the size of the army.
I would request the hon. Minister to give
a serious thought to this and see that
extravagance is avoided, if not stopped.

Then, I would like to meation another
instance. As the members know, the
Office of the Director-General, Ordnance
Factories, is in Calcutta, Since long ago
when Mr. C. C. Desai, presently an hon,
Member of this House, was the Director-
General, Munitions Production, the ord-
nance factories were being managed either
by the D. G., M. P., or by the Director~
General, Ordoance Factories. During
the time of Second World War, in 1941-42
there was a Directorate by the name of
Directorate of Leather = Manufactures.
Suddenly the Defence Ministry has
taken a decision to bifurcate the DGOF
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organisation. At present it is befurcated
into two. That is the Equipment Unit
kaving leather and clothing factories
under it and it is being shifted from Cal-
cutta to Kanpur. I would have welcomed
this because formation of any unit in
Kanpur will give employment potential
to my people in Kanpur. Still 1 oppose
it. I oppose the bifurcation because it is
not in the interests of economy or in the
interests of the efficient working of the
DGOF organization. Because some offi-
cers wanted to be promoted to DGOF or
any other higher post they suggested this
bifurcation. In all humility and sincerity
I suggest that the shifting is wrong.
Recently the DGOF Organization thou-
ght that all departments connot possibly
get accommodation in the bui'ding 6,
Esplanade East Calcutta, a huge five-
storeyed building which they have taken.
a big house in Park St. at Rs. 45,000 per
month. 1 speak subject to correction. It
may be Rs. 46,000 even. That organisa-
tion known as Equipment Unit is having
its office there. Now suddenly paying
Rs. 45,000 per month for that particular
office and then again spending Rs. 30 to
40 lakhs for constructing news buildings
in Kanpur, is it economy 7 I would like
to put this question to Shri Morarji
Desai when he talks of economy and
tightening of belt and talks of freezing of
wages. I would like to ask a question of
the Finance Minister through you whether
in the interest of economy this is essen-
tial or not. I would like to request the
hon. Minister for Defence Production.
1 am happy he is well. 1 wish him all
good health. He should apply his mind,
he should call a meeting of the various
officers and experts whether it is necessary
or not. An agitation is going on in Cal-
cutta. They squatted before this office—
500 employees who are going to be up-
rooted completely from Calcutta. There are
no houses in Kanpur, not a soul can get a
quarter. No building is there in Kanpur.
At present one of the officers who has been
made ADG is having his office in his own
quarter, That is the state of affairs. I do
not know why this Equipment Unit is be-
ing shifted to Kanpur,

Much has been said about our danger
from our neighbouring countries like
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Pakistan and China. We are overestima-
ting Pakistan all the time. I am surpri-
sed whenever our members speak in
this House they give a feeling to the
country that we are the weakest country
in the world. That is surprising. Why
should they feel this inferiority ? Did we
not defeat Pakistan in 1965 ? Some hon.
Member said that we had ammunition
only for 7 days. Somebody said it is
15 days. 1 have seen mysell after the
cease-fire how we have defeated Pakistan
hollow and they were on their heels. Now
a crisis is going in Pakistan. Certain
misguided missiles of West Pakistan are
facing the guided missiles of East Pakis-
tan. Politically misguided missiles or
guided missiles—they arc all in a soup.
They are facing Mujibur Rahman and
other leaders who want the Pakistan Gov-
ernment change its attilude. Do we not
find a great change in East Pakistan ?
Have we lost confidence in the
people 7 We see there is & will for unity,
a goodwill for Indian people from a sec-
tion of Pakistan. Why should we always
create a war psychosis and say we should
always be prepared for war 7 China is
unpredictable.  We cannot say what
China will do. But about Pakistan we
should be firm about it and we should find
out ways and means to have negotiations
with Pakistan and setile our disputes
without talking of war. War psychosis
can be created in a country, Can we
afford to have that luxury ? America can
do it. One of the war psychoses was the
manufacture of huge arms and ammuni-
tions, They have to find a Vielnam or
a North Korea or any other place to
dump their arms and to sell their arms.

Have we reached that stage ? I am
bappy that in India the ordnance facto-
ries have reached a particular stage of
development. 1 must congratulate the
workers of the ordnance factories for
achieving a state of self-sufficiency in the
malter of the conventional weapons, I
am now talking of conventional weapons.
We have reached a stage of self-sufficiency
in these conventional weapons but the
question is : Is that enmough ? That is
certainly not enough.

My hon. friend Shri Tapuriah has
said that some of the items can be manu-
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factured in the private sector. But what
was our experience during the year 1962
after the Chinese aggression 7 'What was
our experience in 1965 after we started
our conflict with Pakistan ? It was our
sad experience that the contractors did
not give us the good materials. Even the
quilt which has been given to our army-
men has not been filled with cotton but
with something else. They played with
the lives of the people of the nation, with
the lives of the jawans who lost their
lives in Ladakh and NEFA where they
were fighting the Chinese soldiers. They
were manufacturing such quilts and other
things with some type of sub-standard
materials. This is the sad history of the
contractors in our country.

In foreign countries like USA it is
only the private sector that is doing it.
But what happened in England? In Royal
Ordnance Factories they manufacture
things intended for civilian consumption in
such ordnance factories.

1 listened to the speech of my hon.
friend Shri Frank Anthony. Generally
he is frank. but today he was mot so.
He criticised the ex-Defence Minister Mr.
Krishna Menon. He may have any amo-
unt of grouse with Mr. Krishna Menon
but the country will never forget Mr.
Krishna Menon because he had laid the
foundation-stone of a solid defence pro-
duction in our country. In the Defence
Ministry who started the programme of
the manufacture of Shaktiman trucks ?
Whose plan was that 7 Shaktiman trucks
were produced in thousands. The Tatas
and Walchands were saying that Shakti-
man trucks could not be used on the
road. But during the Chinese aggression
and during the Pakistan aggression it was
the Shaktiman trucks which were used,
the Shaktiman trucks and Nishan trucks
which were used on the road, and which
helped us a lot.

The ordnance factories can manu-
facture everything. There is no doubt
about it. The value of production of
ordnance factories has gone up to Rs. 170
crores. But it is not enough. We have
to produce more in ordnance factories.
We are giving 10,032 items to the private
sector, which can be manufactured in

the ordnance factories. It is said that
the Railway people are giving some work
to the private sector. But, why should not
they give it to the ordnance factories 7
At the moment there is no work for the
clothing factories. Why should they not
place their orders with the ordnance facto-
ries, instead of with the contractors ?
There are various such factories
which are on the verge of closure. Why
cannot the Railway authories give such
work to ordnance factories 7 They will
give it to the contractors so that they
may have a share of certain things.

I see no reason in jt, I would requ-
est the hon. Minister to put his foot
down and see that no work is given to
the private sector at the cost of the
ordnance factories. He should take
up this matter in the Cabinet and ensure
that departmental requirements are met
this way. Ordnance factories first, private
sector after-wards—that should be the
policy. No ordnance factory should
suffer at hands of the private sector.

Then I am somewhat disappointed
by the performance of four ordnance
factories, at Chanda, Bhandara, Trichi
and Ambajhari. I have seen all these.
Unfortunately, it seems at Ambajhari
there is chaotic wastage of public
money. I who have faith in the Defence
Ministry’s efficiency am forced to say
this,

Then at Chanda, what did we aim at
and what is going on now? Huge
machinery which was supplied wrongly,
taken wrongly, is now rotting to rust,
This is not fair to the country. A
committee should be appointed to probe
into this and see that this factory starts
production at the earliest,

The factory at Trichi is very impor-
tant. We have sent very good technicians
there from the Small Arms factory at
Kanpur, because there they are to manu-
facture sophisticated small arms, The
buildings have come up, hostels are
ready, workers have been properly
trained, but unfortunately, there is no
work, no production, today. I say
every paisa should be utilised, every
man-hour should be wused and work
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should proceed as planned, specially
when we have trouble from both sides,
Pakistan and China.

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : What about trouble in
the ordnance factories 7 v

SHRI 8. M. BANERIJEE : There is
no trouble there.

I congratulate the Defence Minister
on the performance of the Avadi tank
factory in a very efficient manner. Some
people may criticise our tank. I have
seen the ordanance factory. Although
we should do more and produce more,
I must say that we have done a mice
work there.

Then there should be proper co-
ordination between the DGOF, DME
and DOS. We should also convert the
army workshops, base repair workshops
into manufacturing unmits. They are not
meant only for repairs and they should
not be doing the repair work only inde-
finitely. There should be co-ordination
between these organisations to ensure the
maximum output by conversion of these
repair workshops into production units.

I am happy that HAL has turned
out 1000 aircraft. They are doing very
well in Bangalore., But what about the
Kanpur plant? I am sorry to say
that the Avro 748 was a scandal. Now
they are giving some Avros to IAC.
Previously the Government of Indonesia
wanted it. But we could not manufacture
it. Ultimately, when we manufactured,
it weighed 10,000 lbs. more. Does it
put on flesh more than that planned in
the specification ? This requires a
thorough probe.

I would also request the Minister to
see that the service conditions are also
changed. There is trouble there. 24
boys are sacked. Whatever orders apply
to the Defence Ministry should automati-
cally be applied to them. This is neces-
sary to aveid any conflict with the
working class.

Coming to industrial relationship,
generally it has been good. But when
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I came to know about the brutal Cossi-
pore firing, I could not believe it. Why
should our defence officers behave in
this fashion? We have an industrial
council ; we discuss things there. We
make every effort to preserve amicable
relationship.

For every matter we go to the Secre-
tary, Joint Secretary and even to the
Defence Minister and the Minister of '
Defence Production. So I was shocked
that this brutal firing was resorted to
by the DSC under instructions from
some officers of the factory, not army
officers. This was highly irregular. Now
that he has ordered an inquiry, I hope
the truth will come out.

The rule regarding these people
being on active service cannot be quoted
in support of the firing. He quoted that
rule which was there in 1962 after the
Chinese aggression.

“In exercise of the powers conlerred
by section (9) of the Army Act,
1950 (46 of 1950), the Central Govern=
ment hereby declares that all persons
subject to that Act, who are not on
active service under clause (i) of sec
tion 3 thereof, shall, wherever they may
be serving, be deemed to be on active
service within the meaning of that
Act for the purpose of the said Act
and of any other law for the time
being in force™.

After the withdrawal of the Emer-
gency those orders were changed. I
request the hon. Minister to lay on
the Table of the House those instructions
which were issued subsequently after
the withdrawal of the Emergency. Those
three sepoys should be handed over so
that justice can be meted out to them
ina court of law. I must congratulate
the people’s Government of West Bengal
for showing before the entire country
that an officer, even if he is class I, who
gets the other employees shot, will also
be handcuffed and brought in the street
as any other criminal. This will avoid
further clashes. In the same factory
the General Secretary of the Union was
dismissed under the President’s Powers.
Extraordinary steps had been taken, I
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request the hon. Minister to see that
he is reinstated. I also request him to
see whether the orders issued by the
Home Ministry had been implemented
or not. Till today several men of the
Cordite factory at Aravankadu, the
small arms factory Kanpur, the H & S
factory Kanpur, the Ishapur Rifles
Factory, the Dehradun and Cossipore
Factories and the units of MES and
*COD in Delhi have not been reemployed.
The P & T have taken practically all
their employees back. We do not know
what has happened to the Defence
Ministry. The employees went on
strike because of the call given by the
J.C.A. They followed their Federation.
The Defence employees acted under
the leadership of the All India Defence
Employees Federation and my respected
friend Mr. Joshi is its Vice-President
and we fight only in self-defence. We
say that these employees should be taken
back as ecarly -as possible. Let there
be no bitterness left ; let there be no
Cossipore incidents. Even the incidents
arose because people were not taken
back and they were agitated ; that was
one of the main reasons.

Shri Shukla gave two assurances in
the House. It is really a sad commen-
tary that he had to yield before the
executive, the bureaue  ultimately
and has to come and make a statement
in the House. 1 am happy that the
Speaker has kindly referred the matter
to the Assurances Committee and I hope
the Committee will go into the matter
carefully.

I am happy that the hon. Defence
Minjster had not withdrawn the recogni-
tion from the wunions but show-cause
notices have been issued to them. If
there is no J. C. M. and no permanent
negotiating machinery before us what
shall we do ? Does he think that people
should function as underground Nagas
have done and create trouble so that
he can call them all and say : come on
Chief Kughato, or whatever name it is.
I and Mr. Joshi do not behave as Naga
hostiles. We want to talk with them.
He talks to me as Mr. Banerjee Member
of Parliament. But who made me a
Member of Parliament ? It is those

defence employees. I was dismissed
from service in 1956. Within one year
they elected me as a Member of Lok
Sabha ; they did it thrice. Am Ito
forget those people ?

About apprentices I have to say
that there are thousands of apprentices
and they are all loitering in the street,
Those young boys who have come from
the industrial and the technical institutes
should be suitably graded according to
their qualifications. That has not been
done.

Then, the merger of dearness allow-
ance is there. It has affected many of
them. Many of the employees in the
Defence Department have been adversely
affected. 1 would request the hon.
Minister to take up this matter with the
Ministry of Finance.

Coming to the Emergency Commis~
sioned Officers, let me say this. These
people fought the Pakistan battle. They
fought against Pakistan, but they are
rotting on the streets today. Ambition
was raised in their hearts but what is
their position mow? 1 request the
Minister to see that all of them are
reinstated,

Then, about the assurances given to
the INA personnel, I may just read out
the letter written to me by the General
Secretary of the Azad Hind Fauj Associa-
tion, Delhi—Capt. L. C. Talwar—in
whith he says :

“I am sending herewith a copy of
the statement released in a Press
Conference on the 26th March, 1969,
on the issue of storation of forfeited
pay and allowanrees due to the INA
personne! which care long outstanding.

Although assurance was given by
the Defence Minister in the Parlia-
ment in 1967, yet the Government
has not fully implemented its com-
mitment. The Government is offer-
ing only fractional amount and that
too partly in cash and partly in the
shape of 10 years National Savings
Certificates, which many of the INA
personnel have refused to accept.”
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This is shameful. I would request the
Government to see, if they have any
respect for Netaji, if thcy have any res-
pect to  his sacred memory, to that
great soul at least they implement these
assurances.

During the emergency, some colleges
were taken over in Assam by the Defence
Ministry. Some Principals were taken
in and the Cottor: College especially was
taken over. Some houses were acquired in
Assam, but the people do not get even the
rent for them, This should not be done.

Lastly, I would request the hon.
Minister to see that the defence employees
as such should be given the benefit of
these councils; let the entire machinery be
revived. Let the JCM be revived; let the
negotiating machinery be revived. If
that is not done, it will become difficult
for him. These employees support the
Defence Minister in all these matters, but
whenever there is firing and lathi charge,
if such things continue, we shall fight
without the least consideration that we
are serving in these departments, and
whenever we fight we shall fight in self-
defence and not with a view to tarnishing
the face of the entire country or the
defence forces.

With these words, 1 give my condi-
tional support for the Demands, conditional
in the semse that after the Cossipore
incident, | wanted the Defence Minister
to resign, but it has not been done. I
request him to to in Calcutta and see the
conditions now in Cossipore. I request
him to have talks with the Chief Minister
and the Deputy Chief Minister of West
Bengal and know how firing took place.
Let him go there at least pow. I request
him kindly to see that the reinstatement
order is issued at the earliest. That is
my submission,
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H @il o awdr & o s § ard
o1 ghal g | TO% wfafEm @ «w
FreE 17 Y TrE ok & Faaswt fr g
FftgnoEsAT A AT ATgd £ 1 OF
g TETGH, AOET WX FTH F AG
Al a9 o7 W g T a|
HIEAE ST F ®H T oG aw
AT §, ITHT fawa g &, Y-
Frea W § W AEAdEE @t
gaT @ W1 A% dn ¥ Ty ) Afew
ST WA I q9T W=F  qEEET A
ot &g, Fuman § e orddw SR,
ﬁeﬁﬁeﬁoq‘ﬁum g
TEr @ nar § WR oF wreAr & fax
9T 29, 30 FTTEMT T AT WAT ¢
fow & a8 # & wig QU g T
W o9 & f oA s awar g
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gafad E‘Tftoﬁﬂelﬁo TFe w1d-
ATENTT FT AATATEH FI7 FT T
® & w9 ag v Qumw Afgw W
& o s A R A #
wift 7§ afeaw frgda =8 & a% §
wafrg & ot @ AR § g
fafraw sga &Y feafa A i 0

sito o WYo wAWI: fedy N=+IT
e g ?

site ®o Ato fam St 7E | W
F1 foamiarew gn o 9ed § 1 w4
g ¥ Qoaw g 9T weEr & ava
2, T ¥, YR, FEAYR WX FeeAr
¥ {1 Fewwr g @ W sarAr
Ty § 1 WA 8T FY 39 AL 7
taae g fF s @)t AN
TEHT FAYLT A | WATLHTT
& @RI} #Y FAFAT ¥ FEGT AT |
dff FEFwr 9 qgT WK § qafed
a5t F19 &F TG0 & gear zAfed
FAQR ¥ qran faed A¥FaITTA
21 o 3ito Wlo THo FT | T IAH
AN F NY 0F & WA
& w10 &% & 9% | gafay & A
H%Eq THo THo FAAT 1 WIX WTRAT
W A9 ¥ gmuae § 99 gw q-
ARTATEAT FTAT 918 o Sifo Hlo
QFe FT| Tg FM AT E QA d9
a8 & wT & AN qfF Wi |
AT AF F 9 |

wa & qYer 41 ofewrs wee IfFw
& aX ¥ gg A AFAT§ | A
agfar st & q9o To QAo Ft WA
! o wgr e s AF A W
& sgr wrgan § 5 99 w1 I A
I R W Ew § oy g
zrie foeg fET 4, ¥ ot 89 THo
To o FTIX 7 QX fdr §, fawi o=

1Y TG F e T F | @
Fg1 91 fF TFo To UHo ¥ TH waAlW
g1 aw g ag g 5w
1 &g fFar omar g, SwE
g e fwar ) ow @wmn §
fedtem, @F ¥ # g F1 WK
g Frar #7110 @A ¥ gew g=wT
Fafar e 2 ¥, IR A
FA9T & F A€ F1 wwngA fwar
g, fragany fear g arfs o dwe
AGAL & ITH 1 F KT ol
1 W ¥ HAMET UHo Qo UHe F
1T yafa Y § 1 Sar A ait
|IET 7 HZT FATET IGIF AAAG &
#oft oY & SEvaT ) T ¥ WA -
qw, S qre'g Mz N greg A
®Y ¥ agy wear g1 § mio Ay
agafa & =it dto & Fr, Wt JaTHA
& W oY ngT G g w @ § 9
! A waar W@ g 9fF wER
fggmm Wmfesw & wifesd
aftads a@T &1 Fg W & fF 0=
%o 24 amar fr a8, gaw foaw %2
Faq aar f agt, faaw foar e &
a7 aar f g, gq ae & § g
& o3 a%ar g v g7 weg § &7 faw
os far 31 A o% g T aw
afeT qget a1 gEd wy'w A1 o«
afew J5q 91 35 W U FT e
trwma e gn A sinfal
qurd Y wifgd, sty A9d F
wifgd | ot sfesrd ol a9 3w
FTCEMT H FT9 4 & IS4 g4 fgra
g wifgh |

ZaQ a7 afews daeT weRfen
# Wi wagriaw fafade v mdt
&1 =@ a3 A qwfa weay gk g )
gz 74 T ¥ uym A @ §, gw
feaftfam dz@ T @ §, Wi P
Fae ST & TeTT AT wga € s



375 D. G. (Min. of Defence)

[=t 7o M farsr]
TR F AT & g0 E=TqT g1 a® |

I F arw g w A fw
qfsss dwe weet 2w ¥ @@ Wi
Fora § | Aoy wgar g f& @@
oy fediE 1 36 | g19 gurd) ofsas
e wekfew &1 @ ¥ gTw @
@I &, WIT fFeit @re 43 qde, fedt
9 40 qde, ¥W @@ 39 wwEe
rdaA guT & | safay g wrer
g § W et W wr¥e WY ¥
w9 YHaAr F Srfad o oo Afed
frisgaed iF Har. &1 w@ar
TS EF gY W AT 9 F A Fg
Traa § gt @ wr &, w=et I
Wt g g AT T § )

AT g, AV ZHL FT I541 gAA
ferar @ o soar g wifer @
IaAT AN g 9%, qg 3w & v 1y
gt faTd & W 9w # foraet safa
& srfgg at sifa ) g4

ua |19 e I fafager
#ifsg 1 v TEw afew G
wefe & | g7 o finde T §
SR aE FdF fivle s @ &)
W gan fpie T § 9ad @ r F0%
wE ¥ g [ qF wMY § 1 FEW
fipde ot g% @ o1 @ & W
A F AWE WO S $0% wd
X Rt | T e RN R §
gz ¥ oM A N WG § NE
siga # a6 I § IaE W AET
frd & 1 T o g gua T e
§ W o o g T w7 aET
faer &1 Fafew sofRam & it gaa
g qT w1 A A g

ot aw ¥ mET O aHAE ¥
At #1 o WL g @ A IEH A
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wrer AgF §, FiE HEr A ) wE
AT F7 727 W FFAATT SrEde
% & 19 § | 39 grea F @ MET
O it 73 g7 § A Tt ™ g
TATY AT @ § W FE G A
s § ot f el qud ey ¥
FRAX Y| T@ AE@ ¥ IR Ag
e Far § 1 g fedew et §
mE U9 ¥ IJg weE A A Y
gk mEE TR #@ W wsE
Lk

et ferqaré wft grer & forar &1
IT W g AT FX AF N
urf § ¥ifs ot w9 ST EE ¥
a%! ga foar & 1 g wrar w1 €
fFovr & a9 & avwr fagarE @t
@A & arAy F o1 Srww ) ey
S ArEAE GRS § a1 afeww wee-
frmd, mam g RE

oF I W & fagd fawg &
famar @+ wifge vt 7g & fad ok
awrglz £ s ol ez q%
gt 92 T g€ o} fas o} dw-
iz ¥ IR ¥ §g WA gEE A w9y
f& wgee™ 9T &9 F@T F00EE,
fawrg qT @« F Tifge 1 g\ A
ft TawY Ig 3] § WK wEET o
fawra & fT gaq ST a9 fagr W)
= 10 a5t &t wafy & oo sy i
5 & sarerg 7 fas WX ¥aeie
9T %47 ®TH fEar g1

% WA @TE 0 QEW W 9T
i g gwr & 7

=it ®o ATo fAm : UzH I AH
T § | fors i Faegie &) foR
O 9§ | WIYH A |0 §, 9
fo & €, fmare & §, SRR
g8 % arE §1 wARr K g
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|TEAT § aTfE WITHY qEeet g T
A o awad sl arEfeRl A
et wreg w1 fear &1 18, 20 N
o &1 ¥ gATm SgET § 0 wEe
qWe WHEAT &Y 99 3, 57 a1 15
ST TI0 § | T8N 9T FUT 57 97 |
FANTE:

Mountain gun and its ammunition,
semi-automatic rifle, anti-tank grenade,
anti-tank mine, air burst antl-personnel
mine, mine clearing device, a rocket ' for
use by aircraft with high explosive war-
head various types of escape aid and power
jettisoning cartridge for the Air Force,
signal cartridges and drill mines for
the Navy, various types of propellants and
explosives and a large number of instru-
ments which are used in conjuction with
weapons.

Our R. & D. Organisation has also
developed propellant charges to meet the
requirements of the Equitorial Rocket
Launching Station at Thumba. In the
field of electronics, the important examples
are the field artillery radar and its simula-
tor, a local waming radar system, an
improved version of trans-receiver for
field communication, a repeater field
telephone, a channel doubling unit and
50 on.

W oA ¥29, 30 W X aE
7€ &1 g ¥ |4 7 Y A AR
W WOGT FET qEAT W T &
o 19 fawet ot av adf, 7@ Fg
#t wfeT &

foast qv gww qreae w91
fram e s facgr AT s @
§ Wk & % ag are gE g
fFwma@ it gwam o o 13
g ot oF fadeit &7y & @0 @w
FTRAT T @ § 9K oF frargs &
wroEmT qfems e § @0 | 0w
BT FYAT F GG gH qTEAeE ¥
aTeTT 9% fraris 1 FTeam S

arga &1 98 fas &Y qw § wrowy
qaeTs 91 |

&t QHo QWo WANT : 9 FRA
T Fmary?

st so A0 fw : TEEr G
difog

&t QAo Qo ¥l : wHIGHT ?
(=)

st ®o ATe faw : T+ g%
ffod | A sgmargar g fe ow aw
FHHIGT 7 g FI0, a9 aF qg Afeww
weae # gl & fF g% am agt
FATAT AT | AT g GHfag )

oF ag AR g fedew gwew
ﬂ‘ﬁsﬁqqomom"fi’rﬁﬂ’ﬂ
wgr {5 grEde dR ¥ mmEama
T 917 § uFaw qgHd g ag e
qfert® daex g RfeT A §), TR T
fedrm & &1 avfafaw & 1 afFT gw
Fg WA A WX AY A g AEAT
I 41 ofeas seecefew ¥ agr
AT GFA &, I AT FHRT ¥ Fhy
oo g o @Y g § fw ard i
B T WIEAT St a1 qfeww dwe
wrrefem ¥ adf amawa §

18 hrs.

iy gv sy § f smede
frx gy fad a8 Teg F W@t
fF gw t T A qET & | N
gedrEqEa § gW AEdT T
fadsmgea & 31 IEA A7
aTEAE AT AT A AT FrCEry §
I I AL a7 TF AT A I A
&waT g geit a1 S wfem A
Erit aw f gw Wrede d%e} ¥
sSTEn | Aoy § fF e 1962
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["aﬁ'ﬂ'o Teo Fﬂ'ﬂl‘]

o 7 #Y asrd gf W gArdt grw
TF gf 99 T ag feadde wER
AT | 98 3 fae s T e
WHITE AR TE fF 2w A S
ofer @, wwar @ 39 w1 dEr SrEw
2 =ifgd 7o & a7 ¥ O IE@
q¥ 1 wiyz d¥< a7 qafaw  dwe<
¥ IQ AT § a7 & | 9T 40
g ¢ s wifedg &=l a1 g9
wot gfAz & Fez g T
rgd § AfFT gw 37 avamr =SEd
Ehisgagmgfs agiiza 2w &
fefeiafams gar Aes FU AR @
1T F ITF7T TG FL@TE 1 ST
T A FEN W AT H WX g
EHITU FTH T 5 | 99 51 ¥ ow=wT
wréd g fdtz wred gar ) g ey §
fF e WA 20-25 o< 77 aI7q §ufee-
qF gIIAT a7 o @y fof gk feda ¥
72Z #1189 9T g et
T | 99 B gH A /17 3T AT
§ 5 wraz @ e gw
AT F 9 § SRww mifedw
s ¥ fag 9 srgw g
FFa § 39 FI9 F7 g AEAT dwI
¥aam & fau & w9 w0 ar
2 ? o aTEdT @ A ¥ A€ &
dr ag 9 @9 § &EdeAr gt o
wg T, gaeenfaar e 6 #
g¥ uF v g fe sew g §
1, I1T ATE- FY gL A1 gH AL ¥
Ay § AR onfgx g fe e &w
TN TF 39 ¥ a7 9 a1 AT % av
ag3w ¥ fau wegrgrm AR Iw &
fazgt gzr @t T N AR
gat & g aw gw won fedw
qATES  F1 agrAT AT AR &)
wgi Tg¥ fediw 5-6 FUT & Add =
F A TR ITA 14-15 FO% &
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aRd g fhu § wad = feag
A §1g FwiE A48T 3% g
g gaAr Fr§ sfgEifaT 7
a1 dtor gw 4 7 g%, fow e W@y
T T 73 &, el T geedl-
g & AW 9 g9 fehy g &y
TETT AT T R | ,

w3 § ¥t arge & o =mi
9T FH F I qogA F greEw #
==t &t IF = gEr WA )
FAgd & e AT g’ § & wman
g fF 5 oY #oge T8 e Fm FQ
& W9 I T § WX I EAE
g1 fFaagi &t g &
gax gar afga afsw & q@eff
qET ¥ v AEN FowEw AW
fedrd 2t grft sl &t 99 ¥ g
q fawfo &1 § SO0 g9 waTmaT AT
a9 §F AAGA H I @ E Y o
U oH § 41 497 I & Wi ag W)
gfetg drdm g T A A A A
famfEm N Ia dgr o7 & s
Aol F1 vATET AT AT E | T FEH
A gw 50 g ¥ s & €
#feT 99 wogdt ¥ A % waw @
2 A & oAt Aegd e wF Ay
oY ot agrr AEar g & s qA
¥ amg s= fr ag Fgt o wif
T @ § g w1 o mia-
7T 3T Y AN F AT9 AT AR
& ol i & agi & F10 F) q=m_w
AT @ F FAIT |

FEgT ¥ 9 gE gwT 3@ ¥ &§H
T F1 aHAE g1 § wfeT ag Ao
mwg&mm,qﬁm‘i
#1 OfF | Tefgae W w gw
F O ¥ T TR A gETT 59
w3 & wwm o W e
i griY 1 & dY Al arga, St FAwiE
oY 1= anga ¥ sgr e g Ay A
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W GrgE w0 A g
Jffe WX wreeye Ifew s TEy
g1 gy @ fs oy o
safashs 3w & & @ govenfEar
&, g g uF fafraw 39 fesw
R 39 F T” AEIE T
¥¥ive ar & 1 FEY =T gF AT TE
&

g0 aia & 7g frdeT e TEwr
§ W g o T A wf g,
awr @ v gw asd mfefetm &
oz Framr gy § X 9w ¥
g9 WITHT W9 ATEA &1 AT UF
Fegfded g7 ¥ 99 § gAY WET
FAfrdr arfs a9d 99 7 feeeR a=
% " ot 37 § ot Fqade § oY
T AU § IW R T FA AT
|

# o= sarer 7 Fg & fad @A
& s s g froag @, @7 A
gk Gifs we EergeEm
Tr g1 T ¥ g7 WO F1 gEEde
T qIgT &, WORT SHar #1 grAr
SR S s MR 9w R oS
fgd gt ow g @ ¥ §W
QU WEST Wl gEET Wy §
W 7Y 7Y gfage gv T o ®©
&1 Efemmw gfat g7 T 9% €
Tw IH Aew-afenire @ 9¥, w9
arst N ¥ g dee-foemdz g
R § | v wifwfedes dwg A
ared & wgfiwaw gfag
IEA E | THA AT &Y A7 g A

&7 TR gfaard #Y sarar qRe

T &3, afFT g foar &7 Q@ X

™ & fad i 9% & o

AT TTIQU 59 A, 7® TOD
Fiferr &1

st wo fae g (ﬁrr-mcgt)
FaAdw & waw § feawn F10 gon
&, 71 w1 YL ey wrar @ ?

&t %o Ao faw . F@ T Fgwr
faar s

SHRI 5. M. BANERIJEE : T wanted
to know one thing. We said something
about the employees who have lost their
employment in 1968 strike.

I & fair a1 feur g ?

The letter that has gone from the
Ministry is to be implemented.

MR. DEPUTY-SPEAKER : He has
intervened. I am sure all the other points
that arc left out will be dealt with by
the Defence Minister.

sl At R o wRlEw
¥ qaT qfefaqaw T qAsie W
fawfrar ) 9@ 9X aw-amg a6l &
qgq 99 g1 & | ¥WT HIOF 979 Fr
AT R S UL 99 &1 & fay ?
T %53 €, fr ag v 91w g g
FAT IR & |

st HoATo forer : gw ZHFY ww AT
e §110-12 a9t & agw g 9=
@R AR T ww @

ot oo wATENE ;g 1958 ¥
TR

ﬁl‘oﬂ"foﬁﬂ’:ﬂ:ﬁmm
W A G & A< Aiferet H @
Fgaifefatas & a1 | i A
tar 78 fFar o a1, ¥ a9 gw
FAT TETE |

St WS HEARYT 89 1952 ¥
T @ ...
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SHRI 5. M. BANERIJEE : Does he
want that destruction should take place ?
That is not a problem.

MR. DEPUTY-SPEAKER : Mr.
Banerjee, 1 am surprised to hear this. He
has yielded when I called him in order
to meet some of the points that were
raised by hon. members. Some of them-
at least a major portion of the points—he
has dealt with. As you know, a com-
prehensive reply will be given by the hon.
Defence Manister tomorrow. You may
not be here. Whatever points were raised
have been practically covered in the reply
given by the hon. Minister. So, no more
questions please,

ol AW TN . W aE
qer I 99 o9 & wg &
o 991 € a7 gfgd | FrgT e
AT A THY S g T |

ﬁ“ememfﬁr):m
o & qgN € gR gfem wT wmed
EfF dftodleg & o @t &
wreared o fasmar a7, wgt @ ¥
aETd @ YEniE wE ¥ 9 v
ve fedrm fafel 9@ &) Qo sl
ar g ?

MR. DEPUTY-SPEAKER : It will
be done. Now, Mr. Inder J. Malhotra.

SHRI INDER J. MALHOTRA
(Jammu) : Mr Deputy-Speaker, Sir, up
till mow in the Defence debates many
hon. friends have brought in various
technical aspects-the re-organisation of the
Armed Forces and some other general
suggestions for their better deployment.

There have also been some sugges-
tions regarding the manufacture of nu-
clear weapons. In that respect, 1 would
only like to comment that I am not
aware whether our country has got suf-
ficient resources to manufacture in large
quantities the nuclear weapons and in
good guality as also their proper utilisa-
tion. I would request the hon. Defence
Minister to say whether all these things
are these or not. He should clarify these
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in order to remove this misunderstanding
which is being created in this country
as to why, in spite of the fact that our
country has got all the resources at its
disposal for manufacture of nuclear wea-
pons, they are not doing any thing. I
would request him to clarify all these
things. ’

18.10 hrs.

[SHRI GADILINGANA GOOD in
the Chair)

I would now come to the aspect
of general defence policy or defence
preparedness of the country, about
which wvery little has been said to-
day. I would start from the report which
the Ministry has presented this year,
where the very first sentence says:

_“India’s defence policy is principally
directed towards safeguarding its
sovereignty and territorial integrity."

There can never be two opinions
about this, not only in this country but
in any other country also. What I am
concerned most is, whether it was a con-
frontation with the Chinese or a confron-
tation with Pakistan in 1965, after the
Tashkent Agreement, how our foreign
policy and defence policy have been im-
plemented to the best advantage of this
country. This is my concern.

In this very report, the Defence Mini-
ter admits that there has been a comp-
lete failure in the implementation of the
Tashkent Agreement because Pakistan
never made any efforts to implement it
sincerely and honestly. Sardar Swaran
Singh has been associated not only with
this Tashkent Agreement but also with
the other negotiations regarding the pro-
blems which are existing between India and
Pakistan. He has, therefore, got the full
background. I would very much like him,
when he gives the reply, to say categori-
cally where and when Pakistan did pot
implement the Tashkent Agreement and if
this going to be the attitude of Pakistan,
what is going to be our policy in the
future as far as Tashkent Agreement is
concerned.
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In my-opinion, under those circlith-
stances, probably we acted in‘a big haste.
We relied too much on the role which
the Soviet Union could play after the
agreement was signed in getting it imple-
miented. But, unfortumately, the role and
the ‘attitude of the Soviet Union chdnged
absolutely after this Tashkent Agreement.
1t was not proper at all on the part of
the Soviét Union, which played a very
significant role In bringing India and
Pakistan together to the negotiation
tatle and in having this Tashkent Agree-
ment, to corhe out and give arms did to
Pakistan.

What is the situation today ? After
1965, Pakistan has increased its armeéd
strength  and  Pakistan has  been
golog all around the world to buy arms
from and part of the world, whereéver
they can get. In the past, Pakistan was
getting anms from western nation's and
from Chima. Now, the Soviet Union has
also come forwdard to give arms aid to
Pakistan.

Itis a well konown facts—and T am
sure the hon. Minister knows more than
what I know—that, after the 1965 aggres-
sion by Pakistan, Pakistan has never
Tested for a day. It % in my knowledge
that, in the Sialkot Sector, a canal has
‘been built just like the Ichhogil Canal in
the Amritsar Sector; pillboxes have baen
‘built in the Sialkot Sector also. I do not
know how far you can rely upon the
statement mow made by the new Presi-
demt of Pakistan, Gen. Yahya Khan,
that he wants to have a peaceful setfle-
ment with India of all the existing pro-
blems. Whenever any Pakistani leader
speaks about the problems existing bet-
ween India and Pakistan, the number one
problem in their mind is always Jammu
& Kashmir. With a heavy heart I have to
point out that, during the last 20 years,
unforunately the foreign policy and the
defence policy of the Government of
India has not been positively helpful in
consolidating the Jammu and Kashmir
State and in solving that problem with
Pakistan. 1 would like to ask a very
straightforward question. When you say
that our defence policy is only to defend
out borders, have you defined our borders ?
Where are our borders ? Do you mican

10 tell me that the Aksai-Chin dréa or
the area which Is mow being océupied by
China is pot as Indian border ?
Or the area now occupled by Pakis-
tan, part of Jaimmu and Kashmir ‘State,
is it not the Indian border 7 If by Indian
border 'you mean the present ceasefire liné
existing between India and Pakistan and
the present ceaséfire line existing between
Indian and China, then you come out
boldly and make a goodwill gestire to
Pakistan. You say, ‘Let us sit at the
negotiating table. We are prepared to
solve this problem at the present oecase
fire line’. Why do not you say that if you
have got this in mind ?

We, the people of Jammu & Kashmir
State have suffered and have made sacri-
fices for the last 20 years. Not only the
people of Jammu sind Kashmir State but
the people of India want to kmow ‘To.
day what is your categorical policy 1o0-
wards Pakistan and what is your catego-
rical policy towards China 7" I as we
always say, we also want a péaceful solu-
tion of the existing problems between
India and Pakistan and there is an offer
from the new President of Pakistan, then
invite him, sit on a table and decide
whatever your policy is. If your policy is
otherwise, if you still claim as fhis
Government has been claiming for the
last 20 years that every inch of the area
occupied by Pakistan is Indian territory
and we will get it back some day and
every inch of the area occupied by China
is Indian territory and we will get it back
some day, when will this some day come ?
That is what the people of this country
want to ask this Government to-day.

I will be failing in my duty if Ido
not pay my tributes to the Jawans and
Officers who have been defending this
country in very difficult conditions start-
ing from Ladakh to Nagaland. Iam
happy to point out that as far as the
relations between the people living at the
border in Jammu and Kashmir State and
the Army officers and army jawans are
concerned, they are excellent. They are
exemplary. There are so many examples.
As the Kashmir bortler villages whire
the civil authorities, the State Govern-
ment, have faited to provide proper medi-
cal facilitles or special facilitis to the
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people who are living right on the bor-
der, Army officers and jawans have al-
ways come forward to help them and
provide them not only medical facilities
but other facilities also. Whenever people
have suffered during the floods, the army
has come forward for helping the people.
If there had been some difficulty in get-
ting food rations right on the border, to
my knowledge, not only once but so
many times the Army officers and Jawans
have come forward to give rations to
these people from their own rations. This
is a very happy situation which is prevai-
ling at our borders because unless this
kind of atmosphere prevails on the bor-
der, it becomes very difficult not only for
the Army to function and to defend our
borders properly. (Interruption) 1 quite
agrec with Mr Panigrahi that this kind of
atmosphere should not only continue but
there should be improvement in this.

Now another problem towards which
I would like to draw the attention of the
hon, Defence Minister. The people of
Chamb and Jaurian area sufferred the
heaviest losses during the 1965 conflict
They were put in the refugee camps.
Afterwards they were given financial help
and other help and they were asked to
resettle in that very area. They have got
certain problems. By and large the peo-
ple’s morale is very high. Each and every
family * has gone back to that area to
settle there. I would only like to point
out to the Defence Minister that we are
satisfied about the defence arrangements
in that area. I would still like to impress
upon him that efforts should be made to
tighten our security because even to-day
cases of cattle lifting and border incidents
are there. If such instances continue to
frequently paturally the people’s morale
goes down. I would say therefore that
more attention should be given to such
areas where the people were fighting with
the Pakistanis during the 1965 struggle
and where now the people have been
asked to go back and settle.

In Rajouri-Poonch sector the com-
pensation cases are pending for the last
7 or 10 years and I would draw atten-
tion to this particular aspect and I would
like to recall that the hon. Minister him-
self visited this area before and certain
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representations were made before him
that compensation in such  cases
should be expeditiously decided.

There is another problem also to
which I wish to refer to. This is the prob-
lem of interrogation centres. It is ture,
people from both sides of the border
cross the border and they go across to
the Pakistani-occupied territory; then
again they come back to Rajouri area.
From the security point of view every
individual who crosses the border must
be properly interrogated after he comes
back. If he is undesirable and he is un-
authorised and he is entering our terri-
tory he should be sent back. The interro-
gating centres should not become centres
of vindictiveness. Il there is some local
dispute between two parties they go either
to the army authorities or to the Intelli-
gence people and that man is hauled up
that Intelligence people and that man is
hauld up for that interrogation. What I
suggest is, the senior officers should be
instructed to see about the working of
these interrogation centres, so that these
centres should not become centres of
harassment to the people.

Now, I would plead with the hon.
Minister for giving better emoluments as
far as our lower ranks and jawans are
concerned. I can appreciate and 1 quite
agree that some senior officers are posted
at the borders and when they are in such
active arcas, certainly orderlies or other
assistants must be provided for them. But
I certainly fail to understand why when
an officer is posted to Delhi in the Army
Headquarters, even after 20 years of in-
depence, our jawans are attached with
these officers as orderlies. They are forced
to do such jobs as cocking, the
children to the school, taking
the children for play etc. This kind
of practice should stop. The officers are
in a position to engage their own private
servants. They should not therefore be
given these jawans to work as orderlies.

With these words I support the
Demands.

SHRI DATTATRAYA KUNTE
(Kolaba) : We are discussing the defence
needs of our country. Our Defence Mini-
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ster has time and again told us of our
preparedness to meet any aggression at
any time. If one looks at our eastern
borders, the position is this. I am not
talking of the mainland now. But if we
look into the position which we face in
the 240 islands in the Andaman/Nicobar
islands, it will be seen that what he has
stated will be completelya myth.
There are not even ordinary roads
there; there are no means of communi-
cation, no means of transport, from one
island to another, Not only that. Till
recently, the local government had to
depend on a private contractor who has
been making a lot of money out of pri-
vate trade at the cost of the local people.
As 1 said, there are no roadsand no

porls.

‘We must remember that Great Nico-
bar, the southernmost island of the
group of islands is only 85-100 miles from
Sumatra as against a distance of 800
miles from that island to either Calcutta
or Madras. What are the arrangements
made there for protection in case there
is any attack ?

In the short time, the Japanese had
occupied those islands, they made better
arrangements than we have been able to
make during the last 20 years of occupa-
tion of these islands. We must be really
thankful that the British allowed us to
have these islands because they were not
part of the old India, but had been oc-
cupied by the British,

In these circumstances, when one
hears talk of our preparedness and sees
conditions as they exist in these islands,
one would really come to the conclusion
that either Defence Minister does not
know what is the lie of our defence or
he is living in a paradise different from
our ordinary people.

Again in these eastern waters, we
have to find out whether we have suffi-
cient naval strength or not. We are being
told that something is being done in the
Nantori islands in the near future. What
that ‘near future' is has not yet been de-
fined. Though there is a very good na-
tural harbour there which is large enough
to accommodate not only our navy but

the whole of the British Navy, we are
not doing anything there.

There is another thing. We have
trouble on our northern border. We have
the Border Roads Organisation. What is
it doing ? They give us good reports, big
reports, saying that this is being done and
that is being done. But what did we find?
When the great floods came on the
Teesta in October, till January the Bailey
bridge was not constructed. Putting up
the bridge is a matter of 48 hours. It only
means that the material could not be
transported for a period of three months
from the bases to the place where it was
to be constructed.

Then ip this organisation, the boys
who work in it do not get woollen cloth-
ing. The food they get is mainly vegeta-
rian and the pay they get is very paltry.
Do you want these boys to work at high
altitudes, 10,000, 12,000 and 14,000 ft. in
biting cold when the temperature even
during daytime in some places is minus 3
degrees, under such conditions. They are
working there, not doubt. But what do
Yyou expect from them if you do oot feed
them and look after them properly 7

Then there is considerable machinery
with this organisation which is in great
disarray. First of all, there are only two
bases where repairs can take place, one
at Tezpur and the other at Pathankot.
A large amount of machinery is lying idle.
unutilised. Many of them are canniba-
lised and therefore not available for use
at all,

On top of this, after crores of
rupees have been invested, they do not
have even ap inventory of all this machin-
ery. If this is the state of our Boarder
Roads Organisation, how could one claim
seriously that we are prepared for any
eventuality ? '

There is another thing. In these
border areas, we have stationed our army
units and are asking our jawans and
officers to be away from their families.
But we are never trying to make any
attempts to integrate ourselves with’ these
border roads arcas and those people
there,
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MR. CHAIRMAN : He may resume
his speech tomorrow. We will take up
the half an hour discussion now.

18-30 ‘hrs.
j HALF-AN-HOUR DISCUSSION
REVISION OF PENSION RULES
MR. CHAIRMAN : Shri Sondhi.

SHRI SITARAM KESRI (Katihar) :
Before he rises to inmitiate the discussion,
1 want to say one thing. I'do not raise
the issue of quorum now, but there was a
gentleman’s agreement between  different
parties that quorum would not be question-
ed after 5.30 PM. 1 think Shri Sondhi
remembers what happened last Monday
when there was a half-an hour discussion
in my name,

B e some Members of the Jan
Sangh raised that question on that day,
there was no quorum and I was_deprived
of the opportunity of putting question as
the debate had to be adjourn:d. I -want
this condition to be fulfilled by Mr.
Sondhi; from next time onwards he must
contro] his party so that this question
will not be raised.

SHRI M. L. SONDHI (New Delhi) :
The hon. Member has been my neighbour
and the saying is : treat thy neighbour as
theyself. I shall say only that to him,

The purpose of this half-an-hour
is to urge government to agree to a
detailed consideration of the measures
which must be taken to modernise the
pension system. in our country because
this copntry ang this government in parti-
cular, aspires to make us a welfare state.

1 feel free to confess that the subject.

matter of pension has not received the
attention which it deserves by all sections
of this House and also the various unions
of government employees. The Govern-
ment of Indja and the state Governments
have shirked their responsibility and have
ighored those who retired from public
service. Today their plight is most
pitiable.

The Committee on Petitions of the
Lok Sabha deserved our congratu-
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lations for-the excellent manner in which
they have highlighted the injustice to
pensioners who are unable to press their
demand -with- anything resemblmg milit-
ancy,

The House should make its views
clear to the Pinance Minister and to the
Government and«ask the Finance Ministry
to give high priority to pensions in their
programme.  First, I think we are right
in asking for a pensions Commission
which should review the law on the subject
and enquire into the conditions of pension-
ers in the country and should outline
and social measures for a Modern Pensions
Scheme. As you know, the present Act
is coming from the last century and was
based on a very out dated British Law.
The Minister in his reply may say, as he
did on an earlier occassions also, that
they have medified the system. 1 dispute

this because the system is anp antiquated

system. Secondly we should ask the
Government to take steps to implement
the recomendations on the Committee on

Petitions, Thirdly,-the goverment should.

accept the civilised principle of regular
periodic revision of pension scales.
Fourthly, the Govermment must evolve
a machinery for consultation with pension-
ers whose representatives should receive
the most careful attention from them
because they are a section of our popula-

tion, a minority, who are perhaps the.

weakest minogity in this country and
therefore special protectfon of this weak
minority is an obligation of this Govern-
ment if it prefers to call itself a civilised
Government,
government to use Gandhi Ji’s phrase.

I seek the compassion of all Members
of this House for the lowest paid category
of pensioners who are today living in a
condition which can be described only
as that of living death.

The Minister of Finance takes shelter
under the plea of lack of resources. Is

this on argument which can be sustained
if one refers to the large and unproductive .

schemes which this government has em-

barked on for political reasons .or for.

reasons of prestige. Political mismanage-
ment of our country has made it possible
for people to destroy public property and

Otherwise it is a satanic.
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the losses are in crores of rupees. One
has anly to see, as my friend Mt. Fern-
andes mentioned the other day, at the
conspicuous expeaditure on  wasteful
items in the capital such as thz colossal
expenditure on those glaring lights on the
Republic Day. Why is this Government
which claims to be following Gandhi Ji’s
principle is spending money on these illumi-
.mu'ons in the most garish maaner
possible for forgetting the aesthetic
beauty of the genile radiance onecan see
on the face of free people which is the
best celebration in a free country 7 What
do they do? In our traditional cultore
elderly people of our land ase entitied to
respect for their social cooperation.

1 iavite the attention of the Finance:
Miniiter here to the glaring injustice,

cruelty, which society is heaping upoa.
our aged members who have served this:

Government. The high rise. in the tost
of living has made it imppssible. for them
to.make both ends meet. We know. that
the Gowernment yields to pressure on:
various occassions. Can, these pensioners
be expacted to come here in large numbers
and hold militant demonstrations ? They
cannot.

Therefore, what is.the significance of
the. subject-matter of pensions to the
Government and to this House ? 1
think there are three main points,
Firstly, pensions are deferred pay and not
charity. Mr. Morarji Desai is in. the
habit of development always an attitude
which. is very condescending. We do
not ask for charity. Weask for justice.
It is deferred pay which has to be given
ta them. Secondly, pensions in.a modern
country affect the conditions of sexvice
today, because, the Government employocs:
of today are the pensioners of tommorrow.,
Government are ignoring this. Therefore,
I want to keow—I do mot know if they
are serious about the improvement.of the
administration of this country. Thirdly,
Government, as 1 said earlicr, must
protect the minority. We talk of commu-
nal minority. That is out-of-date today.
These pensioners are the real minority,
who are to be protected, and as a matter
of fact, there should bc a statutory
cammission for pensiomers, if you have
one for the backward classes .and. for
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other categories also. Because, in the
words of one of our newspapers, I quote :

“They should not be made to fecl
that they arc a neglected and forgotten
body of men who have been written
off merely bocause the Gevernment
considers that they have outlived
their usefulness to it."”

There are many other considerations
which have been suggested, The Minis-
ter, in the course of his reply in this
House, said that he was considering this
matter; the report which was made by
the Committec on Petitions which suggys-
ted:ian ad hoc reliel of about 10 per cent,
anp they suggeted that the pension should
be 50 per cemt of the emoluments last
drawn. They also suggested raising the
minimum: to Rs. 50 per mensem. Are
these unrcasonable demands ? Where is
that cry of social justite which they used
to raise earlier ? If they cannot work on
this priority, let them realise what
they have said here because, this
very Minister gave an  assurance in
this House that he is comsidering the
matter. What other matter he is consi-
dering ? Is it group politics in the party ?
What other matter is he considering ?
This should be a priority item because so
many pensioners are literally starving
today. Let the Government bring a
comprehensive Bill and take this House
into confidence today. Does not the
Government know the facts relating to
the miserable,conditions of these pension-
ers 7 What is a monthly pension of Rs.
15 today, with the soaring prices in most
citics and most towns ? People who
retired a decade aga receive a certain
amount of pension and today that amount
is a fictional amount. There is nothing
real in it, and that continues to be their
pemsion  today. These  semi-starving
people point a finger at this Government
which brings this country into disrepute
because we cannot go abroad and tell
them these conditions. The conditions in
the advanced, developed countries are
being pointed put. Brazil is a devcloping
country. It gives a pension which is
nearabout the full value of the pay drawn.
There are other countries which are
supposed  to b developing and they have
a modernised pension system, but here.
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the requirements of the old are not
recognised by the Indian law. This
antiquated Indian law contimues and
this Goverment shows indifference. I
appeal to the Governmant, let indifference
give way to innovation.

There is a former Parliamentarian
who has continued to voice the feelings of
the pensioners, 1 allude to Mr, B. Shiva
Rao, because I think his words should
carry much weight in these matters. He
says :

“A pew Act is necessary in India
to replace the country-old measure
on the Statute-Book, with changes
which a welfare State (which we claim
to be) owes to those who spent the
best years of their lives in the service
of the State.”

The Pensioners Act of 1871 was
framed, as I said earlier, on the basis of
the Pensions Act in vogue in Britain.
This Government talks of the Common-
weaith; sticks to the Union Jack and
sticks to all these alien symbols. They
also stick to this old Act which an
imperial I power had followed. Do they
not have a sense of self-respect in these
matters ? If they do not want to bring a
new law, they copy an old law; they do
not have any originality. Let them have
a sense of national self-respect. Even

the Conservative Party in Britain is’

bringing a change; it is rejecting the plea
of resourees shortage, But this soclal-
Walfarist State, the Avadi socialists, are
more conservative than the Conservatives
of Britain, I dare say that the Minister
will get up and make a plea of resources
shortage.

I challange him to show his origina-
lity and face the music when he meets
Mr. Morarji Desai.

The pensioners submitted a memorial
to the Prime minister signed by 20,000
pensioners. ‘That was presuably 'thrown
in the waste paper basket. They went to
meet Mr. Morarji Desai, I would not
like to repeat the words in which the
pensioners described the humiliation they
felt after meeting Mr. Morarji Desai.
What is wanted is a modest increase and
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an understanding of the difficulties of
these who are in the evening of their life.
Some times we rise to pay tributes to the
memory of those who have left us. Is
that not a moment to remember that
these aged citizens in the evening of their
life—should they not continue to be use-
ful citizens ?

On the one hand, this Government,
claims that life expectancy is going up.
Naturally, we will have more aged people.
They want family planning. It means,
the proportion of aged people will rise
towards the end of the centuary. They
say, there are so many other people in
impoverishment. Is there not a difference ?
These people who have served you well,
to whom you gave a certain pension when
they retired, have become impoverished
due to no fault of their own but due to
no fault of their own but due to the
mismanagement of the finances of thi
courtry. Other people may be impoveris
shed on account of various other reasons-
They must provide some money for thi.
purpose. If this Government harnesses
science and technology, if it undertakes
wise political management, if it is imbues
with a social purpose and with a sense od
soeial justice, if it understands the aspiraf-
tions of youth in the country, it would
not neglect the basis needs of thic country
in the name of economy. The cry of
pensioners today is an anguished cry for
justice. Let the ministers rise to the

i Let this ister, who looks to
be a younger man, assert his semse of
youthfulness and show that he can rise to
the occassion and if discipline means
enslavement, let him break the bonds of
slavery and declare that he will give
priority to the pensioners and, if he fails.
he is prepared to quitt office.

. THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P.C. SETHI): Sir, part (a) of the
original question put by the hon, member
in the House was:

“whether it is a facet that the existing
Pension Rules are as old as 100
years ago.”

In answer to it, factural information was
given, Itis true that the Pension Act
is as old as 80 years. Part (b) was :
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“If so, whether Government propose
to revise these rules to meet the
grievances of Government employees™

I now find that what the hon. member had
in mind was not Govetnment employees
but pensiopers. Our answer was based
on the question he had asked. May
be the hon. member was not satisfied
wwith the answer. Now it is clear that
he had in mind “not employees, but
pensioners.

Regarding the Act being old, there
are many old Acts in this country like
the Indian Penal Code of 1860 and the
Cr. P. C. of 1898. 1Itis not a question
of revising the Acts. There isa provi-
sion in the Constitution—article 309—
under which from time to time Govern-
ment have been amending the CSPRs.
According to that, the position of the
pensions admissible to the retiring
Government servants has been improving
from time to time. Till 1949 there was
no family pension, and no terminal
gratuity to temporary employeces. The
DCR gratuity was not available. In the
year 1950 the gratuity scheme was
introduced. Similarly, in 1950 we start-
ted with a Jandmark. The family pen-
sion scheme was started in 1950, It
was never in existence before. It was
available for five years up to a maximum
of Rs. 150. Now it is available to the
widow till her life time, to the minor
oChildren till they become majors or to
the daughters till they are married. The
gratuity scheme also come in 1950 and
the pensioners started getting gratuity.
This family pension scheme was revised
in 1957 and instead of allowing it for
five years it was raised to tem years,
Now, according to the 1964 revision, it
is allowed till the life-time of the widow
and till the minor sons become major.
‘This was a great change as far as emolu-
ments concerned. The gratuity. system
also changed.

Previously pension was allowed only
on the basis of permanent service and
temporary serviee was not taken into
account. Im 1949 quasi permanent
service was also included. In the year
1950 half temporary service and full
quasi-permanent service was included.
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In 1960 there came a complete change
by which full temporary service followed
by permanent service was taken into
account and benefit of six months period
was allowed.

‘Therefore, it is not correct to say
that the position of retering Government
srrvants has not improved from time to
time.

SHRI NAMBIAR (Tiruchirappalli :
The question is about the quantum now
that the prices have gone up.

SHRI P.C. SETHI: Quantum is
related to the conditions in the country
and the emoluments that the pensioners
were getting when they retired.

The First Pay Commission’s recom-
mendations were considered, their effect
was measured and it came in the form
of decisions of the Government in
regard to pensioners. It was only after
measuring the effect of the recommenda-
tions of the Second Pay Commission
in 1959 that the Government came
forward with measures in 1960 and the
position was revised. In both the
cases of merger of dearness allowance
the benefit has accrued to the pensioners.
Thetefore, since 1964 there is no pensio-
ner who is getting less than Rs. 25 and
it is not correct to say that pensioners
are getting Rs, 10 and Rs. 15,

SHRI M. N. REDDY (Nizamabad) :
is Rs. 25 a big sum ?

SHRI GEORGE FERNANDES :
(Bombay South) : Member of Parliament
are getting Rs. 31 a day as allowance.

SHRI'M. L. SONDHI : The Parlia-
mentary Committee has recommended
the minimum of Rs. 50. Let the
Minister take this opportunity to
announce it,

SHRI NAMBIAR : There are many
who get less than Rs. 25. May I take
it as a promise that in those cases their
pension will be brought up to Rs. 257

SHRI P, C. SETHI : As far as the
year 1969-70 is-concerned the total budget
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cdtimates for pension is Rs. 5.82 crores
for civil, Rs. 12,46 crores for defence
and Rs. 6.35 crores for Railway ‘making
a total of Rs.44.63 crores. So the
quantum which is being :spent on pen-
sian is not & mergre amoont and -even
an increase of Rs. 5 per pensioner would
mean an increase in the total by Rs.#
crores.

For an increase of Rs. 750 the total
impact would be Rs. 6 crores; for an
increase of Rs. 10 the total impact would
be Rs. 8 crores per year. Even for a slight
increase in pension the total impact on
the revenue of the country is not minor;
it is substantial.

Certainly, we have before us the reco-
mmendations of the Rajya Babha Com-
mittse. Now we have before us the reco-
mmendations of the Lok Sabha Com-
mittee. One of the recommendations of
Lok Sshira Committee is that pensiomers
should be givea DA on the same scale as
goverament employees. It will cost the
government about Rs. 45 crores a year,
So, this is not a small matter which cam
be considered in a light-hearted manmer.
All thess reports have to be cxamined
very carfully.

SHRIM. L. SONDHI : Appoint a
commission to examing them.,

SHRI P. C. SETHI : From tirr-le to
time we appoint Pay Commissions.

SHRI M. L. SONDHI : I was refer-
ring to Pension Commission.

SHRI P. C. SETHI : The Pay Com-
mision considered the Problems of the
pensioners also. Therefore, it is mot meces
sary to have a separate commission for
pensioners.

SHRI M. L. SONDHI : These are
not your views; these are the views of
of Shri Morarji.

SHEI P. C. SETHI : Well, I am pert
of the government. I cannot express
vieps different from that of the govern-
ment. Now, the recommendations of the
committee are under cxamination, in
conaultation with the Home Mimistry.

APKIL 21, 1969

Penston Rules 400
(H. A. H, Dis)
‘Theréfore, T wonld ‘not agrée when it is
said that the question of pensioaers is not
examimed from time to time. It tras been
examined from time to time Government
will examime the recommendations of the
Lok Babha Committee ‘in ‘consultation
with the Home Ministry. 1 would not
say-that this question will b= ‘favouratily
consitered ‘or tmfavourably consiflered.
The entire matter is under ‘examination.
Whenever any question of general revi-
sion of the pay scales or the general
revision of the pensions comes up for
consideration, these recommendations
would also be comsidered. Now as the
emamimation is going on I would onty like
to repeat what the Deputy Prime Minis-
ter -said in the other House,

SHRI M. L. SONDHI : HMYV.

SHRI P. C. SETHI : That is not the
view of oty the present Finance Mimis-
ter Several other Finance Ministers have
expressed the same view, In 1965 Shri
T. T. Krishnamachari Stated :

“Certainly, it is not a question of
having sympathy. The sympathy i
there —but the question of resonrees.

SHARI SACHIN CHAUDHURI :
anmother Finance Minister, took the same
Tire in a staterwent which he made in_
the Rajya Sabha on the 12th My I966.
The Deputy Prime Minister, while ams-
wering to supplementarics on  5Q To. He
n the Rajya Sabha stated en 7th Jeme
1967 as follows :

“Government have not the capecity
of removing the hardships of the
pensioners because of the nom-avail-
ability of resources.”

This position stamds. It s not ssif we
are Iacking in sympathy for the pensiomer.
We certainly do  consider the difficolties
of the pensioners. But it is a- question
of resources. The total impact of the
incroased expenditure has to be taken
into-contideration. I can only say timt
the report is still under examimation.
At the present juncture I would not be
in a position t0-sey anything more than
what the Deputy Prime Minister said
in the other House,
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efglt TudFT F ST &1 g9 7oAy
¥ A ¥ g & fau 0w S
TFAT I 9T §IE A A@ w9aqr
g fRar T 1 O Al SR ¥ ¥
gHar § 1 wATafy wgET w1 ft 59
FERRal & aifes A avg ¥ Ay
FLFX FUT 997 & F<adt ¢

aTafa Agea, & awwT & qgn
wigar g 5 9= &% g @ @
w7 g &Y qut # @ awar
frare &0 st foid & §—wit
g, w30 5 39 ot fragw a7 ¥
Tga & g9 —AfwT wamafy AERT
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[ =t Rz ]
2 99 9z 99 § @ $HST § 91, A«
W FHET 7 @@ a9 fawre fr
a1 HR AT @ A T o A W
ax wvt fasla @At g—aret
TRIET F 919 fA s & A 9w
fawrfeat #Y & fiFar mar —& st
sgar g 5 97 fawfat &7 efwre
LA § TP FT FAT qHATE & |

aymafa wEiEy, o Wt 5w
I HY THEL §, wET wEEw 99
| F1 frgeg F@ §—sm SREY
famifal #1 wedliw F@T 37 w2
HT WIHTT A&l T | §9T gra FATE
gt @ #) %1 foo 1 wod 99-
HEH HA wEfHT F— mredy AE
IEHT ATEAT §, IAT AHAT 45 a8
WTAT AT9H WA HAT SEEDIL B,
"R TR HEIFC FL M1 48
THEG FT A AL § | 70 T &
foedt or safr & sfasc & arit &
AT AR FE AT F1E 791 g, A &
agt o< fadwifasc 1 5o g5 €.
w9 7T qE FAE F1 & gk faad #
T 3T ¥ g9 §, e w1 agr
¥, o fawgar s &, o &, w0
WY T FAE W A FT HUEH
FFdar & & 5 W@y § s
AT §—orar W vy § R Osw
g1 & ¥R & @ g€ fodé Wk
a1 |ar # waet #1 & gf fede |
w17 fR T @ §—ag fa 5@
F FTHATE! F9 aF WA AT |

gt fax afmae 9 & gw
FqEE A AT FRT R 25 %0 & F9
¥ ar AT A1 I A §, R
T 25 %o ¥ ®9 Y7 T ATHI Y g
oF! § @ #OT A9 FAF A W)
TETT 25 5o w04 & faw Jarg & ?

19 brs,
st e (g6) @ wwmfa o,

APRIL 21, 1969

Pension Rules 404
(H. A. H. Dis)

Th ¥ g9 ¥ & sy qwan @ fr
TR faw AV g@rgw F 99 W T
#Y 7gt Iz WX fora® o aF R
W™ & 9w ¥ fay, 99 F1 ¥ A w
1§ wag 78 927 | § qo¥F s sgAw
sTRar g 6 FXETT Fedl aY ady = wy
@ 5 e @S &) eqreAT F
afT ag fash st € e 8, 9@
1Y suF w1 N =g 79 war g
AR JgF 9 Fgrom gwIg 5
fads stz §  afFr gt 39
LT &Y 7} gt @, ag @ {Aafa
s ge-grTETE & g ¥ e
gt 8 | 9w 3 AT #1 wamE
€ 7w g 21wt ait ¥
|IgA ¥ AT T OF Aea-aGT 9
N1 aNegEEIsaag sa1 5
ot ot & 10 o1 15 w9¢ Fua @
REAIDN IR AFLF 255 &
Y H T99 A TR 1 F mor
ggafa & w1 Agar g ¥
FEt N S fawifor § swi foar
e
“Low-paid pensioners getting only
Rs. 10 to 20 as monthly pension
should be paid a minimum pension
of not leas than Rs. 40 or 50 per
month in view of the extraordibary

rise in the cost of living over the
last 20 years.”

741 ot Fgx § fe s 10-20
&1 o ag) g § safs e
wHA 7t 5t fawifon & sod gw
s gfrgmamd gard ok
aret &t qrEre ¥ Oy quad g o fw
Z9-A19 w941 O § | T@iEe & wgAr
wrgar § ot a3 & § af arw
®Y 41 gITC §IC GIA 97 § SN
T Ed AfF s AT I g,
Faw a9 @19 TAT & T § S
TAT HT WA 7T AGET AT qHA
§ fr fog TP Y ¥ w7 ST A
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T[T TEE FT ATV FI G, B
ITEY qEry g1 gEfaw f oA
a1eat § % &1 weslt Agiey g9 A
1 ArETEd 37 fr A aar #Y e
e #Y o fawfor § q@ar oz
an FO—gadr faswfd) #1 aw &
TEN—AY A ATE] Y qra A oWy
™ 41 419 ' §a O | €, s
F9 ¥ 59 50 Tyw % ? 541 3w @A
¥ g9 SFIT &1 OAF FAY A w00
Zg 9 T FuT OF I A F9 A
7 50 ToT wEA Far & sy ?

st Fo Wo ST : AW ALY,
W HTgd 7 U7 & At ¥ o s
gard IIAT § |...(cwwww).. @y
aTga ¥ ot agy gt X IeE § ag A
Fa9 TEA AT GO & ATt | g1 A
it gg anr § it f maie wEe g ar
gl &, St Fa fadndy ar Ag) fasniy
qg 99 W qg9 ¥ R H A wt
& | afs W gTem oW avaw # o
1§ g9 SO ) IF AR { o
FAFT Iu=ey g IuE § g4 2T
& 9T @Y T 54T FE AT

5t 9w ¥ sy fw
gargee ferew ® qu ¥ @ 9@
# a@rad g€ | Tg A wE & TR oY
qA® FEIN § 4 gATEEE Ferew
Qﬂ'lﬂoq’ﬂ'oq»i‘—i?@ﬁ'lﬁﬁﬁ'
T 3 SAEW faar—agt @ weA
srgAfaas fEds & fea & o
T ¥ agrerdy Y gei... (sqawm)...
¥ aTead ag @Y & % Fd & |y
i areiT geenl #Y agEyfa @
at gEyfy @ ® S L.

(smmem)...
ot wrl oA L Af ]
'ﬂ!oioaﬁ:mQI

VAISAKHA 1, 1891 (S4KA)

Pension Rules 406
(H. A. H. Dis)

ot ofr T : wOR g wwAm R,
o7 FT §FA £ |

st 9o o S : AHT-YHT 9T
FHIT A 9t fvig fag § 998 a3
# wrgyfy wwe S @A g @
AT f w2few Ag) § fn foad
weTag A1 a4t &) faw 9x g fammx
& 7 & g%ar gy a1 ATHIT IH AHA
a7 w5 fare & 7€) w30 | Ay
Fr aff 8 2 fr @R ¥ 99 foie
frzra famd, PmgsgpHhaw
fafr=t & ara faoe fafmg == <
g W 77 g gz ot faare-fafy
MY Mg A v T
fiE 1 g ¥ a5 fam ) gEfan
ot e Frarc-faforg &Y grem § 8
JaE A F 7 FAr FATTEA g o
fr friE =1 owr four 1 afew faé
& @t qF & feea FY o O @
IHFY T F T@A gy, AT AW A
wifgw feafq & sl = gl #4-
a0 T § 9T gw A feafa w1 73
AT 7@ T IWAT T84T § |

AT FEATENT qTga 7 qga-ar
ad 7 fegmef s i gmae § &
I F7 gFar g fF aga avQ 9
grawE gt § A F o g
qgaA-¥ A FEq EfF AW A6 W17,
g " O #1 F ARHT F AH-
T A W H ofemriz ¥ w=w)
F1 31 To T 7Y 37 Tifgw | fey
I3 9 g1 gU ot A wrawE @9 g
§ ST T 9¥AT &, AT WA HAY
F1 AT &, a1 I AFTT F AL H Y
iR IR ¥ T\d # AR Ak
X @S & Ef | W 1A g &
T O 9% & | AfFT THET aRTd I
Tél & 5 N fegeras A9 a1 T
g IHF T T T | TERT A
AFAT F1fET |
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st AT S  fEE & ant
# %9 g% faeg g s ?

ot Yo Wo ASY i TG F A A
gt w41 W g g g

st tfr v : 10 g0 Y TR § I
ai & §g 94 |

st Fo Wo &Y : 1-1-1964 & arz
ot ferax gu § a9 25 %o ¥ FW
g 7EF g0 |

“The President has accordingly
been pleased to decide that in all
cases of retirement occurring on or
after the Ist January 1964 where the
amount of pension together with
the benefit of ad hoc increase as
admissible under ths Government of
India, Ministry of Finance Office
Memorandum No. F 15 (13) EV (A)
63, dated 16th October 1963, thcreon
comes to less than Rs. 25 p, m. the
same shall bz raised to Rs. 25."

ot ofe T ;g Y E s A
¥ sar 53

ot 5o Fo ¥ : F¥ gg Far
1-1-1964 & arz &t frermegu § 1 &=
¥ fag 78 w3

s} ¥o ®To &iWY: 1938 ¥ Y
femgar § sast @ gEm@ & |

st go Wo ¥ : F FgAT =R
g fF 1-4-1958 ¥ qxF ¥ ag Frorw
forar o oY Sr 15-7-52 & oz fear-
7z gu o) fm ot £ Fa 50 wo
¥ ofew 78 § 79 97 ¥ 10 To
Ty FEm W@ W faw S A
o 100 g0 & wmfaw adi § w%r
12.50 %o IFTET AT |

st ®o ®lo Wit : g a1 TTH
Mme |

APRIL 21, 1969

Pension Rules 408
(H. A. H. Dis)

st qo wo ¥ : W T HF
T8 & fr fet #Y 10 50 forer wT 1
10 5o T sfFwe a1 |

SHRI M. L. SONDHI : It is not
an alteration of law, You can take it
back any time if you want.

SHRIP.C. SETHI : I am coming_
1o this point, It is not correct to say
that somaody is getting Rs. 10. Rs. 10
was the temporary increase that was
given, Sombody was getting upto Rs. 100
and he was given temporary increment
of Rs. 12,50, It is not correct to say
that everybody is getting Rs. 5 or Rs. 10
and certainly the quantum of increment
in 1958 was based on the pensions the
officers are drawing at the period of
time. I would not claim and 1 have
never said that there is nobody getting
less than Rs. 25. What 1 have said was
that those who rctired after 1,1.64 got
a minimum pension of Rs. 25,

SHRI M. L. SONDHI : This is a
debating answer, not a real answer.

st gy T gy faat
sfca grFT At 10, 12 5o o § IAH
ant ¥ gg A |

ot Wo WoRBY : OTIFT WY FEI
g AF ¢ 1 I A F1 FfsArAl A
sTA ¥ TEd gu IuF! AT gt W E
Sl 1 o @ER fRar e
s fends & a1 # A <fa
@ T g Jerr ar fF Fw # w1
ftds &, oY ag oY o e de=<
gr oo St g Ad aww ¥ feww
g & 73 | e FedidT ¢, 99
§ @ Fww mgmgafed faw e
ifge o

=t AW FEATER : W gH -
g aqrd o1 ewg Far ?

it oy T : 8T AMfgA F aF
wogF & 1500 ®o FT Rt W
FEASS HTATET AT FA I AN
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SHRI M. L. SONDHI : He is almost
till-treating us. He is throwing it back
to us, He should at least consider it.

!
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SHRI
ion.
SHRI P. C. SETHI : Pay does from
basis of pension. Whetever they are gett-
ing now will automatically come as part of

=

.L. SONDHI : Pay is not

g

VAISAKHA 1, 1891 (SAKA)

Pension Rules 410
(H. A. H. Dis)

the pension. For example recently the
Government has taken a decision that
part of the dearness alloance will be
merged with pay. After this decision
those who are going to retire will get
higher penston than those people who had
already retired. Whatever the employee
is getting comes as part of pension.
Pension doesnot come from the air. It
is computed on the basis of what one
is getting at the time of retirement. The
Pay Commission's recommendations are
given due consideration. The report
of the honourable Committee of the
House is before us. We don't treat
anything light-heartedly, All these are
receiving our serious attention.

19-13 hrs,

[The Lok Sabha then adjourmed iill
Eleven of the Clock on  Tuesday,
April 22, 1969]Vaisakha 2, 1891 (Saka)



